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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 10. 1969/ Agrahayana
19, 1891 (Saka)

The Lok Sabha met a’ Eleven of the Clock.
[Mr. Speaker in the Chair!

ORAL ANSWERS TO QUESTIONS

Pan-Islamic Summit Meeting

SHRI D. AMAT :

SHRI MAHENDRA MAIJHI :
SHRI K. M. KOUSHIK :
SHRI J. MOHAMED IMAM :
SHRI R. K. AMIN :

Will the Minister of EXTERNAL
AFEAIRS be pleased to state :

{a) whether the Pan-Islamic Summit
Meeting is likely to be held at the initiative
of Ppesident Nassar of U. A R.;

(b) whether the Summit Meeting has
been called especially to create opinion
aguinst Tsrael ;

(¢) whether India has decided to attend
these meetings ; and

(d) if so, whether it would be in
consonance with her policy of non-align-
ment ?

*511.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH):
(a) Government have no such information.

(b} to (d). Do not arise.

SHRI D. AMAT: Sir, on Bth
November, 1969, the Arab Defene Coun_cil
has just concluded its meeting a1 Cairo
under the presidentship of Pretident Nasser.
The principal aim of this conference was
for the mobilisation and consolidation
of Arab countries, in view of the
inevitaple  war with Isreal for the
liberation of Arab territories and the escala-
tion of the war with Isracl, and thus to

2
pur an end oot only to the Middle-East
crisis but to Zionism itself aad eliminate
Zionism itself.

MR. SPEAKER :
from sowe paper ?

Are you quoting

SHRI D. AMAT: It
they have enlisted the
socialist European States for the Arab
cause and am Egyptian delegation is also
scheduled to go to Moscow for consultation
before the summit takes place at Rabat on
20th December, 1969. May [ know from
the Minister, what is the stand taken by the
Government in the light of this serious
situation, if at all we are invited to partici-
pate in the Pan-Islamic summit meeting ?

is also said that
support of six

SHRI DINESH SINGH: I am sorry
the hon. member has mixed up the two
issues. Here he has asked the question
about Pap-Islamic summit. He is now
talking about an Arab summit, which is an
entirely different meeting. So far as the
Arab summit is concerned, there is no ques-
tion of our attending it. We are not an
Arab country.

SHRI D. AMAT : May I know from
the minister whether the former Prime
Minister, late lamented Jawaharlal Nehru,
had formulated certain guidelines for
attending such conferences of religio-political
nature and, if so, the details thereof ?

SHRI DINESH SINGH : All that was
discussed in this House,

SHRI MAHENDRA MAIJHI : Is the
hon. Minister prepared to place on the
Table of the House, in view of its import-
ance, the note prepared by the former Prime
Minister, Pandit Jawaharlal Nehru, in this
regard ?

SHRI DINESH SINGH: I am not
aware of aoy note prepared by the late
Prime Minister Nehru about attending the
Arab Conference because we are oot an
Arab country.
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SHRI R.K. AMIN: In view of the
fact that we were participants at the Rabat
Conference, were various decisions were
taken which would require subsequent
‘meetings of the representatives of some of
those countries, although we were thrown
out of the Rabat Conference, because of
our participation there, are we going to
participate in the other conferences which
are consequent on the Rabat Conference.

MR. SPAEKER : Oo what information
from the reply of the hon. Minister is he
basing his question ?

SHRI R. K. AMIN: We were
participants at the Rabat Conference,
although we were thrown out. As a result
of that meeting, various other meetings are
going to be held. Pan-Islamic Conference
being one of them.

MR. SPEAKER : But he says he bas no
information about it.

SHRI R. K. AMIN :
attend that meeting ?

Is he likely to

SHRI DINESH SINGH : How can I
answer a hypothetical gquestion. We dis-
cussed the Rabat Conference for a very long
time and hon Members had sufficient
opportunity to raise all these questions and
I thought I had explained the. stand of the
Government clearly. We are not aware
when the Pan-Islamic Conference is going to
take place. So, how can [ cay whether we
will attend or not attend whzn there is po
conference ?

MR. SPEAKER :
hypothetical here.

Everything  is

SHRI K. LAKKAPPA : India is a
great secular country. In this background,
after the Rabat debacle, a mecting was
convened at the residence of the Prime
Mimster hurriedly to take a decision not to
attend such conferences. What was the
purpose of calling that meeting at the
residence of the Prime Minister where this
decision was taken and what will be its
effect ?

MR. SPEAKER : It is not relevant, I
d» not allow it.
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SHRI K. LAKKAPPA : My point is
very clear. After the Rabat debacle a

hurried meeting was convened to decide
not to attend such conferences.

MR. SPEAKER : The question was
about the Pan-Islamic Conference. The
Minister says that he has no information.
How are you importing Rabat into it ?

SHRI K. LAKKAPPA : Because of the
policy involved in it.

THE PRIME MINISTER. MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI' :
It is entirely irrelevant but since the hon.
Member talked about the meeting, 1 would
like to say that no conference was held in
my house either hurriedly or in a leisurely
manner.

nEaw aFkaa : =) gEAEE ArEg |
it gaEt T wreE R EERY. .

weas FEtag : 9gd W9 A qF aal
g fs feg 213 97 79 gefied ¥t @
2P Ya4r ggR oEr ag 3 fawaz
geAtnze) 1 28<a 95 7f 2 7 A He Y
FA597 ggA F1 ga8 N 9 D AN 2

I will give you an opportunity somewhere
else.

Rapid Transit System in Meteropolitan

Cisties
+
*512. SHRI CHENGALRAYA
NAIDU :
SHRI MAYAVAN :
SHRI N. R. LASKAR :
Will the PRIME MINISTER be

pleased to state :

(at whether it is a fact that the proposal
for separate authorities, charged with the
rapid transit system in metropolitan cities,
is being examined by the Planning Commis-
sion ;

(b) il so, the main features thereof ;
and
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(c) when the implementation is likely to
take place ?

THE DEPUTY MINISTER (SARIMATI
NANDINI SATPATHY): (a) and (b).
Yes, Sir. The matter is under ecxamination
of the Metropolitan Transport Team of the
Planning Commission.

{c) The question will be considered
aflter tne Report of the Study Team is
available,

SHRI CHENGALRAYA NAIDU : Is
it a fact that the Planning Commission has
allotted Rs. 40 crores for the development of
these metropolitan cities in the Fourth Plan ;
if so, what cities have they selected for
improving the transport svstem in our
country.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
It is true that an amount of Rs. 50 crores
bas been provided for the development of
railway transport facilities and studies relat-
ing to a rapid transport system in the four
metropolitan cities of Calcutta, Bombay,
Madras and Delhi. The figure is Rs. 50
crores

SHRI CHENGALRAYA NAIDU : Why
has Hyderabad ..

AN HON. MEMBER : And Banpgalore.

SHRI CHENGALRAYA NAIDU: ...
not been includ :d among these metropolitan
cities 7 Hyderabad is very thickly populated
and has the highest number of cycle rick-
shaws in the country, At least to eliminate
this human labour, will the Government
consider improving Hyderabad City also in
this respect 7

SHRI SONAVANE : It will increase un-
employment.

SHRI CHENGALRAYA NAIDU: I
was told that the committee approinted by
Government has already visited soms coun-
tries and has made some proposals. Now
the Minister says thst the proposals have not
yet been submitted. 1f the proposals are not
submitted, how long will it take to submit

the proposals ?
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SHRI RAGHU RAMAIAH: 1 amr
afraid, there is a little misunderstanding:
The question relates to the recommendations
for the constitution of . a co-ordinating
authority in each metropolitan city for the
development of various types of traffic in
a co-ordinated way, The Commitiee mude a
general observation about the desirability of
appointing such an authority but suggested
a study in detail of the constitution of such
an authority in each of the metropolitan
cities.

About the question of Hyderabad which
myv hon. friend has raised, T would like to
assure him that Hyderabad will also be con-
sidered in due course. All our towns are
growing and traffic problems are on the
increase. The Plaoning Commission has
taken up these four cities as a matter of
priority because of the more compli~ated
problems of traffic which have arisen due
to the increasing population and the pattern
of traffic. There is no doubt that after this
is done, attention will be given to various
other cities including Hyderabad in due
course,

SHRI N. R. LASKAR : The transport
system in some of the metropolitan cities
has come to a deadlock. More so in Cal-
cutta. Even now you are only studying the
problem. How long will you reguire to
complete the study.

SHRI RAGHU RAMAIAH : So far as
Caleutta is concerned, hon. Member knows
that an office has been set up to make the
studies. So far as circular railway in Cal-
cutta is concerned, its study is expected to be
completed by March, 1971,

SHRI M. L. SONDHI : There is a say-
ing : ‘Mearer to the church farther from
God." The nearer the Prime Minister to
Delbi, farther she is from the problems of
Delhi.

With respect to part (c) of the ques-
tion—I am addressing my question to the
Prime Minister—I would like to know as to
what is the method of decision making with
regard to two specific points. One is the
level of technology. Will she decide that
Delhi will have a manorial system 7 Will
she decide that Delhi will have an under-
ground system or overground system ?  Will
she decide that the past should be buried
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with regard to the transport duss from
the DTU which are burden on the DTU and
which are a burden on several transport 3ys-
tems ? The modern thinking on transport
systems is that economic burdens incurred in
the past should all be consigned to the
dustbin of history. Is the Prime Mialster
prepared to give these two assurances here
and now ? Then I will think that she be-
lleves in a new deal, Otherwise, she does
not.

SHRI RAGHU RAMAIAH : Mr.
Speaker, Sir...

SHRI M. L. SONDHI : Will ths hon.
gallant knight wait for sometime ?

SHRI RAGHU RAMAIAH : With the
permission of the Chair, I shall answer on
behalf of the Prime Minister.

So far as Delhi is concerned, the hon.
Member knows that a comprehensive study
is being done by the Central Road Research
Institute and when that basic study of the
traffic problem is completed, then the Rail-
wae will take up the question of the study
of rapid transport system. An allocation has
already been made in the Plan out of the
Rs, 50 crores, for Delhi study.

The other thing about dustbin, I did not
follow. What is it ...

SHRI M, L. SONDHI :
speak next time in Telugu.

I will try to

SHRI CHINTAMANI PANIGRAHI :
May I know whether specific estimates have
been brought to the notice of the Govern-
ment that if an additional 4,000 buses are
given to Calcutta metropolitan city and 1,800
new buses are given to Delhi and another
2.000 buses are given to Bombay and Mad-
ras, then the transport problem in these
metropolitan cities will ease to the extent
of 959, within a year. If so, will the
QGovernment consider such a proposal ? If
not, what action are the Government going
to take?

SHRI RAGHU RAMAIAH : So far as
Delhl is concerned, we have been giving
numerous loans and a lot of arrears are still
outstanding and the DTU is fully seized of
the problem of increasing the number of

Buses.
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SHRI CHINTAMANI PANIGRAHI :

What is the amswer to my specific ques-
tion ?

SHRI RAGHU RAMAIAH : May 1
ask why my friend is so particular about
increasing the number of buses 7 Whether
the road transport system or the rail trans-
port system needs to be improved to cope up
with the increasing traffic and also other
traffic problems, all these are being studied
in all the four cities, as I have already indi-
cated. Let the study be completed. Then we
will know in which city there should be
underground railway or overground railway
or more road transport. A study has to be
made. 1t is only then we will know what
to do in order to ease the situation.

SHRI MAYAVAN : Did the Planning
Commission considar the feasibility of river
transport system in these cities 7 In Madras
there is a river called Cooum which lends
itself to such a transport system. The
maintenance of river transport system is also
cheap. Keeping this in view, T want to know
from the hon. Minister whether the Planning
Commission bas considered this Cooum
river transport system.

SHRI RAGHU RAMAIAH : The hon.
Member knows, I think, that the Madras
Government are already doing something
about the clearance of the Cooum river.

SHR1 S. KANDAPPAN : The Cooum
project is an integrated project in Madras
and unless the Andhra porticn of the
Duckingham Canal is taken up, it can pever
be a full project.

SHRI RAGHU RAMAIAH ; The hon.
Member knows that Madras Government
have now a scheme. They have now started
at the sea-end of it. Whether there should
be a further co-ordiaation and improvement
of that is naturally one of the questions
which the Inland Water Transport system
committee will go in 0. They are examining
this aspect of the matter to see how to im-
prove this particular mode of transport
which connects Andhra and Madras,

SHR]I RANGA : Is the hon. Minister
awarc of the fact that when the late Shri
Lal Bahadur Shastri was Minister in charge
of this Ministry he promised and he in-
corporated in the budge: estimates also the
necessary funds, about Rs. 1 crore...
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SHRI S. KANDAPPAN : Aboutl Rs. 118

lakhs. Estimates Committee also had men-
tioned it.
SHRI RANGA : Rs. 118 lakhs for the

improvement of the Buckingham canal in-
cluding this Cooum system and it came to
be bogged down just because at that time
the Madras Government was not prepared to
provide the necessary complementary monies ?
Now, would the Minister be prepared to
examine that proposal once again and take
up with the Governments of Andhra and
Madras to see that this canal is converted
into multi-purpose canal for inland water
transport also ?

SHRI RAGHU RAMAIAH : Such a
proposal coming from a leader like Acharya
Rangaji will naturally be considered.

SHRI INDRAJIT GUPTA : As far as [
could gather from the original reply given
by the Minister it has been agreed in princi-
ple that some sort of independent co-
ordinating authority should be set up in the
four metropolitan cities for this purpose but
that it would take sometime to work out the
details, If that is so, may I ask this ques-
tion ? Pending final decision—since the prin-
ciple has already been accepted—will they con-
sider the setting up of some sort of an inde-
pendent authority like this in Calcutta where
already the work of constructing the new
bridge which is a vital part of the transport
system has been entrusted to the port
commissioners and construction of the first
leg of the circular railway has been entrust-
ed to the Railways 7 The local authorities
like the State Government and the Cor-
poration have not been brought into the
picture at all. 1 would like to know this.
Since the principle has been accepted and
work cannot wait since it bas begun already,
will thev, pending a final decision, set up
some sort of a co-ordinating authority to
take up all these projects ?

SHRI RAGHU RAMAIAH: [ am
happy to inform the hon. Member that so
far as Calcutta is concerned the West Bengal
Government are already considering the sett-
ing up of a traffic and transport authority
for the Calcutta Metropolitan district.

SHRI INDRAJIT GUPTA : I am talk-
ing about your scheme.

AGRAHAYANA 19, 189] (SAKA)

SHRI RAGHU RAMAIAH: The
question i3 not who will set up the
authority.

SHRI INDRAJIT GUPTA : The port
commissioners and the railways have been
given separate tasks. How are they to be
co-ordinated 7

SHRI RAGHU RAMAIAH : So far as
co-ordination is concerned, the co-ordination,
I know, is done between the port commis-
sioners on the one hand and the West
Bengal Government on the other. I myself
attended one of those meetings wherein the
question of ce-ordination was discussed. The
establishment of one single authority in each
metropolitan city, as I said, is being worked
out by the Planning Commission and its
committee. It is under consideration. So far
as West Bengal is concerned they have a
separate scheme. They are thinking of an
authority about which I have already indi-
cated.

SHRI K. RAMANI : Sir, from the
reply given by the hon Minister it is seen
that he mentioned only about the co-
ordination of the existing transport systems,
I would like to know whether they are only
considering the question of co ordination of
the existing transport or whether they are
baving in mind the introduction of new
transport systems especially like the under-
ground railway, trolly bus system which is
run by electricity etc. Otherwise it is very
difficuit to control the congested traffic in the
big metropolitan cities today. So, I want to
have a specific answer to this question.

SHRI RAGHU RAMAIAH : The study
includes all systems—underground, overs
head, by rail, by road—everything.

SHRI BENI SHANKER SHARMA @
I do not have springs in my legs as my hon.
friend Shri M. L. Sondhi has. So, I hope
you will be a little indulgent to those of us
who are a little advanced in age.

MR. SPEAKER : I am going to ask the
hon, Member to sit on the Chair sometime
and then decide such questions.

it goitmise swt ot gy S
@A far Aozl & Aaw fAod o=y
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¥ o7 2 fF wqawa @ armaa &) feafa
Tt ymag & S FEr fe eg e
9T F Ak ¥ ez w9 g 2 Afww #
aawar ¢ fx w7 aF ag AT Wy qAHT
darz @Y @z aw azr F qrAnET W@
auEar @Y A qER FY sy | FEed
FY ATATE K GHEAT AT GF g AGT A
a%dt w7 9% fF agr ge=me @ ar
gy e 47 amid dr o zefed &
AT Tigal g 5 <@ aaed & weqwa §
FAFd § WEIATI T g1 wiAT A I
Tt ay +1¢ arg & arAgdid ?

SHRI RAGHU RAMAIAH : As I have
said, the location, the feasibility and the
method are beiog studied. The hon. Member
will be glad to know that out of Rs 50
crores provision made for this purpose, for
Calcutta alone, the amount comes to
Rs. 34 40 crorcs.  This itself will show that
the Central Government are fully aware of
the problems of Calcutta.

SHRI M. L. SONDHI : Why is Delhi
being ignored ? Why is there a siepmotherly
treament towards Delhi ?

SHRI TENMETI VISWANATHAM
The hon. Minister was pleased to tell us
something about four cities where the traffic
problem has already become very acute. But
is he thinking of any preventive action so
that th* problem may not assume a serious
proportion in other growing cities ? In a
place like Visakhapatnam for example, the
industrial area is sharply divided from the
city aiea by the entrance chaomel to the
harbour, and already a great proble has
arisen there. Will the hon. Minister also
include in the studies some preventive action
or some action which is anticipatory of the
future necessities in city like Visakhapatnam?

SHR1 RAGHU RAMAIAH : Traffic
study always implies study of the future
type of traffic, and, therefore, any study
made will naturally take the future type of
traffic into account.

to far as Visakhapatnam is concerned,
what [ had told another hon. Member
earlier will apply in this case also. This is
not the end of the story. This is only the
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“cginning. Once the patterns are studied
in these four cities, other cities will be tukoi
up accurding to the priorities,

SHRI TENNETI VISWANATHNAM
First priority should be given 1o Visakha-
patnam.

mmes glaon 1 fAUsEm
+
#5103, + gar a g
it TregEyd faend] :
st v fag mavare

ir afnwmd w30 et
1969 5 marvifss wz7 ®ear |- 74 &
I T AT T 9T gard Y For s
fi:

() am qegy arfesarg & arg g
qasg awum 71 FasTe a0 aoifE
aif+ A9 zaF a1 qrET A9 FT
@/

(=) w71 avg1- qifFzarg 3 gar-
Fam afea” F grarg Y a0 F A4
zaifs arfseqia 7@ a9 fased 78
feani 2 ; w1

(=) ufz a9, 91 za% qar wrom & 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH: : (a) to
(). Government of Irdia continue 10
believe that the Tashken' Declaration offers
a sound framework for resclving differences
with Pakistan thiough bilateral negotiations,

The Government also belive that a ‘No-
War Pact’ beiween India and Pakistan
would significantly reduce temsion in the
sub-continent and lead to improvement of
relalions between our two conntries based
on mutual trust. It s our hope that
Pakistan will accept this view.

st SAT W T Wi A% nEAde
are gfear A mar w1 9719 & QY e

fasre ot & ag at aga vy § Afes A
aifeara &1 t§ar 39 9x g, g A
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#EYET I €1 feqr @ °6 a7 47 fan
H gl gz 771 2 fr atwwe wde
HOsar §19% & 339 uwad &
1T a1qw 7t IF, A% gwAr OF
a9 ft grfemm 7 erdtdiz adl
fear 1 3at a2z & a7 2, & awg @

T ArTa ¥ fames g9 sragr g @

9 33 feafs 3 31 25 oF @@t divaw

F1 qIET FIH A1 @0 & WY gz wHAT

ot @1 & fF gm aifseas &) adia 2

@} £ wifs 1T s T A m g d

9 TE1 2, UF ATH FIAATE KT 1F 2

at #71 9TH ' & wfte ¥ @7 ag

qIaw TdHe guT 9T Y wW F A FET

wifF 7z dF7 A7 2, 1z A A wFA

fE a5 arr @ s F N &Y g a o3

A 8), 41 Far a7 w4 #1 FE0 f& qiw

qifser 2inge fegaind 9T gAd T3
FT T2 & A1 gAIT AT W) ag mawd) Agl

anit fF gw 39 9T wus FT 7 a7 Ag)
ar Ia®T FaT FROE ?

aifow wrg-aed (o fedw feg)
dgtas fF& ammsz NeET w0 g 2
3%l gfaarz g@ aT A fir ofFeTra mic
WA F A9 & 7 AT § 7z QA1 2w
ooy # atfaga® g0 & ag FT01 ag
|EE! FEWIT & wiar g MT § Fwwa
g & ag 1a iffeda arq ar 7 =14 g9
FY F'99 §A & GATH Te! gar | AP AF
fis 993 ey FAEE 4 fF gr i
aifeeary faw &7 #97 A0S 97 1O
ag gq wifow & @ & | mfwear saay
Aff A T@T @ amwg Aem w1 W
avg F1 Gz 76 ¢, 3uH F1% AT AgY
g f 2 qififeqra Y g 3 & A1 qad
go aow ¥ § | gwd A ag faemr gwr
g1 & fFg gF1T g7 a7 HUT qTAST €
% % §5a § | § A guwar e gaw!
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7 A ara w23 Y w%07 2 froawew
vlgm 1 3199 97 # 1 720 97 w1 w7
grasg &, 203 &% ndar aifagg 59 ax-
F1T FY gaiar 2 f qrasz ggar § &
oI§ oY, frg awg & g3 A% fau
Fifgy 1, 3fFa gifera g3y 7
AT |

W gFR wv wwarg o gw W TEr
qHT

it fedm fag : 7 mfad | 17 Fgar
8 & w9 wifag 7

s wav 99 A E3g A wERd
7 39 a7 w9d wqg & Fgr 4v:

“Pakistan has not agreed to talks on
any of the points raised concerning
normalisation and improvement of re-
lations under the Tashkent declaration.”

g qifseara a1 gat grn Ay
FY ATH Y FAT WA 2 WYY Tz RaEw
FEl aidi # aar @, ) Sk fgw W
g1

MR. SPEAKER : Let there be 1o
speeches. Let the hon. Member ask a
straight question.

st $aT WA 0 © THE aEgE 48
FIAT qiffFediA & F@Eas Fwdr an
W ag A & fr g et o1 3w &
qrg wers 7d€f AzT § 3@ ATEFC A
qifseaa #1 &Y Al-a §e gree fEar
2, 78 Wt 3% &, afew 97 oifeeam are-
&7 §ZA F ATIYT T AEHCH W ATT
F1 78 AFar g, A @ w4 #F owfa-
feage a4f 7t & 7 #ar weAt @@y
azq §1 gg fasarw femd® & wrdar
gTFr? qifeearT &1 Al 99T MIHT
agY suh ?

=it fedm fag : ¥ afY auwsan e 2w
# #1€ wfafqqua glar & 1 sy |-
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= Wzl g7 29 A1 g gfafaoma 7ad §,
IR qra o 78 FF 2 T gAY qEi
Y ¥%7 3y # gygfafaogm &1 a@E@ @
G271 T gy ¥ @ 1oz @y RAT SIRAT
2 f wwre zw fre) ¥ & #8 fF g
1w ¥ fagst masl & gawmd =7
Agrd-wasr 7 %, a1 zad  ggfafaema
FaT 3 )

st §a7 a1 g - WfwEAT A W@
qETT AY A A AEar § 1 ar
FUETC 3 A ¥ v @ ? (saEam)

s fadm fag : g =& AAar &, ar
Far gur ? (wwwar)

il WA WIN oA : weAW AR,
Y g1 &1 Fa a1 mrAr ;g o

=l gOW w7 wgAm ; a7 qfeEE
AT FAWY 1 A Aar g, ar ¥4
g9 THEY Y 9% A ? (smeard)

WE 1 WENAW : #07 3@ qALG WIS
134 § ag wrq s ?

MR,
Malhotra.

SPEAKER : Shri Inder J.

ot FAT WIW TR ;AL qATA AT
wana fzar @13

MR. SPEAKER : Let the hon, Member
please sit down.

st way W e : wegw wENEw,
A g &1 ware A% fmraar g

MR. SPEAKER : 1 do not allow further
questions.

SHRI KANWAR LAL GUPTA : 1 do
pot want to ask any further question, but
my eartlier question should be replied to.

MR. SPEAKER : The reply to the
question has been very clear. If it is not to
his liking, that is another matter.
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MR. KANWAR LAL GUPTA: It s
not clear to anybody. It may be clear only

to you.
SHRI1 INDER J. MALHOTRA : After
the signing of the Tashkent Declaration,

how many times did the Soviet Prime
Minister take any iniiiative to sce that both
India and Pakistan agreed on the basic

peeds and tried to implement the declaration
in full ?

SHRI DINESH SINGH : It will be
difficult for me to answer on behalf of the
Soviet Prime Minister what initiatives he

took and how many times he took those
initiatives.

SHRI INDER J. MALHOTRA : My
question is entirely different. After the
singing of the Tashkent Declaration, how
many times did the Soviet Prime Minister
take the mitiative to see that both India and
Pakistan tried ‘o implement the declaration
in its true spirit ?

SHRI DINESH SINGH : 1 have already
replied to the guestion and said that 1
cannot answer on behalf of the Soviet
Prime Minister and say how many times he
took the initiative and what he did. So far
as the discussions with us are concerned, I
can give some information to the House.
When the Soviet Prime Minister came here,
he had talks with us, and when 1 went to
the Soviet Union, we raised this question
that we had tried in every possible way to
seek a peaceful solution of all of our
differences with Pakistan, but Pakistan had
not reacted, and they said that they appte-
ciated the steps that we had taken and the
efforts that we were making.

o gET dte mEAY - faa qfefee-
fad¥ § qra®y awwar g a1, ¥ W
& fair gw adi 6f | ¥ gwfag it garfas
ggw oY f& Wi 1 sroer anwR ®
AT T TUA OF q90F wH A g §Ar
gzt a1 | 97 F1§ 190 0dt 1w qag w
FEMYAr FIUST 2, a1 Iawrag AfAw
atfaer 2Y orar & fe afe fedl o ow
TR I AR &7 1A 7 g o, @
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qZ IAE gIT7 I EWRT  FT TAT FIH
% fae wod gwia &1 g9ty &2 Aa1
fir fader wes) 3 ol @anar @, weE |t
FIT ¥ TICAIT ©F GETCF 59 19
wana Fuar 2 s oifesars sg anwd
FT 19T AN FT T 7 | F4T WA WG
& gAFd § #15 o8 qeq o E froww
7 qifseary 93 93 za9 11 fF 93 39
TR 1 Q4 FL | FALET F 904
& amgg @t wifseara & gq gawd w0
qraT g7 fear, at 5@ g =g €t
a1 wfgfwar ¢ 7

st fedm feg - F anwan ¢ f5 =w
|YF1T 7 58 Ay qv qifFzam & amm-
g &Y 91T 3§ gEit &g arasa
FM ez 2 fe so aifeeara & @
FIg #r 2 fF dwez SwEr F
wgER DAY 3T #1997 aaEl f1oaqg
w3 ¥ qry agar wfgg ¢« wffemT F
FJT gl AT T AIFIT A 47 Fgl, W
g faace &Y g mgw TE & afew
Fgsr oY afwar « @ &g @y @ fe qifs-
e st =g feam & wodr A aqr 2

oy gETEET SreA 3T I 48
& & wt anfeear a0 faar & e ad
7% @r 8, at =9 #1 #q7 wfafEar g

weaw AENRT : 5 FEH |

SHRI 8. KANDAPPAN : It is un-
fortunate that Pakistan is not able to
- appreciate the advantages that lie in accept-
ing the Tashkent agreement. But 1t alio
seems to me that our Government with their
pious hope are passively waiting for a
change of mind on the part of the Pakistan
Government. Have Government in all
these years actively and positively tried to
manouvre to see that this is acceptabie to
Pakistan ?

SHRI DINESH SINGH : 1 am not
quite clear what the manouvre he has in
mind is.
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SHRI S. KANDAPPAN :
diplomatic and otherwise.

Political,

SHRI DINESH SINGH : So far as the
question of discussion is ccncerned, we have
taken opportunity wherever it was possible
to mention to Pakistan that we would wish
to settle differences peacefully .n accordance
with the Tashkent Decla:ation. Also in
this spirit the Prime Minister had made the
offer of a no-war pact.

&t gro ATo famd : g S SAY
¢ ¥ vq wIfeeq@ &1 W7 ®ewrg &
@1 & ote § urst gt fasrs wedwra
g ggr gl wAEm A E e @
tft g w1 @ o @g wifeeam & aw
a% ¥ fauq o0 9T FT I FT R,
wa 7% 5 oiffmm mosx @@l &
garfas W@ & qasiy A& F@r @
w7 58 NFX T4 AITH! AHAT T AW
ag faar srar & ?

ot fedm g : M gi | swamam &
gifqad 99 F3FIT § ¢ adar ag g
AYT g9 SAFT agT o faw fear & W
7 wifqgq g9 9% & 731 fF ag oife-
W AT A A T @ 8, 99§ gA
fa @aw agar &; w9 a5 afFeT 9
WL 419 59 %8 F 9md 99 g &, aw
as qifeegr w1 gfaare 3 & gk fag
AN gau dar HaTd 1 wWE AR H g
Hifaw &9 FHIT § € AqaT ag w g

&t gle Ao fart @At ¥ &=
w1 1 wfafwar gé ?

WERN WEAT : A FA TEWT |

SHRI HEM BARUA : Since the offer
of a no-war pact with Pakistan was made
on the basis of the Tashkent Declaration,
since Pakistan bas woilated the provisions
of the Declaration with impunity and since
Mr. Kosygin who is supposed to be the
architect of the Tashkent Declaration, puts
India on a par with Pakistan in the mattes
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of violation of this Declaration. are Govern-
ment prepared (0 announce to the world
that the Tashkent Declaration is dead as
dodo, for there cannot be any unilateral
implementation of a bilateral pact which
the Tashkent Declaration is 7

SHR! DINESH SINGH: 1 am not
clear what particular benefit the hon. mem-
ber has in mind in making this suggestion,
because it is a declaration of intention to
settle matters peacelully,. Now how can
we say that it is dead ? It is a matter that
we hope that Pakistan will agree to.

SHRI HEM BARUA : My question is,
how can there “¢ a unilateral implementation
of a bilateral pact which the Tashkent Decla-
ration is,

SHRI DINESH SINGH : That was the
whole point, that it is a declaration, not a
pact The hon. member has recad it. He
will zppreciate that there is no element of
giving up in that sense. It is basically a
declaration to settle disputes peacefully
without going to war.

SHRI HEM BARUA :
tion between
Pakistan. India
does not.

Itis
two countries,
implements it,

a declara-
India and
Pakistan

MR. SPEAKER : No agrument please.

SHRI HEM BARUA : Does the
Tashkent Declaration stipulate any obiiga-
tion on the part of both the countries which
are parties 1o the declaration to implement
it ?

MR. SPEAKER : I request you not to
epter into argument when the Minister is
replying.

o W @ gy A @ERa d
qre-are aanar @ f& efagas awwe |
qifffeatd 9T ATRE TEWIY 1 wIGET
# qfefoa +<7 & for oix o zag
wiar | # waar =rgar g fe oaw Lxid
difqua gAaa 7 ST 990 Iq@ TR
% wfafew 6 tgr 1 w73 &1 9719

fwar fe @) 2a & Fowd w1 qwha
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F a1fF A7 TF 0F A2 F Arnd ey
W ArgA & A% fr oavgqm w A e
27 @l wa wifseIm 3 @ a7 =18
aAsaz FdY €Y a1 am ©7 7 fraY wwre &
got wfrsgr ar IxyT oifFsam & sfr
femi€ ar 7§ frart ?

WETH TR : TAFT AA@ A 2 g
g

So many questions have been asked, so
much time is taken,

SHRI CHENGALRAYA NAIDU : You
used to call one Member from that side, one
Member from this side and one from the
Centre.  Now you are calling only from
the Centre. What about us ? (Interruptions)

SHRI SURENDRANATH DWIVEDY :
In the matter of gquestions as well as
debatcs, now that the Congress Party is
divided, whatever time was being given to
the Congress Party should be divided bet-
ween the two parties,

MR. SPEAKER :
prepared to do like that.

919 QT 41 @1 7 w0 F, anfed @
Fai At 997 T, (EANA) ;

1 am very much
tInterruptions

Y W WiE FA | FSAH ARG
# AT A-ATC @l gHi § |

U WEIAT : (AT A g 8
zren AgF fawar | mo fEd-moFy o@f
¥ fAgaw fzar, 3= N fzar aar, g
FeAlHgY g | Wit Y ¥ aga & WA
gfmteq aff A€ & w2 fr wvaw)
q1% § @A deaT gy TF &, e o miw
ard qgn & foh gfaez st @ e @
qTE Y Ay FIF THAT 1 F@ A Y gA A
|AIST § SATET QT T AT GFA | HGH
araar aifgr-#f ag ¥ WA AL,
1 qaad IAET ar g, A gEe
fix & oo g ag @ Az s A A
ag faez &1 @@ ad g



21 Oral Answers

SHRI P, GOPALAN The Tashkent
Declaration has clearly laid down the peces-
sity of settinpg up an Indo-Pak joint
machinery to tiscuss whbat further steps
should be taken to normalise Indo-Pakistan
relations. I would like to know from the
bon. Minister what steps have been taken
and how far such steps have been successful
and whether there is any proposal with the
Goverment to take the imitiative to sign a
no-war pact with Pakistan along with the
setting up of a join machinery to discuss
and settle outstanding disputes.

SHRI DINESH SINGH : One mesting
between the Ministers of the two countries
had taken place shortly after the Declaration
was made. Since then it has not been
possible to buld another meeting. We are
quite ready to go to a meeting or 10 invite
the Pakistanis to come here, but they have
not shown any inclination to continue this
dialogue.

Regarding the no-war pact, it has been
already stated in this House on a number
of occasions that Pakistan wanted machinery
to be set up and we had said that we
would be willing to set up a machinery to
discuss all outstanding differences between
Pakistan and India.

Export of Tea to U. K.
+

SHRI JYOTIRMOY BASU :
SHRI K. HALDER :

SHRI BHAGBAN DAS :
SHRI B. K. MGDAK :
SHRI GANESH GHOSH :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the quantity of shipment of tea to
U. K. during the first eight months of the
years 1968 and 1969 from North and South
India, separately ;

(b) whether it is a fact that tea prices
have fallen so sharply in U. K that produ-
cers in North and South India have cut
their shipments for sale in Londou auction ;
and

(c) if so, the Unit value of tea shipped
to London during the above period and the
steps, if any, being taken to improve the
position ?

THE DEPUTY MINISTER IN THE

*514,
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MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK]) : (a) toc). Sir, A siale-
ment s laid on the Takle of the House,

Stutement

(a) The quantities of tea shipped to the
U. K. during the fust eight months of 1968

and 969 from Nortli and South India
Were [ —

1908 1969

North India  41.06 million 26.94 miliion
kg. kg.

South India 8.46 million  4.32 million
kg. kg.

(b} Yes, Sir. Following a steady decline

in tea prices realised in the London auctions
there has been some diversion of tea to the
auctions in India,

(c) The umit values of tea realised in
the U. K. during the first eight months of
1968 and 1969 were Rs. 8.40 pei kilogram
and Rs. 7.38 per kilogram respectively.

With supply in excess of demand io the
export market and with the increase in
production particularly in the East African
Countries reliance is primarily put on
international action to stabilise tea price.
As an immediate measure, producing coun-
tries have agreed to withhold 90 million Ibs.
of tea from their eslimated exports during
1970. An international Consulatative Com-
mittee on Tea has been established under
the Food and Agriculture Organisation to
keep the maiket situation under constant
review and o make recommendations on
short-term and medium term measures and
later to develop longer-term schemes for
stabilising tea prices on equitable and re-
munerable level.

Producing countries are also considering
measures (o continue and intensity the
campaign for promotion of tea in the U. K.-

SHRI JYOTIRMOY BASU : We are
facing a real crisis, We are giving 42 per
cent of our total export earnings for servic-
ing foreign loans and also as interest, and
unless we can really get full value for all
the export that we make to foreign coun-
tries, we shall be doomed for good. We
would Jike to know from the Government
what specific steps they have taken to
establish the image of Indian tea as sn
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identity in the world market, because I may
point out that when the French wine
manufacturers were approached by  the
Algerian wine manufacturers to blend the
two and market it in one bottle, the French
manufacturers opposed it because they said
the image of French wine would be destroyed
with the customer.

Iwould also like to know what steps
have been faken to pegotiate with foreign
countries where there is heavy import duty
on tea to reduce the import duty.

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) The
question of duty is an internal matter, and
every country has the right to levy duty.
We enter into discussions with them.

SHRI RANGA : There is the Kennedy
Round.

SHRI B. R. BBAGAT : It is true in
the Keonedy Round there has been a dis-
mantling of duty. 5o far as the European
Common Market is concerned, we have
taken steps 1o sec that the restrictions on
the entry of tea, both quantitative and
fiscal, are brought down, and therefore we
are engaged on this question all the time.
Wherever this difficulty comes in, we cer-
tainly enter into dialogues with the country
concerned. So. at the moment, the question
is not of the import duly as such, but the
question is that in the world market the
supply of tea is more than the demand.
The demand for tea is rising by less than
one per cent every year, and therefcre the
main thing is to increase the demand for
tea. All over its consumption should grow.
For example, coffee consumption every year
is growing much faster than tea.

SHRI JYOTIRMOY BASU : Because
you were sleeping for over 20 years,

The Minister has got the wrong end of
the stick. As has been suggested on the
fioor of the House many a time, export of
pecket tea is the only solution, and in that
one of the hindrances is the high import
duty m certain countries from which we
#nport a lot of items. I will only quote
Mr. Hem Barua’s...

MR. SPEAKER : He should come to
the question.
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SHRI JYOTIRMOY BASU : Thisisa
very important thing. The couniry is going
to be doomed. We are paying 42 per cent
of our total export earnings for servicing of
foreign loans and you do not want to en-
courage discussion on this ?

The solution lies in the export of packet
tea to be marketed through the grocers
channel.  After two years of hammering on
the head of the Government, they have in
principle accepted the theory that it should
be done. I do not kmow what they are
doing in this regard, but I want to draw the
attention of the Government to another
thing. There is the British wholesale
Grocers” Bulletin which shows the trend
of prices for items that arc used in the
household, daily necessities, the musts. 1 will
show that tea and also sugar...

MR. SPEAKER : I asked you to come
to a straight question,

SHRI JYOTIRMOY BASU: 1 thought
you liked the economics to be discussed in
this House. If you do not I will not.

I would like to draw
the Government to this Federation's Index
of wholesale Prices of Groceries and
Provisions. For items such as tea and sugar,
while in January, 1963, it was Y9.7 and in
June, 19C7, it was again 99,7, for other
items, as for example, biscuits, it has gone
up fiom 101.7 to 1155. While a British
worker is earning about three times as much
as others, he pays more price for all the
daily necessities barring tea and sugar, what
steps have the Government taken-when you
are hand in glove with other countries, good
and bad—with the British Goveromen. to
see that our tea gets a fair and proper price
in respect of the consumer 7 Nothing at all,

the attention of

SHRI B. R. BHAGAT : I purposely did
not mention about package tea because, at
the moment, a Parliamentary Committee, the
Consultative Cemmittee, is going into this.
The hon. Member is a member of that
Committee, and 1 am expecting a report on
the package tea. But gemerally, it is true
that instead of loose tea if we export tea in
package form, we will get a much higher
unit value,

SHRI JYOTIRMOY BASU : Rs, 400
CTOTCS SVCrY year,
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SHRI B. R. BHAGAT : In this mattsr,
the hon. Member knows that our first
handicap it that we have not yet been able
build up our national package tea industry
and | think the Committee will submit a
feasible report on that, and I can assure him
that we will implement that and we will try
to set nup a package tea industry, a national
industry, in our own country either in the
public sector or in the joint sector, whetever
form is more practical. But the main
difficulty in the export of package tea, as the

hon. Members knows and many Members
also know, is that there is a very
strong national package monopoly in

tea in many of the countries, and it is very
difficult to persuade any government to allow
package tea to be imported iato their
country, because of the very strong national
monopolies that many of them have.

SHRI K. HALDER : May [ know how
many demonstration centres are functioning
in forcign countries and what sort of brew
of the tea is available there ?

SHRI B. R. BHAGAT : This question
relates to the United Kingdom. I do not
have the information at the moment, since
the question relates only to the United
Kingdom. In the United Kingdom, there
are two tea centres, one is London and the
other in Edinburgh perhaps. Two centres
are operating and thev have a budget ; they
do the publicity and marketing, including
the demonstration in the tea which the hon.
Members refers to.

ol amara e & smAT =wgar g
fF fogh A7 @ & s &1 feaar
Iearad gar 2 AR guH feaar  gfawa
fazqi &Y Yar ngr & 7 & agdy s
wizAr g fr faq-faa 2af & zard <9
T FH YA AT & WA W FHEA
T & fqg AT FAT FIW IS AT
LCI

st o o ANF : Q¥ FARA AT
frafs & Fiad ar gv @ afesmr
TS zA ERT A OE T AR AFE
aff 2. garzie fengn § geaeq ¥ A
qa g%ar § f5 g7 1967 H 107 5%
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Wy #t 7y ¥ 0f 6 9 fis w1 1968
FH:7 15T 86 U7 #Y 1g 7§ | ;) 2w}
# figy gd, 1968 % 91 wdw &

A g AT AT < w @A § 0 FO%
FY 97 of) g% Wei a1 gE

SHRI GANESH GHOSH : May I know
what special developmental programme for
the expansion of tea drinking habit abroad
has been taken since 1967, particularly to
fight the competition of coffee from Brazil
and American fruit juice ?

SHRI B. R. BHAGAT : It is true that
the Coffee Board is spending much more
mopey in the international market for the
promotion of coffee, as compared to the Tea
Board, and therefore the per capita con-
sumption of coffee has been growing much
faster than in the case of tea. In the case
of tea, in co-operation with other countries,
we are trying to promote tea drinking. In
U. K. we are spending quite a lot of money.
Our budget for expenditure in U, K. in
1969-70 is Rs. 14,39,000. In America,
Germany and the European market also we
are promoting tea drinking. In other
countries like Japan there is a good market
and we are trying to exploit and increase it.

SHRIMATI ILA PALCHOUDHURI :
Is the hon. Minister aware that from Japan
there was a requisition to buy 10,000 kg, of
green tea 7 What is the government doing
to make green tea popular in India  so that
producers here may grow it 7

MR. SPEAKER :
question.

That is a separate

SHRI LOBO PRABHU : The decrease
in the export of tea from Southis about 50
per cent, very much higher than the decrease
from North India. Is the Minister aware
that it is related to the low grade quality of
the tea produced in the South which has to
face stiff competition from African tea ?
Under these circumstances, without waiting
from the results of the Committee which has
been appointed, would the Minister allow
the South Indian tea a higher reduction in
export duty ?

SHRI B. R. BHAGAT : That point is
always kept in mind at the time of framing
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the budget proposals. But it is true that
the fall in the export value, not in quantity,
of the South Indian tea is mainly due to
the fact that in auctions it is gett.ng a lower
unit value. The fall in unit value is much
more in the case of South Indian tea, It
has to face stiff competition and there isa
glut in the world market because of produc-
tion in other countries of that particular
variety of tea.

SHRI LOBO PRABHU : What about
reduction of excise duty 7 Would you allow
it ?

SHRIB R. RHAGAT :1 cannot say
that.

SHRI SAMAR GUHA : In view of the
fact that a loss of nearly Rs. 15 crores of
foreign exchange has been incurred by the
tea industry as a result of over production
and less of export outside and in view also
of the fact that our tea export trade is
mostly controlled by the foreign monopolists,
may I know whether the government is
going to nationalise the tea export trade or
at least the European tea gardens 7

SHRI B. R. BHAGAT : The nroblem
of tea is a more complex one and it cannot
be solved by merely aking over the export
trade. If it will help the interests of the
public, 1 agree with the hon. Member that
I am not only not against it but I am in
favour of taking up more and more ventures
in the public sector where it results in
efficiency in the industry and public good.
If there is 2 loss or dislocation by taking
over a unit, I do not think we would be
doing the right thing to socialise or nationa-
lise it just for the sake of taking it over.
Tea is one of those commodities where the
position as a little complex. At the
moment the supply of tea in the world
market is much more than the demand.
Demand is picking up much less as compared
to> production, So, some international
action is necessary to regulate supply. Under
the FAO that action is being taken. We are
trying to regulate supply so as to get a
higher unit value.

Then, the quality of the tea must be
kept up. As pioducers of tea we have to
see that our quality does not go down.
Similarly, we must build up our packaging.
We do not have expertise. Let us have
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control in the internal market before we
launch our cxpert programme.  As

a itisa
highly competitive market weé have 1o
proceed step by step. If the purposes of

public soc!d and efficiency are served then I
am one wlt_h the hon. Member abonut taking
over anything in the public sector.

At geR =T wgan  w AR g
B0 7 @A fF gmd Ay @€ Aywfaa
A ot @ & e gfrar & s @) §
3a% fareft alr § 4z gw g A &%
L1

oY Fo o 7 : F- AF FET

ot R T wgma . N # gwIT
& g3 T7a1 § 5 fradt gady gt §
q17 AIET T A 2 YT IAF AV gATH Ay
? 37 %1 fraar sfma: 57 =g A
B FW F A g9ge} 7Y Alag § w9
Farr o § P g qoma & owifas
A @ gAK N g cw¥ § owiw
MIT B FTH FI3 ATy qAgd) W oWy
N7 wifz T &5 § wias dar fodr za%
fag a7=4Y wgtzq a1 £1% w29 3T @r
@ E?

MR. SPEAKER : The gquestion is not
relevant.  Further, the gquestion hour is
over.

Il g6 §-T FHAW : IFA Frafigy
F41 A4 & | WU 9% uFIW GG F 0 ug
at 9ra @A & wifas 9w o§ g
Farg A 3@ QAR F & wagd a1
alys qa1 347 9 37§ 7

WRITTEN ANSWERS TO QUESTIONS

el sfaver awzat & aiznww
& gadtwm & @ § wgiwq afafa
w1 afadzs

4515, st nwmoa masd
Sl FTATg Tw A
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it g AW
W wEe fagrdt A
s} ST A -
aar afarar 13 957 TR K Fav
EXCNE
(%) wstg gfaean awEd § 1g1-
w7 gfradq & art # naraq afafs w1
yen famfr #m & ; M€
(@) 37 a7 3ar fquw frranr g
aqr a1 Figag # af g 7

afazar vt AT woa adr _Q
rfaafon west (st eaw fag) o ()
o (7). A @ agayt fawfd
ag 3 :

(1) zzads qar aifas A4 ¥
fac faaqq #1 A6 3 AF
aqyE FIAT 1
zaRadts aar avifgs qrust
¥ fao @0 nmo  (7A/
{lon@edte (Tid) fesft 777
FLAT |
gigal § sdg F Mo s
&9 faarr @gaAT 16 & 18 ag
' ogr7 Hur gigy gEsaz
FiEAW T ARET A, AT 15 &
17 & wig &1 afgd oF 2@
F MY qRRART TU qIAS
dfggama ar augea |

famifes fagreeda § wicamam
f& wone 7 1% Near  fzgE 1970
T qatfa s FRT S 307 godloudedTo
qgr & w9 gard, 1971 &
aFodlon. # fau mr grat & wfwwa
¥ fag que afsg T 0 wai

(2)

(3)

Pushing Out of Persons of Indian Origia
from African Countries

*515. SHRI BAL RAJ MADHOK :
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :
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(a) whether it is a fact that people of
Indian origin continue to be pushed out of
Tanzania, K:nya, Congo and other African
countries :

(b) whether it is also a fact that the
Governments of these countries make a
distinction between Asians of Indian origin
and As‘an from other countries and their
wrath is mainly directed against those who
are of Indian origin :

() if so, whether Government have tried
to find out the reasons for this treatment
towards people of Indian origin ; and

(d) the steps which have been taken to

safeguard  their  legitimate rights and
interests ?
THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Persons of Indian origin who did not acquire
the local nationality of some countries of
Africa, are, along with other aliens, subject
to various restrictions in business, employ=
ment and professional activity. As a result
some of them have had to leave those
countries.

{b) No, Sir, there is no question of any
wrath being directed against persoms of
Indian origin.

(c) Does not arise.

(d) Most of those persons of Indian
origin affected are holders of British pass-
ports and the responsibility for safeguarding
their interests resis primarily on the British
Government. So far as Indian nationals
are concerned the Government of India
extend all possible assistance.

Chaonelisation of Imports of Puolic Sector
Undertakiogs through State Tradiog
Corporation

*517. SHRI C. C. DESAI :

SHRI C. MUTHUSAMI ;
SHRI N. SHIVAPPA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have recently
decided to channelise all imports of Public
Sector undertakings through the State Trad-
ing Corporation and other Government
agencies

(b) if so, whether Government are likely
1o save any foreign exchange as a result of
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this switch of trade in favour of State Trad-
ing Corporation :

(c) whether the Federation of Indian
Chambers of Commerce and Industry has
adversely reacted to this chanpe in policy ;
and

(d) if so, the reaction of Government
thereto 2

THE MINISTER OF FOREIGN
TRADE (SHRI B R. BHAGAT) : (a) It is
the policy of the Government to extend
progressively the scope of activities of the
State Trading agencies in the import and
export trade.

(b) Bulk buying and bulk shipments are
expected to result in saving of foreign
exchange.

(c} The President of the Federation of
Indian Chambers of Commerce and Industry
while speaking at the meeting of the Advi-
sory Committee on Trade held in September,
1969, had pleaded for caution in the matter
of extending the role of State trading agencies
in the import-export trade.

(d) State Trading agencies have been
importing, with increasing efficiency, a
pumber of important raw materials and have
been able to supply them at prices which
are fair and equitable. It is proposcd to
accelerate the process of canalising the
import of industrial raw materials through
these agencies.
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Russian Assistance in India’s Naclear
Power Programme

*519. SHRI N. K. SOMANI :

SHRI PILOO MODY :

Will the PRIME MINISTER be pleased
to state :

(a) whether U.S. S. R. has recently
expressed interest in India’s nuclear power
programme ;

(b) if so, whether the U. S S. R.
Government has offered assistance for this
purpose under the five-year trade agreement
currently vnder negotiations ; and

(c) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b). There has been no recent
Soviet proposal regarding the gencration of
nuclear power.

(c) Does not arise,

Trade Agreement between India and
Japan on Export of Tea

*520. SHRIMATI ILA PALCHOU-
DHURI ; Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that as green tea
grown in India by Japanese technique has
proved to be better in quality than similar
tea grown in Japan ;

(b) whether it is also a fact that a
Japanese tea merchant who had advised
Indian tea-growers on the basis of Japanese
technique and according to their specifica-
tions, has arranged to purchase about 300
tons of green tea in 1970 and about 10,000
tons in the next three years after that ; and

(c) if so, the terms and conditions on
which the deal has been finalised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Efforts to produce
green tea of the type wanted by the Japanese
have been made only recently, No such
conclusion is possible unless larger quantities
of the required type are produced.

(b} On the basis of press reports, some
Japanese tea buyers have evinced interest In
importing Indian green tea and certain
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growers are arranging to produce green tea
conforming to Japanese specifications.

(c) Does not arise.

Implementation of Security Conncil
Resolution for Peace in W, Asia

*521. SHRI B. K. DASCHOWDHURY :
SHRI ESWARA REDDY :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether India asked the Security
Council in Scptember, 1969 to take prompt
measures to ensure peace in West Asia and

get the Council resolution of the 22od
November, 1967 implemented in all its
aspects ; and

(b) if, so, the details thereof and the
response of the Security Council to this
effect ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI FTDINESH SINGH):
(a) Yes, Sir.

(b) The speech of the Permanent
Representative of JIndia to the United

Nations, before the Security Councial on
September 10, 1969 is placed on the Table
of the House. [Placed in Library. See WNo.
LT—2320/691 Tsrael continues to resist the
implementation of the Security Council
Resolution No, 242 of November 22, 1967,

Trade Agreement between India and Iran

*5%2, SHRI PREM CHAND VERMA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that when the
Shah of Iran visited India in January 1969,
broad agreement on economic collaboration
was reached between the two countries ;

(b) whether it is also a fact that soon
after negotiations were started with a view to
entering into a trade agreement ;

(c) whether the negotiations continued
for several months ;

(d) if so, the resons for which a trade
agreement has not been reachcd so for and
the reasons for this delay in reaching a
decision ; and

(e) whether a trade agreement is likely
to be concluded, and if so, when ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (e). Thereisa
Trad Agreement between India and Iran
since 1964, which is currently valid upto
March, 1970,

Following the visit of His Imperial
Majesty the Shahanshah of Iran to India,
and Indo-Iran Joint Commission for
Economic, Trade and Technical Cooperation
was established. The principal objectives of
the commission include joint studies of
resources, endowments and requirements to
ieinforce economic growth, trade expansion,
contacts between the financial. industrial
and commercial institutions, exchange of
specialists, provision of training facilities
and joint ventures in industry. The Com-
mission will take steps to ensure coordinated
implementation of recommendations and
decisions made from time to time. Itis
thus a cuntinuing body.

In the field of commercial cooperation
while India will be facilitating the purchase
of ammonia, sulphure and phosphoric acid
from Iran, Iran will likewise be facilitating
the purchase from India of steel products,
capital equipment certain chemicals, inter-
mediates, railway and other equipment,
spares, etc,

The Commission will be exploring other
possibilities for the expansion of trade
exchanges between the two countries. To
facilitate the envisaged expansion, direct
contacts have been established between the
Federation of Iranian Chambers of Com-
merce and the Federation of Indian
Chambers of Commerce and Industries.
The possibilities of cooperation between
Iranian and Indian banking systems to
provide efficient support for closer economic
cooperation are also proposed to be explored
by the Central Bank of Iran and the Reserve
Bank of India.

Nuclear Disarmament Conference

*523, SHRI SITARAM KESRI = Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is fact that the Nuclear
Disarmament Conference was held in Geneva
in October, 1969 :

(b} whether
the Conference ;

(c) if so, details of the discussions held

India was represented at
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at the Conferenee and the decisions arrived
at ; and

(d) whether Government have recon
sidered their stadd to ratify the nuclear non-
proliferation treaty and if so, the decision
taken in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH):
(a) The Committee was in session from I1Rth
March 1969 to 23rd May 1969 and from 3rd
July 1969 to 30th October 1969

(b) Yes, Sir.

(c) Consideration was primarily given
to three items, viz,,

(i) Suspension of underground nuclear
weapons lests.

(i) Chemical and bacteriological
(biological) warfare : and

(iii) Demilitarization of the sea-bed and
the ocean floor.

The Conference did not reach agree-
ment on any of the items, and they have
all now been referred to the U. N General
Assembly which is currently in session in
New York.

(d) There is no change in the Govern-
ment’s decision not to sign the nuclear non-
proliferation treaty in its present form.

Tandon Committee’s Report on working
of State Trading Corporation

*524. SHRI LOBO PRABHU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the increase in the expenditure arisi-
ing from the reorganisation recommended
by the Tandon Committee and what per-
centage will this represent of the cost of
management ;

(b) the percentage of profit earned on
exports ;

(c) if the profit of 20 per cent is from
imports only, how much of this is from
items in which the State Tradipg Corpora-
tion has a monopoly ; and

(d) the per capita consumption of fruits
and veyetables in the country and how it
compares with the countries to which exports
are made ?

THE MINISTER OF FOREIGN
TRADE (SHRI B, R. BHAGAT) : (a) The

DECEMBER 10, 1969

Written Answers 36
recommendations of the Review Committee
on the State Trading Corporation are still
under consideration of the Government.

(b) On an overall basis, there has been
no profit on the exports of the §. T. C.
However, there was a marginal loss of
0.16% on & turnover of Rs, 48.46 crores in
1968-69.

(c) The totul trading profit on the
Corporation's imports amounted to Rs.
11.93 crores on a turnover of Rs. 114.1
crores during 1968-69, giving a profit of
10.46%,. The canalised imports comprised
a turnover of Rs. 94.73 crores, yielding a
profit of Rs. 11.89 crores, which works out
to 12.55%.

(d) A Statement showing
capita consumption of fruits
tables in India and other

the per-
and vege-
countries is

attached.
Statement

Country Fruits per Wegetables

capita con- per capita

sumption per consump-

annum (Kg.). tion per

annum (Kg.)

India 16.5 22.2
France 83 309
Wes Germany 92 321
Italy 153 253
Netherlands 67 65
Belgium-Luxamburg 58 243
United Kingdom 41 203
Spain 84 77
Switzerland 149 72
Sweden 76 238
Denmark 44 184
Greece 108 185
Yugoslavia 136 216
Lebanon 124 63
U A R. 70 105
Iraq 15 42
Kuwait 10 10
Bahrain(@ 83 -—
Thailand 57 23
Philippines 43 32
Hongkong 41 56
Singapore 67 46
Malaysia(@ 105 —~

(@ includes fresh fruits and vegetables.
Trade Agreement with Spain

*525. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(8) whether it isa fact that Spain is 8
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potential market for Indian tea and food-
stuffs ;

(b) the extent to which our efforts to
capture this market have been successful ;
and

(e) whether any trade agreement has
been concluded with the Government of
Spain ; if so the details therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) It is not possible to quantify the
results of our efforts to capture this market.
Export promotion measures in respect of
this market have been intensified, but there
is a long gestation period for such measures.
Qur exports to Spain during last three years
bhave, however, been continuosly increasing.

(c) No Trade agrecment has been
concluded with Government of Spain.

Cochin Shipyard

*526. SHRI N. SREEKANTAN NAIR :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the final stage/shape of
the Cochin Shipvard has been reached ;
and

{b) the steps taken to develop Cochin
barbour side by side to facilitate the shipyard
construction ?

THE MINISTER OF DEFENCE AND
STEEL AND ‘HEAVY ENGINEERING
(SHRI SWARAN  SINGH): (a) The
Government of India have approved the
Cochin Shipyard Project with a building
dock for ships upto 66,000 DWT and a
ship repair dock to accommodate ships upto
85000 DWT. The revised estimated cast
of the Pioject is Rs. 45.42 crores.

(b) The Cochin Shipyard project is
being processed independently of the
schemes for the development of Cochin
Harbour,

Exports by State Trading Corporation
during Fourth Plan

SHRI S. R. DAMANI: Will
FOREIGN TRADE be

527,
the Minister of
pleased to state :

(a) The details of plans drawn up by
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the State Trading Corporation for their
export drive during the Fourth Plan ;

(b) the items selected and targets set
for intensive drive ;

(c) the administrative steps taken to
attract foreign markets and to locate goods
of exportable standards and at competitive
prices ; and

(d) the machinery set up by State
Trading Corporation to advise manufac-
turers to plan their production accordingly ?

THE MINITTER OF FOREIGN
TRADE (SHAI B. R. BHAGAT) : (a) and
(b). The Corporation is planning a special
drive to increase its exports in the products
mentioned below :

(1) Railway rolling stock and equip-
ment particularly :
—Wagons
—Coaches
—Diesel and Electric locomotives
—Turnkey peojects for railway lines
—Signals and othes railway equip-

ments

Engineering items :

—Textile machinery

—Heavy engineering, mechanical and
electrical

—Light engineering

—Construction material and building
hardware

—Automation parts and accessories

—Turnkey projects

Leather goods

—Shoes

—Chappals
—Component and finished leather

\#)

fiii)

Food, vegetables, fruits—fresh and
chanoed and cut flowers,

(iv)

Textiles :

—Textiles—cotten,
woollen and jute

—Woollen  knitwear,
garments and others.

iv)
artificial  fibre,

ready-made

(vi) General Products :
—Domestic utllities
—Pers nal utilities
—Office utilities
—Industrial utilities
—Wigs and wiglets, human hair,
animal hair and products
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(vli) Chemicals and pharmaceuticals :

—Salt and

—Cement
According to the present plans, the
Corporation hopes to arise its export

annually by almost 25 percent.

(c) and (d). The Corporation and its
foreign offices have been reorganised and
regular copsultations are being held with
representatives of the industry and trade to
organise production, participate in tenders
for turn-key jobs and other trading opportu-
nities, Further the Corporation is
developimg marketing skills within  the
organisation so that country studies can be
undertaken and marketing strategies develop-
ed and full advantage is taken from
participation in international trade fairs.

Meeting Demands of Indian Mission
Abroad

*528. DR. P. MANDAL : Will the
Mipister of EXTERNAL AFFAIRS be
pleased to state whether there is any
machipery in his Ministiy to study, scrutinise
and suggest promnt action being taken on
the various demands of our Embassies and
Diplomatic Missions abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): These
function are performed, in different section
in the Ministry. The Ministry also has a
Foreign Service Inspection Team, which
during its periodical visi's to the Missions
abroad, examines the demands of the
Missions. The recommendations of this
Inspection Team are taken into account
while dealing with the Missions’ demands.

Development of Power Reactors and
Nuclear Fuels with Japanese
Collaboration

#529. SHRI D. N. PATODIA : Will
the PRIME MINISTER be pleased to
state @

(a) whether it is a fact that Japan has
offered to enter into technical collaboration
with India in the develupment of power
reactors and auclear fuels ; and

(b) whether Government have taken the
initiaiive to avail of the offer and if so, the
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terms of the agreement reached, if any, in
this regard between the two countries ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
f{a) No, Sir,

(b} Does not arise.

Removal of Disparity in Pay Scalex
of Pilots in Alr Force and fin
Civil Sector

*530. SHRI RANJEET SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it has been represented
often by the Air Force authorities that a
great disparity exists between the pay of
pilots in the Air Force and the pilots in the
Ciwvil Sector in India ;

(b) whether it is also a fact that pilots
in the Civil Airlines including Air India are
paid several times more than the pilots of
the Air Force and have many allowances
added to their remuneration including free
food when on duty ; and

(c) if so, whether any efforts are being
made to bring about a parity of pay ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAYY ENGINEERING
(SHRI SWABRAN SINGH,: (a) and (b).
Government are aware of the differences in
the scales of pay, allowances and other
conditions of service between the pilots of
the Air Force and those o@f the Civil
Airlines.

(c) The pay-scales of - Air Force pilots,
asof all Armed Forces officers, basically
approximate to those applicable to the
Central Civil Services the special features
of service in the flying Branch have been
recognised by the grant of flying bounty and
other measures. It is oot practicable to
compare the emoluments of Air Force pilots
with those of commercial Airlines, whose
conditions of service are different.

Setting wp of 8 Unit of Bharat
Electronics in Uttar Pradesh

*531. SHRI S. M. BANERJEE : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that a unit of
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the Bharat Eiectronics Ltd. is being set up
in U.P. ;

(b) if so, whether a request has been
made to set up this unit in Kanpur because
of other defence factories there ; and

le) if so, when a final decision is [likely
to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The location for the sett-
ing up of tne second unit of Bharat Electro-
nics Ltd. has not yet been finalised.

(b) No, Sir.

(c) The decision is
arrived at shortly.

expected to be

Forged Import Licences

*532. SHRI GADILINGANA GOWD :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that forged
import licences are unsparingly being used
in the country and several crores of rupees
of foreign exchacge are involved in such a
deal ;

(b} whether it is also a fact that some
blank import licences are missing from the
Office of Joint Controller of Imports and
Exports, Bombay ;

(c) if so, the estimated loss of foreign
exchange and the action being taken in this
direction ;

(d) the number of persons arrested so
far in such a deal ; and

(e) whether Government propose to
streamline the procedure of import so as to
avoid the prevailing malpractices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Since 1965, 24 cases
have come to notice in which forged import
licences valued at about Rs. 74,76 lakhs are
reported to have been used.

(b) During 1964-65, some blank import
licence forms were found missing from the
office of the Joint Chief Controller of
Imports and Exports, Bombay.

(c) Actual imports made against these
licences are not available. These cases were
taken up by the Central Bureau of Investiga-
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tion, and further action is taken based om
their Investigation reports,

(d) The number of
is 41.

(e) Import procedures are kept under
constant review, and several remedial
measures have already been taken to prevent
malpractices.

persons arrested

Absorption of Stateless Persons in Ceylon

*533. SHRI K. P. SINGH DEO :
SHRI R. BARUA :
SHRI RAGHUVIR SINGH
SHASTRI :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

fa) whether it is a fact that there has
been considerably slow progress in regard to
the absorption of ‘Stateless’ persons both
on the part of India and Ceylon :

(b) if s0, the number of ‘Stateless' per-
sons remaining to bz absorbed so far both
by India and Ceylon ; and

* (c) the oumber of persons remaining to
be absorbed and the steps taken by Govern-
ment in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (bj: No, Sir. So for as persons of
Indian origin are concerned, 291,580 have
been registered by India as Indian nationals
and 141,723 by Ceylon as Ceylonese
natiopals.

(c) A substantial number remain who
will be dealt with in accordance with the
Indo-Ceylon Agreement of October 1964,

Military College of Electronics and
Mechanical Engineering,
Secandrabad

*534, SHRI INDRAJIT GUPTA:
Will the Minister of DEFENCE be pleased
to state :

(a) whether the Military College of
Electronics and Mechanical Enginetring,
Secundrabad has developed a new technique
of training in the field of electronics called
the "dynamic electronic training” ;

(b) if so, the advantage of the new
technique ; and
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(c) to what extent this will help in
training adeauate number of telecommunica-
tion mechanics for the army ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARN SINGH) : (a) Yes, Sir.

tb) It enables the trainee to follow
instruction in electronics circuitary guickly
and clearly. It is also economical in effort
as the arrangements can be used for succes-
sive batches of students.

(c) The training will improve the quality
of trained telecommunication mechanics,

Curbs on Indian Inswance Companies
in Nepal

*535. SHRI HIMATSINGKA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to the move by the Nepal
Government to impose curbs on the foreign
insurance cowmpanies including Indian com-
panies ;

(b) if so, the nature of curbs sought to
be imposed ;

(c) whether most of the Insurance busi-
ness in Nepal is being handled by the Indian
compenies ; and

(d) if so, Government’s reaction in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNMNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The Rules framed under the
Insurance Act of 1968 promulgated by the
Government of Nepal on September 22, 1969
permitied foreign insurance companies to
register only under that Act provided their
liabilities did pot exceed their assets and
they maintained adequate assets in Nepal
for meeling the entire liability of insurance
business to be undertaken in that country,
The foreign insurance companies doing
general insurance will also have to keep
509, of their premium earnings with a
financial institution of the Nepalese Govern-
ment as a reserve fund.

(c' and (d). Yes, Sir. Indian insurance
companies will naturally be affected adversely
but it is a matter within the domestic juris-
diction of Nepal.
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Intrusions in Poonch and Rajouri Districts

*536. SHRI SHRI CHAND GOYAL :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that during the
last 9 months, 10,000 people have entered
the Indian side of cease-fire line clandestinely
in the Poonch and Rajouri Districts ; and

(b) whether it is also a fact that mos
of the above persons had crossed to Pakis-
tani conflict ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVYY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
According to the information furnished by
the Government of J. & K., some 2200
persons, mostly those who had migrated to
Pakistan  or  Pakistan-occupied-Kashmir
during the 1965 conflict, returned to the
State during the period March to October
1969.
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Wollen Mills working below Capacity
for want of Wool

*538, SHRI DHIRESWAR KALITA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the Indian
Wollen Mills are producing one-third of
their capacity due to lack of wool supply;
and

(b) if s0, the measures taken and the
Schemes framed to ensure supply of wool
to the mills for wtilising their capacity in
full ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir. The exist-
ing installed capacity of the Wollen Industry
in the worsted sector is considerably under
utilised owing to limited availability of
imported wool on account of scarcity of
foreign exchange.

(b) Apart from annual import of wool
Woollen mills can increase utilisation of
their eapacity by engaging in or increasing
exports and obtaining increased supplies of
imported wool under the replenishment
scheme for Export. Indigenous wool is also
now being combed in increasing quantities
to fill the gap between the supply and
demand of wool for the worsted sector.

Sainik School at Kunjpura (Haryana)

*519, SHRI SURAJ BHAN : Will
the Minister of DEFENCE be pleased to
state :

(a) the total number of boys in Sainik
School, Kunjpura (Haryana) who took the
last annual examination, number passed and
number failed and discharged (class-wise) and
also during the last year ;

(b) the reasons for discharge of the
failed students ;

(c) the amount of loss to Central and
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State Governments for these failures and
steps taken to check recurrence ; and

(d) the remedial measures
Goveroment to examine and settle
legitimate grievances of the boys in
school through their parents ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING

taken by
the
the

(SHRI SWARAN  SINGH) : (a) The
results of 1968-69 examination were as
follows :
Class Number Number Number
Passed failed discharged
X1 33 9 42
X 50 12 17
1X 52 3 3
Vil 51 4 3
VIl 99 7 7
Vi 95 7 7
v 90 7 10

The results of the December 1967 exami-
nation were as follows :

Class Number Number  Number
Passed Failed Discharged

XI 39 3 9
X 42 3 9
IX 62 8 10
VI 55 7 11
vII 55 nil nil
VI 106 4 5
v 102 2 5

(b) The students were discharged as
they failed to secure the minimum marks for
promotion. Normally boys who fail after
the first two years of school, become ineligi-
ble for Government scholarship and have to
leave the school. In the case of Haryana
Government, boys failing even in the first
year become ineligible for further scholar-
ship. However, such boys are permitted to
continue in school if they are prepared to
pay the full fees. The State Government
also discontinue scholarship in the case of
boys who have finished their last chance for
the NDA. Boys found medically unfit are
also withdrawn.

(c) The scholarships availed by the boys
who were withdrawn in 1968.69 amount
approx. to Rs. 3,20000. The retention of
these boys who were not likely to be bene-
fitted by their continued stay in the School
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could have resulted in further expenditure
to the Central and State Governments.
Special attention is paid to week students
to bring them to the required standard.

(d) No grievances have been received
from the parents so far.

Export Orders lying with State Trading
Corporation

*540. SHRIMATI SUDHA V. REDDY :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the latest position of export orders
currently lying with the State Trading
Corporation ;

(b) the export items and the total value
thereof ;

{c) whether exports orders have been
covered regarding the items demanded so
far ; and

(d) whether any attempt has been made
to boost the export of flowers, vegetables
processed food and similar other articles ?

THE MINISTER

OF FOREIGN

TRADE (SHRI B. R. BHAGAT): (a)
and (b). The State Trading Corporation
has in hand export orders valped at

Rs. 49.94 crores.  The export items include :
1. Agricultural Products
2. Engineering Products
3. Chemicals
4, Textiles
5. Leather Components and
Wears
Railway equipments
7. General Products.

() Yes, Sir.

(d) Introductory consignments of fresh
roses, mangoes, apples and fresh vegetables
have already been sent 10 various West
European destinations and efforts are being
made to promote exports of these items and
similar other urticles.

foot-

»

Canteen Stores Department (1)

3401. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to State whether Government
we i consider inducting only professionally
trained persons from the open market in
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the Canteen Stores Department (1) for
tonning up the working-efficiency of the
Canteen Stores Department and discontinue
sending exmilirary men there ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARN SINGH) : The selection of
personnel to man the Canteen Stores
Department (India) is made principally on
the basis of qualifications, experience and
merit. It would not be desirable to exclude
Ex-servicemen, and particularly so from a
Department which exists principally to serve
the Servicemen,

Indian Army Equipment with
Naga Rebels

3402. SHRI1 VIRENDRAKUMAR
SHAH : Will the Minister of DEFENCE
be pleased to state :

\a) whether Government's attention hes
been drawn to some adverse references made
against the mode of our army operations in
Nagaland in the Economic and Political
Weekly of the 18th October, 1969 under the
caption, “In no Mood to Compromise™ ;

(b) whether it is a fact that the Naga
rebels are genmerally found in possession of
bullets, guns. boots and uniforms belonging
to the Indian army and if so, how Naga
rebels come to possess them ;

(c) whether it is also a fact that village
eldermen are normally asked by the army
to supply porters for carrying loads and
that this system enables the village eldermen
to inform the underground Nagas about any
imminent army attack ; and

(d) if the reply to part (c) above be in
the affirmative, whether Government will
take steps to stop such practices 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

(b) The service pattern weapons with
the under-ground Nagas could have been
obtained by them from the dumps left by
Japanese and allied forces during the second
World War, They had also received such
weapont from Pakistan. A few weapons
were secured by the underground when ihey
ambushed the Village Guards, Home Guards
and the patrols sent out by our Security
Forces,
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(c) Civilian porters are nol being
employed for ary op+rational tasks.

(d) Does not arise.

Export of Birds

3403. SHRI BABURAO PATFL : Will
the Minister of FOREIGN TRADE be
pleascd 1o state

(a) the names and numrer of birds
expor'ed from India and the foreign
exchange earned during the last year ;

(b) the names of countries to which the
birds were exported and the value of
business with each last year ; and

(c) whether this export is done through
the State Trading Corporation or through
private firms or through both ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). A statement
showing the number and walue of birds
exported destination-wise during 1968-62 is
attached. All kinds of birds are clubbed
uader a single head in the Indian Trade
Classification and as such the names of
birds exported cannot be detailed.

{l.‘l Export is allowed by all calegories
of exporters including individuals. The
State Trading Corporation has so far not
exported birds.

Statcment

Value in (000" of
Rs. Quantity in
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‘000" of Nos
Name of Countries 1968-69
Qty. Value
Belgium 101 249
France 298 560
German Fed. Rep. 104 422
Italy 329 530
Japan 585 938
Natherlands 95 333
U.K. 106 678
U. S. A 168 460
Others. 62 22
Total : 1949 4392
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Restrictions on Hong Kong Indians

3404. SHRI BABURAO PATEL : will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether it is a fact that Hong Kong
authorities have imposed new restrictions on
Indian living in Hong Kong making it im-
possible for Indians to live and trade there
for long ;

(b) if so, the particulars of these restric-
tions ; and

(c) the steps taken by Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). Necessary enquiries are being made
and the facts will be communicated to the
House as soon as passible.

Export of Monkeys

3405. SHRI BABURAO PATEL : will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the pumber and value of monkeys
exported during the last year, country-wise ;

{(b) the kind of monkeys in demand and
the States from which they are available ;

(c) the pmames of organizations which
have protested agains' the export ; and
(d) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) A statement showing
number and valuve of monkeys exported
country-wise during 1968-69 is attached.

(b) Rhesus monkeys are in demand
which are availahle mostly from U. P.

(c) Protests against the export of
monkeys had been received from World
Coalition against Vivisection and Blue Cross
of India.

(d) In the larger interests of preservation
and progress of maokind in the matter of
combating dreadful diseases, it has been
considered necessary to allow restricted
export of monkeys for purpose of aiding
medical research and treatment,
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Quantity in Nos.

Value in 000"
Countries of Rs.
1968-69
Nos. Value
Italy. 1560 106
U. K. 2796 184
U.5 A 34290 2533
U.S.S. R. 4490 34
Netherlands 802 66
German Fed. Republic 706 48
Others 2253 154
Total : 46897 3405

Compulsory N, C, C. Training
in Colleges

3406. SHRI N. R. DEOGHARE : Will
the Minister of DEFENCE be pleased to
state @

(a) whether National Cadet Corps
training is compulsory at College level for
boys and girls ;

(b) whether there is some other such

course also for thsse who are not interested
in Nativnal Cadet Corps ;
(c) the underlying theme for giving

National Cadet Corps training to students ;
and

{d) the annual budget for National Cadet
Corps 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) The question whether
training under the NCC scheme should be
compulsory or optional is decided by each
University in respect of students on its rolls.
At present, training under this scheme is
compulsory for the boys in the first two
years of their college course in ihirty
Universities. For the girls in all colleges,
the training is voluntary.

(b) There is no other scheme which is
the similar in content and scope to the
NCC scheme. Ministry of Education and
Youth Services have however recently
f.o-mulated natiopal Service Scheme (NSC)
and National Sports Organisation (NSO).
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Many universities have Planning Forum,
Social Services Leagues elc wunder which
Social Services can be und:rtaken by the
students.

(c) The aim of NCC, set up under an

Act of Parliament by the NCC Act 1948,
are :—

(i) developing character, comradeship,
ideal of service and capacity for
leadership ;

(ii) providing service training so as to
stimulate interest in the defence of
the country ; and

(iii) building up a resesve of potential
manpower to enable the Armed
Forces to expand rapidly in a
national emergency.

(d) The entire expenditure on NCC is
not booked separately. Based on estimated
per capita cost of planned cadet strength of
NCC, the approximate expenditure by the
Central Government and the State Govern-
ment during 1969-70 is expected to be 857
lakhs and 650 lakhs respectively.

Study Group for Collection of Data
About Under-Employment

3407. SHRI N R. DEOGHARE : Will
the PRIME MINISTER be pleased to state :

{a) whether the Planning Commission
have appointed a Study group to collect
data about the wunder-employment in the
country ;

(b) if not,
appoint a group ;

(c) if so, what is the conclusion of the
data under-employment ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) to (c). Planning Commission has not
appoioted any Study Group for collection of
data about under-employment. It has,
however, set up a Committee of Experts on
Unemployment Estimates under the chair-
manship of Prof. M. L. Dantwala to engquire
into various aspects of unemployment. The
work of the Committee is still in progress.

(d) The Fourth Plan lays considerable
emphasis on labour-intensive schemes such
as roads, mincr irrigation, soil conservation,
forest development, area development pro-

whether they propose to
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grammes, cooperalion, irrigation, flood
control, rural electrification. village and small
scale industries aud housing. The Planning
Commission has also, in a communication
addressed to Central Ministries and State
Governments/Union Territories in July 1969,
requested them to make their Plans more
employment-oriented.

Army Called to Assist Civil Authoritics
in Imphal, Manipur

3408, SHRI C. K. BHATTACHARYYA:
Will the Minister of DEFENCE be pleased
state :

{a) whether the Army had becn called to
assist the Civil authorities in Imphal,
Manipur on 23rd September, 1969 :

(b) if so, the reasons therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
The Army was called in to assist the Civil
authorities in maintaining law and order in
Imphal and Moirang on 23rd September,
1969,

Special assistance for Development
of Telengana and Rayalaseema

3409. SHRI ESWARA REDDY :

SHRI K. HALDER :

SHRI K. M. MADUKAR :

SHRI SARJOO PANDEY :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Centre has decided 10
give special assistance to the Andhra Pradesh
Government to develop the Telengana and
Rayalaseema regions in the State ; and

(b) if so, the nature and extent of
assistance to be given to the State in this
respect ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMAT! INDIRA GANDHI) :
(a) and (b). The question will be decided
at the time of the finalization of the State’s
Fourth Five Year Plan,

Exchange of Kartarpur area with
Nankana Sabib in Pakistan

3410. SHRI BENI SHANKER
SHARMA :
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SHRI J. K, CHOUDHURY :

Will the Minister of EXTERNAL
AFFAIRS be picased to state :

(a) whether the Government of Punjab
have urged upon the Centre to ask Pakistan
to exchange the Kartarpur area of India with
Nankana Sahib in Pakistan in accordance
with the wishes of the people of Punjab ;

(b) whether the matter has been looked
into ; and

(c) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) and (¢). Do not arise.

Formulation of a new Science Policy by
Committee on Science and Technology

3411. SHRI H. N. MUKHERIJEE : Will
the PRIME MINISTER be pleased to state :

(a) whether the Committee on Science
and Technology has formulated a new
science policy for the country :

(b) if so, the salient features of the new
policy ; and

(c) whether Government have approved
the policy formulated by the Committee ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Not yet, sir.

(b) and (c). Does not arise.

Foreign Exchange to Hajis

3412. SHRI ABDUL GHANI DAR :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government received any
request from any party during the last three
years for sanction of foreign exchange for
Hajis through the Indian Embassy ;

(b) if so, the names of the persons who
made requests and the amounts requested ;

(c) the names of the persons who were
permitted and the names of those who were
refused ; and

(d) the amount of foreign exchangc
which was permitted for the maintenance of
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Muslim Rahli (Hostels) belonging to India
in this perid 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Indian Hajis who become destitutes in Saudi
Arabiz for some reason or the other have
been approaching the Indian Embassy in
Jeddah for financial assistance,

(b) and (<), A statement giving names
of all applicants togetie, with the assistance
rendered is laid on the Table of the House.
[Placed in Library. 5ee No. LT-2321/69]

(d) The information is being collected.

Geological Discoveries in Nepal by lodian
and Nepalese Geologists

3413. SHRI K. P. SINGH DEO:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are awsre that
some geological discoveries made in Nepal
by Indian and Nepalese geologists were
claimed by the Soviet geologist working in
Nepal on a techn cal assistance scheme under
the UN assistance programme by submitting
a report to the U. N. ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
The Government have not seen the report
submitted to the U. N. regarding geological
discoveries in Nepal. However, the Govern-
ment have seen reporis in Indian and
Nepalese newspapers stating that these dis-
coveries were made some years ago by
Indian and Nepalese geologists working to-
gether.

(b) No action is deemed necessary.

International Body to help
Tea Industry

3414. SHRI D. N. PATODIA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it isa fact that the Food
and Agricultural Organisation of UNO has
ryreed to set up an internatiopal body to
help cure the ailing tea industry ;
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(b) whether India will be represented in
this organisation : and

(c) the wvarious fields where the organi-
sation proposes to work and the different
aspects of the problems that are to be
tackled by it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and tb), Yes. Sir.

(c) Having considered the decline in the
average export price of tea, which has
affected the profitability of the tea industries
of producing countries and resulted in a
decline in foreign exchange earnings ; and
taking into account the role played by
changes in the quality of tea and by changes
in consumer preferences in the process of
price formation in the world market ; and
with a view to achieving a stable market
for tea with prices remunerative to producers
and fair to consumers, a Committee known
as the Consultative Committee on tea has
been established to study shori-ierm and
long-term measures for dealing with the
situation and to submit recommendations
for consideration by Governments of both
exporting and importing countries. The
Committee has the following terms of re-
ferences :

“To provide a forum for consultation
on, and studies of, all problems connected
with tea. In perticular, the work cf the
Consulta.ive Committee shall include ;

(a) The continuing review of short-
term aad long-term developments
in:

(i) world production and consum-
ption of tea ;
(ii) trends in trade and prices ;
(iii} consumer preference with re-
gard to quality ;

(b) The continuation of
market structures ;

(c) The promotion of tea consump-
tion ;

(d) The improvement of tea statistics ;

(¢) The drafting or the approval of
texts of proposals for further in-
ternational action, subsequently to
be submitted to all Governments
concerned.”

studies on
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Arbltration of Disputes Tncorporated in
D. G, S, & D. Coniracts

3415. SHRI R. K BIRLA : Will the
Minister of SUPPLY be pleased to state :

(a) whether it is 2 fact that an arbi-
tration clause has recenily been incorporated
in Director Genera! of Supplics and Dis-
posals, contracts providing for arbitration
of disputes by a Government-appointed sole
arbitrator, who is usually an official of the
Ministry of Law -

{b) whether it is also a fact that there
was a provision for arbitration of such dis-
pules by two arbitrator, one a nominee of
the supplier and the other a pominec of th:
Director Genperal of Supplies and Dis-
posals ;

ic) if so, the reasons for incorporating
the new clause ;

{d) whether it is further a fact that the
subject was criticised at the training course re-
cently conducted on arbitration by the Indian
Council of Arbitration if so, the reactiov of
Government thereto and the criticism made
made by other bodies including the Federa-
tion of Indian Chambers of Commerce and
Industry ; and

{e) whether there is any proposal under
consideration to revoke the new cliuse and
restore the status-que and if not, the reascns
therefor ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRI R, K.
KHADILKAR} : (a) Yes, Sir. Since Ist
January, 1964 an cTJicer of the Ministry of
Law is appointed by the DGS & D as
arbitrator.  Prior to that date DGS & D
or any officer pnominated by him was
appointed as arbitrator but such officer
was usually an officer of the Ministry of
Law.

(b) Yes, Sir, this provision waus in vogue
before 1-9-1956.

(¢} The system of dual arbitration was
found to be dilatory, expensive and cumber-
some in actual working Ordinarily the arbi-
trators differed and the matter was then
required 1o be referred to the Umpire.

(d) This is not within the knowledge of
the Government.

() Recently there was a suggestion from
a section of the trade to appoint arbitrators
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from the Indian Council of Arbitration with
the consent of the parties  This suggestion
is under the consideration of the Govern-
ment.
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Indian Scientists Working in USA’s
Atomic and Space Research
Projects

3'18. SHRI GADILINGANA GOWD :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that Indian
scientists are working on top posts in USA's
Atomic and Space Research Projects ;

{by if so, the details thereof and the
circumstances under which these scientists
were allowed to join service in foreign
countries and thev were not given opportu-
nity in India ; and

(c) the action being taken by Govern-
ment to call them back ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI :
(a) No, Sir.

(b) and (c). Do mot arisc.
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Bringing Back the Body of Bahadur Shah
Zafar from Rangoon

3419. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Short
Notice Question No. 8 on the 22nd August,
1969 regarding the exhibition on Netaji's
iife at Port Blair. Andaman and state :

(a) whether Government have looked
into thc question of bringing back the body
of Bahadur Shah Zafar burried in a Jungle
near Rangoon by the Britishers ;

{b) whether it is fact that Netaji Subhas
Chandra Bose visited in 1943 the grave of
Bahadur Shah Zafar, the leader of the First
War of Independence of 1857 and pledged,
as the first head of the State of Free India
Government that the body of the leader of
1857 Rebellion would be taken back to India
as soon as India was free and re.laid at rest
in the Red Fort, Delhi ; and

(c) if so, whether Government would
take early steps to redeem the pledge of
Netaji regarding repatriation of the bhody of
Bahadur Shah Zafar to India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,

(b) Mo official report is available.

(c) The question of bringing back the
remains has been considered but not found
feasible.

Devclopment of Ladakh

3420, SHRI S. K. TAPURIAH : Will
the PRIME MINISTER be pleased to refer
to the reply given to Starred Question No,
447 on the 8th August, 1969 regarding deve-
lopment of Ladakh and state :

(a) whether any decision has siace been
taken regarding the pattern of assistaoce to
be given to Ladakh during the Fourth Plan ;
and

(b) how Government propose to utilise
the full amount and see that there are no
shortfalls, as was in the case of last Plan,
due to paucity of skilled and wuwaskilled
personnel ?
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THE FRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir. 90 per cent of the expenditure
in respect of Plan schemes in Ladakh will be
borne by the Central Government in the
form of grant and the remaining 109 of
the expenditure will be met through loan.

(b) The State Government has taken
adequate measures to strengthen the techni-
cal organisation which, it is expected, will
ensure utilisation of the outlays, Progress will
be watched by the Planning Commission.

Problem of Backward and Under-Developed
Regions

3421. SHRIMATI SUDHA V. REDDY :
Will the PRIME MINISTER be pleased to
state

(a) whether the problems of backward
and under-developed regions in the country
have proved a handicap in the achievement
of national integration ;

(b) if so, how Government propose to
solve these problems ;

(c) whether the creation of Boards like
the Rayalseema Planning and Development
Board would help to hasten the development
of such backward areas ; and

(d) if so, whether Government propose
to direct the State Governments to set up
such Boards in the States to promote under-
developed areas 7

THE PRIME MINISTER. MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Balanced regional development is one of
the major factors leading to national inte-
gration.

(b) Attention is invited to replies given
to Unstarred Question No. 3366 on August
13, 1969 Rajya Sabha Starred Question No.
116 answered on November 20, 1969.

(€) Yes, the creation of such boards
should help the development.

(d) No such proposal is under con-
sideration. However, the State Governments
are free 1o set up such Boards, il peces-
sary. '
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Produciion and Export of Iron Ore

3422, SHRI K. ANIRUDHAN : Will
the Minister of FOREIGN TRADE be
pleased Lo state :

fa) the additional orders expected from
the West Asian and East European countries
for export of iron ore from India ;

(b} th: steps  ta%en to increase the
production of iron Ore t0 meet requiréments
of all foreign countries ; and

(c) the additional port facilities created
to ship the ore from the different ports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FAREIGN TRADE (SHRI
RAM SEWAK) : (a) The East-European
countries are likelv to place orders for an
additional 8 to 10 lakh tonnes of iron ore
during 1970 There is no demand for iron
ore in West Asian countries, so far.

(b} Development of two more iron ore
mines, Bailadila Deposit No. 5§ and Doni
malai in the Bellary-Hospet area have been
sanctioned. In addition further supplies
would become available on account of Baila-
dila No 14 and Daitari achieving full
production, and the normal expansion in the
output from existing mines in Birajamda
and Bellary-Hospet area:.

(c) The Draft Fourth Five Year Plan
provides for (i) the completion of the
mechanised iron ore berth at Haldia, (ii)
construction of a deep draft outer Harbour
at Vizag, (iii) provision of mechanised ore
loading facility at the Madras Outer Har-
bour, (iv) modernisation of Murmagao Port
through capital dredging and the provision
of mechanical ore loading facility, and (v)
improvements in the facilities at Paradeep
to augment its ore handling capacity.

Purchasing of Foreign Cars for
Official use

3423. SHRI HARDAYAL DEVGUN :
SHRI YAIJNA DATT
SHARMA :
SHRI JAI SINGH :
Will the PRIME MINISTER be pleased
to state :
ia) the total number of foreign make
cars purchassd by wvarious Ministries and
Departments of the Central Government for
use as staff cars or for the official use of the
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Ministers during the last three years, year-
wise, together with the amount of foreign
exchange spent thereon ;

(b) whether Government propose to ban
totally the purchase of imported cars for
official purposes ; and

(¢) if not, the reasons therefo: ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
{a! As already explained in reply to Un-
starred Question No. 1942 on 3lst July,
1968. instructions were issued in September,
1466 permitting each Minister/Independent
Department to retain one large-sized post-
1960 imported car. Small-sized imported cars
were brought within the purview of these
instructions in August, 1969. It was then
decided that in future, each Ministry/inde-
pendent Department may remain only ope
imported car, which may be either large-
sized or small-sized, but aoy small-sized
imported cars which have already been pur-
chased may be retained. The number of
imported post-1950 cars purchased during
the last three years, namely, 1966, 1967 and
1968 was as under :

Large-sized foreign Small-sized foreign

Year made car made car
purchased purchased
1966 4 -
1967 2 2
1968 7 2
13 i

As these cars weie purchased through
the State Trading Corporation, no foreign
exchange was speot on them.

(b) and (c). There is no proposal to
change the present arrangements.

Shipment and promotion of Iron Ore
Export by M. M. T. C. to Japan

3424. SHRI S. K. TAPURIAH : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whather some officials of the
Minerals and Mectals Trading Corporation
visited Japan and some other countries
duriog the month of November, 1969 1o
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finalise arrangemeots for the Indian Tron ore
shipment and promote export of the same ;

(b) if so, the name and number of
officers who visited, together with the names
of those countries alongwith the expenditure
incurred as a result thereof @ and

(c) how far the)
Mission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : a) to (c). Sarvshri
R. R. Bahl, Chairman (as leaderi and V. S.
Bhatnagar, Divisional Manager (Snlcs),
M. M. T. C., left for Tokyo on 12.11.69 to
negotiate the long term offers made to
Japanese Steel Mills for sale of 218 million
tons of iron ore over a period of fifteen
years (1970-84).

The delegation also includes Sarvshri
Bhagwan Singh and B. B. Engineer, Chair-
man and Director, respectively, of the
National Mineral Development Corporation,
Sarvshri Srinivasan and Agarwal, Managing
Director and Director, respectively, of the
Orissa Mining Corporation and Suri A, U.
Sarma, Deputy Secretary of the Ministry of
Transport.

got success in their

The negotiations at Tokyo are stil: in
progress. The results of the negotiations,
and the expendituie incurred would, there-
fore, be kmown only on the return of the
delegation.

Ogening of Centres for Purchasing Jute in
Tripura

3425, SHRI K. M. ABRAHAM :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the number of Government Purchase
Centres opened in Tripura during the year
1969 to purchase Jute at minimum price
fixed by Government ;

(b) if no such centie has been opened,
the reasons therefor ; and

(¢) whether it is a fact that jute was
sold at Rs. 25.00 or Rs. 30.00 per maund in
1ural areas of Tripura ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The State Trading
Corporation which is in charge of price
support operations of jute in the current
season has opened 30 purchase centres in
Tripura.

(b) Does not arise.
(c) No, Sir.
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Export of Rubber Products

3427. SHRI D. N. PATODIA : Will

the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the Indian
rubber products have a good market in the
East European countries ;

(b) whether it is also a fact that the
country is unable to meet the requirements
of the country at present ; and

(c) if so, the steps Government propose
to take to meet the country’s requirement
and also to tap the growing demand in the
foreign countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes. Sir.

(b) Mo, Sir.

(c) Does not arise.

Export of Shoes and Assistance to Shoe
Industries

SHRI D. N. PATODIA :
SHRI RABI RAY :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the export of Indian shoes
to foreign countries has increased subs-
tantially ;

(b) if so, the pames of the countries
where the export has shown a positive
improvement ;

3428.

(c) wheter a big order for the supply of
shoes has been placed by the U, 5. S. R. ;
and

(d) whether Government have drawn up
any scheme for assistance to the shoe-
making industry to provide them technical
gui and fi ial i e and to
what extent the increase in exports has
helped employment position 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) U. 5. S. R, U S A, UK,
Capada, Nvpal, Saudi-Arabia, France,
Yugoslavia, Zambia. Kawit, German Federal
Republic, Denmark, Czechoslovakia,
Netherland, Quatar, Sudan, Swedan,
Australia, Libya, Siera Leone and Japan.
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(€) Yes, Sir.

(d) State Trading Corporation of India
Ltd. provides technical guidance and assis-
tance to the manufactures of shoes for pro-
duction of shoes as per specificarions laid
down by the overseas buyer. The Corpor-
tioa has plans to organise a training
programme to impart knowledee of the
latest designs and fashion in vogue in foreign
countries, to the exporters/producers of
footwear, The Corporation also assists in
the preparation of mechanisation/schemes
for individual fabricators for import of
machinery and equipment under the hire-
purchase scheme of MNational Small Scale
Industries Corporation. Raw materials of
required quality are also purchased in bulk
by State Trading Corporation of India Ltd.
for distribution among the fabricators on
‘no loss no profit' basis, Apart from
Technical Assistance, the State Trading
Corporation also provides financial assis-
tance in the form of advances to the
fabricators of shoes improve their turnover
and to ensure timely execution of export
orders placed with them.

The increase in export of shoes has
brought stability and continuity in the pro-
duction by fabricators and has also helped
in increasing employment,
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Sale of Cars by State Trading Corporation

3431, SHRIMATI SUDHA V. REDDY :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the number and the meke of cars
offered for sale by the State Trading Cor-
poration during the last year ;
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{(b) the names of the vehicles for which
minimum and maximum prices were offered ;

(c) the number of cars acquired direct-
ly by public offices ; and

(d) the commission or profit carned by
the State Trading Corporation through the
sale of cars 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The State Trading
Corporation sold 686 imported vehicles
(cars, scooters and motor cycles) during

‘1968-69. The makes of cars which wefe
sold were the following :--

1. Alfa Romeo 21. Oldsmobile

2, Austin 22, Opel

3. Buick 23. Peugeot

4. Cadillac 24. Plymouth

5. Cedric 25. Pontiac

6. Chevrolet 26. Rambler

7. Chrysler 27. Renault

8. Citroen 38. Saab

9. Commer 29. Simca

10. Datsun 30. Skoda

11. Dodge 31 Standard
12. Fiat 32, Studebaker
13. Ford 33. Sunbeam
14. Hillman 34. Toyota

15. Holden 35. Truimph
16. Humber 36, VYauxzhall
17. Jaguar 37. VYolkswagen
18. Kaiser Jeep 38. Volvo
19. Mercedes 39. Willys jeep
20. Morris 40. Wolseley

(b) The minimum price obtained was
for a Chevrolet Carryall and the maximum
price was for a Mercedes Benz 250.

(c) 73 wehicles were sold to Central
Government, State Governments, Raj
Bhawans, and Public Departments/Under-
takings.

(d) The gross profit earned by the Cor-
por:‘ion on the sale of imported cars in
1968 69 was Rs. 94.66 lakhs.
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Recognition to Military Regime in Libya

3434, SHRI D. AMAT :
SHRI D. N. DEB :
SHRI H. AJMAL KHAN :
SHRI C. C. DESAI :
SHRI S. P. RAMAMOORTHY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the military recently seized
power in the Arab Kingdom of Libya ;

(b) whether Government have given
diplomatic recognition to the new military
regime ;

(ch the general reaction in the country
and outside to the new military regime ;
and

{d) whether our diplomatic recognition
is in consonance with our policy of uphold-
ing democratic principles and ideals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA  PAL SINGH):
(a) Yes, Sir.

(b) Yes, Sir.

(c¢) The reaction in foreign countries has
varied from country to country, depending
primarily on bilateral relations, The reaction
within Libya is a matter of concern only to
Libyans.

(d) Diplomatic relations are established

on the basis of overall national interests
and recognised international usage.

Israeli Attack on U, A, R.

3435. SHRI D. AMAT :
SHRI C. C. DESAIL :
SHRI C. JANARDHANAN :
SHRI MEETHA LAL MEENA :
SHRI S, P, RAMAMOORTHY :
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Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Israeli military forces
launched an all-out attack against U. A. R.
along the Suez Canal area on the 9th
September, 1969 resulting in deaths of
several U. A, R. soldiers ; and

(b} whether Government have received
any report from our Embassy in Cairo and
the U. A. R. Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA  PAL SINGH) :
(a) There have been repor:s of the out-
break of hostilities alonz the Suez Canal on
9th September, 1969. Reports from Cairo
indicated that the attack was launched by
Israeli forces already in forcible occupation of
U. A, R. territory.

{b) Government have received a report
to this effect from the Embassy in Cairo.

Enbancement of Resources for Fourth
Plan in Madhya Pradesh

3436, SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA :
SHRI MAYAVAN :
SHRI N, R. LASKAR :

Will the PRIME MINISTER be plessed
to state :

(b} whether it is a fact that the Govern-
ment of Madhya Pradesh have informed
the Planning Commission that the State
was not in a position to enhance its resources
for the Fourth Plan beyond what had
already been indicated ;

(b) if so, whether the State team had
discussion with the Planning Commission
in this regard on the 23rd and 24th
September, 1969 ; and

(c) if 50, the outcome thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) No. Sir.

(b) Discussions with the State Govern-
ment to reasscss its resources for the Fourth
Plan were held at the official level} on
September 24 and 25, 1969 and, subse-
quently, with the State Chief Minister on
December 1, 1969, )
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(¢) The matter is still under consindera-
tion in consultation with the State Govern-
ment.

Meeting of Sector Commanders of India
and Pakistan at Karimganj

3437. SHRI CHENGALRAYA NAIDU :

SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Sector
Commanders of both Pakistan and India
met at Karimganj on the 11th November,
1969 : and

(b) if so, the subjects discussed at the
meeting 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

{b) The two Sector Commanders dis~
cussed problems regarding trans-border
crimes. Subjects discussed included ;

(i} Prevention of  smuggling
trespass across the border,

(ii) Precautionary measures against
dacoity and criminal activities
across the border, and

(iii) repair and restoration of damaged

boundary pillars.

and

Loss of Foreign Jute Market by India
owing to Competition with Pakistan

3438 SHRI RAM SWARUP
VIDYARTHI :
SHRI RAM SINGH AYARWAL :
SHRI KANWAR LAL GUPTA :

Will the Minister of FOREIGN
TRADE be plcased to state :

(a) the main reasons why Pakistan has
been ousting India from the jute market
in foreign countries thiough competition ;
and

(b) the steps Government propose to
take to combating other countries in this
industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Pakistan has been hav-
ing advantage over India in the jute goods
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markets in foreign countries for the following
reasons :—

(i) availability within Pakistan of
good quality juie at cheaper prices ;
and

(ii) operation of the
Voucher Scheme,
(b) All possible measures are being
taken to increase the yield and production
of the required quality and guantity of jute
within India. Diversification of production/
exports is being encouraged.
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Self-Sufficiency in Arms and Ammuni-
tion by 1974

2440. SHRI JYOTIRMOY BASU :
SHRI K. HALDER :
SHRI BHAGABAN DAS ;
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SHRI B, K. MODAK :
SHRI GANESH GHOSH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Union Minister of State
for Defence Production said at Patna on
the 21st October, 1969 that India will be
completety self-reliant in the production of
arms, ammunition and other defence require-
ments by 1974 ;

(b) if so, what is the present position ;
and

(c) whether Government propose to
achieve complete self-reliance in defence
production by 1974 ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) No, Sir.

(b) Does not arise.

{¢) Capacity is being progressively estab-
lished for the production of such Defence
items in respect of which the country is not
fully self-reliant, It may, however, be
appreciated that in the context of the fast-
changing technology and science self-reliance
ir Defence is only a comparative statement.

Restoration of Peace in Nagaland

3441. SHRI P. C. ADICHAN : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Prime Minister during
her visit to Magaland in September, 1969
bad talks with Naga leaders for the restora-
tion of peace in that State ;

(b) whether Naga hostiles’ representat
tives also had talks with ber ; if so, the
names of these leaders ;

(c) the proposals made by the Naga
leaders for restoring peace in Magaland
and Government's reaction thereto ; and

(d) whether on the eve of her visit to
Nagaland, they sesumed violent hostilities ;
if so, the details of the hostilities perpetrated
by the Naga hostiles during this period and
later following this visit 7
" THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b} Yes, Sir. Shri Scato Swu of the
anti-Ihico faction in the Underground orga-
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pisation presented a memorandum to the
Prime Minister in which he made an appeal
for the resumption of political talks.

(¢} The MNaga leaders who met Prime
Minister made some proposals for the resto-
ration of peace,

It was the view of almost everyone who
spoke to Prime Minister that the traffic of
Underground MNagas to China and Pakistan
for arms and training had endangered peace.
Prime Minister mentioned to the Naga
leaders that the collusion of the under-
ground MNagas with foreign powers posed a
threat to national security, and the Security
Forces had to take action in the matter.
She said that normalcy must be restored in
Nagaland as soon as possible so that people
could get down to the task of development,

(d) On the 24th September, 1969, the
underground MNagas ambushed a small
convoy of jeeps in which two of our men
were injured. On the following day, an
Assam Rifles party was ambushed and two
of our men were injured, one of whom died
subsequeatly. Six underground Nagas were
apprehended.

These two incidents in Magaland indicat-
ed a desperate attempton the part of the
underground Nagas to dramatise their
presence and gain publicity for themselves
during Prime Minister’s visit.

Monographs.on Rabat Conference

3443, SHRI BAL RAJ MADHOK :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that a number
of monographs on Rabat Conference written
by Sbri Pran Chopra, Dr, Gopal Singh and
others were circulated to the Members of
Parliament by Government on the 16th and
17th November, 1969 : and

(b) if so, who got these monographs
prepared and what was the cost incurred on
them by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

{b) These monographs besr the Dames
of their authors as well as publishers. As
is usual in such cases, Government bought
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for circulation a certain number of copies
of these at a total cost of Rs. 9637.47.

Export of Bananas

3444, SHRI MANGALATHUMADAM :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the additional markets found for our
banana export in the coming banana
season ;

(b) the steps taken to improve our
banana cultivation in Jalgoan (Maharashtra)

and Kerala to cope with the additional
demand ; and
(c) the estimated foreign exchange

expected in the coming year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Japan can emerge as
an additional market for our bananas but it
will take some time before commercial
exports can materialise.

(b) It is proposed to put 2000 and 500
hectares respectively in the States of
Maharashtra and Kerala, under expcrtable
varieties of bananas during the Fourth Five
Year Plan.

{c) About Rs. 60 lakhs.

Dividends of State Trading Corporation

SHRI GADILINGANA GOUD :
SHRI K. M, KOUSHIK :
SHRI J. MOHAMMED IMAM :
SHRI MEETHA LAL MEENA :
SHRIR K. AMIN : )
SHRI D. N. DEB :

SHRI D. AMAT :

SHRI K. P. SINGH DEO :
SHRI H. AIMAL KHAN :

Will the Minister of FOREIGN TRADE
be pleased to state : '

(a) the details of the State Trading
Corporation  dividends during the years
1966-67, 1967-6% and 1968-69 ;

(b) whether there has been apy significant
rise in the payment of dividends during the
last three years ; and

(c) the details of new items of exports
and imports in which the State Trading
Corporation has recently entered and whether
the same has resulted in losses or gains to
the exchequer ?

3445,
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The dividends declared
by the State Trading Corporation during the
year 1966-67, 1967-68 and 1968-69 were as

follows —
Year Dividends declared by
S.T.C.
1966-67 Rs. 20 lakhs
1967-68 Rs. 30 lakhs
1968-69 Rs. 40 lakhs
(b} Yes, Sir.

(c) A statement containing a list of new
items of export and import taken up by the
Corporation recently is attached. Profit or
loss on these items will not be to tle
Government as such, It will be to the
Corporation.

Statement

List of new items of Export

Writing and printing paper ;

Electric Bulbs ;

Glazed Tiles ;

Khukries ;

Emery Grains ;

Absorbant Cotton Wool ;

Decorative Lighting Fixtures ;

Kardiseeds Extraction ;

Trichloroeths lene ;

Urea Formaldehyde Moulding Powder
Red Lead non-setting ;

Salicylic Acid ;

Sodium Salicylic acid ;

Distiled Water ;

Ucycline Syrup ;

Leather Boot Uppers Components ;

Certain fresh  fruits, vegetables and
flowers.

List of new items of Imporr

Chloramphenicol Powder/Palmitate ;
Tetracycline Hydrocholoride ;
Streptomycine Sulphate.

Chinese Leaders
at Hanoi

Talks with C

SHRI C. C. DESAI :
SHRI G. C. NAIK :
SHRI R. R, SINGH DEO :

3446,
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SHRI A. DIPA :
SHRIR. K. AMIN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state =

(a) whether he alongwith the Foreign Sec-
retary recently went to Hanoi in connection
with the demise of President Ho Chi Minh ;

(b} whether during the course of their
stay in Hanoi, there was any talk of con-
sultation with the Communist Chinese
leaders ; and

(¢} if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b} No, Sir.

(c) Does not arise.

warfaar st fedz w17 w1 faafe
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S.L. Rs. used by Soviet and Chinese Troops

3448. SHRI OM PRAKASH TYAGI :
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SHRI NARAYAN SWAROOP
SHARMA :

SHRI RANJEET SINGH :

SHRI1 SHRI CHAND GOYAL :

Will the Minister of DEFENCE be
pleased to state :

(&) whether it is a fact that the S. L. Rs.
being used by the Soviet and Chinese troops
are much lighter than rifles being used by
our 1roops ;

(b) whether it is also a fact that the
load of equal number of rounds carried by
soldiers of these countries is lighter than
that carried by our soldiers ;

(c) whether these foreign weapons have
been tried out by the Infantry School ;

(d) if so, whethcr Government propose
to lay a copy of the Report on the Table ;

{e) whether the Infantry School has also
tried out the lighter rifles in 0223 and
0224 bores ; and

(f) if so, whether Government also

propose to lay reports on these rifies on the
Table ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) S. L. Rs.
of the Soviet and Chinese troops are lighter
than the Indian rifles by 300 gms. This
difference in weight is not significant.

(b) Yes. But lighter ammunbition
geverally has borter raoge and less
penetration.

(c¢) No, Sir.

(d) Does not arise,

(e) Lighter rifles on 0223” bore have
been tried out by the Infantry School. As
far as is known, there is no rifie of 0.224"
bore,

(f) No, Sir.

Number of Civilian Workers and
Ex-Servicemen in Ordoance Factories

3449. SHRI OM PRAKASH TYAGI :
SHRI NARAYAN SWAROOP
SHARMA
SHRI RANIJEET SINGH :
SHRI SHR1 CHAND GOYAL :
Will the Minister of DEFENCE be
pleased to state :
(a) the total number of civilian workers
employed in Ordoence Faclories ;
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(b) the total number
amongst them ; and

(c) the total number of ex-servicemen
amongst the civilian executives ?

of ex-servicemen

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The total number of non-
gazeited, npoo-industrial and  industrial
emplovees in the Ordnance Factories, Heavy
Vehicle Factory and the Acc:lerated Freeze
Dried Factory (the last two being run
departmentally), as on 30th June, 1969, was

1,39448. The latest figures are under
compilation.
(b) The information is being collected

and will be placed on ihe Table of the
House.
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Construction of Atomic Reactors

3451. SHHI G. C. NAIK :

SHRI D. N. PATODIA
SHRI R. R. SINGH DEO :
SHRI A. DIPA :

SHRI R. K. AMIN :

Will the PRIME MINISTER be pleased
to state :

{(a! whether the Atomic Energy Com-
mission has decided to build atomic reactors
every year 1o use 500 m. w. of electricity ;

{b) whether plans for the same have
already been finalised ;

(c) the financial implication of such a
programme ;

(d) whether clearance for estimated
expenditure has already been given 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) to (c). No, Sir.

(d) Does not arise.
G. D. R. Aopniversary Celebrations

SHRI N. K. SOMANI :
SHRI K. M. KOUSHIK :
SHRI N. SHIVAPPA :
SHRI R. K. AMIN :
SHRI PILOO MODY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Indo —G. D. R. Associa-
tion in New Delhi invited numerous delegates
from abroad to celebrate the 20th anniversary
ofthe G. D. R. ;

(b) whether complaints have been made
in various quarters as to the large amount
spent by the Association in this regard ;

3452,

(c) whether any investigations have been
made as to the source of the finances at
their disposal and the details thereof ; and

(d) whether coruplaints bave also been
made to the Prime Minister by several
Members of Parliament on this subject ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) 25
foreign delegates attended the speclal Con-
vention sponsared by the Indo—GDR
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Friendship Association to celebrate the 20th
anniversarv of the G. D. R.

(b) to (d). The Prime Minister has
received a letter from thrze Members of
Parliameat in this regard. The matter is
being examined.

Issue of Diplomatic Passport to Political
Leaders
3453. SHRI N. K. SOMANI :

SHRI MAHENDRA MAJHI ;
SHRI MOHAMMAD ISMAIL :
SHRI K. P. SINGH DEO :
SHRI R. K. AMIN :

SHRI J. MOHAMED IMAM :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the procedure followed for the issue
of diplomatic passport to various political
leaders and personalities visiting countries
outside India for official and non-official
assignments ; and

(b) whether Government prupose to lay
on the Table a statement indicating names of
all those persons, political and otherwise,
who were issued diplomatic passports during
the last three years 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
A list indicating the categories of persons
who are ordinarily given diplomatic passports
was placed on the Table of the House on
18 December, 1967 in reply to Unstarred
Question No. 4754, The procedure for the
grant of diplomatic passports is as laid
down in the Passports Act, 1967 and the
Rules framed thereunder.

ib) A list of non-officials who were given
diplomatic passports during the period
1.11.1965 to 31.10.1968 has already been laid
on the Table of the House in reply to
Unstarred Question No, 4109 answered on
11 December, 1968, However, this informa-
tion is now being brought upto date end
will be laid on the Table of the House in
due course.

Korean Consul-General's Remarks
Against U. S A.

3454. SHRI N. K. SOMANI :
SHRI K. M. KOUSHIK :
SHRI J. MOHAMED IMAM :
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SHRI N, SHIVAPPA :
SHRI R. K. AMIN :
SHRI PILOO MODY :

Will the Minister of EXTERMNAL
AFFAIRS be pleased to state :

(a) whether the North Korean Consul--
General in New Delhi delivered a speech
levelling certain charges of provocative nature
against the United States ;

(b) whether this amounted to violation
of the third country rule in so far as our
soil was used in criticising another country
friendly to our country ; and

(c) if so, the reaction of Government
thereto and whether several Members of
Parliament have lodged a protest to the
Prime Minister and the External Affairs
Minister in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(¢). The Government of India have seen
press reports of a speech delivered by the
Consul General of the Democratic People’s
Republic of Korea in which certain charges
were levelled against the United States. The
matter was also brought to the notice of Lhe
Government of India by some Hon'ble
Members. The Mipistry of External Affairs
have drawn the attention of the Consul
General of Democratic People’s Republic of
Korea to the impropriety involved.

fada % qraqte & faar meda
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Incentives to Exporters

3457. SHRI ABDUL GHANI DAR :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that according
to the announcement of new policy for ex-
ports im 1966, the incentive will be allowed
only to exporters who export their goods
before the 6th June, 1966 ;

\b) if so, Government’s policy for those
exporters who exported their goods prior to
that date ;

(c) whether it is also a fact that 2 cop-
cerns of Ludhiana exported their goods to
Ceylon prior to that dates” declaration and
as certified by the highest authority in the
Commerce Department deputed at Ludhiana,
that goods were passed by the Customs
autborities on the 3rd June, 1966 and if so,
whether Government allowed them incentive
as they were helpless to withdraw their
goods ;
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{d) whether it is forther a fact that the
officer concerned allowed incentive to one
party but they denied to the other party ;
and

(e) if so, the reasons therefor and
whether Government propose to take any
action against the concerned officers in this
case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

{b) According to the new policy for ex-
ports announced by the Government con-
sequent to devaluation, only exports made on
or before the 6th June, 1966, were eligible
for the grant of incentives. It was also
decided that the date of export given on the
Bill of Lading would determine the actual
date of export,

(c) and id). The two cases referred to
pertain to two parties of Ludhiana. 1o baoth
these cases, the dale of exports given in the
Bill of Lading were subsequent to the 5th
June, 1966. While one case was rejected,
the other case was honoured inadvertently,
which was subsequently rectified by making
adjustments against subsequent entitlements
of the party concerned.

(e) the matter is being looked into.

Assisstance to Haj Committee,
Bombay

3458. SHRI ABDUL GHANI DAR :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total assisstance given to Haj
Committee, Bombay during the last three
years ;|

(b) whether it is a fact that the Govern-
ment are decreasing the power of Bombay
Haj Committee to select Hajis of different
States by lottery and increasing their power
to nominate Hajis itself ; and

(c) whether it is also a fact that the
amount spent on Hajis in Islamic countries
during the Haj times is very small compared
to those spent by Pakistan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERMNAL AFFAIRS
(SHRI SUREN!I'RA PAL SINGH) : (a)
Mil. The Haj Commiitee, Bombay is a
statutory body established under the provi-
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sions of the Haj Committee Act, 1953, As
the Committee has its own independent
sources of revenue the question of Govern-
ment giving financial assistance to it, hardly
arises.

{b) Mo, Sir.

(¢} The Government of India are not
aware of the amounts spent bv the Pakistani
Haj pilgrims in Saudi Arabia during the last
three Haj seasons. [t ‘s, therefore, not
possible to make any comparison with the
amounts spent by the Indian Haj pilgrims
in Saudi Arabia during the same period.

Import of Foreign Machines

3450, SHRI ABDUL GHANI DAR :
Will the Minister of FORFIGN TRADE be
pleased to state :

{a) whether it is a fact that Government
have imported foreign machines warth crores
of rupees during the last three years ; and

(b} if so, the import. year-wise, with
commedity, country, worth of each imports
and through whom the import was made ?

THE DEPUTY MINISTER IN
MINISTRY OF FOREIGN
(SHRI RAM SEWAK): (a) ard (b).
Separate statistics for imports made by
Government and by other agencies are not
maintained. Importer-wise statistics of im-
ports are also not maintained. A statement
containing the value and the names of
principal countries from which import of
machinesy and transport equipment has been
made from 1966-67 to 1968-69 is laid on the
Table of the House. [Placed in Library. See
No. LT-2323/69.]

THE
TRADE

Pak. Protest over Extension of Labour
Laws to Jammu and Kashmir

3461. SHRI B, K. DASCHOWDHURY:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have received
any protest from Pakistan over the introduc-
tion of a Bill in Parliament seeking to ex-
tend some Indian Labour Laws to Jammu
and Kashmir ;

(b) if so, the details thereof ; and

(c) the reaction of Government there-
to 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRAPAL SINGH) : (av Yes,
Sir,

(b) and (c). A zopy of each protest note
from Pakistan and our reply thereto is
placed ¢n the Table of the House.
[Placed in Library. See Nv. LT-2324/69] The
protest nole is un a*tempt at unwoarranted
interference by the Government of Pakistan
in the iniernal affeirs of India in  fur-
therance of their ambitions on Indian terri-
tory. While rejecting the protest note,
Goverament have expressed the hope that
Pakistan will dasist from such interferencs
in future.

Indo-Burma Boundary Demarcation

3462. SHRI PREM CHAND VERMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

{a) when an agrsement was reached with
the Government of Burma to demarcate the
the boundary with India ;

(b) when the work of boundary demar-
cation was taken up by both the Govern-
ments ;

(c¢) how much boundary has so far been
demarcated ; how much more is to be de-
marcated and when it is expected to com-
plete the work as against the target fixed ;
and

(d) whether there have been any dis-
agrements on demarcation so far and if so.
bhow those have been resolved : and how
much has been lost to or ganed by the
country as a result of their demarcation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Boundary Agrecment with Burma was
signed on the 10th March, 1967,

(b) 1st Dzcember, 1768,
(c) The demarcation is
according to schedule :

(i) 240 miles was demarcated in the
first field szason 1968-69 ;

(ii) 250 miles is estimated to be de-
marcated in  the fic'd seyson
1969-70 ;

(iiiy 416 miles will be left to be demar-
cated in further field seasons.

progressing
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At this rate of progress, the boundary
demarcatinn is expected to be completed by
1973.74,

(d) MNo, Sir. There has been no dis-
agreement on demarcation between India and
Burma.

Trade between Indi+ and Huogary

3463. SHRI PREM CHAND VERMA.
Will the Mmister of FOREIGN TRADE be
pleased to state.

{a) whether it is a fact that during the
recent visit of the President of Hungary to
India, the possibilities of co operation in
trade between both the countries and third
countries were discussed ;

{b) whether it is alsy a fact that it was
agreed during d'scussion to work out bi-
lateral agreaments in several fields :

(c) if so, details of the fields in which
it is proposed to co-operate and in what
manner ; and

(d) the present state of trade with
Hungary uand what further developmeat is
expected with the further co-operation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Yes, Sir. It
was agreed that active cfforts should be
made to identify new fields of technical
an! industrial co-operation between India
and Hungary on complementary basis. Some
such fields are aluminium industry, tele-
communications, water research and irri-
gation which were nutually considered
promising fields for specific co-operation. It
was agreed that joint study teams of experts
from both sides would meet to examine the
possibilities of bilateral collaboration in
thesc and such other fields. Both sides also
agreed to consider possibilities of joint co-
operation in the field ot prduction and
marketing in third countries.

(d) The two-vay trade during the last
three years has been Rs. 2603 million in
1967, Rs. 226.5 million in 1968 and Rs. 178.1
million in 1959 (upto July, 1969), There are
prospects for the growth of bilateral trade
to higher levels on a diversified basis in the
coming years. Necessary efforts in this
direction are being made to import useful
itemns from Hungary and export various
manufactursd and engineering goods in add:-
tion to traditional items.
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Stocks of Jute Handled by State Trading
Corporation

3464. SHRI LOBO PRABHU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the value of jute stocks belu ging to
the State Trading Corporation which rotted
in the Calcutta doxcks and the action which
has been taken against the officials responsi-
ble ;

(b} when the State Trading Corporation
failed to make an impact on the market by
its purchases during the last two years, it
has not been selected to operate the scheme
for Jute support prices ;

(c) the reasons for not
Buffer Stock Association ;

(d) the estimated cost of maintaining
tha State Trading Corporation’s buffer stock
per ton, the addition to the price from the
standing stock of 4,55,000 bales every month
by the industry enforced according to the
directive of the Jute Commissioner ; and

selecting the

(e) the comparative duties for Jute in
Pakistan and what competrtive advantage
Pakistan Jute prices have over our prices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAR) : (a) Nil. The second part
does not arise.

(b) There were no price support opera-
tions in the last season. During 1967-68
the State Trading Corporation’s purchases
did make some impact on the market. The
Corporation has been put in sole charge of
price support opperations for jute this year
in order to instil confidence in the growers
and to make price support more effective
than in lhe past

(c) The purchases made by the Jute
Buffer Stock Association were not satis-
factory.

(d) The handling, storage etc. charges
are estimated at Rs, 224/- psr tonne. Pur-
chases by mills against the statutory minij-
mum quotas (for purchase and stock) issued
by the Juie Commissioner are made by them
in the open market.

(e) The yield of jute in Pakistan being
higher, jute cost is cheaper there than in
India. No definite information is availabie
regarding duties on jute in Pakistan.
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Representation of age Group 20 to 35
in Public Activities

3465. SHRI LOBO PRABHU : Will
the PRIME MINISTER be pleased to state :

(a) whether the Planning Commission
has examined the frustration in the age
group 20 to 35 due to the monopoly of the
older people which has been increased by
greater life expectancy ;

(b) the reasons why the Commission
should mot arrange for sample surveys of
the proportion of the age group in public
bodies to which there is election ;

(c) if the proportion is less than 10 per
cent, the reasons why should not a reserva-
tion of 25 per cent, be made for the age
group, which will be less than its proportion
m the population ;

(d) considering that older people are
preemptiog labour opportunities, the reasons
why should be standing offer of employment,
conceived by the Planning Commission be
made to the age group ; and

(e) failing reservation in public bodies,
could provision be made for Jumior
Chambers for this age group, which may
have a right to a joint representation with
relevant public bodies, at fixed mtervals ;
and if such Junior Chambers are elected on
the same basis as the equivalent public
bodies, whether there would not be a more
dynamic representations, which would bring
the country up-to-date ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (d). The Planning Commission has
been studying the problem of employment
of the mew entrants to the labour force.
Attention is invited to the following para-
graph occurring in the Fourth Five Year
Plan (1969-74) Draft :

“The possibility of progress in the
desired direction during the Fourth Plan
depends on the success of a number of
programmes proposed in the Plan,
There are, for example, the special
package scheme for small farmers, and
landless  labourers, administration of
forestry schemes to benefit contiguous
rural areas and forest labourers and
dwellers, lopg-term programmes of
rehabilitation and development on a
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viable basis of individual rural industries,
and measures for dispersal of industry
and for the protection and continuous
technological progress of small scale
industries. A pilot project to test the
possibility of making a standing offer of
employment to local labour in selected
areas is under consideration ™ (Page 21)

It is presumed that the vounger are groups
would jnter alia take advantage of the
standing offer of employment to local labour
envisaged in the contemplated pilot p-oject.
Any modification in the approach given in
the Draft Plan would be :eflected in the final
version of the Fourth Plan,

(b), (c) and (e). These contain suggestions
which are not capable of implementation in
view of constitutional and other provisions
regulating elections to various public bodies
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Staff for Expo-67 Moaireal fair

3468. SHR1 RAM CHARAN :
SHRI SHEO NARAIN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the number of Indian workers
recruited in  comnection with Expo-70
Montreal fair and sent to attend this fair ;

(b) the number of vacancies that had
been reserved for being filled in by the
members of Scheduled Tribes in connection
with the aforesaid fair ; and

(c) the number of workers (boys and
girls separately) belonging to Scheduled
Castes and Scheduled Tribes who were sent
to the said fair ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) 27 Girl guides iy
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addition to one Kathak dancer and two

musicians on g4 koe basis.

(b) and (c). In the matter of selection
of the Girl Guides and arlists the primary
consideration was their suitability for the
assignments and the need to project a proper
image in an international forum and not
considerations of caste, ¢reed or community
However, care was taken (o select a
Scheduled Caste official from amongst the
regular staff of the Exhibitions Directorate
to attend the Fair.
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Handing over export and import of steel
to State Trading Corporation

3470. SHRI R. K. BIRLA : Will the
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Minister of FOREIGN TRADE be pleased
to state :

(a) whether there is any proposal under
consideration to hand over export and import
of steel to the State Trading Corporation ;

(b) if so, the details thereof ;

(c) whether the steel industry in both
public and private sectors has been consulted
by Government before taking a decision ;
and

(d) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) to (d). Do not arise.

Incentives for W.1.G. Industry Workers

3471. SHRI N. SREEKANTAN NAIR :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the number of incentive schemes in
vogue in the W.I.G. factory in Madras for
the workers ;

(b) how many employees are still
temporary and how many will be made
permanent/quasi-permanent ; and

(c) the number of quarters built and
allotted to the employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Incentive Schemes,
based on production norms are in vogue in
two sections of the factory yjz. hackling
(natural black hair) and hackling (dved
hair).

(b) All the workers in the factory are
now temporary in status though letters of
regularisation have been issued to all of them
except two workers. The confirmation of a
suitable number is under consideration.

(c) No quarters have been built and
given to the employees. The factory has,
however, been secering allotments for some
workers of tenaments constructed by the
Governmeant of Tamil Nadu in the Industrial
Estate where in the factory is located.
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Export of Cotton Yarn

i 3472. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the quantity of cotton yarn exports
during the years 1967, 1968 and upto
September this vear ;

(b) whether it is a fact that there is
likely to be an increase in the exports of
cotton yarn this year ; and

(¢) if :0, how much this has helped to
reduce the accumulated stocks of cotton yarn
with the mil's in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a} A statement is
attached.

(b} Yes, Sir.

(c) The quantity of unsold stocks on
31.10,1969 was 149 lakh kgs. as against 217
lakhs kgs. on 31.12 1968,

AGRAHAYANA 19, 1891 (SAKEA)
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1968 . 165.4 1068.8
1969 2457 1739.1
(upto Sept.)
Provisional.

Export and Import Trade with Morocco
and Jordan Countries

3473. SHRI S. R, DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the volume of export and import
trade dvuring the last three years to and from
Morocco and Jordan ;

(b) the details of any continuing trade
pacts with these countries ; and

(e) how the trade is going to be affected
after the withdrawal of our representatives
from these countries following the Rabat
incident ?

Statement THE DEPUTY MINISTER IN THE
- MINISTRY OF FOREIGN TRADE (SHRI
Year Quantity Value RAM SEWAK): (a) The figures of our
(in Lakh kgs.) (in Lakh Rs,) trade with Morocco and Jordan during the
1967 110.2 748.5 last three years are given below :—
{in Rs, lakhs)
1966-67 1967-68 1968-69
Imports Exports Imports Exports Imports Exports
from to from to from to
Morocco 316 27 153 26 168 40
Jordan 369 282 498 212 626 185

(b) We have trade agreements with both
these countries. A trade arrangemeat for
1969 was signed with Jordan in April, 1969.
Under this trade arrangement, India will
import 3,25000 metric tonnes of Rock
Phosphate valued at Rs. 315 lakhs from
Jordan and export goods worth Rs. 378
Jakhs to Jordan during the calendar year
1969. An agreement was signed in August,
1969 between India and Morocco for
expansion of trade between the two countries,
India will import Rock Phosphate and Cork
wood and will export green tea and tobacco.

(c) No specific effects are expected in
the near future, on the trade between India
and these two couatrios,
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Shifting of a Portion of Office of Director-
General, Ordoance Factorles from
Calcutta to Kanpur

3478. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the Deputy
Chief Minister and the Chief Minister of
West Bengal have once again appealed to
him for not shifting a portion of the office
of the Director General of Ordnance
Factories from Calcutta to Kanpur ;

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N
MISHRA) : [a) The Government of West
Bengal have been in correspondence with
the Government of India on the subject.

(b) It has not been found possible to
accept the suggestion of the State Govern-
ment that the Headquarters of Ordnance
Equipment Factories Group should oot be
shified to Kanpur, as the decision to this
effect was taken long ago and after ful!
consideration, and in the interest of
administrative efficiency. The position has
been explained to the State Government and
they have been requested to cooperate in
the smooth implementation of this decision.

Review of Cases of Government Employees
who Porticipated in 19th September
1968 Sitrike

3479. SHRI S. M. BANERIJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the cases of Central Govern-
ment empjovees who participated in the
19th  Septernber. 1968 strike, have since
been reviewed in view of Government's
further leniency announced in Lok Sabha on
the 26th August, 1969 ;

(b) if so, whether the temporary emp-

loyees have also been treated at par with
the permanent employees ; and
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(c) if not, the reasons therefor and the
number of employees benefited by such
announcement 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) ; (a) to (c). A
review has since been carried out in the
Ministry of Defence as a result of which
42 employees have so far been ordered to be
reinstated. No distinction was made bet-
ween temporary employees and others in
conducting this review.,

Setting up of a Factory to Manufacture
Special Alloy Steel in Kanopor

3480, SHRI 5. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state ;

(a) whether it is fact that a factory to
manufacture special alloy steel is likely to be
established in Kanpur ;

(b) if so, when : and

(c) the capacity of this plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.

MISHRA): (a) aod (b). Government
have recently accepted in principle the
proposal for the establishment of a new

“special alloy steel” project at Kanpur in
the Defence Sector. The project will form
part of the existing Ordnance Factories
Complex at Kanpur, A project report is being
8ot prepared and the likely date of establish-
ment of the pinject can be ‘ndicated only
after the project report is available,

(e} It will not be in public interest to
disclose this information,

Proposal to Establish an Ordnance
Factory for Manufacture of Army
Yehicles Near Jabalpur

3481, SHRI GADILINGANA GOWD :
Will the Ministe; of DEFENCE be pleased
to state :

(a) whether it is a fact that Govern-
ment have decided to establish one more
Ordnance Factory near Jabalpur for the
manufacture of Army vehicles ;

(b) the decision taken in this regard ;
(¢) the expenditure proposed to be
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incurred and the annual expected out-turn
and foreign exchange earnings ; and

(d) when it would start production ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). The sanction for
establishing a Vehicle Factory at Jabalpur
was givea in November, 1965,

(c) The capital investment is of the
order of Rs. 32 crores. At peak capacity,
the Factory is expected to produce 6,000
3-Ton Vehicles and 7,200 1-Ton and 1-Ton
vehicles. Though the production is prim-
arily to meet the requirements of the Armed
Forces, and the Indian Civil market future
possibility of export is kept in view ; it is
too early to assess the likely foreign
exchange earnings.

(d) Production activity would start in
1970 and regular production achieved in
another two years.,

Funds Provided for Scientific Research by
Rescarch and Development Organisation

3482. SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that a large
portion of the funds provided for scientific
research by the Research and Development
Organisation is spent on administrative
requirement and the actual research works
suffer on this account ;

(b) if so, the reasons therefor ; and

{c) the details of funds provided for
various rescarch establishments during the
years 1967-68 and 1968-69 and the break-up
of item of expenditure and the cases were
such deviation was made and the details of
funds left unutilised by them with reasons ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir. Itis not a fact
that a large portion of the fuads provided
for scientific research by the Research and
Development  Organisation is spent on
administrative requirement. There has been
no hampering of research work for want of
funds,

ib) Does not arise.

(¢) Funds are allotted by the Govern-
ment to the Research and Development
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Organisation as a whole and an amount is
allotted to each  Establishment by the
Headquarters depending on the necessities

DECEMBER 10, 1962
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from time to time. The amounts sanctioned
and actually spent in 1967-68 and 1v68-69
are given below :—

Year Works Maj. and Pay and Miscellaneous  Purchase Net
Minor allowances of stores Savings
1967-68 (Rupees in Lakhs)
Amount
sanctioned 220,70 545.00 67.77 427.00 =
Total 126047
Amount actually
spent. 202.62 557.50*  65.10 35203 =
Total 1177,25
(—) 1808 (+)  12.50 (=) 2.67 (—) 7497 (--) 8322
1968-69
Amount
sanctioned 251.29 609.30 86.67 465.00 =
Total 1412.26
Amount actually
spent. 156.27 633,75 83.66 399.09 =
Total 1269 77
(=) 95.02 (+) 2445 (—) 3.01 (—) 6591 (—) 139.49

*Of these amounts approximately 189 was on account of Administrative staff and the
balance i.e. about 829, was on account of Scientific and Technical staff.

It will bs seen from the above table that the unutilised amount is less than 10% of the
amount saoctioned. The reasons for this saving are that some orders placed for stores and
equipment did not materialise and difficulties were encountered in the acquistion of the land

for works purposes.
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Celling for Prodoction of Cotton Cloth

3484. SHRI N. SHIVAPPA :
SHRI K. P. SINGH DEO :
SHRI R. K. AMIN :
SHRIK, M. KOUSHIK :
Will the Minister of FOREIGN TRADE
be pleased 1o state :
(a) whether Government are planning to
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fix ceiling for the production of cotton
clath by the mills and decentralise sectors of
the textile industry during the Fourth Five
Year Plan ;

(b) if so, whether there have been any
consultations with the industry by Govern-
ment : and

{c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The question of laying
down targets of production of cotton textiles
by the decentralised sector and the mill
sector during the Fourth Plan period is
under consideration of the Government,

{b) and (c). WNo, Sir.

Allocation to States Consequent
on Bank Nationalisation

3485. SHRI MANGALATHUMADAM :
Will the PRIME MINISTER be pleased to
state

(a) whether separate allocation for the
States was discussed by the Planning Com-
mission, consequent on the bank nationalisa-
tion at the meeting with the Chief Ministers
in November, 1969,

(b) if so, the salient features thereof ;
and

(c) the percentage in increase in the
allocation for Kerala State 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). The borrowing programmes of
the State Governments and State Enter-
prises for the Fourth Five Year Plan have
been reviewed in the light of nationalisation
and are likely to be revised upward.

(¢) The matter is still under considera-
tion. However, market borrowing by the
Kerala Government and its enterprises over
the Fourth Plan period is expected to be
larger than that indicated in the Draft
Fourth Five Year Plan,

Export of Tea
3486. SHRI BEDABRATA BARUA:
Will the Minister of FOREIGN TRADE be
pleased to state :
(a) the total export of tea from India
during the years 1967 and 1968 ; and
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(b) the main importers of Indian tea and
the value of exports to each of the main
importing countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Exports of tea from
India during 1967 and 1968 were 213,676
thousand kilograms (Value Rs. 189,03,84
thousand) and 208,440 thousand kilograms
(Value Rs. 166,48,25 thousand) respectively.

(b} Value of tea exported from India to
principal countries during 1967 and 1968 is
indicated below :—

(Rupees in Thousand)

Countries 1967 1968
U. K. 107,55,81 83,19,5T
Germany Western 2,44,50 4,21,96
Irish Republic 5,76,89 5,30,76
Netherlands 3,27,80 2,86,72
U.S. S.R. 20,0351  20,58,62
Other East European
countries 3,82,12 2,65,90
Afganisthan 3.57,61 6,39,06
Baherin Islands 23,71 35,11
Iraq 1,42,68 4,41,65
Iran 2,89,71 3,76,58
Kuwait 15,06 20,57
Qtr. & Tral. Omen 1,62,95 2,16,12
Jordan 91,72 1,22,07
U AR 10,79,16 551,93
Sudan 5,19.70 6,46,20
Tunisia 2,58,72 53,66
Canada 3,46,26 310,14
U.S. A 6,85,72 6,39,94
Australia 4,26,24 4,50,94
New Zealand 36,41 43,35
Other countries 1,77,26 2,17.46
189,03,84  166,48,25

Export of Jute goods and Imports of
Raw Jute

3487. SHRI BEDABRATA BARUA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the total value of maoufactured jute
goods exported from India last year and the
previous year ; and
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(b) the total value of raw jute imported
duriog the above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK]) : (a) and (b).

DECEMBER 10, 1969

Year Value of exports  Value of raw
of jute goods imports
(In crore Rs.) (In crore Rs.)
1968-69 217.25 16.46
1967-68 233.50 4 89
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Unveiling of Gandhi Statue in South Africa

3492. SHR] SRADHAKAR SUPAKAR:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether a prominent Indian leader
was invited by the Indian residents of South
Africa to go there for unveiling the Statue
of Mahatma Gandhi on the Gandhi Cen-
tenary day ;
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(b) if so, whether the aforesaid leader
was not granted passport and foreign ex-
change for his travel to South Africa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

fb) No, Sir. Passport and foreign
exchang facilities were provided to him by
the Government,

Trilateral Trade Agreemeat between India,
France and African Countries

3493, SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE be
pleased to state :

ta) whether any trilateral trade pact has
been entered into with France under which
India will export goods to African countries
which will in turn export their commodities
to France to enable that country to export
its machinery and equipment to India ;

tb) if so, the precise terms of the agree-
ment ; and

(c) the items and quantity thereof to be
exported by India to African countries and
the names of items and quantity thereof to
be imported against that from France ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) and (c), Do no arise.

Fiscal reliefs to Jute [ndusiry

SHRI HIMATSINGEKA :
SHRI K. P. SINGH DEO :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether at the amnual meeting of
the Guony Traders Association on the 25th
September, 1962 held in Calcutta, the Chair-
man of the Association stressed the need
for fiscal reliefs to the jute industry in the
shape of the abolition of the export duty
and the like in order to place the jute
industry on its stride once again ;

(b) if so, Government's reaction thereof :
and

(c) the other demands which were made
at that meeting and Government's reaction
thereto ?

3494,
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b} On a review of the trend of exports
of carpet backing cloth. Government have
decided to reduce with effect from 10.12.69
the export duty on this item from Rs. 600.00
per tonne to Rs 300.00 per tonne. The
industry is also reducing the price by
another Rs. 300.00 per tonne. There is no
proposal to reduce the export duty on other
items.

(c) A statement is attached,

Statement

Suggestions, other than those relating to
fiscal reliefs made by the Gunny Traders
Association and Government’'s reaction
thereto are given below :

Suggestions Govt, reaction

This is Government’s
objective.

1. In order to stab-
lise production
and prices  of
jute, there should

be an effective
buffer stock.

2. The acreage | Continuous  efforts
yield of jute|are being made in

should be step ilhis direction.
ped up I

3. Suitable l&nksr
for proper ret- |
ting of fibre t
should be pro- |
vided. J

4. Adequate financial
assistance be pro-
vided to jute mills
for modernisation,

Assistance to Tea Industry

3495, SHRI HIMATSINGKA : Wil
the Minister of FOREIGN TRADE be pleas-
ed to state :

(a) whether at the Annual General meet-
ing of the Tea Association of India, he
assured the Tea Industry that Government
would extend to it fiscal assistance maiching
the Industry own development efforts with a
view to caable it to stand the cut-throat
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competition in the world market which is
leading to ercsion of prices ;

b} if so, the assistance which is pro-
posed to be given to the tea industry in
light of the industry’s assurances : and

{c) the demands of the tea industry as
voiced &t the said meeting and how far they
are being met by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): {a) The Minister of
Foreign Trade stated that Government was
keenly interested in the healthy growth of
the tea industry so that it may retain its
present position in the export sector of the
economy. He had also mentioned that to
improve prices in export markets, from their
current levels, and restore them to the level
of the recent past, it may be necessary to
match the increament in export supply with
increament in demand.

(b) Substantial relief in export and
excice  duties has already been given in
October 1968 and in March 1969. The

position, however, is kept under constant
review,

International measures to stablise tea
prices have been under discussion under the
auspices of the FAO. Ina meeting of the
exporting countries held in Mauritius, it has
been agrced that 90 million Ibs. of tea will
be withdrawn from the estimated exports in
1970. A consultative committee on tea has
been formed to envolve regulatory measures
to give effect 1o this decision and to study
further measures necessary to stabilise
prices.

ic) (i) Abolition of export duty and

refund of excise duty on export
reas:

Substantial relief in export and excise
duties has alrcady been given in October
1968 and in March, 1969, The position,
however, is kept under constant review.

(iiy Refund of West Bengal entry
reas:

There is a tax of 13.78 paise per kg.
imposed by West Bengal Government on all
teas coming into Calcutta or 24 Parganas
for use, consumption and processing. Teas
exported directly on consignment basis are
already exempt from this tax.

(iii) This is a matter concerniog largely
the Stale Governments, There has been
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a move in certain States to resume some of
the lands which form part of the grant or
lease given to the lea gardens. Wherever
ii is considered necessary that land is needed
for tea cultivation or expansion, the State
Governments have found it possible to accept
the recommendation of the Tea Board.

(*v) The criterion for grunt of replan-
tation subsidy based on age limit
should be modified :

This matter is under consideration of
Government,

Import of Cloves

3496, SHRI BENI SHANKER
SHARMA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the quantity and value of cloves
imported from foreign countries during the
last three years ;

(b) whether it isa fact that the import
of cloves has been banned wilh the result
that its prices have shot up beyond imagina-
tion ;

(c) the price of cloves per kilo during
the last one year, month-wise ; and

id) the steps, if any, being taken to
step up its supply internally 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (d). A statement
is attached.

(a) The quantity and value of cloves

imported during the last three years were as
follows :

Imports of cloves

Year Quantity Value
(kgs.) (Rs. "000)
1966-67 119,306 586
1967-08 941,922 5286
1968-69 44,893 212

(b) Import of cloves has not been bann-
ed. The item is allowed to be imported by
actual users on restricted basis. It is, how-
over, true that the prices of cloves Jpave
increased.

(c) Month-end wholesale prices of cloves
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In Important markets of the country for the
last one year were as below :
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Price per Kg.
Month Madras  Bombay  Calcurta
Rs. Rs. Rs.

1968

December 61.00 62.00 56.00
1969

January 63.00 72,25 56.00
February 66.00 105.00 80.00
March 70.00 97.50 100.00
April 100,00 111.50 100,00
May 125.00 165.00 100.00
June N.A. 160.00 N.A.
July 140.00 147,50 —do—
August N.A. 158.50 —do—
September 140.00 156.00 —do—
October 140.00 17500  —do—
November 160.00 180,00 —do—

(d) The question of import of cloves to
increase supplies and to bring down prices
is under consideration.

Import of Liquor

3497. SHRI BENI SHANKER
SHARMA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the total wvalue of liguor imported
from foreign countries during the last three
years ;

(b) whether Government in consonance
with its declared policy are trying to reduce
the import of foreign liquor ; and

{c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Total value of liguor
(including wire, cidar, beer, distilled alcoholic
beverages) imported during the last three
years was as under :

Rs./lakhs (Post devaluation rates)
1966-67 27.29 (The figures include
contraband, confiscated,

smuggled, unauthorised

1967-68 36.92 imported goods also
which are not shown

scparately in the Trade

1968-69 69.12 Statistics).
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(b) and {.). The policy fur import of
foreign liquor for commercial purposes is
restrictive. The actual imports, however,
include those for use by foreign Missions
in India, tourist Hotels, Clubs, Governors
and as gifts by individuals within specified
value limits.

Inadequacy of Foreign Publicity

3498. SHRI BENI SHANKER
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether inadequacy of our publicity
abroad has been realized ;

(b) if so, the steps taken or proposed
to be taken to improve the same ; and

(c) the steps taken to meet the foreign
exchange shortage for this purpose and the
results achieved so far in this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The organisation of our publicity
abroad is capable of improvement without
being considered inadequate at the present
time. We are constantly engaged in improv-
ing our publicity abroad, within the limita-
tions imposed by the awvailability of resources
in funds, equipment and man power.

(c) Diversion of extra foreign exchange
resources to this area of our functioning
abroad has to be considered in the context
of our other national priorities.

High Altitude Allowance for Army
Personnel

3499, SHRI BENI SHANKER
SHARMA : Will the Minister of DFFENCE
be pleased to state :

(aj whether it is a fact that a High
Altitude allowance was sanctioned to the
Army on the 6th October, 1962, just in the
middle of NEFA Operations, though the
same was recommended long ago by the
then Military Adjutant ;

(b) whether it is also a fact that a
similar allowance of increased pension rates
was announced during the operations of
1965 Pakistani conflict ; and

(¢) if so, whether Government propose
to stop such mid-stream amendments in
future ?
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THE MINISTER OF DEFENCE AND
STEFL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): ia) Govern-
ment orders sunctioning high al:itudejun-
congenial clinate allowance to Army per-
sonnel were issued on Ist October 1962,
These orders were given elfect from st
April, 1962,

(b) Mo “similar allowance of increased
pension rates” was announced during 1965
operations  against  Pakistan. However,
Government orders were issued on the 17th
September 1963 sanctioning casualty pen-
sionary awards at higher rates in the case
of Army personnel killed. or disabled in*
operations against Pakistan on or after 5th
August, 1965,

The terms and conditions of service of
Defence Services personnel are kept under
constant review and impiovement as mneces-
sary are made from time to time.
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Decline in Exports to Britain

3500. SHRI SHRI CHAND GOYAL :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that there has
been big drop in our trade with Britain ;

(b) it so, the reasons therefor ;

(c) whether it is a fact that Pakistan
has been overbidding India in the jute trade
and Ceylon has been out-bidding us in the
tea trade ; and

(d) if so, the steps taken or proposed to
be taken to recover the loss ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : 1a) Yes, Sir.

(b} Decline in our trade with U. K.
during January—August, 1969 as compared
to the corresponding period last year has
been due to decline in our exports to U, K.
as well as our imports from U, K. On the
export side bulk of 1he decline bhas been due
to a very sizcable decrease in our exporis
of tea, cotton and jute goods, tobacco and
fixed vegetable oils. On the import side it
is not only our imports from U. K. that
bave declined but also our overall imports.

(c) Pakistani exporters of jute goods
have been in a position to underquote Indian
gric:s in view of the cheaper raw jute cost
an. the benefits accruing to them under the

DECEMBER 10, 1969

Written Answers 116
Bonus Voucher Scheme Tn respect of tea
however we have as yet no evidence of
Ceylon out-bidding us.

(d) The following steps have been taken
to increase exports of jute manufaciures :

(a) All possible steps are being taken.
to increase the production and
vield of the required guality and
quantity of jute within the country.

ib) In order to speed up the pace of
modernisation it has been decided
10 include the jute industry in the
Schedule V to the Income-tax Act
for purposes of higher development
rebate.

{c) With a view to encouraging diversi-
fication of production in the jute
industry. loan assistance is being
given to the miils through the
Industrial Finance Corporation,

In re:pect of tea, substantial fiscal relief
has been granted to the tea industry to
improve their competitive position. Vigorous
steps are also being taken to promote the
‘mage of Indian tea.

Manufacture of Cheap Radio Sets

3501, SHRI N. SHIVAPPA : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Federation of Small
Scale Electronic Industries Associutions had
requested Government to consider the ques-
tion of the manufacture of cheap radio sets
exclusively for the small scale sector ; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes. .

(b) The matter is still under consideration.

Subsldy on Coir Goods Exports
3502. SHRI VISWANATHA MENON :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have received
apy representation from the Workers'
organisation and the manufacturers’ organisa-
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tion in Coir Sector recenily to give subsidy
to export Coir goods ;

(b) in view of the recent crisis in Coir
industry, whether Government propose to
consider the question of giving subsidy to
the Industry to make it competitive in the
foreign market ; and

(c) if so, when and the details thereof ?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Requests have
been received for the grant of cash assistance
on exports of coir products and these are
under examination in consultation with the
Coir Board.

Resettlement of Ex-Servicemen In States
and Union Territories

3503. SHRIMATT SUDHA V. REDDY :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the Government are in a
position to resetile the ex-Servicemen in
Agriculture and Industry in the different
States and Union Territories under the
Fourth Five Year Plan ;

(b) if so, the number of ex-Servicemen
in each State at present who are . yet to be
resettled ; and

(c) the financial lay out of the prog-
ramme under the Fourth Five Year Plan
with details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) and (c). Information is
being collected in regard to schemes for re-
settlement ex-servicemen in Agriculture and
Industry in the different States and Union
Territories, in this connection.

(b) The iniormation is not available.
The time and effort involved in collecting it
will not be commensurate with the results
likely to be achieved.

Pollcy Regarding Experimentation in Fission
and Fusion of Nuclear Fuels with
Nuclear Mass

3504. SHRI SAMAR GUHA : Will
the PRIME MINISTER be pleased to state :
(a) whether the Government propose to
make a reappraisal of its policy regarding
experimentation in fission and fusion of
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nuclear fuels with nuclear mass amounting
« to critical size ;
(b} if so, when and if not, the reasons
therefor ;

{c) whether such policy debar Indian
atomic scientists from acquiring practical
knowledge about fission and fusion processes
of nuclear blasts and standing in the way for
utilisation of unclear energy for engineering
and other constructive purposes ; and

(d) if so, the reasons for depriving
Indian scientists, of the know how of nuclear
engineering technology ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : (a)
No, Sir.

(b) Our policy is in the best long term
national interests.

(c) We aim to keep ourselves fully
abreast of all peaceful applications of atomic
eneTgy.

(d) Does not arise.

Helsinki Talks on Armament Limitations

3505. SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state @

{a) wheiher it is a fact that there was a
Russian-American (SALT) meeting recently
at Helsinki for armament limitations ;

(b) if so, the details thereof ; and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a) and
(b). Yes, Sir. The SALT negotiations, which
opened in Helsinki on 17th Nowvember, 1969,
are for the purpose of curbing the strategic
arms race between these two nuclear powers.
The talks are going on and the details have
not been revealed.

(¢) Without knowing the results of the
telks we cannot have any definite views
thereon., India would welcome any measurcs
of geouine disarmament.
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Atomic Development Policy During
Fourth Plan

3506, SHRI SHIVA CHANDRA JHA:
Will the PRIME MINISTER be pleased to
state :

(a) whether Government have finalized
the atomic development policy for the
Fourth Plan period :

{b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : (a)
and (b). Yes, Sir. The Government's prog-
ramme for atomic developmeat broadly
envisages.

(i) Advanced research in basc sciences
and cevelopment of technologies
involved in applications of atomic
energy for national development.

(ii) Establishment of atomic power
stations in different regions.

(iii) Development of indigenous capabi-
lity and production of special

materials required for the progamme.

(iv) Training of scientists, engineers and
technicians required for the purpose,
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(c) Does not arise.

Export of Shoes to U.S.S.R. and U.S.A.

3507. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE be
pleased 1o state -

(@) whether it is a fact that India ex-
ports shoes to U. S. S. R. and the United
States of America ;

(b, if so, the kinds of shoes and total
quantity exported to those countries annually,
and the amount of foreign exchange earned
therefrom per year from those countries,
separately ; and

(c) if not, the broad leather goods ex-
port policy of Government at present and
for the Fourth Plan period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) A statement indicating the types of
footwear exported to U.SS.R. and U.S.A.
during the year 1968-69 as well as the
quantity and value of the same is attached .
and

(c) Does not arise.

Statement

Quantity in lakh pairs Value in
Rs. lakhs.
(Post Devaluation Rate)

1967-68 1968-59
Type of footwear ol DN, ... SO
%..No. export gy Qty. Value Qty. Value
1 Footwear with soles of US.S.R.
leather 9.13 342 8.t9 286
U.S.A. 11.10 95 10.56 91
2. Footwear with soles US.S.R.
and uppers of rubber
or of plastic materials — - 0.25 2
U.S.A. 11.41 65 15.60 86

g it am w faaia

3508. =t Y@= @A Fa1 SXfEw
ST 7N o qaT Y FAT HA fE

(%) #a1 a5 aw ¢ f W w1y Wk

17 & frafa & aga wfes fade gm
uifsra svar ver ar 71w agar

(=) 1968 & =7 3eqi w1 faafa
1900 Y a1 # &5 {1 Wi ¥ aqr
s §
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(n) sur gz g9 & fF qf  woireT &
2w 317 ¥ faals ¥ gfaafuar & ofrons.
€T AT A1 FA7 I F

(=) afz g, @t =na oYz wrg ¥ Faw
¥ Fazst arand) £ saw & =y go AT
FIT FT ¥47 SF F77 71 fq9r7 3wl

(%) ¥a1 32 it g9 & 5 =7 s
aifers 16 977 & 7 % ¥4 &7 q3
¥t s g § A afg g @t s
g &I &1 fage adqwma aftfeafagi 1
g § @y gu gasy gl v fa=e
sAFE?

aife soqie wewrem § gq-wen
(st T Fww)  (F) S oE

(&) 1960 & faafai & gaar &
1968 ¥ w1q ¥ faafg & #:1¢ 4 ady
gt

1968 & arr ¥ faafat £ amar
1960 # gu faatai #1 gaar § gfas ot
fireg 1968 & =g & fagsit gz &1 o7
Fq 41 farwr qeq Fw ag =1 5 frafa
TN F 10 FT FHLW TT F A6GF A
aar =1q % wfasfuz gemea, fadma:
qF HEYE 2§, & o 1968 ¥ wfy
fewro & 9T USF qoT FW AT

() qf e W o fAaifaa
g F AN 1970 FY g H 1968 H
s gadY Y ad 51T 1960 qar 1968
¥ oza Fr At # & af 919 9%
gg wrra gu wfy fewme wYwa geg wam
8 faro 8 §o 7Yz 8 faro 4 §o ¥

(%) & | aF 91a F7 q53+7 § Q@R
¥ WY A9 & qoz # qfgax & T ganT
#1 qafey fadla Agraar 2 1 & 1 fadar
¥ g § frafa &1 and & fao fafaer
gagaicHs Iqrq 0 fw @k &0 wg &
geat A fegzar @ g wadsla @<
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9 flr @ ard Iaral 9T @ 711 Ffw
13T F AeAraEIg § amawia 21 W g |

FIg F awey o, fadal § ¥ aar
wesifaal & win 83, g gEae, 9fa-
grf, ufeger ¥ fagwow, fawi &
agrai7 sfafafages qar weaga-az-fawy
IR AAY, AT FALAT F, AGA] F
¥28q T Frg ¥ I9T AgAT aq’ fadmy
¥ famaq gru 9917 ¥ €0 ¥ gA9ARAE
9 fra i & | F1g F daFa fAatas)
Farg 71 fodt & frafm & q9w
Teq & 2 Wo We aF qfHT qiwdl wIAE
1 F1 wrgafa & ardt g

(%) w2t as a7 &1 q¥aq 2. qHAT,
1968 ¥ geFi # w9 I 18 o) 61X e
AIE, 1969 # |

weu sRer & oot wa e Frate

3509. &t Ao wo Jtfwer : Fur qAfrw
SQIITY A7 qg Tard F1 $17 70 fF 3

(%) #arag o g fFs weq 3w &
gt 598 % faafa § wew  sgrore faw
F1arw gar & ; o

(=) afz g, o 50 sgrore Fary &
I 37 F {77 97619 7 U 547 FH-
argy Ft 7T 7y 2 ?

atfew surqrr wearmm §  9q-wee
(st Tr® ¥w) © (F) TAX oF qET WH
gaArwsy 93T H &N wrar ¥ U
fear srar & e fad wreats  geafues
awr gasar faaia frag fqe gror frafa
fear @rar & oY frafal ot ameg =
afaa &1 2

(=) wrwfas tam £t aegn) & frafad
%1 ag1d & fyq fasafafar gea  g9rg
frg g & :—
(1) 1-4-1969 & ofaqfa diFar &
gewa fagd misfas Www &0
a4t qwTT &1 AR wifaw § )
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(2) gardra wrfes wqz1a & zaFTa0
o FEAl ¥ Fa0 10 A1 TrERT
affas ax frges s@a & fao
3T Y F AT FUT |

(3) medfmar & a4 w7 34
Fegr g Al & 99 9 H
fag=1 fEa afvmimmens sfazea &
fa:ges saw  fag 5175 ity

(4) 28-3- 69 & F=¥ WA a9
oA Y7F F1 50 ¥+ Fo Feal-
gAI7 %A1 8.80 ®o wfAfFmwo ¥
g21 &7 30 g ;o FRATFATT
faar amar

HETQE A9T wea §3W A migawiaa w18

3510, witHe =, dfwa ¢ Far
&tfas sqiqir A= ng FE # Far
w0 fw: e

(¢) #v 7z @3 2 f memre gror
faais 2 wvadr, 1966 ¥ ua¥ HFew
qer Y (42)-T3m (aV)/ 104 grzr AR
¥ afsedt oAz A9 meq 3w &
afsaaifaa 29797 afsga qwrg azr 2
aar zan wfEaaifga swar wfast
faehiy feafs wvrg S1 a5 2 ; ow

(=) afr zi, At 29 grasg § qIH0T
grar aqr TG 3y 27

wfaw gy womaa ¥ Fg-gA
(st Tiw B=w) ; (F) ot adf

(=) w37 721 IBT )

wew wiw & gfada 4fawl AN seEfea
7fa

3511, =t wo wo  dMfma : 7ar wfa-
I A=A g aMH AY g1 FI0 7

(%) geg ggo & F747Y, 1969 & 31
wHA, 1060 A¢ Ft mafa § Frad afa-
Pt dfaaY 4 yfw safea ) g 2 =x
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(=) =7 awq 37 sy & ¥fe & ord-
= & P g3z o mft fasprw
wg ¥ ?

afaear sarag § IgweA (s Ao
<o FoO) ¢ (%) WIT (@). AT U
ATFT Y TER W AT W@ E oA A
g g€ AT F 92 qT @ & AN |

India’s Export position in the World

3512. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government are aware that
according to the Internatiopal Monetary
Fund, India is steadily going down in the
international export ranking and has slipped
six places since 1961 ;

(b) whether Government are also aware
that the countries which have surged ahead
of India are developing countries of Asia,
Africa and Latin America ;

(c) whether Government have taken
steps to verify the reasons behind the pro-
gress registered by the above developing
countries with a view to re-establishiog the
earlier ranking of Indian exports and im-
proving upon it ; and

d) if so, the steps taken in the direc-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) According to the
International Financial Statistics for Sep-
tember, 1969 published by the International
Monetary Fund, India’s rank according to
the wvalue of exports among countries for
which such figures are presented in the above
publication, was 16th in 1961 and 22nd in
1968.

(b) The six countries which have im-
proved their ranking relative to India bet-
ween 1961 and 1968 are South Africa,
Austria, Norway, Saudi Arabia, Iran and
Libya. It will be seen that no Latin
American country has improved its ranking
during this period relative to India.

(c) The reasons for the faster progress
of the exports of the above mentioned six
countries are that three of them wiz. South
Africa, Austria and Norway, are devgloped
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countries and the three developing countries,
viz. Saudi Arabia, Iran and Libya, are ex-
porters of oil,

(d) So far as improvement of India’s
rank is concerned, all our efforts at export
promotion are directed towards the maximi-
sation of the value of our exports.

Import of Cow-Charabi (Tallow) Pig
“Charabi™

3513, SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that for the
manufacturing of their Soaps M(s. Godre;j
Soaps Ltd, Tata Oil Mill Ltd., Hindustan
Lever Ltd. were given licences in March-
April, 1968 period for Rs 40,68,000/-,
Rs. 91,65000/- and Rs. 3,20,35000/- res-
pectively for  importing cow  ‘charabi”
(tallow) ;

(b) whether separate licenses were given
to these companies for pig “charabi™ (tallow)
which is alsu used in their soaps ;

(c) the reasons why cow and pig tallow
has to be imported when thousand of cows
and pigs are killed in India every vyear ;
and

(d) the total value of cow
tallow imported last year ?

and pig

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Import
licences were issued to these firms for these
total values during April, 1967-March, 1968
for the manufacture of soaps and fatty
acids, The description of goods menticned in
the licences was ‘Tallow’. In one licence,
the description was given as ‘Mutton Tallow/
Tallow’, and in two licences it was shown as
‘Inedible Tallow’.

() The quantity of Tallow available
indigenously is for below the requirements
for industrial use

(d) Import statistics are not separately
maintained for cow and pig tallow.

1I-Treatment of Indians at
Kosi Barrage

3514, SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state

AGRAHAYANA 19, 1891 (SAKA)

Written Answers 128

(a) whether Government have received
reports about ill-treatment of Indians at
the Kosi Barrage near Bihar-Nepal border ;
and

(b) if so, the steps contemplated by
Government to stop these acts 7

THL DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Yes, Sir. A minor incident involv-
ing a scuffle betwzen Nepalese students
crossing into India after *Nagpanchami’ im-
mersion ceremony in the Kosi river and the
Indian barrier man on the border has been
reported.  On the assurance of the District
Officer of Rajbiraj in Nepal that suitable
action will be taken in the matter it
was decided to treat this incident as
closed.

Inclusion of Shri Dewan of UNESCO
Mission, Delhi in Diplomatic List

3515. SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased 1o refer to the reply given to Un-
starred Question MNo. 4225 on the 20th
August, 1969 regarding the inclusion in the
Diplomatic List of April, 1969, of the name
of Shri S. P. Dewan, a locally-recruited
employee of the UNESCO Mission in India,
and state :

(a) whether UNESCO Office, New
Delhi, wrote to his Ministry that Shri Dewan
was au internationally-recruited staff member,
and on that basis thev got his name includ-
ed in the Diplomatic List ;

(b) whether subsequently UNESCO's
statement was found to be false ;

(c) il so. the action which was taken
against the Mission and to rectify the mis-
take ; and

(d) whether the inclusion of this non-
diplomate’s name in the Diplomatic List
gives him a chance to pose himself a diplo-
mat, to create misunderstandings and to get
some kind of benefit in the various cases
pending against him in the Ministry of
Finance and Court ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The name was included in the diplomatic
list published in April, 1969 on the basis
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of information communicated by the
United Nations Dev:lopment Programme.
New Delhi, in their list of addresses of
United Nations and Specialised Agencies, in
accordance with established practice,

(b) No, Sir.

{c) Does not arise

(d) No, Sir.

Revision of Suppori Prices of Jute

3516. SHR1 MADHU LIMAYE : Will
the Minister of FOREIGN TRADE be
pleased to srate :

(2) whether Government are aware that
the jute crop this year is a bumper crop ;

(b} wherher jute prices have started
following rapidly ;

(c) whether Government propose to re-
vise upwards the suppori prices taking into
account the cost of cultivation ; and

(d) whether Gowvernment are aware that
if support prices are not raised, there is
likely to be a precipitate fall in the produc-
tion of raw jute next year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The jute crop this
year is expected to be good.

{b) to {d). No, Sir.

Indo-Nepal Talks

3517. SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that discussions
were held between Nepal and India at the
highest level in Delhi recently un matters of
mutual in'erest ;

(b) whether any agreement was reached
on the implementation of the accord of
November, 1968 in regard to the limiting
of Nepalese expoits of synthetic fabrics and
stainless steel products to India ;

(c) whether the question of the Western
Kosi Canal cropped up during the discus-
gions and whethur any decision was taken
thereon ; and

(d) the details of other matters discussed
and the decisions taken thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Official level talks were held between the
delegations of India and Nepal from August
29 to September 4, 1969,

(b) This was only genzrally discussed,
since the issue was likely to come up at the
subsequent Joint Inter-governmental Com-
mittee Meeting to be held in New Delhi.

(¢) Yes, Sir. The Indian side was told
by the Nepaleie delegation that the matter
was under the active consideration of the
Government of Nepal.

(d) The attention of the Hon'ble Mem-
ber is invited to the reply to the Lok Sabha
Unstarred  Question No. 417 on 19th
November, 1969 when a copy of the joint
statement issued at the end of these talks
was placed on the Table of the House.
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Export of Powerloom Silk i the
name of Handloom
3520. SHRI MURASOLI MARAN :
SHRI MAYAVAN :
SHRI KAMALANATHAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government are aware that
tbe powerlooms silk is exported to some
countries in the name of handloom ;

(b) whether it is a fact that even a
cooperative institution is indulging in this
malpractice ; and

(c) if so, the action proposed to be taken
by Government to check this malpractice
which will adversely affect the handloom
sector 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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RAM SEWAK): (a) and (b). No such
instance has come to the notice of the
Government.

(c) Dwoes not arise.
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Progress in Construction of Mahendra
Highway

3522. SHRI HIMATSINGKA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(2) the progress so far made with regard
to the construction of the Mahendra Highway
in which Government are collaborating with
Nepal Government ;

{b) the time by which the construction is
likely to be completed ; and

(c) the expenditure to be incurred by
Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government of India are at present engaged
on the construction of the Eastern Sector of
the Mahendra Rajmarg (East-West Highway)
under the Indo-Nepal ecomomic co-operation
programme, The total length of this Sector
is 300 KMs. The work of jungle clearance
has been completed in full and a service
track has been completed over & length of
283 KMs. The major items of work now in
progress are on bridges, soling and the
metalling of the entire alignment.

(b) 31st March, 1971.

(c) Rs. 22 crores.
Show Rooms in Foreign Countries

3523. SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the number of show-rooms at present
in foreign countries ;

(b) whether all these show rooms are
earnings profits or incurring loss ;

(c) the names of countries where show
rooms are running in loss ;

(d) the number of show rooms closed
down during the last three vyears and the
reasons therefor ; and

(e) the loss suffered by Government as
a result of closure of showrooms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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RAM SEWAK) : (a) to (c). Three show-
rooms yfz. at Bahrain, Kabul and Cairo are
at present maintained by the Di te of
Exhibitions essentially for publicising and
popularising Indian merchandise abroad.
The question of profit and loss therefore
does not arise.

(d) Three showrooms have been closed
down, namely at Khartum, Jaddah and
Baghdad. The principle object of setting up
the showrooms was initlally to create interest
abroad in our products through visual
publicity and trade information. These
showrooms were closed down, initial objective
having been achieved.

(e) Does not arise,
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Supply of Railway Wagons to Poland in
Exchange of Sulphur

3525. SHRI K. P. SINGH DEO : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that Poland has
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offered to buy open railway wagons in
exchange of sulphur :

(b) if so, the salient features thereof :
and
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(c) whether Government have accepted
the offer made by the Gevernment of
Poland ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a} to (ci. Poland has
shown interest in the import of 2000 open
railway wagons from India and negotiations
are at present going on between the State
Trading Corporation, India and M/s
Kolmex, Poland. Sulphur has emerged as
an important item in India’s imports from
Poland, and the Polish offer for the supply
of additional quantities of sulphur to cover
such additional purchases by them, is being
considered within the overall framework of
the bilateral trade agreement.
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Export of Manganese Ore

3528. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the total gquantity of manganese ore
exported from India during the years 1966-67,
1967-68 and 1968-69 ; and

{b) the names of firms who exported and
the quantity exported by each firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). A statement
is laid on the Table of the House,
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Statement

Export of Manganese ore during the
years 1966-67, 1967-68 and 1968-69

Quantity : “000
tonnes

1966- 1967 1968-
67 68 69

Name of the Exporter’

DECEMBER 10, 1969

The Minerals and
Metals Tradiog Cor-
poration of India,
New Delhi

The Manganese Ore a4 66 13
India Ltd., Nagpur

1,141 977 1,174

Total : 1,185 1,043 1,207

Alreraft Parts

3529. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of DEFENCE
be pleased to state :

(a) whether the western countries have
failed or refused to supply full quantity of
parts nceded to maintain and produce the
aircraft ;

(b) if the aircraft parts supplied by
USSR. have been found to be below
standard ; and

(c) the steps which Government have
taken or propose (o take to meet the above
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) t (a) No, Sir.

(b) No, Sir.

(c) Does not arise,

Projecting Image of India by Embassies

3530. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the reasons why our Embassies and
High Commissions have failed to project
our image in foreign countries ;

ib) whether Government propose to
appoint a2 Commission to suggest ways and
means to improve the working of our
Emtecsies and High Commissions ; and

(<) if not, the reasons therefor 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) 10
(c). Indian Missions abroad are constantly
making efforts for projecting the correct
image of India. Their performance is kept
under constant review by Goveroment to
ensure fuller appreciation of what India
stands for. There is no proposal at present
for appointing any Committee or Commission
for examining the working of our Missions
abroad,

Staff Strength of Indian Embasales in
Tokyo, Washington and High
Commission in Londoa

3531. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
EXTERNAL AFFAIRS be plcased to

state :

(a) the total staff strength in Indian
Embassies in Tokyo, Washington and High
Com mission in London ;

(b) whether the aforesaid strength is
adequate ;

(c) whether thousands of passports are
kept pending for issue of visas and appli-
cations for issue of passports ;

(d) if so, the reasons therefor ; and

(e} whether the Embassies have failed
to maintain proper contact with the Indians
there and if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) The total staff strength in our Missions
at Tokyo, Washington and London in all the
wings is as under :—

Tokyo Washington London

India-based : 49 123 172
Local : 35 182 517
Total : 75 305 749

(b) By and large, the staff strength in
our Embassies in Tokyo and Washington
is considered adequate. However, the High
Commission in London has reported some
inadequacy of staff in dealing with Consular
work. This is being looked into while
considering reductions in other branches of
the High Commission,
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(c) and (d). There is no sccumulation
of wisa applications in any of the three
Missions under reference. As regards the
issuance of passports, there is no case
pending in Tokyo and Washington. However
there is some backlog in this regard in our
Mission in London, because of the large
number of Indian nationals in U, K.

(e) No, Sir.

Functions of Indian Embassies and
High Commaissions

3532 SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

fa) the functions and duties of our
Embassies and High Commissions

(bl whether any checks were made to
see that our Embassies and High Com-
missions have done their duties ; and

ic) if so, the details of the checks made
and salient points of the findings thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PALSINGH) : (a) The
main functions of Indian Missions abroad
are briefly as follows :

(1) To report and adwise on current
events and trends in the countries
of their accreditation.

12y  To further India’s policies, interests
and genecrally India’s  image
abroad.

(3) To look after India's interests in
economic and trade matters.

(4) Consular works in regard to Indian
nationals and issue of visas to
foreign nationals.

(5) To disseminate information about
our country, its cultural heritage,
policies and progress.

_(b) and (c). The effectiveness of our
Mission is checked in a variety of ways :-

(i) by scrutiny, in the Ministry, of
reports and special despatches
received from the Missions :

(ii) through the visits abroad of
Ministers and senior officials of
the Ministry ;

\ui)  through impressions formed by
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and communicated to the
Ministry, from time to time, by
visiting high  dignitaries like
Members of Parliament ;

by holding periodically, regional
conferences of the Heads of
Missions, where the broad lines
of India's policies in regard to
the respective areas and countries
are reviewed ; and

(iv)

(v) by periodic visits to Missions by
the Foreign Service Inspectors,
who submit reporis on the
functioning of the Missions.

These checks, reviews and assessments,
which are necessarily of a confidential
nature, enable Government to keep a
continuous watch on the functioning of our
Missions abroad and to take appropriate
action whenever necessary.
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Manafactore of Migs in India

3534, SHRI ESWARA REDDY : Will
the Minister of DEFENCE be pleased to
state :

(a) the siage at which the production
of MIG aircraft is in India at present ;

(b) when the first MIG aircrafi is likely
to be made in India ;

.c) whether it is a fact that in the

production of MIGs in India, we are
using 60 percent of the parts made in

India ;
(d) whether it is also a fact that by
1972, India will need only 15 percent

imported parts from U. 8. 5. R. fur MIGs ;
and

(e} whether India is at persent manufa-
cturing air-to-air missiles for MIGs ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Production of MIG air-
craft is according to schedule. Aijrcraft
produced from sub-assemblies are being
delivered  Production from raw materials
has commenced.

(b) The first aircraft produced from
raw materials is expecied to be ready in
1970.

(c) and (d). In the final stages of
production, indigenous content will be about
00%, of the price of the aircraft.

(e) It will oot be in the public interest
to disclose this information.
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Atomic Raw Materials Found Near
Gopalpur (Orissa)

3536. SHRI CHINTAMANI PANI-
GRAHI : Will the PRIME MINISTER be
pleased to state :

(a) whether final surveys have been
completed with regard to atomic raw
materials found near Gopalpur and adjoining
areas in Orissa ;

(b) if so, the details of estimate thereof :
and

(c) the steps which have becn taken to
start production of these raw materials ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) to (¢). Surveys on the Orissa Coast
are contiouing and action to utilise the
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atomic minerals will be taken on the evalua-
tion of the results of the surveys.
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Buildings hired by S. T. C. in Delbi

3537, SHRI ARJUN SINGH
BHADORIA : Will the Minister of FORE-
IGN TRADE be pleased to refer to the
reply given to Unstarred Question No. 2353
on the 6th August, 1969 and state :

{a) whether the matter regarding the
buildings hired by the State Trading Corpo-
ration in Delhi has since been examined ;
and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The Corpo-
ration has decided to construct its own

building, but the date when construction
work would begin has pot yet been
decided.

Working of Textile Mills taken
over by Government

3538. SHRI ARJUN SINGH
BHADORIA : Will the Minister of FORE-
IGN TRADE be pleased to refer to the
reply given to Starred Question No. 525 on
the 13th August 1969 and state .

(a) whether the information regarding
working of textile mills taken over by
Government has since been collected ;
and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) . (a) Yes, Sir.

(b) A statement is laid on the Table of
the House, [Placed in Library. See No.
LT—2328/69)
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qrFqr g & F fAg a@wre v us
nzTid # weqaq fafgsz fear &1 wmmar
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Planning at District Level

3540, SHRI LOBO PRABHU ; Will
the PRIME MINISTER be pleased to refer
to the reply given to Unstarred Question
MNo. 3360 on the 13th August, 1969 and
state :

(a) the reasons why when it is admitted
that Panchayat Raj institutions are expecied
to play an important role in the formulation
of plans, they were not asked for details of
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the same during the five years, the Fourth
Plan was under preparation :

(b) the schemes for improving living
and working standards for which State
Governments  have provided grants and
loans ;

(c) since the resources o° State Govern-
ments are limited, the steps which have been
taken by Government to make bank cred:t
and P. L. funds available particularly for
housing, village roads and village cinemas ;
and

(d) whether Government propose to
inquire of U. S. is willing to release its
counterpart fund for the above objectives ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI :

(av and (b). State Governments are ex-
pected to, and presumably do, associate
Panchayat Rai institutions, both in the

formulation as well as the implementation
of development programmes. The State
Plans provide details of schemes for improv-
ing living and working standards of the
people and generally for the economic
devclopment of the State, in respect of
which assistance is provided by Swate
Governments in one form or another. The
basis and details of such programmes and
assistance naturally may vary from one
State to another,

(c) and (d). All resources are taken
into consideration in the preparation of the
national plans Central or State.

Selection of M.Ps. for UN Delegation

3541. SHRI LOBO PRABHU: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether representation at the U.N.
is confined only to members of the ruling
party : if not, the names of Members of
Parliament who were selected for the pur-
pose from oiher parties ;

(b) whether the selection of Members
of Parliament is made with reference to
their record of work in Parliament and in
public life ;

¢y if not, whether the country is pro-
per'y represented only by choices made for
pa::y or political reasons ; and
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{d) the names of the Members of
Parliament who were sent abroad since 1967,
year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). The Indian drlegation 1o the
General Assembly session of the UN,
represenis the Government of India and
consequently only those persons are selected
who are in agreement with the Government's
policies. Additional factors include the
ability of the persons concerned to project
the Government's policies properly and
support them fully in the General Assembly.

(d} The names of Members of Parlia-
ment included in the Indian Delegation to
the UN. General Assembly sessions since
1967 are furnished in the statement laid on

the Table of th: House. [Placed in Library.
See No. LT-2329/69].

Qualifications of the Director of
Rocket Lavnching Station,
Trivendrum

3542, SHRI K. ANIRUDHAN : Will
the PRIME MINISTER be pleased to state :

(a) the qualifications and experience of
the present Director of the Rocket Launch-
ing Station at Trivendrum and for how
many years he has been working on that
post ;

(b) whether the present incumbent has
got the requisite advanced scientific qualifi-
cations and practiral experience to hold that
post ; and

(c) if not, the reasons for allowing him
to continue in that post when there are
more qualified people in that field 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) The Director, Thumba Equatorial
Launching Station has a Bachelor’s Degree
in  Mechanical Engineering. He received
advanced training abroad in Aerodypamics
and Structurcs and in Weapons Design, He
held important posts in the defence research
and private estabiishments. In view of his
qualifications and experience, he was selecied
for the post on the basis of an all India
advertisement by a competent selection
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committee. He has been holding this post
since February 28, 1968.
(b) Yes, Sir

(c) Does not arise.

Space Science Research Centre in
Kerala

3543, SHRI K. ANIRUDHAN : Wil
the PRIME MINISTER. be pleased to state :

(a) the amount so for spent for the
Space Research Centre in Kerala :

(b) the quantum of development research
done by the Centre is in commensurate with
the money spent so far ; and

(c) the steps taken to improve the pre-
sent system of working in the Centre ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) The expenditure incurred upto 31 3.1469
on the space projects in Kerala is about
Rs. 5,00 lakhs.

(b) The quantum of developmental
research done by the Centre is commensu-
rate with the money spent.

{¢) Therc is a constant review of the
system of working with a view to effect
improvements where necessary.

Formation of a Defence Production Board

3544. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Gowvern-
ment have taken « final decision regarding
the formation of a Defence Production
Board ;

(b) if so, the composition of this Board ;
and

(c) whether the employees' representa-
tives are being included in the Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) to (c). Presumably the
bon'ble Member has in mind the proposal
regarding the seiting up of the Ordnance
Production Board. This proposal is still
under cxamination by Government.
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CPI(M)'s Inabllity to take Gandhbl
Centenary Pledge

3545. SHRI DEORAO PATIL: Wil
the PRIME MINISTER be pleased to state :

fa) whether it is a fact that the Secre-
tary of the Gommunist Party of India
{Marxist) had informed the Prime Minister
regarding their inability to take the public
pledge on the 2nd October ;

(b) whether itis also a fact that the
text of the pledge was approved by all the
parties ; and

(e} if so, the reasons for not
Gandhi centenary pledge by Marxists ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTERR OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) to ic). Io a telegram dated 1Tth
September 1969 addressed to the Prime
Minister, Shri P. Sundarayya bhad expressed
some reservations on behalf of his Party in
respect of an expression occurring in the
proposed pledge. In reply the Prime Minis-
ter pointed out that the pledge had been
agreed to at a meeting of representatives of
various political parties and organisations
held by her on September 15, and that she
did pot think that Shri Sundarayya or his
Party should have any difficulty in subscrib-
ing to the objectives stated therein. Mo
further communication was received from
Shri Sundarayya.

taking

Setting up of a Defence Colony at
Palanpur for Rohabilitation of
Ex-Servicemen

3546. SHRI HEM RAJ: Wil the
Minister of DEFENCE be pleased 1o state :

(a) whether it is a fact that there was
a proposal to set up a Defence Colony at
Palanpur for the rehabilitation of ex.service-
men ; and

(b) if so, the stage at which the matter
stands at present 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRIM. R.
KRISHNA) :  (a) Yes, Sir. The colony
proposed to be set up at Palampur is for
both serving personnel and ex-servicemen.

ib) The requirement of land for 2
colony is being considered by the Arwy
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authorities in consultation with the concern-

ed civil authorities.

Handing over of Cantonment Boards’
Schools to State and Union
Territory Governments

3547, SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to state :

{a) whether it is a fact that the handing
over of the Cantonment Boards High and
Higher Secondary Schools to the various
States and Union Territorv Governments was
under the consideration of Government :

(b) if so, the result thereof ;

(c) whether it is also a fact that the
present Cantonment Board High and Higher
Secondary Schools are not being properly
staffed, with no grades fixed for teachers and
are charging tuition fees while the tuition
free edueation is being imparted in Govern-
ment schools ; and

(d) if so, whether there is any proposal
with Government to bring the Cantonment
Board schools ar par with Government
schools ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) No general
proposal to hand over to the respective State
Governments in the High Schools and the
Higher Secondary Schools run by the
Cantonment Boards has Seen considered by
Government during the past few years,

(b) Does not arise.

(c) and (d). The Cantooment Board
teachers are entitled to pay and allowances
at the same rates as are applicable from time
to time to the corresponding categories of
employees of similar status serving under
the State Government concerned provided
they hold the qualifications prescribed by
the State Government. It would, therefire,
not be correct to say that no grades have
been fixed for the teachers in question. The
schools generally are properly staffed except
in a few places where effort is being made
to get duly qualified staffl. No complaints
have keen received by Government that the
Cantonment Board schools in question charge
tuition fees while tuition free education is
imy.ried in the corresponding State Govern-
meat schoals,
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Directorate-Genceral, Ordnance Factories

3548. SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to state :

(a) the number of officers who have
been forced to retire before the completion
of 58 years in the Directorate-General,
Ordnance Factories during the last two vears
und in the current year ; and

(b) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) During the years 1967 and
1968, 3 officers of the Indian Ordnance
Factories Service were retired from service
before completion of the age of 58 years.
Another officer was so retired duting the
year 1969. One more officer has also been
served with notice for retirement.

(b) These officers were retired in public
interest as provided in the rules,

Shortage of Officers in Indian Navy

354%. SHRI NAVAL KISHORE
SHARMA : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that
acute shortage of officers in
Navy ; and

(b} if so, the steps Government have
taken to meet the shortage ?

there 1s an
the Indian

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
{SHRI SWARAN SINGH) : (a) There is a
shortage of officers in the Indian Navy.

(b) Apart from the normal method of
recruitment through the National Defence
Academy, the following special schemes have
been instituted to make up the shortage of
officers :—

(i) Direct Entry Scheme :

Under this Scheme, Short Service
Commissions are given to Gradu-
ates who have the pecessary
qualifications.

(il) University Entry Scheme :
Students of Electrical and Mechani-
cal Engineering ir the final year of
their Degree Course are recruited
under the Scheme, for taining on
obtaining their degrees.
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2, Apart from these special measures,
steps are being taken to reduce the shortage
by absorbing suitable officers from the
Indian Navy Volunteer Reserve into the
regular cadre and also by granting of exten-
sions of service in deserving cases.

Juate Research Institutes In India

SHRI JYOTIRMOY BASU :
SHR1 MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI B. K. MODAK :

Wil! the Minister of FOREIGN TRADE
be pleased to state :

(a) the number of jute research institutes
in India and their names ;

(b) the pumber of Research Institutes
under the complete control of Government
academic institutions and private business
houses separately ;

(c) whether research has been and is
being conducted for jute to replace wool,
cotton and synthetic fibres ; and

(d) if so, the progress made in that
direction ?

3550.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Four, namely (i) Jute
Technologicai Research Laboratories,
Calcutta, (ii) Jute Agricultural Research
Institute, Barrackpore, (ili) Indian Jute
Industry’s Research Association, Calcutta
and (iv) Institute of Jute Technology,
Calcutta.

(b) Two of the institution are controlied

by the Indian Council of Agricultural
Research, one is controlied by an sutono-
mous Council of Management in which
Government is also represented, and one is
under the Calcutta University.

(c) and (d). Yes, Sir. Research to
partially substitute wool by jute is being
conducted. Woollenised jute maybe of use
in blankets, wrappers, knitting wool etc,
Bleached jute cloth can be used in the
decorative fabrics field for furnishings and
can be a substitute for cotton furnishings.
In the fabrics field jute cannot obviously be
& substitute for synthetics. Synthetics are
posing a heavy threat to jute io the packag-
ing and carpet backing sectors. Research
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has, however, shown that jute stick can be
used for viscose rayon.

Manuafacture of Jute Products in Forelgn
Countries

SHRI JYOTIRMOY BASU :
SHRI B. K. MODHAK :

SHRI K. HALDER :

SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :

‘Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the items being produced out of jute
in foreign countries ;

(b) whether fabric rasearch Laboratory
at Deham, Mass, U. S. A, was entrusted to
conduct research in jute in 1462 ;

(c) is so, the total cost involved ;

(d) the outcome thereof ; and

(e) the reasons for which it
abondoned 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Various types and
constructions of jute manufactures, such as
carpet backing, hessian, sackings, tarpaulin,
convas, webbing, specialities like laminated
jute goods, polythelene jute bags, decorative
and furnishing fabries etc, are produced

rom jute in foreign countries.
* (b) Yes, Sir. By the Indian Jute Mills
Association.

(c) The  Association incurred an
expeaditure of 472,577 U. S. Dollars on the
project.

(d) The Laboratory invented a process
for bleaching jute and this process has been
patented and the patent assigned 1o Nujute
Incorporated which is a subsidiary of the
Indian Jute Industry's Res=arch Association.
This is of considerable importance in the
decorative fabrics (jute) field,

(e) The other projects taken in hand by
the Laboratory could be dealt with by
scientists in India who have since acquire the
expertise.

3551,

was

Emergency Permits to Passengers going to
Andamans
3552. SHRI1 JYOTIRMOY BASU :
SHRI B. K. MODAK :
SHRI GANESH GHOSH :
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SHRI K. HALDER :
SHRI BHAGABAN DAS :

Will  the Minister of EXTERAL
AFFAIRS be pleased to state :

(a) whether Government granted emer-
gency permits to  passengers Roing o
Andamans ; and

bt for how long it was being done ;

{cy whe!er Government
stopped it ; and

(d) if so, the reasons therefor ?

have recently

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(d). The practice of grantine emergency
permits for passengers proceeding to  the
Andaman and Nicobar Islands yjg Burma
commenced on 17 November 1961 and was
stopped on 8th May 1964 when it was brought
in confcrmity with the requirements of the
Passporis Act 1467 and the Rules framed
thereunder. Regular passports are now
beiog granted to Indian citizens who travel
vig Burma to these islands.

Misbehaviour by a Naval Officer at Goa
during P. M’s Visit
3553. SHRI B K. MODAK :
SHRI JYOTIRMOY BASU :
SHRI RADRUDDUIJA :
SHRI K. HALDER :
SHRI BHAGABAN DAS :

Wil the Minister of DEFENCE be
pleased to state :

(a) whether Government ave aware of
the high-handed behaviour of a Naval
Officer at Goa during the Prime Minister's
visit there ; and

(b) if so, whether any action has been
taken against the said Naval Officer ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). In regulating the
entry of Press representatives in the VIP
lounge at Dabolim airport in connection with
the visit of the Prime Mipister on the Sth
october 1969, a Naval officer was somewhat
ovei-zealous. The Flag Officer Commandmg-
in-Chief, Western MNaval Command, who
vwas present, immediately took personal
steps to redress the situation, and to emsure
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that necessary facilities were afforded. As
the action of the Naval Officer w=s not
malafide and mautter was settled on the spot,
no further action has been considered
necessary.

Exports to West Germany

3554, SHRI KAMESHWAR SINGH :

Will the Minister of FOREIGN TRADE
be pleased to state :
(a) whether Government are taking

measures to boost exports to West Germany
after the revaluation of the Mark ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and ib). The increas-
ed export opportunity following the revalua-
tion of the German Mark has been brought
to the notice of the trade. Export
Promotion measures already in force have
been intensified.

ngare w1 foger &= aifaq a0

3555, Y IM @a% gwEd ;4T
ROTA Rt g aaF w1 F90 &7 fF
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i o ugE sl A9 AN ¥
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F4T QI WEEY g qGIA FY FAFLA
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fasmd QAT arz 301

Development of Andaman and Nicobar
Islands for a Naval Base

3558. DR. P. MANDAL : Will the
Minister of DEFENCE be pleased 1o siate :

(a) the progress made in developing the
Andaman and Nicobar Islands for a modern
naval base ;

{b) if any scheme has been evolved, what
is the expenditure involved and the time
likely to be taken in the completion of the
plans ; and

(c) whether an air base will also be
maintained in these islands at the same
time ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to '¢). The
development of mnaval facilities in the
Andaman and Micobar group of Islands is
proceeding satisfactori'y. It would not be
in public interest to disclose details. Satis-
factory facilities for maintaining air com-
munications with the Islands have been
catered for.
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Anti-Iodian Feellng In Hong Kong

3559. SHRI N. SHIVAPPA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Government are aware
of the anti-Indian feelings in Hong Kong ;

(b) if so, the reasons therefor ; and

(c) the steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) As
far as Government are aware no overt anti-
Indian feelings have been voiced in Hong
Kong.

(b) and (c). Do not arise.

Residential Land Allotted to Ex-Servicemen
in Various States

3560. SHKI BANSH NARAIN SINGH :
SHRI RAM SINGH AYARWAL :

SHRI SHRI CHAND GOYAL :
SHRI SHARDA NAND :
SHRI J. SUNDAR LAL :

Will the Minister of DEFENCE be
pleased to state :

(a) the ranks of army personnel who are
allotted residential land in various States as
ex-Servicemen and the area of land being
given to each person ;

(b) the ranks and length of service of
the ex-Servicemen who were allotted land in
various districts of U, P. and the area of
land ailotted for residential purposes ;

{c) the area of land already possessed
by each of such persons individually or as a
member of undivided family as have been
allotted land as ex-Servicemen.

(d) the names of persons who have
applied for allotment of land and who are
in the regular employment of State and
Central Government ; and

(e) the action being taken by Govern-
ment in regard to allotment of land to such
pessons 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (¢). The information
is not available and time and effort involved
in collecting it will not be commensurate
with the results likely to be achieved.
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Non-Adherence to Dress Regulations by
External Affairs Minister in U. S. A,

3561. SHRI K. LAKKAPPA :

SHRI S. M. KRISHNA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Gowvernment have drawn
any Dress Regulations for Central Govern-
ment Ministers who go on tour abroad on
official work ;

(b) whether the Minister of External
Affairs while visiting U. S. A. recently hosted
a luncheon party in honour of the Foreign
Ministry of U. 8. A. in Washington ;

(c) if so, whether Government waved
the dress regulations at that party, for the
External Affairs Minister of India ; and

{d) if not, why
were not adhered to ?

the dress r1egulations

THE DErUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Mo, Sir.

(b) Yes, Sir.

ic) and (d). Do not arise.

Production of Bordered Dhotis by
Handlooms

3562, SHRI S. K. SAMBANDHAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have ordered
for reserving the production of hordered
dhotis and sarees only to handlooms :

ib) whether it is also a fact that no
State Government has taken any steps to
implement this aprd resulting in untold
sufferings to the Handloom weavers : and

(c) if so, the steps which Government
propose to take to give effect to this orders 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Mo, Sir.

ib) and (_c). Do not arise,
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9gW a5 qg1 97 weziAfeE’ ¥ A
i dqgra a3 za JFH A
8 18 WA F fAg ghwa qaard
FFT qFTT FH Q|

1963 & Sqar-feafa zmt gwig
Flaqrarg 4 9§ W@ qENE g2
wT fzar 1 faaeas, 1969 ¥ grzrqie,
faema & sidar o3, gdma & &&1 a0
A A EUBN F F WATH IE
@t # foreare w1 faar T frak-
g-aafea)-feas gara wgararm o feo
s M AAYT F gifewfl & qoF
INTGLY |

THT R AT & g @A -y awAwr
afufa wr wfadza

3564. «t wfrer sz @ sa1 gfaten
gAY 72 IR FY FIT T fw

(%) #ar Az 59 3 fF v P &
aedrfl gazadad sqwfal 8 15
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g, 1947 & quwra & " as
3 gfg 731 wea gfaag Adi T v §;

{@)agrag W ag 2 s <a fawm
¥ 7 @) wxez qewT wiar afafy £ AT
7 & 7 17 Faq mran & fawrfeq Q@
Tg Ay R i §

() #ar 57 S F ATIA 9T AFIL-
aar v afafy frgsa 7 af 4 ate
IAFT AA 447 F 4T wqar gfqga 39
& 31 q91 77 ;AT

(@) amag M gs 3fd A wfA
a1a 9% § a1 afafa y =weqr  afadzq
¥ 7 fear 2 safs geacdar asdat
afafy, @ratfar sqad afefy  gar
safeFa ezis afafy St 398 #1 Aeaear
¥ gqtd 714 7 1@ § ¥ afadaay &
31 magaT 1969 ax ¥ fear aAr ar,
gfrzi, At sav qmrwrem & 7

sfater d5 W 9@ A9r W@
yoitfaafen &t (<) @@ fag) @ (%)
@ adY | 33T gl 7 ¥3799 F agargare
z & 14T 2 97 9% 5 ®1F sufeq gqar-
A9 F §wg 9 VT F1 T FN F wavg
T | 1Y g9 TIAEAT  FFad
¥ siaw INFT FAT-gIfa 5 7 &y
Tt g saaifal F1 FTRIT GO
Faa-gaT 97 f28 F3 a0y wF FY 49677
fazrar war, AT w=r, a9t &1 fasr
&1 W, ZgaT s # gtaglr’ wafz
faax g

(@) sivagt awez agsr @A
afafa guar fgdfig 537 aran w1 fawr-
faqr 94 41T A%, A AF WIHIT A IFE
Al 8, T T A QU & § A w
T g

() st zi 1 wfafa w1 &1 @il
7 §1 qrive & dty arg § oftar &
fedle 27 # gr 741 97 4
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(9) w7 By g afafy &
wiftra govargadt e q@r w7
wifan ezre 7Y ke wmArgac 10-10-
1969 =1 10-10-1969 F1 gH &t
g gt a€ & | wea qar asAer afafy
F1 srarafaa FFAET qovargAdt €2
&Y faqye fearaT 1969 & o=a % WF
IIER AR

Inguiry Against a Store-Keeper of Canteen
Stores Department (India)

3565. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether the Canteen Stores Depart-
ment (India) have conducted the Court of
Inquiry against one of its Store-keepers for
alleged misappropriation of liquor from its
installation in Jammu ;

(b} if so, the outcome thereof : and

(c) the action taken against this default-
ing official ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c'. Inquiry conducted
by CSD(I) revealed that liquor was misap-
propriated {rom the CSD(I) Station Canteen,
Jammu. On the basis of the report of the
SPE, who also investigated the case, orders
have been issued recently to the CSD(I) to
initiate disciplinary proceedings against four
officials of the CSD(I) Station Canteen,
Jammu,

Extession of Service Given to the
General Manager, CSD(I)

3566. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to staie :

(a) whether the General Manager of the
Canteen Stores Department (I) was given an
extension of service for ¢ year ?

(b) if so, the date and place of the
Board of Control meeting when this matter
was approved ; and

(c) the names of the personnel of this
Board who were present in this meeting ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
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MISHRA) : (a) to (c). Tt is correct that the
General Manager was last given an extension
of one year with effect from 6th April 1969,
The decision was taken in November/
December 1968 by circulation among the
members of the Board of Control who
‘were —

I. Sardar Swaran Singh,
Defence Minister,

2. Shri L, N, Mishra,
Minister of Defence Production.

3. Shri H. C. Sarin,
Defence Secretary.

4. Shri V. N. Sukul, Financial Adviser,
Ministry of Finance (Defence)

5. Lt. Gen. Rajinder Singh Paintal,
Quartermaster General.

6. Rear Admiral J. Cursetji, COP,
Naval Headquarters.

7. AVM YV MALSE,
Air Officer ijc Administration,
Air Headquarters.

wen sRY & fawie & fag dreng

3667, =t Te To difwd : s
qgIT 9N g IATT H1 F97 F99 {5 -

(%) 7a1 A w1 1 fagre Aeq 2w
Fr1, 39% wifas fagd o & mmz famg
F7a o Fgdr gf Wi oW Y@y
Feara NI T4 & fay 1€ vww
gl &% 0FF waifag 17 ¥ 2 ; ok

(=) afz &, ot 8% aar ;R § 7

watR WA, faw @9, oy afer s
agr MEAT g6 wa gfEa aid) -
(%) M7 (=). 79d fafwa &4t § wifes
fa®ra &1 €817 §mz F379 gew ©Y {
ST AIFIT & &9 3} for Y afz gra-
sgFal SN &) 0E A AWAT WA oF
WRE AIFT & Herra4al & agAra fal-
g} # gAY T @E F1 §F
w0 F fAg gawss g
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Wit Qe & 17 weg w3m & fag
gt afcegg

3568, =it wo 7o dAfEa a7 g9
et ag AaryT A1 Fer w9a fF

(F) Far weq 39 % fqy ) 99-
FGTg AT F MR T A H T4 AT
% fqora &7 oo e

(=) afz =i, & ALF g 3T VA
% fro aY4 gigar & feadr aqufa fRaa
7 & o1 g grofTr 3w qsA Ay
wiT § fea® 59 8 ;

(7) @rwar & waa fafyss a3 #19-
w1 ¥ 9217 21 A% Fad 1 af 2
aqr I@ FAN F wAeasd [FA-fFF
afe@FAret 77 FI6TT 987 FT GATIAT
E 118

(%) TrsT gTFC EIAT AT v
¥ wal? # gerga &Y 41 gy fRaifea
£ TE 4T qTAT FENT GFIT G BT
FrFT ¥ 93917 2| af7 ® F31 a5 qeq
FTAT |EAT g1 7

watw @41, faq we, 9y wie w5
aqr aymAr sy (simar i aied)
(%) & (). faaiw 23 grd, 1969 =
gartifsa g37 d&a1 564 & fau 77 IFT
& wr eqrq grefeT fFor war 2 wsy
F1 9dY g936T . QtFar ¥ oo Sfaw
w9 frar srAr 2

Modern Equipment for Army

3570, SHRI M. N. REDDY : Will
the Minisier of DEFENCE be pleased to
state :

(a} the measures taken by Gowvernment
to re-equip the Indian Army with modem
weapons and equipment in the sphere of
armour, artillery and communication ;

(b) the amount spent so far during the
Jast three years ; and
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(c) the estimated outlay for the next
five years ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEFERING
ISHRI SWARAN SINGH) * (a) to (c). Re-
equipment of the Indian Army with modern
equipment in the spheres of armour, artillery
and communications is proceeding according
to the plan drawn up for the purpose. It
would not be in the public interest to give
details of the measures taken or to indicate
amount spent or the estimated outlay for the
next five years.,

Acquisition of French Anti-Tank
Missiles

3571. SHRI M. N. REDDY : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Government
have acquired French anti-tank missiles
which have the reputation of being ‘scourge
of tanks® ;

(b) the details of agreement under which
these have been acquired ; and

(c) the manner of payment together
with the total expenditure incurred ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

(b) and (c). It is mot in the public
interest to disclose the information.

Production of Field Guns

3572. SHRI M. N. REDDY : Wil
the Minister of DEFENCE be pleased to
state :

(a) the paturc of difficultics encountered
by Government in the development and pro-
duction of field guns and ammunition which
they have been actively considering for the
last many years’;

(b) whether the production of these
items is likely to start in the near future :

(c) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N,
MISHRA) : (a) to (d). No unusual diffi-
culties have been encountered in the develop-
ment and production of field guos and
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related ammunition. The programme is
proceeding  substantially according to
schedule. It is not in public interest to dis-

close further details.
Production in Ordnance Factories

3573. SHRI M. N. REDDY : Will
tbe Minister of DEFENCE be pleased to
state :

(a) the state at which Ambhajari,
Chandrapur and Jabalpore Ordnance Fac-
tories have reached to commence full pro-
duction ;

(b) whether the target fixed for the
production is well within the schedule ;

(c) if not, the reasuns therefor ; and

(d) the details of the items to be pro-
duced in these factories ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The present position of the
three factories is as follows :

Ordnance Factory, Ambajhari :

Procurement of plant and machinery
and their erection and commissivning are in
progress. Commissioning is expected to be
completed by the end of 1970. Produc'ion on
a limited scale has started in certain lines.
Full production capacity is expected to be
reached by the end of 1972,

Ordnance Factory, Chandrapur :

The factory is to be commissioned in
phases by 1970. Some production activities
have commenced. Full production capacity
is expected to be reached by the end of
1973,

Vehicle Factory, Jabalpur :
The factory is in an advanced stage of

establishment, Most of the plant and
machinery has been ordered and those
received at site are being installed.  Produc-

tion activity would start in 1970 and regular
production achieved in another two years.

(b) and (c). The original time schedule
fixed for Ambajhari and Chandrapur fac-
tories had to be revised on account of
stoppage of expected assistance from certain
foreign countries in 1965. There has been
some delay in respect of Vehicle Factory,
Jabalpur due to delay in rzceipt of plant and
wachinery,
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(d) Ordnance Factory, Ambajhari is an
engineering factory for manufature of ammu-
nition comp ts and Ord Factory,
Chandrapur is an ammunition filling factory.
Vehicle Factory, Jabalpur will manufacture
different kinds of vehicles required primarily
by the Armed Forces.

Stenographers in Armed Forces
Headquarters

3574, SHRI A. S. SAIGAL : Will
the Minister of DEFENCE be pleased to
state :

(a) the total number of Stenographers
Grade IT and Grade 1 in the Armed Forces
‘Headquarters ;

(b) the date of recruitment of the last
stenographer promoted from Grade II to
Grade I and date of promotion ; and

{c) number of Stenographers Grade II
haviog rendered service for 10 years, 15
years, 20 years and 25 years, separately, as
stenographer in this grade ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) :

(a) Stenographers Grade 11 532

Stenographers Grade 1 20
(b) Date of recruitment 17-4-1944
Date of promotion 1-8-1969

(c) Number of Stenographers Grade II
with 10, 15, 20 and 25 years' service in the
grade (including service in the erstwhile
grade of Stenographer Grade III prior to
1 7-1959) is 88, 38, 60 and 21, respectively.

gaT qin ¥ wfeasfar sl 51T
grar
3575, o) AW VR IYT AATETE

sgrarT WA 4 FATA FT FAT LA FF

(%) #ar gTere 7 wgw ¢ fr gat
F Garag fod & zier, grary, ssasa ww,
wF9797, § 47 FIT IGTF 7,000
afsgaifaa $761 # 372 @17 & 50,000
gAFT q9T 7RG FAAN GDIAIT G W
g

(@) afe gf, a1 3a® sr w1y § W)
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() 37%Y q7: Ty s73 * fad w2
I G 7 F19E FY g 3 ?

afrw amare swaa & oA (6D
I ATE) @ (F) S oA

(=) st 7 34T
|a® @17 & qeq

3576. =it ymAt TR . 77 43w
I A7F1 T aid FT ST FLA 5

(%) 71 aFR %1 arga 3 f& 21
faet grar e07 T a7 F9r I
AT oAl 9% A¥ FF F w@ IA
ST F gAr gAFA 9T FAWA 9; 3
SR ¥ F-AITR A AT o

(@) afz g, at €297 a7 F wear-
Teas aeg wiafan & a7 7 v7% qar
A% Joq frafaa 7 &3 & qar sy &7

wifirs sqTT A g § oA (s
«a{E) : (F) IT HAG H gIFT w6
sqrq aixfaa fear o1 % &29q ®rgac
I & @ gedl 7 gfiw & wrew 39
g1 § gAs<d &) sfemzd w1 @war
FATIT W& |

(=) afufraw & wata &€ ®5aT
TH g {l WTAwF IF § € H
iwaraar 2 0 12869 & 8-9-69 A%
ATIET & €29 FIgAT AFF a7 1-9-69
g 9-10-69 a¥ aftam ama F eiqq
GIEAT qH Fa§ UFHF TR QT H
T Feq+T A & ofrmiacasy w@9q
wEAT & qrw wid) # gfgw g W
gl & Rt & 9rg & 9 & 2= g
¥ oeq &fer ) O7: WAET EAT 9% A
AT | GIHT A, g0 AT F gg@ wfadl
& qiy faarc-fang fear #tc afanma-
ereq IOl AT@ A fAq g A@ A
giafear 57§ faragar grné g &
fefqey arardd & gat geq, I, 1969
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* qeq ¥ 20 4% gfy Pearo 33 gfge ey
& arz ot fr 9w Fwfor €99 wrga7
¥ qeal & gf 9ad & gfzg & @
srragaa 8, W ofgs A5 @0 7 faF
fafim arard & ard Y qft 318, 1969
& qfF €37 % a7y W 1 Wy IAT
saw afgy swrfar G4 F gasy #)
Tz frardY fgn | @9 wrgaT ad &
% sfwg gedl & fraizg & qgar g«
g EfE JiET ®) WS A gEI L 0 A
afxfeafagi § e2aq Grgaz aid & qedi
g gea A qamr wiaeEE
AEY G a41 |

Han aF W Saal § g

3577. ot TwOR Tw : 3a1 dXfae
IR gl ag @ # Fur F3 0F

(%) 7arag wv ¢ fs sac 2@ F
SAAR § zizT, s@rage & qoAT 7
gu. faw g war gargi & wfafafwar a
qTER A oF g fzar @ fegd IFA
89 o Gaedl, genganE, A4l AW
£299 It 1 wrwa) Y 42 WL A 53
T F0% gAE gfgg v W fAdy
frar & ;

(w) afz g, & 99 9T a1 FEATEY
® € 3, AR

() afz 72, oy @F sm FEW E 7

qifire sgrqre wmem § O Ie-RAR
(ot T #aw) ; (%) sah

(&) g8 ®AF 9T FHT F IAC
gaw & fararg fay & gfasma: g9y
13 T2 M A FT FWW FEH FEAT
faet & w19, faad 44 faa mifaa 2
faar= faast fear /1T 28 ¥ 9T qzqfq
gz @A 0% fF o fo9 w9 a@
gffesa #3M fF ¢ & & g g=0
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oo, 1969 % gaat § 20 §& gfy frowre
# gfg ared ¥ arz o fy oF ward
for w7 edgw W ¥ geal F gf A
gfew & ®row AqraEad §, 9 A agv
¥ 3@ &% o1 91 &1 qfg e, 1969
& of7 AT aw TR WA

(w) w57 7gY I3a1

weal ! guatfaa 57 & €12 w1 fraAw

3578. =t T Fo fagar: Fmr
aifaw gz g0 @z a@d Y Far
w1 5 :

(%) a7raz v & fs fadlea a9
¥ H4 F791 F1 "wrafa1 &7 F7 Az faq
@ e,

(=) afz g, A o s7af ¥ dew
fea 2 olv ofa 9 gas F@ &
fF var Feaar vz fzar Far 2

() #1 F3gi ¥ mfeam w1 9ar
anmw & fAq fraY g9g 59 $291 &1 q@r
1wt Fifeerar frar @mar 2

(7) afz 21, & ga%r = Far &
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difqs MW wAFT H  I9-RA
(st TR &aw) © (%) S 200

(@) fadediEa = & amwT 1600
oy afsamifar 5% 2 fasd  gufsy g=
F g3 afzgwifas 3790 & aaa @
frardt s ar maf43 £33 w50 Fhr
frar strar 2 1 fang 91T 9 991 & geis
afa=ifaa &8 1 mafza gnfay 35
Fr wrar faeafafes 2 o-
naga7, 1968/m+, 1968
%1, 1968/fgarat, 1968

6,750 Tad
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aagay, 1968/m¥ 1969 5,377 w1
nsw, 1969/faaraz, 1969 6,100 ,,
() =g

(7) =z (%), wf-gmrs, 1969 ¥ xex
wigE & wyaay feaq @fta wratag
giw e 7Y 7€ ot W17 wfavw oEw &
graeg § qré 7§ §& weafaq Wi
s ar W@ 2

Celebration of “Indlan Week” in
Hong Kong

3579. SHRI R. K BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that “India
Week™ are ce'ebrated from the 19th to 25th
May, 1969 at Hong Kong ;

(b) if so, the details of the
brations ;

(c) the names of the comcerns which
participated in the celebrations ;

(d) whether it is a fact that the Indian
merchants at Hong Kong took the initiative

to celebrate ths week and made it a success ;
and

cele-

(e) the amount of additional - foreign
exchange earned or to be carned due to
India Week Celebration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

ib) Be:ides an exhibition of Indian ex-
portable merchandise the India Week
Celebrations covered Indian Cultural Pro-
grammes ; Food Festival, film and fashion
shows,

(c) List is placed on the Table of the
House. [Plsced in Library. %ee No. LT-
2330/69.]

(d) The Commission of India in Hong
Kong with the active Co-operation of the
Indian business community in Hong Kong
organised the India Week,

(e) Although no specific orders were
booked at the exhibition, some of the 2,200
trade enguiries received are cxpected to
result in substantial business. However,
cxhibits worth about Rs, B0,000 were sold
during the exhibition.
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Allocation of Quota of Raw Films

35:0. SHRI JUGAL MONDAL : Will
the Minister of FOREIGN TRADE be
pleased to refer to the reply given to Un-
starred Question No. 8224 on the 30th April,
1969 and state :

{a) whether the required information
regarding the allocation of quota of raw
films has since been collected ;

(b) it so, the details thereof ; and

(c) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) te (c). The information
is being collected and will be laid on the
Table of the House,

Cars and Furnitare Purchased for Prime
Minister®s Secretariat and Prime
Minister's Honse

3581. SHRI ABDUL GHANI DAR :
Will the PRIME MINISTER be pleased to
state the pumber of cars and furniture
purchased for the Prime Minister's Secretariat
and for Prime Minister’s House, separately,
during the last three years upto the 3lst
October, 1969 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
The information is being collected and will
be laid on the Table of the House.

Tomb Stone fer Lord Attlee’s Grave
in London

S

3582. SHRI GEORGE FERNANDES :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that an Indian
stone has been ordered for Lord Attlee’s
grave in West Minster Abbey in London ;

(b) i so, when the stone was ordersd :

(c) the difficulties that have arisen in
securing the tomb stone ; and

(d) when it is likely to be delivered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
A tablet of Indian marble was ordered to
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mark the spot in West Minster Abbey where
the ashes of Lord Attlee were buried.

(b) 24th April, 1969,

(c) and (d). There has been no difficulty
in securing the memorial tablet which
reached U.K. on the 29th August, 1969.

Grant of L-4 Licence for Powerlooms

3583. SHRI GEORGE FERNANDES :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have received a
represzniation from Shri  Shantilal V. Mehta
of Ichalkaranji, Kolhapur District regarding
the grant of L-4 Licence for powerlooms ;

\b) il so, the details thereof ; and

(c) the steps taken by Government to
settle the issue raised in the representation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM‘ SEWAK) : (a) A copy of the repre-
sentation made by Shri Shantilal V. Mehta
of Ichalkaranji to the Finance Minister has
been received.

(b) It has been suggested in the repre-
sentation that L4 Licences may be issued by
the Central Excise Authorities to all power-
loom owners who are in possession of
powerlooms without waiting for the grant of
Tex-permits by Textile Commissioner as
envisaged in Excise authorities notification
of 10th September, 1963.

(c) Shri Mehta has been informed by the
Ministry of Finance that the orders of 10th
September. 1963 have been withdrawn with
effect from the Sth June, 1966 and no
application for grant of L-4 licences can be
entertained without the Textile Commis-
sioner’s permit.

_ Import of Cotton

1584, SHRI GEORGE FERNANDES:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have received
a representation from th= Broach Cetton
Area Cooperative Cotton Marketing Union
Ltd., Jawahar Bazar, Broach regarding the
import of cotion :

() if so, the details of the rcpresen-
tation ;
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{c) the action taken thereon ; and

{d) the time by which Government
propose to finally stop the import of cotton ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (di. Broach Cotton
Area Cooperative Cotton Markeling Union
Lid.,, Broach, have submitied a represen-
tation in which it has, with reference to the
cotton import programme for the year
1969-70, expressed itsell against import of
colton and requested for adoption of a policy
such as would encourage cotton grower in
the country. The representation has received
Government’s attention. Till such time as
indigenous production of cotton does not
reach a size adequate to meet the require-
ments of cotton textile industry, import of
cotton is unavoidable. Steps ha:e been taken
to in-rease production of cotton, but it is
difficult to fix a time limit for attaining
self-sufficiency.

Complaints-Re. Functioning of Canteen
at Indian Naval Dockyard Bombay
3535{’ SHRI GEORGE FERNANDES :
Will"the Minister of DEFENCE be pleased
to state :

1a) whether Government have received
any complaint regarding the functioning of
the Canteen at the Indian Nava] Dockyard,
Bombay ;

(b} if so, the details thereof ;

(c) the steps taken to correct matters ;
and

(d) whether any lcgal proceedings have
been instituted for alleged breach of trust by
the Chairman of the Canteen Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHNA) : (a) Yes, Sir.

{b) The complaint relates to purchase of
typewriters, bicycles, table fans and lockers,
sale of unserviceable typewriters and utensils
and printing expenses.

(c) The allegations are under investi-
gation.

{d) No, Sir.

Extension of State Enacitments Regarding
Contrel of Rent to Canlonment Areas

SHRI SURAJ BHAN :
SHRI RAM CHARAN ;

25¢6.
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Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the Supreme
Court has recenily pronounced in its
Jjudgement in the cese of Indu Bhushan v/s.
Ram Sundri Debi and another 1969 (x) Sc.
AG67 that the State enactments pertaining to
control of rent do not extend to the
Cantonment areas ;

(b) whether it is also a fact that as a
result of the said judg:ment, thousands of
tenants residing in the Cantonment areas
of Punjab and Haryana are, facting eviction
notices ; and

(c) if so. whether Governmeni propose
to issue a notification immediately under
Act 46 of 1957 extending the provisions of
the East Punjab Rent Restriction Act of
1949 to the Cantonments situated in the
States of Punjab and Haryana or adopt
some other measupe to mitigate the hardships
of the tenants ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

ib) No such information is available
with Government. Representations from a
few individuals and organisations of Punjab
and Haryana have been received to the effect
that tenants are facing eviction notices.

(¢} A notification has been issued on
21st November, 1969 extending to the
Cantonments in the States of Haryana and
Punjab, the East Punjab Urban Rent
Restriction Act, 1949 (East Punjab Act III
of 1949), with suitable modifications,

Introduction of Tank Technology Course
in Armoured Corps Centre

3587, SHRI M. N. REDDY : Will the
Minister of DEFENCE be pleased to state :

(a) whether any final decision has been
taken to introduce tank technology course in
the Armoured Corps Centre and School H

(b) if 8o, the details thereof ;

(¢) to the extent to which the intro-
duction of this Course will improve the
efficiency of Armoured Corps ; and

(d) the measures proposed to be taken to
keep abreast of the latest techniques and
know-how of the advanced countries 7
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THE MINISTER OF DEFENCE AND
STEEI. AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). The
question of introducing a Tank Technology
Course which would enable Armoured Corps
Officers to appreciate scientific and engineer-
ing problems connected with the develop-
ment, production, maintepance and use of
armoured  fighting  vehicles and  their
associated equipment is under consideration.

(d) Adequate  knowledge of latest
techniques in Tank Technology has been
built up and this is being constantly brought
upto date by getting information through
our Embassies/Missions abroad, publications
on the subject, representatives of foreign
manufacturing organisations and trade
missions etc. and through visits of technical
teams to foreign countries for training and/
or study of techniques.

Burning of Prime Minister's Effigy and
National Flag in Karachli

3588. SHRI RAM KISHAN GUPTA :
SHRI N. R. DEOGHARE :
SHRI N. SHIVAPPA :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that an effigy of

the Prime Minister, Smt. Indira Gandhi, was
tburnt on the 3rd October, 1969 alongwith
the National Flag of India in Karachi ;

(b) if so, whether a protest has been
made to the Pakistan Government on this
matter ; and

{c) if so, reaction
Government thereto 7

of the Pakistan

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Yes, Sir.

(¢c) No reply from the Government of
Pakistan has been received.

W feafa m¥ &7z § wafae asargef
& vqmw qU wam «t fagle

3589. st wiwre =rw ¥ar: F70
sfoean 7ot ag aaw 1 g 730 fF
(%) % ag aw & fs wer feafa 1E
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Aerdg A ms ad 1 §ar g FT N
T agar @le 7 MT 0w7o Wo ) feEwdt
wiew aar frast wrg a4t fagfea & wg
aafas g a: 2, wdfas gearawi A1 gav
FT 93% Tara qz qaval &1 fagea fear
S ErE ;AN

(=) =fz ai, At 7% gre0 37 T
axi ¥ fa7r gar gaeq fwar = g 8 7

afater gimag § oA (o Ho
To wom) : (%) oY (@) fafafqay ega
aieeti F1 awa @fFF gz qaded
LAV ¥ I9Aed A g\ eArdl ®9 §
FWAT A § AT IAF IqE A 9T
7% ag7 fagr @A &1 g9 Afa & w9-
eq A% ¥z, Frz 7 @ fafafam
e qrezdl #1 g1 &7 Gfw gfe,
QIAFTA TEITA AT @ A4r | IAN &
el w1 o 34 a9 ¥ nfas N fafafa-
77 A A Y AN AL N F @i
g+ €arAt 7T & far g

Powerlooms in Maharashtra

3590. SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the number of powerlooms iostalled
in Maharashtra during the last three years ;

(b) the number of those which are being
run with proper licence ; and

(c) the action being taken against un-
licenced powerlooms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a)and (b). During the
last three years, 25611 powerlooms have
been installed in Maharashtra with proper
permits.

(c) Owners of unlicensed powerlooms
existing on 28.2,1966 have been advised to
apply for the licensing of upauthe-ised
powerlooms,
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Help to Burma to Combat lntrusion
by Chinese Troops

3591. SHRI YASHPAL SINGH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether he has received any report
from Burma that some Chinese troops have
entered the Eastern Part of Burma ;

(b) if so, whether the Burmese Govern-
ment have approached for any help ; and

(c) the reaction of Government thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) No, Sir.
(c) Does not arise.

faate &t af meala awgul w Fafaa
gt ¢rar wew AT Y fawy

3592, =t wwrAArT smt o Far
adfas sz 74 gz FUF A FaOr
FI0 fF

(F) a1 7417 %1 €177 19 ATHE
& 1t § Faga: € 9fgg 9 gfgwar
FIqAT AF o GIAY 003 FIGAT F A
1968-69 & sfadza & =iz fasnar nar
g fan® gz szrnor 2 f& wvg gror O
35 &1 =7y faste #@ & wqeaeq, 91
wq ¥ grars i §79 2, 2@ & w1
frata sarars ax fandla wwig 97 W R
Faifs o 2 vz A wmma &1 & A7
aat weg Feqq N fEE wem dat o aw
ga &

(=) =fr gf, &t aar g2w1T 3 yredy
aiw FY 38 gwT A fam (fegwdw) 7
V& & A7 FE FrgqdH M ¢ A
afz gi, a1 gg&1 sqYer o1 2

(1) 7ar a7F17 & faaia & of wreda
Fegat F1 Asafrag 2at g1er Wy AT A
F¥ TR F @ F 91 gaaw fEar @ o
afe gt, &y su¥ v freed fosd § 7
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difos oz AsmE § geAn
(=f Tm Faw) : (F) o zi

(@) /YT (7). a7 v ¥mr mimgET B
fag 77 fa<ar geaaq faar ar @ g
sqrarfes 1aTHt § YT gw oam &t
ETIF @7 A1AT § % wvar sqio 3w ®)
qrm 1 fAafd 334 9ig =oq a1 wrE-
WHROHT F HIEqd 1 1 F2)-wF} gafea)
F EAT 90 W AW A mrw JWA &
ARA AAY-§HY 9T GIEMA F eqrq o
"3 ¥ 9Ty 3AF) AW AM0q F

A Tt Wt win

3793, vt ummr qwt o s
aAfme sarere w3z @A W oF9
st

(%) 731 ag a9 » fx fazs & wiz-
g arat ®t qi7 ag @

(8) afe 21, &' ¢x ar7 #1 gfafsaa
FW F a8 ff fazsii & wiedy arat 1
ain # wfes § afas gfgfa g1, quer
A /T dF AT FIEAET A 2

(n) a7 @7 a5t 7 fazal & 2g-
are w7 a% feas gea &) @19 fagia &t
i ; #ix

(%) 7ar guwT 7 o1 USE § qSl
T 3134 q@IF 7 fax 1€ sga@  #r
¢ ¥ yeqa: el &1 scnAglar g ?

3w s swem ¥ gq-mewnr
(wt 1w Faw) : (F) w3 (@). fagmi
¥ qA@T ®I G AR @ | FeqEA A wH)
& F1W, 9 IS 1 Hifg a1 F 4
frata M wgafa & A D gg ww
JI=T I3 A A IAaT Ifew i aQr

W
(n) 77 @7 a6t & &y 07 q@gA F
T ¥ o fagay g ga« 93 @ war
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21 [weqrem ¥ ver fear mn Aed dear
LT—2231/69]

(7) avFre quar fer @r 7 Fafae
Nt § ofemusaws el #1 adqAa
FENEA, A 104 7w F.zq 2197374
& 057 GF T3 7097 160 @1 A, 29
& A ¥ e 2

ATtz ¥y & fgd mmat €t Frgfea o
qeata

3594. ot umaarr mai :  Fu
sfacar w7 gz aqrd 1 Far w39 5 :

(%) #ar 32z as 2 fF awwr w1
frarr 37 G aimal @ faesa
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I9g¥ 991 9% fagad o @ 2

(/) afz g, &Y 2@ Frme} #Y gem
frat & faeg 3ar & gsa 03 ax g
fFar ar wr & ; oie

(M) FmrEwT M aguad f& R
AT &AT § A1 & gHrARd Wi T3
A A 7t g 730 faadr fr uw
W wfasrd & g aEr 27

stfree wvst wlT gEma awr
¥ aifmafcr a=i (st @ fog) (%)
& (7). wrdtg &1 9 waw vived §
AR 98 & a1 ¥ W@ &1 Ywy wE@E
2 & Y gudtag mm w9z @1 9§ e
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ggar & fag THE W §, ST g
TEIN § Y qGH @ § ;G
¥ fac =i} are’ | ofcafas feafaal &
3% agzedl #1 fafg w37 &1 waax fag
faqr e7% yawiw & wrww w@ A
¥aw U egfeqal 1 wredar )T Sd-
frear a3 Gt gy T sfwa @ @any

AGRAHAYANA 19, 1891 (34K 4,

Writien Answers 118
Invitation to Indian Diplomat at
Chinese Embassy Function in
London

3595, SHRI P.C. ADICHAN : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Chinese Embassy in
London had invited the Indian High Com-
missioner in UK. to a party on the Ist
October, 1969, working the 20th anniversary
of the Chinese Republic ;

(b) if so, whether the Indian diplomat
attended the function ; and

(c) whether Government consider that
it makes a charge in Chinese hostile attitude
to India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
An invitation to attend the reception held
by the Chinese Legation in London to mark
the Chinese Nationa! Day oan October 1st
was received by the then Acting Indian High
Commissioner in London.

(b) Yes, Sir.

(c) Thisis in line with internationally
accepted norms of diplomatic etiquette and
Government see no special significance in it.

Maoufactore of Computers

3596, SHRI BHOGENDRA JHA :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Starred
Question MNo. 639 on the 20th August, 1969
and state :

(a) whether cxaminaiion of the ‘latest
proposals of I[.C.L and LB.M. for the

manufacture of comput have pl H
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA): (a) and ‘b). The proposals
are still under consideration.

L.A.F. Pilot Killed in Accldent near
Meerut

3597. SHRI P. C. ADICHAN : Wil
the Minister of DEFENCE be pleased to
state :

(«) whether an Indian Air Force Pilol
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was killed in a flying accident near Meerut
(UP.) on or before the 24th September,
1969 ; and

(b) if so, the details of the accident and
the causes thereof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yus, Sir.
The accident occured on 24th September,
1969.

(b} The report of the Court of Inquiry
is awaited.

Differences over Re-Appraisal of Resources
Position for Fourth Plan

3598. SHRI P. C. ADICHAN : Will
the PRIME MINISTER be pleased to state :

(a) whether differences have arisen bet-
ween the Planning Commission and Econo-
mic Ministries over the re-appraisal of the
resources position for the Fourth Plan ;

(b} if so, the nature of the differences ;
and

(c) the latest reappraisal and proposed
reallocation of resources under the Fourth
Plan 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) No, Sir.

(b) Does fiot arise.

(c) The matter is still under considera-
tion.

wifer®t famm pu wwrfmm grw

3599, it WIAg WWTW : W WAL
am 6 g, 1969 & wartifea e
deqr 2360 & 3IFT & grew § a8 I
¥ war &7 fF

(%) mash & quAY YT IwIT gEawi
% gFifa f&d wa & a@r ww §
T 73 d19 6T § adary a8y faud
F1 s #41 § ;

(@) 71 asN® feen ¥ fagfag
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DECEMBER 10, 1969

Written Answers 180

sfafirg sdarfial 1 fafes 9 amen
F1AAAIA 74 F (A7 018 747 F14-
I af 2 o

(w) afz i, 41 3a¥7 sqtwr @ar 3
oYz afz 7%, A 9% Fu1 Feoy 2 7

qutA g#E, faw w0, ag afes |4
qur GiwAr weAl (siwat ghaw wie) -
(F) 1952 § H%T @wa AF wIar 7
fasrsy o 31 qzd aFgal & AdAER
(gaaw) srasrdt & srdy @ Ar IAE
JETEE F gAT ¥ OOy ¥ g ;e T F
a1g: g ne o, gEfan fagre fear
T ¢ f5 793 @7 § IUIEd SAS
femlt wewTm fawam &1 wrasgsan
FEF & 1 1966-67-1567-18,1968-69
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%t wafg & g7 gHraal 1 a9 9§
afqai wae: 137,401, 18 391 58 8 1
(=) s¥ (7). ¥7a mifeg®ia g0
z7 ¥ fz7é nwF ¥ samfaal % Fen
agry & fag faeafafaa gfefea ol
w1 sdiwfa gzrm Fyaf § -
(1) fdt wfamdy (Fo il-ua-
afxa) (350-900 &%) -us
(1) afesz mages (fg=dY) (5 at ii
guwafag) (3 5-575 wwa)=|

.

(iii) sgfafes (fz=) (vasm) iii)
(130-2>0 &q7) -U&

Indo-U.S. Trade

3600, SHRI MUHAMMED SHERIFF :
SHRI B. K.
DASCHOWDHARY :

Will the Minister of FOREIGN TRADE
be pleased to siate :

(2) whether a delegation of top executive
from successful business firms in U.S.A.
visited India in September, 1969 to have
talks on expending business between the
two countries ; and
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(b) if so, the subjects discussed and the
decisions arr'ved at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The said delegation was not a trade
mission sponsored by the U.S. Government,
but a private mission that visited Bombay
en route to Tokyo on a TWA Inaugural
flight. During their stay in Bombay, how-
ever, the members of the dclegation held
trade talks with a number of Indian business-
men, industrialists and executives. These
discussions were only of a general nature,
mainly aimed at finding ways and means of
developing Indo-U.S. Trade,

12.00 brs.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Removal of Boundary Pillars by
Pakistani Police

MR, SPEAKER: | find that Shri
Tapuriah is not here.
st fgasr wr (AgadY) @ #far

wead Atfeq o avft w7 faar § =9
% art § AU Qg wIF WIET 3 oA
¥ fan wdmT Afes § @7 am
wafF MT are o< giw A9 f&d d &
wrgn ex & fr qiw amE At ew
g FcAx g AfFT I F =W
g Wi ¥ @i @ Arn fkg oaw &
¥, = fagre fag Wt s W a7 7
Wt g9 fagg qx A w2mA Afew
fear a1 gt fer & am " I9F w9
agY wra 7 wa faak T3 § 2@ @y A
g ¥ art § Aifew QAF 97 fae qmn &
g f& 7g a7 d3z § arfaw 5 w7
¥ AfFr g e d affwroy ) wg T
felr o117 & o dar garg fs gL A
afe & mfas & a8f 5% 0¥ . wwew
TG S ® ATA N d@ § afaw
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Pak Police ‘C. 4.
fetr i @ YT foe ag @ wid @ gé
qEaly FTE G TF A T F15 17 G0
gt

MR. SPEAKER : Will he kindly sit
down. Why is he taking the time of the
House for nothing. The Calling Attention
which he was given notice of is on an entirely
different subject. It is on *‘heavy concen-
tration of several platoons of East Pakistan
on the border across Dubri police station
area.,” Let him not waste the time of the
House.

ot gew w3 wgA (I597) : afz
aYgy, g7 WA AT E | WA WD
wax frgar TS 3-T a1 9T /A Jra4w
fe 41, ag7 W@ qW@ F A=
ar¥ garsl a3 ArHl F ooF F o8 R
qEATE |

MR. SPEAKER : Will he kindly =it
down. Let him not wasie the time of the
House.

SHRI B. K. DASCHOWDHURY
{Cooch-Bibar) : 1 call the attention of the
Minister of Home Affairs to the following
matter of urgent public importance and re-
quest that he may make a statement
thereon :

“The reported removal of boundary
pillars by Pakistan Police on the Assam

East Pakistan border.™

THE MINISTRY OF HOME AFFAIRS
(SHRI Y, B. CHAVAN) : Mr. Speaker, Sir,
in August, 1969, the Sector Commander,
United Khasi and Jaintia Hills, Border
Security Force, Assam protested to his
counterpart in Pakistan against blasting
operations in limestone quarries being under-
taken by Pakistani nationals with the likeli-
hood of damage to boundary pillars. In
spite of the protest, rillar No. 1199T/1 was
removed. Immediately thercafter the BSF
Sector Commander got in touch with the
Pakistan Sector Commander and asked for a
meeting to resolve this matter and restore the
pillar. He agreed to meet on the 8th Decem-
ber but actually did not tum up for the
meeting. We are taking up the matter with
the Pakistan Government for immediat: rc-
storaton of the pillar. Meanwhile, BSF have
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been instructed to take firm action against
any attempled encroachment on the border,
should it be made.

SHRI B. K. DASCHOWDHURY : The
central area of Southern Assam, particularly
Borcherrai of the Khasi and Jaintia Hills,
where this happened. is rich io mineral
deposits like limestone, river shingles etc.
The local people have complained on several
occasions that Pakistani miscreants have
been intruding into this area, aided by their
armed police and others, forcibly collecting
the heavy mineral deposils and carrying
them to Pakistan. to which on several
occasions the Border Security Force has
remained an idle spectator for reasons best
known to them  Taking advantage of the
situation and with a lure to explore this
area moie and mote, the Pakistani miscreants
have removed the border pillars on  several
occasions and, as a matter of fact, have
occupied certain portions of that area in
Assam.

I would like to know how many such
instances were there during the current
year—it is not the singie instancc—how many
Pakistani miscreants have been apprehended
so far and what sieps arc taken by the
Government to fully equip the Border
Security Force so as to guard the border
properly and to prevent this sort of forcible
occupation of our territory and looting of
the ratural rescuices in that area  Secondly
the very statement made by the hon. Minister
shows that pillar MNo. 1199/T/1 was removed.
On the face of this particular affair I cannot
understand the necessity of having a meeting
with the officials of Pakistan to demarcate
the border. How does it arise now ? The
very statement that the pillar was removed
means that the area was well demarcated
and the pillar was ibere. Would it not be
possible on the part of Government simply
to iostal the pillar at the same spot as
Pakistan did not respond to the call given
by this Government for & meeting on the
&th December last 7

SHRI1 Y. B. CHAVAN : As far as this
particular incident is concerned, it happened
sometime in the latter part of August. The
hon. Member has asked why the BSF had,
on their own initiative, not gone and put the
pillar there. 1o these matters there are cer-
lain ground rules, .agreed between the two
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Governments, and there is a certain pro-
cedure to bz fol'owed. If you merely lTeave it
to the police on both the sidvs 10 go and
take the martter in their hands and put the
pillars in their own wayv, possibly it might
lead to avoidable clashes. Therefore, the
ground rules provide that both the scclor
commanders should meet. disduss the matter
and settle it. If it is not resolved between
the two sector commanders, possibly the
matter w:ll have to be taken up by the two
State Governments later on.  The first step
was taken and a meeting between the sector
commanders was fixed The sector coms-
mander could not come and attend the
meeting ; instead, some win: commander
came and conveyed this information. Now,
an effort is being made to fix the meeting
sometime after the 20th December. This is
all that I can do.

1 quite agree with the hon. Member that
this area is very well known for its richness
in certain mineral wealth. Tho BSF has been
given sufficient instructions in this matter to
take every care of this area.

SHRI B. K. DASCHOWDHURY : How
many such cases occurred during the current
year in this particular area 7

SHRI Y. B, CHAVAN : As far as the
pillar is concerned, this was the only instance
but allegations about intrusions for collecting
mineral were received. | have not got
specific information, but certainly allegations
were received.

SHRI N. K. SOMANI (Nagaur) : There
is no doubt at all that Pakistan has been
taking advantage unilaterally for the last two
years of our policies and actions. . would
just like to quote two or three brief facts
and figures to define the structure of the
problem. From 1967, up to February, 1969
there have been 207 armed violations of our
territorial space by Pakistan unilaterally,
There have been 1,471 cease-fire violations
by Pakistan during the brief period of nine
months in 1968. They have also conficated
property worth over Rs. 57 crores in East
Pakistan alone,

In view of this background and the fact
that there was a joint survey by the Land
Department of both the Governments of
Assam and East Pakisitan owver the common
international boundary between the two
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countries early in 1969, T would like to know
from the Government whether all boundary
dem reations between India and Pakistan on
all sectors including this one have since
been completed. If they have not been
completed, at what stage are they now and
when do we propose to complete these
negotiations and final demarcation 7

Secondly, there are matters of dispute
like Berubari and Farakka Barrage—I know
Berubari matter is in the Supreme Court—
and as soon as it is adjusticated, will the
Government deal with these matters expedi-
tiously ?

SHRI Y. 3. CHAVAN : As far as
Border Security Force and other matters in
myv charge are concerned, 1 can give infor-
mation. As far as other matters, I am sorry
I will have to ask for notice

SHRI HEM BARUA (Mangaldai) : S_ir1
I have submitted a call attention notice
which you have disallowed. So please allow
me to put one question.

MR. SPEAKER : Whether it has been
disallowed or not, T am sorry I cannot allow
you.

12.12 hrs.

PAPERS LAID ON THE TABLE
Papers under Companles Act, 1956

THE DEPUTY MINISTER (SHRIMATI
NANDINI SATPATHY): On behall of
Shrimati [ndira Gandhi I beg to lay on the
Table a copy each of the following puapers
under sub-section (11 of section 619A of the
Companies Act, 1956 :

(1) Review by the Government cn the
working of the Electronics Cor-
paration of India Limited, Hydera-
bad for the year 1963-64,

(2) Annval Report of the Electronics
Curporation of Iodia  Limited,
Hyderabad for the year 1968-69,
along with the Audit Accounts and
the comments of ths Comptroller
and  Auditor General thereon.
(Piaced in Library. See No. LT-
2313/69.]

AGRAHAYANA 19, 189) (SAKA)

Messages from R.S. 1f6
Papers onder Tariff Commission Act, 1951,
Annuol Report of the Coir Board and
Notifications ander Export (Quality
Control and Inspection) Act 1963

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): I beg to lay on the
Table :

(1} A copy cach of the following papers
unher sub-section (2) of section
16 of the Tariff Commission Act,
1951 :—

(i) Report (1969) of the Tariff
Commission on the continuance
of protection to the Sericulture

Industry.
(ii) Government Resolution No.
11{1 -Tar/69 dated the 6th

December, 1929 on the above
Report (Hindi and English wver-
sion, [Placed in Lib-a.y. See
MNo. LT 2314/69 ]

12) A copy of the Annual Report on
the Activities of the Coir Board
and the working of the Coir In-
dustcy  Act, 1953 for the year
1968-69. under sub-section (1)
of section 19 of the said Act.
[Placed in Library See No. LT-
2315/69.]

(31 A copy each of ihe following Noti-
fications (Hindi version) under sub-
section (3) of section 17 of the
Export (Quality Control and Iao-
spection) Act, 1963 :—

(i) The Export of Linoleum
(Quality Control and Inspec-
tion' Rule:, 1969 published in
Motification No. §. 0. 3751 in
Gazette of India dated the 15th
September, 1969,

(1) The Export of Coir Yarn (In-
spection) Second Amendment
Rules, 1969, published in Noti-
fication No. S O. 4431 in
Gazette of India dated the 29th
October, 1969, (Placed in
Library. See No. LT-2316/69.]

MESSAGES FROM RAJYA SABHA

SECRETARY . Sir, I have to report the
following messages received from Lue
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Secretary of Rajya Sabba :

i) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a copy
of the Merchant Shipping
(Amendment) Bill, 1969, which
has been passed by the Rajva
Sabha at its sitting held on the
3rd December, 1969,

‘In accordance with the provi-
sions of rule 115 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, 1
am directed to inform the Lok
Sabha that the Rajya Sabha,
at its sitting held on the 8th
December, 1969, agreed to the
following amendments made by
the Lok Sabha at its sitting
keld on the 1st December,
1969, in the Indian Registration
(Amendment) Bill, 1968 :

Emacting Formula

(ii)

1. That at page 1, line 1,—

for “Nineteenth” substirure ““Twentieth”.

Clause |
2. That at page 1, line 4,—
for “1968" substitute 1969,

MERCHANT SHIPPING (AMENDMENT)
BILL

As Passed by Rajya Sabha

SECRETARY : Sir, 1 also lay on the
Table of the House the Merchant Shipping
(Amendment) Bill, 1969, as passed by Rajya
Sabha.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Fifty-Sixth Report

SHRI M. G. UIKEY (Mandla) : I beg
to present the Fifty-sixth Report of the
Committee on Private Members' Bills and
Resolutions.
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MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES BILL

MR. SPEAKER :
Item 8,

Now we come to

SHRI RANGA  (Srikakulam) :
Ministers concerned are not here.

The

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : The House may be adjourn-
cflas the Minister is not here. (Interrup-
tions'.

st Tfa @ (39) - ¥ sgEEdr &
w37 & 1 3z fa7 : g7 ageaqad &) fadaz
a8l #1 frale zart amd 21 Teg g1
AggOA A E A A A F gw
zaa ar @ 2 fr fag m= w1 fagg
Nt ag afar A qarg . nz aw
ArSgE A iTa § o IAR AP @
arfed ar1 JfFa ag & 7480 A FawdE
#41 wgHg 1 Arq ¥ifer | A §9
gug fzar . =rfgd 1 grew A Wi
URAF FL T |

SHRI SURENDRANATH DWIVEDY :

The House may be adjourned. There is no
business now. (fnterruptions)

SEVERAL HON. MEMBERS :

rose—
SHRI RABI RAY : Mr. Fakhruddin
Ali Abmed is disregarding the House.

qg 5T 1 graE AL ST W E

DR. RAM SUBHAG SINGH (Buxar) :
1 beg to move that the House do now
adjourn t the Ministers med are
not here.

sit tfa T : & §HEST GAGA HL@T
g1 ZIE S A qEIw a9% W

qeaA AT : g4l 2rIg 9AF §
# Qi Fz @ Nt ad § e wAd
widE g 7 § wa aw wew gh )
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st tfa wra: FAFr wdy Hwigd
ifzr o TRy AR wEEWM AT
Frfad

SHRI ASHOKA MEHTA (Bhandara) :
The Minister was not here and the Motion
was moved. The Motion cannot be dis-
missed like this. The Motion is before
you.

MR. SPEAKER : Minister has already
come. '

SHRI SURENDRANATH DWIVEDY :
It will be a wvery bad precedent, Sir. It
will be a very bad precedent for the House
if the Chair  (faterruptions),

DR. RAM SUBHAG SINGH :
do not have any responsibility.

They

SHRI SURENDRANATH DWIVEDY :
Sir, the Cha'r should not take this affront
to the House so lightly. The Motion was
moved by Dr. Ram Subhag Singh that the
House may be adjourned. There was no
Minister before the House when the item
was taken up and cven when he comes, he
does not apologise, he does not express
regret for his absence, and you, in the Chair
also do mot rebuke him. Really this is
very surprising. You must uphold the dig-
nity of the House. If the Minister starts
behaviog like this, I do not know where we
will be.

DR. RAM SUBHAG SINGH : Sir,
such lapses should not be treated lightly.

st gwrdlT gre (2193) ¢ F A
oF 2Y fraea &7ar =igar 2 feal oF
faarn & grafiaa & ot §radf &
afes 39% aa oF Tsg A 3 AR
o gausAt ot & ) gaT AT Afar g
% wfqaz fafgeat AgY § 71 wsg wedd
#1 ar si1-A7=1 &1 gzt w1 =rfgr ) 4
arza: g & g M9 @ G Fg
fafsaa Treqar 1 Arerw 7 W A
ANF A F) IH OSFITH AL €T H 7
oAl AT T ¥ G §F ag w1 e

fadw w1y g3 § faad wigsy & fag
T J9 |

MR. SPEAKER ; Thank you for giving
me time to speak also...q7S( AIgT, WA
71 fegufesr 2

st godte qAA (FAYY) : w1q FH
N7 iz &, qrar wiq 41 2ifzdr

MR. SPEAKER . 1 am very sorry I
was kept like this for a few minutes. There
was no Minister, nor could anybody tell me
where vou were. If you are to come any
time late, please do inform the Chair so
that 1 may be in a position to take up the
next i'em. This 1s not a gquestion which
needs my interference ; it is the general
business of the House and the business of
the House should not be ignored like this,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : Sir, I am very sorry for the
inconveniéence caused to the House, and, to
a certain extent, 1 am myself responsible,
because I was going through the various
amendments which the Hon. Members have
tabled. I had left instruction that as soon
as the Calling Attention is over 1 may be
informed so that I may come here. Well
the information was given to me, but as the
hon, Member knows, 1 do not walk very fast
and so it took me a little time.

MR. SPEAKER : Minister
has expressed his regret.

The hon.

ot foa mma () ;o wsam
wgiza, wAT ;19 oF faaz & faq gn &1
T A, @ A9 g7 ¥ oA} w371

MR. SPEAKER : 1 still hope that
the business of the House would not be
taken so lightly. Of course, it is not a
question of fast walkiog. That may be so
in the hon, Minister's case ; we can accept
it. But there are younger people in the
Ministry ; there is the Deputy Minister and
there is also the Minister of Statc ; at least
they should have been present here in the
House,
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The hon. Minister must know that the
times are different mow, They cunnot be-
have in the same old manner. All the times
the Opposition Members are up and so
vigilant and they are looking after any type
of anything that is wrong in the hon.
Minister. The hon. Minister should be
very much aware of that,

Monopolies ete. Bill

SHRI M. L. SONDHI (New Delhi):

You have uttered immortal words. You
have made history, today, Sir.
SHRI F A. AHMED : After I had

expressed my regret at the inconvenience
caused to the Members of the House, I
thought that the matter was over. [ am
really very very sorry for this inconvenience.

SHRT HEM BARUA (Mangaldai): The
hon. Minister does not walk fast. But
what about the Minister of State and the
Deputy Minister ? Do they not also walk
fast 7

SHRI F. A. AHMED : 1 beg to move:

“That the Bill to provide that the
operation of the economic system does
not result in the concentration of econo-

_mic power 1o the commen detriment,
for the control of monopolies, for the
prohibition of monopolistic and restric-
tive trade proctices and for matters
connected therewith or incidental there-
to, as passed by Rajpa Sabha, be taken
into consideration.”

As carly as on the 6th April, 1948,
Government had adopted a resolution
emphasising the importance to the economy
of securing a continuous increase in produc-
tion and its equitable distribution. Subse-
quently, the Constitution of India had been
enacted through which our people promised
to themselves that the system of economy
would be so directed that the ownership and
control of material resources of the commu-
nity would be so distributed os to subserve
the common good and that the operation of
the system would not result in concentra-
tion of wealth and means of production to
the common detriment. These basic and
general principles were given a8 more precise
direction when Parliament accepted in
December, 1954 the socialist pattern of
society as ihe objeciive of social and econo-
mi¢ policy of the country,
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SHRI M. R. MASANI (Rajkot): We
are not able to hear the hon. Minister. If
he wants us to understand him, he must
speuk louder and not mumble something.

MR. SPEAKER : The hon. Member
can use his ear-phones.
SHKI N. K. SOMANI (Nagaur) . I

am using it, but still it does not help very
much.

SHRI F. A. AHMED :
as loudly as possible.

I am speaking

SHRI BAL RAJ] MADHOK (South
Delhi} : I sympathise with the hon. minis-
ter, Either he should retire or he should
pull up himself.

SHRI F. A. AHMED :
to accept that suggestion.

I am not

In more recent years, we have had a
close look at the aqeveloping economic
pattern, and what we have found is that
though the industrial production has increas-
ed and it has brought about economic
development also, as a result of the various
activities undertaken in the private sector,
there is no doubt that there is a tendency of
concentration of wealth in the hands of a

few...

SHRI M. R. MASANI : Those sitting
on the Treasury Benches,

SHRI F. A, AHMED : ...to the detri-

ment of the public at large.

On the other hand, while we have given
various incentives for the development of
the economy and for industrial production,
we have found that the incentives have
actually benefited a few . hands, with the
result that there was a demand for appoint-
ing a commission 1o find out whether this
had resulted in the concentration of econo-
mic wealth in the hands of a few, and ‘as a
result of that dimand. two bodies  made
inquiries into this question. One was the
Mahalanobis Commission and the other
was the Monopolies Inquiry Commission
which was set up on the 16th April, 1964,
and they submitted their report to Govern-
ment on the 31st October, 1965. The
recommendations of this commission were
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con'ained in their report and were consider-
ed by Government and their decision was
emboided in a resolution dated the S5th
September, 1966. Subseguently, the Mono-
polies and Restrictive Trade Prices Bill was
introduced in the Rajya Sabha on the 18th
August, 1967. The motion for referring
the Bill to a Joint Committee of the Houses
was adopted by the Rajya Sabha on the 21st
MNovember, 1967. This House discussed
and concurred in the motion on the 2ird
December, 1967. The Joint Committee sub-
mitted its report on the 19th February, 1969.
The Bill as passed by th: Rajya Sabha on
the 24th July, 1969 is now before this
House,

While the structure of the Bill as intro-
duced in the Rajya Sabha was basically the
same as that recommended by the Mono-
polies Inguiry Commission,

SHRI M. R. MASANI : Question. It
is entirely untrue. It is not so. Itisa
different Bill altogether.

SHRI F. A. AHMED : some impor-
tant modifications were introduced by
Government. 1 am just pointing out the

modificattons which were introduced by us.

SHRI M. R. MASANI : Let him not
make a misstatenent, It is a dilTerent
Bill altogether.

SHRI F. A. AHMED : Hon, Members
must have noted that the Monopolies and
Restrictive Trade Prac ices Commission has
been given mandatory powers in respett of
restrictive trade practices. In other ma'ters,
relating particularly to concentration of
economic power and monopolistic  practices,
the commission has been entrusted with
powers of an advisory nature ..

SHRI M. R. MASANI :  Shame !

SHRI F. A. AHMED ; in as much
as those powers will enable the commission
to make inquiry and to report on certain
types of cases which Government may from
time to time refer to them.

The suggestion in regard to the proposed
commission with such advisory powers has
been mooted, having regard to the vital
necessity for considering and deciding upon
such matters at the level of the Central
Government, which. ipgo facto have to take
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into consideration several factors having a
direct bearing on ecomomic planning in the
country as a whole ..

SHRI M. R. MASANI: And corrup-
tion,
SHRI F. A. AHMED : The other im-

portant modification introduced in the Bill
includes provisions for exercising control
over undertakings belonging to a group
having total assets of the value of not less
than Rs. 20 crores.

This group concept has to find expression
through the agency of interconnection.

SHRI MANUBHAI PATEL (Dabhoi) :
Why should the hon. Minister have to
read it ? Let him speak extempore, if he
has studied the Bill,

MR. SPEAKER : Since he is piloting
a Bill, he can read out from the written
text also,

SHRI F. A. AHMED : There can be
more than ope opinion on the provisions of
the Bill. This is evidenced by the fact that
as many as 12 Members of the Joint Com-
mittee submitted their minutes of dissent,
The Joint Committee, therefore, had the
difficult and challenging task of rcconciling
these opinions, while keeping in view the
directives eoshrined in the Constitution,
enjoining on the State to direct its policy
towards securing an order under which
ownership and control of the material
resources of the community are so distribut-
ed as best to subserve the common good and
the operation of the economy does not
result in the concentration of wealth,

May I say that the Joint Committee has
done a commendable job ? Apart from
filling in certain gaps and streamlining the
procedure prescribed, the Joint Committee
has tightened some of the important provi-
sions of the Bill with a view to make them
more effective. The Bill also prescribes a
time-limit within which the commission has
to complete its ingquiries, if any, and the
Government have to dispose of the cases,
This time-limit has been inserted with a
view to obviating any adverse effect that
might stem from administrative delays in
dealing with the application of this legisla-
tion,
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It will also be seen that clause 38 of the
Bill provides that a restrictive trade practice
shall be deemed to be prejudicial to public
interest, unless the commission is satisfied
that the prevalent practice is justifiable on
one of the eight grounds specified therein.
Thus, the onus of proving that a prevalent
practice is not prejudicial to public interest
has been cast on the undertaking. Part A
of Chapter ITI of the Bill deals with con-
centration of economic power. It will be
seen from clause 20 that the undertakings
to which this part shall apply have been
defined from the standpoint of both
countrywize and productwise concentration,
Apropos the countrywise concentration,
which is based on the concept of business
group as such, the definition of the term
‘interconnected undertaking’ has been enlarged
to cover cases of simultaneous interconnec-
tion,

Clauses, 21, 22 and 23 of the Bill em-
power the Central Government to regulate
the scheme of substantial expansion, establish-
ment of new undertzkings and schemes of
marginal amalgamation and take-ove- which
may be resorted to by an undertaking to
which Part A of Chapter 111 applles.

The definition of the term ‘monopolistic
undertaking’ has been amplified to bring
within its purview any undertaking which
together with not more than two other
independent undertak ngs produces  supplies
and distributes one ha!l of the total goods
or produces or controls not less than one
half of the services also.

Clause 10 of the Bill bas also been
amplified so as to empower the Monopolies
and Restrictive Trade Practices Commission
1o inquire suo motu into cases of monopoli-
stic and restrictive trade practices.

Hon. membe s are aware that the
development  of industrially  backward
countries such as ours is an iofinitely
difficult task. Together with this task we
have also to take into consideration the
various directive principles enshrined in
our Constitution. While we are anxious
to bring about a speedy development in
our couniry, we have at the same time to
implement the provisions contaiaed in the
directive  principles contained in the
Constitution. Between the two, we have to
decide and take action which, while on
1L: one hand helps in implementing these
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directive priociples, on the other does not
retard industrial production in the country.

It is with this end in view that this
Bill has been brought before this House,
I have no doubt that it will receive the
support of the hon. members to check the
unfortunate tendencies which have been
noticed during the past few years that
while iocentives and other help have been
given by Government for the purpose of
economic and industrial development, the
resulting wealth from this development has
in some cases gone into a few hands which
is detrimental to the public interest. As I
said, the object of the Bill is to check this
tendency ; it is not to retared economic or
industrial development,

So I hope that the Bill which has been
examined very mioutely by the Joint
Committee and has also been discussed
in the Rajya Sabha will received the support
of hon. members of this House.

I know that there may be a difference
of opinon with regard to this matter. But
what I would ask, members to remember
and comsider is that om the one hand, we
must keep in view the coesideration that
we should not take any action likely to
impede industrial production ; on the other,
we should also see that on such tendencies
as | have alluded to are allowed to develop
which  while increasing expansion will
result onlv in the concentration of wealth
in the hands of a few to the detriment of
the public at large,

It is with this object that this Bill will
be taken into copsideration. If any amend-
me's are moved at the appropriate stage,
they will be considered in the light and
I will reply at the appropriate time. I
move.

MR. SPEAKER : Motion moved :

“That the Bill to provide that the
operation of the economic system does
not result in the concentration of
economic power to the common detri-
ment, for the control of monopolies,
for the prohibition of monopolistic
and restrictive trade practices and for
matters connected therewith or in-
cidental thereto, as passed by Rajya
Sabha, be taken into consideration™.
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SHRI ASOKA METHA (Bhandara) :
Mr. Speaker, I welcome this opportunity
to discuss a matter of vital importance to
the country. It is regrettable that as far
as monopolistic and restrictive practices are
concerned, the Government and Parliament
have taken such a long time in taking
action, These are matter on which legisla-
tions have been enacted in other countries
of the worlds, even by conservative Govern-
ments. [ thank the lead was taken in
this matter in the UK. by tea Conservative
Government. As far as  monopoiistic
practices are concerned, in the U.S. A,
anti-trust legislation has existed from the
days of Sherman and Clayton.

So, no one [ believe would favour amy
kind of restrictive practice or any kind of
monopolistic  practice and on this I am
sure irrespective of one's philosophies, no
one can ever agree that restrictive practices
or monopolistic practices can be condoned.
The core of the problem, therefore, is
where provisions have been made for
deconcentration of economic power ; here
again, 1 believe that there is a great deal
of agreement against the concentration of
economic power. The question arises, how
do you do it. What are the ways of doing
it, and what is the context in which you
are seeking to achieve your objectives 7 1
would, therefore, like o make it very
clear at the very beginning that as far as
the broad objectives of this Bill are concern-
ed, 1 am in complete agreement with those
objectives. The quezstion is, what are the
approaches, and it is on those approches
that a great deal of thought and attention
has to be given.

But befor: T turn to my comments on
the approaches adopt2d in this Bill, I would
like to point out that a great deal of
prevailing restrictionism and a great deal
of mischie! that monopolistic practices flow
directly from the policies of the Goverrment.
With all seriousness and with a full sense
of responsibilty, 1 want to charge Mr.
Fakhruddin with being respansible—presiding
as he does over the Ministry of Industrial
Development for  pursuing an  economic
policy which leads to shortage, to resiric-
tions of ali kinds, to sheltered markets and
1o easy profits. These are the inevitable
consequences of the policies that he has
pursued. Under him we are wilnessing
and will continue to witness increasing
shortages of fertilisers, of steel and of
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alumipnium, paper and of all kinds of other
commodities, because his policy is to seek
what I call industrial development through
a hurdles race which he puts up.  If you go
and ask -any enterpreneur in the country
whether public or private or co-oprative,
the general view is that Mr. Fakhruddin
has cooverted the Ministry of Industrial
Development into a Ministry of Industrial
dithering, and this dithering has converted
this country into a sheltered market, a
paradise of profiteering.

We are anxious, and I am sure every
section of the House, and I believ even Mr.
Masani, is anxious to see that interlocking of
ownership and dirctorships are straightened
out, but that caonot be done when you are
imposing upon the country an interlocking
crisis, political crisis, economic crisis,
social crisis imposed upon this country by
Shri Fakhruddin and his distinguished Leader.
Therefore, this cannot be isolated ; these
good ambitions, good aims and good
objectives cannot be isolated from the
general context in which this country is
being pushed.

Leaving this aside, let us take up the
Bill and its provisions. [ am sorry to say
that many parts of them are vague, comfus-
ing and many clauses have been lossely
drafted. Please go through the definitions.
I have had no time to go through every

definition, Varlous amendments will come
up. But there are any number of defini-
tions, At one place, for instance, there

is the definition of “trade practices.” Trade
practices are supposed to include “a single
or isolated action of any person in rslation
to apy trade,” It is an amazing trade
practice : it is an amazing defination of
trade practice. In the same manner, take
even the selection of the Chairman of the
Commisson. It is a wvery important Com-
mission, Who will be its Chairman ? Any
ore who is qualified to be a judge of a
high court. Sir, you are a distinguished
lawyer. and you know. All that Mr,
Fakhruddin has to do is to pick up a lawver
with 10 years’ standing, because he is
qualified to be a high court judge. Are we
taking up this matter in a serious way, or,
is this the manner in which we are approach-
ing this subject? But 1 do not want to
take time on these definitions. At the
appropriate time, various amendments will
come up, and I would like to concentrate
uvpon the main thing, and I would like to
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devote my attention to the main problem
of how to bring in deconcentration of
economic power But before I turn to
that, I have one more thing to say. While
the public sector is free to establish a
monopoly, whether it is the Life Insurance
Corporation, or any other Corporation.
of, even if there are more than one
public corporation, it will still be ulti-
metely a monopoly. because it is owned
by a single party. [ have no quarrel with
it. Some people may have quarrel with it,
but I have no quarrel with ir. But my
point is, any public corporation or any
public authority, becase we are here also
dealing with the services, may be a transport
service, may be a bus service is quite capable
of induliging in monopolistic or restrictive
practice. Monopoly is something different

from monopnlistice practice. 1 hope the
Minister has cared 10 go through the
distinction between these two. Surely, [

or any man whn uses the transport services
in the city might come to the conclusion
that the ftransport services are being run
in a manner which is restrictive. Have I
not the right 10 bring this mat'er up some-
where 7 Can I not aciizte abour it? It is
not as if it is a sacred cow that you cannot
touch. And everywere, the Minister™s argu-
ment is that the Government will decide
as to what is to be done. [ will come to
that now, as to what kind of powers are
given to the Government withou: any kind
of charter, without any kind or irainework,
without any kind of policy perspective,

I hope the Minister is aware that
concentration of economic power can be
atiacked only if there is a policy framework.
Secondly, one has also 1o see to the res-
ponsibility. You do not put responsibilities
upon enterprises that they carnot fujfil. 1
can understand, you ask any entreprencur
who comes to oo to tell vou, what he is
going to pruduce, what his proces<ing is,
what his cost will be, what will be the
import content and how much he will export,
what is Lis financing scheme  You can ask
him all th.t. But how do vou expect the
pocr fellow 1o convince the Government 7
According te clause 23, £y u want to set up
some enterpriscs, you have 1o convince the
Government that it will not lead to concen-
tration or that it wi/l not harm the public
interests,  The Government should bz able
to find it out by itsell. You should be
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called upon to say what you are trying to
do, in what manner you are trying to do.
The Government has to judge it in the light
of its framework and policy known to us
and in the light of its own judgement.
Instead of that, you are saddling the
enterprises with this kind of responsibility.

Again, I want to say that no expansion
of any significance takes place, and no new
undertaking is set up in this country unless
everything is cleard with Mr. Fakhruddin.
I know the amount of scrutiny that Mr,
Fakhruddin wants : manysided, dilatory,
tortuous scrutiny that Mr. Fakhruddin is
anxious to have. I am aware of it as his
colleague in the Government once. There-
fore, with all the scrutiny at his command,
does he want to have second scrutiny ? Let
us be clear about it. Are you going to do
this in one scrutiny or is therc going to be
another, second scrutiny ? Is one more
hurdle to be placed in the famous hurdles
race in. which Mr. Fakhruddin i a
pastmaster ?

What are our objectives 7 Mr. Fakhrud-
din directed our attention to objectives of
industrial growth and the Directive
Principles enshrined in the Constitution,
Tn this Bill, the objectives have been square-
ly laid down in clause 28. If you rcad
clause 28 carefully, you will find that these
objectives are not like the horses hitched to
the chariot of the sun. There are seven
horses to the chariot of the sun and they
move in one direction. But these objectives
are like Plato's team of horses. You
remember, Sir, that Plato's team of horses
ran in different directions. Where you have
the objectives which run countcr to one
another, how do you reconcile this ? This
is where a policy framework is necessary.
This is where the real understanding of the
country and the technological problem of
industry is necessarv, and I am afraid the
Bill shows no reflection of that.

The government's sole response is :
“‘leave everything to us"because the Mughal-
like authority of the government is there to

decide everything. This Parliament does
not recognise any Mughal. Tell us on what
lines you are going to do it. In Shri

Fakhruddin® speech he referred to economic
plaoniog in passing If you have plans,
surely this policy has to be part and parcel
of the Plan. What are your policies and
plans, let us know.
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There are three types of concentration.
There is concentration of ownership, which
is objectionable and obnoxious. Tiwere is
concentration of production. 1 do not want
concentration of production. There is con-
centration of management, In some cases,
in specific cases, concentration of manage-
ment will be very pecessary. Shri Fakhruddin
has not even bothered to differentiate the
different types of concentration and the
different measures to be taken against th-m,
If we are to compete in the world market—
my friend Shri Bhagat is not here, but I
presume that India is a part of the world
market and we want to be a part of the
world economy—if we are to compete in the
world market, there will be certain areas of
production, there will be certain types of
production in which production will have to
be carried out on a very large scale and in
very large-size plants. Not only that, I go
farther and say that any government which
has any understanding of the needs of
exports and the necds of economic develop-
ment will have consciously to pursue a
policy of merger of sume plants,

Do you know what the British Labour
Government under Mr. Wilson did, unlike
Shri Fakhruddin, because he knows and
understands world economic development.
has set up under Government auspices the
British Industrial Reconstruction Corporation
with £150 million as its capital. This
Corporation has brought about 36 mergers
including a merger between Levland and
BMC, the two big automobile concerns,

between G. E. C., Eoglish Electric and
A.E.I. Why are they doingit? 1Is the
British Labour Government interested in

creating monopolies ? No, It is to compete

in the world market today.

SHRI YOGENDRA SHARMA
(Begnsati) : They are interested in creating
monopolies.

SHRI ASOKA MEHTA : In certain
selected areas 1 want the governmeat to
take up an instrument of that kind. What
are the areas where it is necessary to do it ?
Take the automobile industry in India.
These three footling little plants will never
achieve anything. They have to be merged
today under one single management...
iinterruptions You can bring it about
either by npationslisation or some other
method., But if you allow them to continue
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as small plants the cost becomes too heavy,
the scale of production does not go up,
ancillaries cannot  develop and exports
cannot be brought about. These are econo-
mic aod technological problems and they
can not be decided on ideological grounds
alone.

DR. MAITREYEE BASU (Darjze-
ling): This is an apology for keeping
managing agencies.

SHRI ASOKA MEHTA : Managing
agency has been abolished. The hon.
Member is living in the Rip Van Winkle age.

DR. MAITREYEE BASU : He is trying
to create managing agency svslem again.

SHRI ASOKA MEHTA : Shri Fakhru-
ddin referred to a plan. I have before me
the latest issue of the Reserve Bank of
India bulletin. I am sure vou have seen it.
It speaks about the matrix of savings and
financial low. What does it show ? In  the
Fourth Plan Rs. 2.800 crores will be iavested
in the corporations in the private sector.
Out of that savings of the corporations will
be only 25 per cent  Here I am talking of
the corporations in the private sector and
not of the corporations in the public sector.
13 per cent of the resources will be raised
from the general public, 7 per cent will be
foreign private investment. The other 55
per cent will flow under the direction of the
government. It is not government's money
nationalised banks' money is not government
money, but the direction is with the govern-
ment and the government financing institu-
tions. Cannot Shri Fakhruddin and his
planners sit down and say these are the
areas which will be developed ? What is
the meaning of this...(interruptions) If
Shri Fakhruddin and his colleagues are not
capable of doing that, let them ask us. We
will produce a plan to show the areas, the
sirategic and non-strategic areas, what is
the kind of flow and what is the credit plan.
I hopz when the budget is presented, it will
be accompanied by a credit plan because a
budget has no meaning in planning unless it
has a credit plan side by side.

We come next t> what can be done even
with the limited resources that the govern-
ment may have. What is it that Italy has
done ? ltaly has IRI, which is a govern-
mental institution, which controls 130 firms
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in different areas. Five per cent of the
gross national product of Italy is today
controlled by the IRI. The Ministry of
Public Participation, controls the IRI that is
something like the Ministry of Shri Fakhrud-
din here, but it believes in development.
So, five per cent of the gross national pro-
duction Italy is produced by 130 firms
under the I1RI. For every lira of fund
the government invests, 20 liras are contribut-
ed by the public. So, under the Mibistry
ot Public Participation and the IR1 there is
a tremendous transformation in the Italian
cconomy,

But here we see all negative things.
Shri Faklruddin says : “give me more
power, 1 will decide ; let the files pile up on
my table ; | will dispose of them whenever
Ilike”. He says he is too weak to walk.
I sympathise with him. But 1 hope he is
pot too weak to dispose of files also, The
files keep on pilling on his table and he
wants the pile to become bigger so that he
will become the biggest Minister in the
Cabinet.

Let us realise that in our production
there is such a thing as upstream production
and down-stream production. The upstream
production consist of production of basic
and primary material and the down-stream
of processing and fabrication. In some
areas in metallurgical and chemical industry
the upstream production, that is, the produc-
tion cf th: basic material, has to be on a
very large scale. Take steel, for instance.
There are 19 firms in the world that produce
more than 7 million tonnes, and they are
scaltered everywhere—USA 6, Japan 5,
USSR 2. Poland and Czechoslovakia 1.
Poland and Czechoslovakia are small count-
tries but they want production of steel in a
competitive way. Here in India steel is
nationalised. 1 wunderstand it. But it
applies to many metallurgical industries and
chemical industries where we have to com-
pete with the rest of the world. There are
giunt corporations in the chemical industry.
In Germany three chemical industrial cor-
porations have invested in 1969 alone pearly
one billion dollars. It is with these
concerns that we huve to compete, There-
fore, in the case of these industries it has
to be produced on a massive scale some-
wheie.  As far as the production of synthetic
yarn is concerned, it can be done 8 medium
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scale.  As far as the weaving of varn into
cloth is concerned. it can be done on a

decentralised scale but caprolectum has to
be produced on a massive scale,

There are economies of scale related ‘o
exrort needs. Time and again the Minister
has been using the term “modern techno-
logy”. You can produce, phospheric
fertilizer on a small way. Can you produce
nitrogenous fertilizer in the backyard ?
Therefore, this has nothing to do with
capitalism and communism, irrespective of
what their theoreticians may say. Amnyone
who has understood the modern technologi-
cal problems and practices knows that both
upstream and down-stream have got to be
controlled and regulated in different manners.
What is this programme ?

The argument will be like this  If we
permit large units like Mafatlal 1o grow up,
what is the result.  Questions will come up
here in the House and Shri Fakhruddin will
be in jitters what all these howling members
would say. If he does not allow that, what
will happen ? He will make some wishy
washy statement and soimebody will pounce
upon him, The result is that poor Mafatlal
will suffer and the covntry will suffer.

AN HON. MEMBER : Not poor.

SHR1 ASOKA MEHTA : 1 am not
referring to any particular person. I am
referiing to the system,

Here is a petro-chemical industry. Will

you not permit it to grow 7 You have also
public sector production programme. But
if expansion is permitied will that lead to
concentration of economic power 7 Even a
country like West Germany has gone into it
very carefully. In the chemical industry no
individual is permitted to own more than
three per cent of the shares. You limit the
share-holding, you iosist that no person will
have apything more than three per cent of
the shares, or as you have done in the case
of Banking Companies Act, nobody can have
more than one per cent of the vote There
are various ways of doing it 1 would be
willing to go with you—I do not know
whether every section of the House will go
but my colleagues and I will be willing to
go with you—in taking those steps io deal
with the concentration of ecopomic power,
but do not impede the growth of large-scale
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enterprises where it is necessary. Processing
and [abrication industries can be scatiered
all over the country but there are industries
like aluminium und steel, basic drugs and
pharmaceuticals and some other basic
chemical materials which have to be produced
on a mass scale in order that you have the
maximum advantage inside the country on
cos! and development of ancillary industries
on the hand and their export on the other.

There is no such conception here. All
that you want is that Moghul like you sit
in your throne and everybody comes to you
and says, “This is what [ want to do,”” and
you decide whether you will permit him or
not. On what grounds or criteria will you
decide 7 You have kept to yourself
unquestioned power.

Shri Masani was telling me that this is
a Bill purely for concentraing economic and
political powers in the hands of Shri
Fakhruddin and his colleagues. This is
highly objectionable. Let us have a clear
picture. If the Commission is 1o do it, by
what will the Commission be guided and if
the Government wants to do it, by what
will the Government be guided ? If itis
that every enterpreneur has to come to you
and sat'sfy you, how does the entrepreneur
know how to satisfy you 7 You should have
a clearcut yardstick, standard and policy
framework in which people come and either
satisfy yvou or not. [If they fail to satisfy,
we will also know that they have failed to
satisfy. This kind of a blanket powor in
your hands will only lead to dilatoriness
which is so characteristic of your ministry.
It will only lead to widespread frustration
which is so obvious in our country. It will
pull the country in the cesspool of corrup-
tion, whether you like it or not.

Therefore, while the objectives are
desirabie and laudable, the approaches have
not been properly worked out. It is not
merely a question of going into the clauses
of the Bill The Bill needs a proper
framewoik. You talk of economic planning.
This Bill is completeiy divorced from your
Plan ; it has not been integrated with your
five-year plan. Do not come with a shoddy
thing aud tell us that this is the way to
control monopolistic and restrictive practices,
You are yourself selling shoddy goods to the
country, Please take back these shoddy
goods and come back with something decent
and worth while.

SHRI SHIVA CHANDRA JHA : What
about T.tas and Birlas? Are they not
monopolists 7

st atg srat . mew 3z @3 @A
F2i aaqr gq; 53 qiq wfiAaea §9 7
T WA 8 AT 7T ag AT 2|

o galw Fear: wfimqeza ¥
7 qdt @17 2 afeq 99 9o § )
T M1+ Interruptions)

SHRI SHIVA CHANDRA JHA : What
about Tatas and Birlas ? Are they not
monopolists ?

MR. SPEAKER : Order, order. I think,
in future I shall pass on to the leaders of
parties the time allocated to them so that
they may adjust their speakers accordingly.
to the number of parties : Congress (O)...
(Interruption)

AN HON. MEMBER :
Congress (0) mean ?

MR. SPEAKER : Congress (O) means...
(¢aterruption)

° SHRI CHENGALRAYA
(Chittoor) : Congress (Organisation).

What does

NAIDU

Wt vA fxe amE (arnEddy)
FFT A, F FIAL A7 7 7

MR. SPEAKER : I enquired from Dr.
Ram Subhag Singh and he says that
Congress (0) is full of many meanings. He
mentioned five Os. 1 think, he remembers
that.

DR. RAM SUBHAG SINGH : Yes, Sir,

MR. SPEAKER : They are : Congress
(Old), Congress (Original), Congrss (Organi-
sation), Congress (Opposilion) and Congress
(Ordinary) :

SHRI S. KANDAPPAN (Mettur):
Congress (Zero).
SHRI S. M. BANERJEE : You may

add, Congress (Oustees).

MR. SPEAKER : These are the Treasury
Benches...(fnterruprion). Anyway, Cobgress
0) 1as 31 minutes ; Swatantra—20 ; Jana-
sangh—16 ; DMK-—13; CPI—12; CPI
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(M)—10 ; SSP—10: PSP—10; UIPG—11 ;

BKD—6 ; Unatiached—15 and Congress

{Government}—1 hour and 56 minutes.

13.00 hrs.

SHRI S. M. BANERJEE (Kanpur):
Congress (Opposition) have got the maximum
time.

MR. SPEAKER : It includes everything.
The Minister is also included. In future
you will receive the slip for allocation of
time.

st ofy v : g fAded & fr agd
ag Fi§ vk gAezE o Y At OE
FT 8§ YT nF I 3G AT A5
arel FY AIF A GAAT AGT FIGT 497
¥fea wrwr wafs Fige qrft 92 o @
At ag qudY wfwar Afs wft 0 T9
@ 2 v § frada Qar arfgr g%
37 &1 AraE 59 &1 741§ sHfAg oF
gu7 B H1C oF g gASEE qr| &
aws ¥ gA@ T Sfear gara @A

aifg7 |

SHR1 P. RAMAMURTI
What is the total time ?

(Madurai) :

MR. SPEAKER : Total time is 4}

hours.

SHRI P. RAMAMURTI : That is too
little.

MR. SPEAKER : Mr. Panigrahi.

»t <f 7o : | HTEANT Y TATE

MR. SPEAKER : Yes, we may now
adjourn for lunch,

13.01 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled afrer Lunch
at Seven Minutes Past Fourteen of
' the Clock.

[Mr. Depaty-Speaker in the Chair]
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MONOPOLIES AND RESTRICTIVL
TRADE PRACTICES BILL—Comd.

MR. DEPUTY-SPEAKER : MNow, Shri
Chintamani Panigrahi. The hon. Member
may make his speech as brief as possible,
5o that it may be possible to accommodate
a few more Members from his party.

SHR1 CHINTAMANI
(Bhubaneswar) : 1shall try to be brief.
Though late, this Bill is a most welcome
measure. According to the Directive Princi-
ples of the Constitution, we have given
pledges to this country and to the society
and to the people that we shall secure an
order in which the ownership and control of
the material resources of the community are
so distributed as best to subserve the
common good and the operation of the
economic  system does not result in the
concentration of wealth and the means of
production to the common detriment.

PANIGRAHI

For many :ears, the people of this
country and many Members of this House
had been trying thzir best to impress upon
Government to come forward with a measure
of this nature, and, therefore, I am glad and
I am sure the whole House will also
appreciate that at last this Bill has come
before us today.

I am very happy that Shri Asoka Mehta
haa raised the tone of this debate to an
intellectual level. MNuw, let us sce what
points were made out. The three important
puints which ne made out were concentration
of management, concentration of production
and concentration of ownership.  In a highly
industrialised society, we can try to find
subtle ways of differences between these three
4spects. But after taking into consideration
the background of India and its economic
development and the class structure that we
have in this country and that has developed
during the last 20 years in this country and
also the progress of industrial growth, I
think the difference between these three
aspects is largely margioal. 1 could give
some instances to illustrate my point.

The monopoly houses appear on the
scene of economic growth in many ayarars ;
like the manyheaded Ravana, they come in
different shapes. Thus, certain groups of
monopoly  houses exercise control over
management as a group so that they get
control over production and distribution as
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well' This is their economic power; by
exercising their cconomic power of conirol
over management, they control production
and distribution and they get control over
ownership also.

So, the differcnce here is marginal
between these three sectors of concentration,
and sometimes they overlap as well We
have seen that in the case of the banking
institutions, the number of shareholders is
high, but it so happened that there were just
a few who exercised control because all the
shareholders are not able 1o go 1o the general
body meeting of the banks : natu:ally those
few people get contro! over the institutions.

I would like to submit that monopoly
itselfl is an antithesis of higher production
in sociely at any stage of development. You
will find that in many cases, when the rate
of profit goes down, the production also
goes down. What this Bill is trving to do
is this. It tries to control concentration,
but not by retarding production : it seeks
to control that power which retards pro-
duction. because monopoly itself is an
antithesis of higher production, because it is
by less production that they are able to get
more profit, and when the profit falls, they
also restrict producing more.

Shri Asoka Mehta was saying ope thiog
which surprised me a little. I do not known
what he meant by that, He suggested, I
think, that if we had failed to have any plan
or had failed to have any thinking, then he
could give us the thinking or we could take
his thinking or something like that. I did
not quite follow what he meant by that.
But as far as my konowledge goes, Shri
Asoka Mehta was concerned with the Plan-
ning Commission for almost four years and
was also in the Government till the other
day. I do not know what kind of suggestions
he had made, because he knows so much
about planning and other things, and he
was connecled with the Planning Commission
also and in fact virtually presiding over it.
I can only say that after whatever the
Planning Commission had done, after all
the wise-councel that the Planning Commis-
sion and the Government got from Shri
Asoka Mehta, we find the emergence of
monopolies. So today we have had to come
forward with this Bill seeking to remove the
distortions that the economy is suffering
from as a result of the growth of
monopolies.

The question now is how we shall
control these monapolies In regard to
control of management, it was made out
that if there was no unifiea management,
produciion may not be rationalised. It is
possible in those bigger countries where they
combine things so that the cost of produc-
tion may be less, and they could innovate
newer and more scientilic methods of
production so that they could sell the goods
more and more at a cheape: rate. But here
in India, | am afraid that, that situation
does not prevail.

1 feel that without Birlas and Tatas we
can produce something in our country, but
without the technocrats who are involved in
the very methcd of production, we cannot
increase the production of this country, I
hope the Bill has made a difference bet-
ween management and tachnocracy which
helps in  the method and growth of
production.  'We shall have to see that the
technocrats who are involved in the process
of production must be protected from the
grip of the monopoly houses so that they
can apply their intelligence and thcy can
apply their skill and develop newer and
better methods of production and increase
production which is the crying need of the
hour and the crying demand of all sections
of the House and the country.

The instances of Italv and Britain were
cited. But I would submit that they have
reached their present s'age of economic
growth after so many hundreds of years, I
think it will take some time to discuss the
economic growth, the pattern of growth etc,
in Italy and Britain and those in India before
we could make such a comparison and say
that the monopolies here should not be
controlled.

After Shri Asoks Mehta’s speech, [ do
not know what Shri M. R. Masani is guing
to speak. I do not know how he can improve
on the speech of Shri Asoka Mebta.

SHRI M. R. MASANI : I shall try.

SHRI CHINTAMANI PANIGRAHI :
Shri M. R. Masani always makes a studied
speech, but on this o>casion, I do not know
how he is going to improve on the speech
of Shri Asoka Mehta,

I shall cite now some more instances.
Take, for instance, the case of lirclcum,
There is control of management, and ¢ontrol



211

[Shri Chintamani Panigrahi]
of ownership in one unit, But the margin of
profit in the case of the linoleum industry is
250 per cent. Take the case of nylon and
other industries which we have built up with
the collaboration of foreign partners. Take
the casc of Unilevers ; the rate of net profit
is 75,6 per cent : no home-industry is mak-
ing that much of profit today. In the case
of the ICI, it is 19 per cent. In the case of
Union Carbide, it is 26.4 per cent, and in
the case of Indian Aluminiums, it is 233
per cent, and in the case of Dunlop Rubbers,
it is 19 per cent and so on and so forth.
Therefore, there is nothing to warrant the
criticism that this Bill will retard the econo-
mic growth of this country.

In fact, I would go a step further and
say that after having gone through the provi-
sions of the Bill, I feel that it is inadeguate
to control the growth of monopolies in th:
country. It should have been more restrictive
and more stringent. Therefore, I would urge
Goveroment to study and examine the
recommendations of the Dutt Committee in
this respect. In the light of those recom-
mendations 1 feel that if necessary Govern-
ment may even have to pationalise all the
75 monopoly houses which have been enu-
merated by the Monopolies Commission.
They may not be nationalised today or
tomorrow, but perhaps the logic of develop-
ments would lead to such a step.

1 have been keenly watching the progress
of things ever since the committee was set
up, how it was working, how many pecople
came forward to give evidence, and how
many months it took to prepare the report.
1do not know how far he meant it, but
probably out of a sense of disgust he hed
said that ‘If you go oo talking so much
time, then why don't you nationalise such
things 7

SHRI M.
that.

Monopulies etc. Bill

R. MASANI : [ have said

SHRI CHINTAMANI PANIGRAHI :
Probably out of disgust or some such thing
be had said that, and 1 feel that Government
should accept what he had said.

SHRI M. R. MASANI: I never said
that.

SHRI P. RAMAMURTI : He did not

commit that crime.

DECEMBER 10, 196%

Monopolies etc. Bill 212

SHRI CHINTAMANI PANIGRAHI :
Now, 1 come to the case of the automobile
industry. I feel that the time has come when
the three leading automobile firms should be
nationalised so that we can have control
over the transport system and afford more
facilities to the travelling public so far as the
roud sector is concerned.

The only way to increase production of
wealth in all sectors without monopoly
growth is to nationalise as many industries
as possible which have a higher rate of profit
and which have concentration of ownership
and control over distribution which is not
in the interest of the common people. 1 feel
that that should be the broader policy which
Government should pursue,

I also feel that the time has been come
in this country when we should take steps,
within a period of one or two years, 1o see
that the great disparity between incomes is
removed or narrowed down. I feel that
this Bill is a first step in that direction.
I think it is clause 3 which provides that
where certain business houses or a group of
houses want expansion of their units they
should come : nd satisfy Government whether
further expansion is needed or not. 1 do not
know what Shri Mehta was trying to suggest.
If he reads that provision, he will find that
there an opportunity has been given to the
group of houses so that they can approach
Government and convince them that a fur-
ther expansion to assist increased production
is necessary. If that provision is deleted,
Government will have more power which
Shri Mehta does not want to vest Govern-
ment with. Therefore, whatever little provi-
sion is there is good so that such groups of
houses as want to expand could come and
explain to Government and make out a con-
vincing case for further expansion for fur-
ther growth of production in that particular
sector.

Lastly, I would refe: to another thing.
we have to look into the role of the financial
institutions.

The Dutt Committee has said that in
spite of provisions of law like the Bank-
ing Companies Act, the Companies Act, the
Essenlial Commodities Act and so on in our
armoury, the growth of monopoly houses
continued unchecked. Therefore, the last
thing which remains by which something
can be dope is in regard to the functioning
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of the bureaucracv. Here comes the guestion
of the administratio of the provisions of the
Bill. I think this aspect should be taken
note of and taken care of. Even in regard to
the heavy industries we have developed in
the publiz sector, vou will be surprised to
know that their products are mainly con-
sumed by the monopoly houses. Take the
Bhilai steel plant.  All its products go to the
monopoly houses  Therefore, unless along
with these heavy indusiries we also develop
ancillary industries to utilise the products
of the heavy indusiries, we will find the same
monopoly houses benefitting and growing by
feeding on our heavy industries in the public
sector, Therc are so many factors which help
the growth of monopoly houses in this
country.

As you know, there are people who earn
Rs. 100 and Rs. 90 per month in this coun-
try ; there are others who earn Rs. 1 Jakh
and Rs. 10 lakhs per month.  The time has
come to remove this disparity. This is a
little measure we have which will check the
growth of monopoly and help in releasing
the forces of production for the common
good. It will help all those who are engaged
in production activities in this country so
that we can get rid of the clutches of the
monopoly houses and utilise our energies for
further growth, for increasing production,
for augmenting the national wealth which
can go towatds satisfying the needs of the
people by proper distribution. If this is done,
I am sure we can achieve further success.

SHRI M. R. MASANI (Rajkot) : Mr.
Deputy-Speaker, 1 speak for a Party which
believes in competition That is the classical
Liberal school of economics. We believe
that any restriction on competition is
prima facie undesirable, though in rare
cases it can b= connived at by the State for

“I look upon an increase of the power
of the State with the gieatest fear be-
cause, though apparently doing good by
minimising exploitation, it does the
greatest harm to manki. :] by destroying
individuality which lies 21 the root of all
progres:",

Therefore, in our Election Manifesto—1
quote from our Manifesio of 1967—we
said :

“The Swatantra Partv is opposed to
“all monopoly whether in the State or
free sector and will seek to re-establish
competition wherever possible for the
benefit of the consumer. Monopolies,
where tolerated, will be subject 1o essen-
tial contro!. Where owing to temporary
scarcity of certain  vital resources regu-
lation becomes inevilable, there should
be a guasi-judicial authority to indicate
the necessary priorities und allocations™,
This Libe:al point of view is not really

different from an intelligent Democratic
Socialist point of view. I will quote from
the manifesto of the German Socialist Party
of which Herr Willy Brardt, the present
Chancellor, is the leader. Tiey said exactly
the same thing. The Germ an Socialist pro-
giamme is nothing but a paraphrase of the
Swatantra Party’s programme in regard to
monopolres.

It says :

“Totalitartan control of the ecomomy
destroys ficedom. The Social Demo-
cratic Party, therefore, favours a free
market wherever free competition really
exists,. Where a market is dominated
by individuals or groups, however, all
manner of steps must be taken to protect
freedom in the economic sphere. As
much competition as possible, as little
planning as necessary...”

social purposes. We believe that petition
is a therapeutic clement which cures a lot of
things including exploitation of the consumer
and many other mal-practices. Therefore, we
are vigorously opposed to all restrictive
trade practices and to monopolies of any
kind.

We are also opposed to concentration of
power in the same hands, whether it is
concentration of economic power or a combi-
nation of economic and political power.
We agree with Mahatma Gandhi when he
used (o say :

Therefore, 1 am not surprised that the
speaker from the Opposition Congress Party
made a speech with a great deal of which I
find it easy to agree.

We believe in the ballot of the market
place, where the consumer decides the pattern
of production. We are prepared to support
any anti-monopoly legislation which is
honest and genuine. It is against this very
friendly background that we judge the Bill.

We find the Bill teriibly disappointing
because it is not an anti-monopolies Bill at
all. It was bad enough when it was intro-
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duced in Parliament. Even then it was not
on the lines of the draft Bill attachcd to the
Das Gupta Commission’s Report, as the hon.
Minister wrongly claimed this morning. It
was & Bill entirely different from what the
earlier Monopolies Commission had recom-
mended. After coming back from the
Joint Committee I regret to say that the Bill
has gct much worse, and it is a great pity
that it should be so. When you read the
evidence be‘ore the Joint Committee, it was
in an entirely different direction. The
changes made in the Bill by Joint Committee,
I regret to say, are entirely in the opposite
direction from what the weight of the evi-
dence would have dictated.

Let me turn to some features of the
Bill and show why I say it isa bad Bill,
pot an anti-monopolies Bill at all. I will
list certain aspects which are objection-
able.

The first is that the Bill does nothing to
stop monopoly. Let me start with the defini-
tion of “monopoly™, because, listeaing to
my hon, friend opposite, I realise that at
least certain hon. Members of this House
do mot know the meaning of the word
“monopoly.” I shall read from Chambers's
Twentieth Century Dictionary, but you can
take up any dictionary, you will find they
are all agreed on the meaning of the word
“monopoly.” Chambers Dictionary defines
monopoely as follows :

“Sole power, or privilege, of dealing
in anything, exclusive command or
possession ; that of which one has such
a sole power, privilege, command or
possession.”

So the meaning is absolutely clear.
Whatever you have monopoly of, you have
to yourself, there can be no sharing of
monopoly, There cannot be three monopolists
sharing a thing, only one can be a mono-
polist. So monopoly is a hundred per ceot
domination or control or possession of pro-
duction of porticular article or commodity.
Judged by that test, there is not a single
monopoly outside Government enterprises
in this country today. I have asked in the
Joint Committee and elsewhere for a single
monopoly to be produced which is not a
Government monopoly, and it is obvious
that there is pot a single one where it can
be alleged that a private enterprise is indul-
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ging in  monopulistic practize which would
bring it within the purview of this Bill.

Then are there any Government mono-
polies ? There are Government monopolies.
All of them are Government monopolies,
those that exist in India. 1 will mention
three. The Life Insurance Corporation is
a hundred per ceni Chambers Dictionary
kind of monopoly because when anyone
tries to compete with LIC he can be
punished and sent to jail. The Indian
Airlnes Corpocation is another monopoly,
and Air India International is a third one.
Then, the Indian Railways are a monopoly.

AN HON. MEMBER : Also roads.

SHRI M. R, MASANI : No, because
hundreds of operators compete on the
roads.

Telegraphs are a  hundred per cent
monopoly, telephones are a hundred per
cent monopoly, All India Radio is a hundred
per cent monopoly.

SHRI YOGENDRA SHARMA :
want to abolish these monopolies ?

You

SHRI M. R. MASANI : I would gladly
deal with these nterruptions, but wyou, Sir,
are a very good Deputy Speaker, as 1 have
noticed during these two days, and you try
to keep us to time. So 1 will not be able
to deal with these rather futile interrup-
tions.

1 was saying that the only monopolies
in India, and the only monopolistic practices
are those of the Government of India enter-
prises like those I mentioned.

There are partial monopolies also.
There is ths STC, MMTC, FCI, and
S0 on.

The Das Gupta Commission on mono-
polies when it reported took note of this
fact and it advised that, when a Bill was
introduced, Government mcnopolies should
not be excluded from the purview of the
Bill. Tt said :

“It was rightly pointed out that all
such public enterpriscs are no less
capable of indulging in restrictive
practices that may be harmful to the
general public than their private sector
competitors, And if the latter require
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in the public interest the controlling
supervision of the Commission, such
controlling supervision is equally needed
for the public sector enterprises.”

The Commission went ¢n to say :

“We are bound to say that there is
considerable force in these contentions
that the Government and Parliament
should consider seriously whether these
public  sector enterprites should be
allowed to enjoy special immunity or
whether they should be made subject to
the Commission’s jurisdiction in the
s.me rmanner as the private sector
concerns in respect of anv restrictive
practice.”

And vet the hor. Minister had the eff:ontery
to try to mislead the House this morning
by pretending that this wretched Bill that
he has introduced has any family resemblance
to the draft Bill that the Das Gupta Com-
mission had recommended.

Now, the sad thing is that all these
State monopolies, which are the only mono-
polies in India, are specifically excluded
from the purview of the Bill. My two
colleagues, Mr. Dahyabhai Patel and Mr.
C. C. Desai, in their excellent Minutes of
Dissent, have stated our objection to this
very well. Therefore, the first aspect of
the Bill is that it does not deal with the
only monopolies that exist : it pretends to
deal with non-existent monopolies that do
not exist. It has been argued tha! demo-
cratic control exists over the nationalised
industries and therefore no anti-monopoly
legislation need be applied to them. I want
to ask the hon. Members to be honest with
themselves : to consider how little democratic
control is exercised over this Government,
leave aside over the enterprises of the
Government. | have been Chairman of
the Public Accounts Committee for two
years 1 think my Committee did a good
job, but let me adnit that the influence we
had on Government policies and administra-
tion was marginal ; it was peripheral I
think the same applies to the Estimates
Committec and the Public Undertakings
Committee. What they can do is wery
limited, because when the large industries
are conducted by the Government, a body
like Pailiament is not capable, is not made
to exercise effective control. Therefore,
this idea that democratic control is there

and therefore an anti-monopoly Bill should
not apply to them is a wrong idea.

Prof. Galbraith, the great American
socialist, who was an Ambassador in our
country, was a strong supporter of the
Government of the day and the planning
of the . In his latest book, The new
Indusirial State, he has given his judgement
on our public enterprises. He said he had
studied them at close quarters and has
described them as “‘remote, irresponsible
bodies, immune from public scrutiny or
democratic control.”

So the Government monopolies are the
worst monopo'ies because they are irresponsi-
ble. Private monopolies have the police
power of the Government to check them,
Th.re is the doctrine of countervailing power
between the corporationand the Government.
Rut  where the Government becomes a
factory-owner or the factory-owner is
the same as the policeman, there is no
appeal. So the poor consumer who has to
buy from the -Government enterprises is
completely at the mercy of the Government
monopolies. The worker in the establish-
ment also has no right of appeal to any
third party. Thatis why I would call the
doctrine  embodied in this Bill industrial
feudalism of the most reactionary kind.
The Bill is a fraud on the people of India
because it pretends to fight monopoly while
it does nothing of the kind.

A second aspect of the Bill is the one
which has been referred 1o by Shri Asoka
Mehta : the way in which the Commission
that is sought to be appointed is down-
graded into a mere advisory body while all
real power is to be exercised by my hon.
friend the Minister as he likes. That is
the second aspect of the Bill which we can-
not accept as being honestly anti-monopoly.

A third aspect of the Bill which does
not commend itself to us is that it tries to
restrict competition. It does not foster
competition as an anti-monopoly Bill should.
It restricts competition in two ways. First
of all, it restricts competition between
private enterprises and State enterprises by
giving the latter a complete monopoly,
Secondly as between private enoterprises, it
gives the Government power to stop free
competition by inhibiting real competition
between the rival private enterprises by
using their permit-licence powers and their
anti-monopoly powers.
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This is sought to be done by a
whole battery ol clauses, with which 1 have
no time to deal. which subjects any
organised enterprise  in industry to the
arbitrary whims and fancies of the Govern-
ment of the day.

Take the definition given in clause 2 of
what is a dominant company, what are
inter-connected companies and what ure
monopolistic companies,  According 1o
clause 2(j), a company is a monopolistic
company if, along with two other independ-
ent d « with which it
is competing, it shares 50 per cent of the
market. It is astounding that the Minister
was not ashamed to read out this definition.
Imagine the absurdity of this clause. Let
us imagine that there are three companies
which together share 50 per cent of the
market in competition One of them may
have 25 per cent, one 15 per cent and the
third 10 per cent share of the market. The
companies which have 10 per cent or 15 per
cent share in the market competing with
two others are monopolistic concerns ! It
is an outrage on the English language. 1
am sorry the Minister was not here when I
read the delinition of monopoly Other-
wise, he would not have introduced this
clause.

The whole of the third Chapter has no
place in this Bill. It deals with so called
concentration of economic power, but gives
concentration of power to the men sitting
opposite. It is an impertinence to tell us
that this whole chapter by which he seeks to
put his hands on power is designed to
decentralise economic power.  Therefore,
for this reason thar it inhibits competition
and really concentrates power in the
hands of those in office for the time
being, we are opposed to this Bill,

The entire Bill is based on a confusion
between size and  monopoly. Size and
monopoly have nothing te do with each
other. You can have a small concern
completely dominating the market in a
particular product and it would be mono-
polistic, evun if it is small. You can have
giant companies like the American automobile
companies fighting a struggle to the death
in competition ; yet, none of them would be
a monopely. The trouble is, that many
hon. members do not wi.k: quietly 1o think
about it and they seek to make out anythiog
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big as a monopoly. If they start with a
wrong definition, they canmpot come to a
wise conclusion. This elementary dis'inction
between size and monopoly has been
completely ignored by this Bill. 1am quite
sure the Minister and his advisers in the
official gallery are not so perverse as not to
know this distinction. Therefore, I can
only conclude that they are deliberately
trying to rouse a hysteria against organised
industries and big business of a compet itive
nature by trying to put the communist
label of “monopolist™ on them and to pass
this Bill.

Let me say this that io this country
there are no big companies. I repeat : in
this country there are no big companies.

AN
Tatas ?

HON. MEMBER : What about

SHRI M. R. MASANI : I am coming
to them. There are no big companies in
this country by international standards.
There is a list of 200 big companies in the
world which is authoritatively published.
It may interest hon. members to know that
the only Indian company that figures in the
list is a Government of Iodian enlerprise,
Hindustan Steel Limited. There is not a
second Indian companv worthy to enter
the list of the giants. Of the ten biggest
Indian companies, there are nine that are
Govrenment of India enterprises only one
that is a private enterprise. These are
pygmies ; only they are slightly bigger ones
than the average pygmies. Of the ten, there
are nine Government of India companies
and the only exception is the Tata Iron and
Steel Company. It is interesting to note
the nature of Hindustan Steel, which is one
of the ten biggest Indian companies.
Hindustan Steel ranks tenth in the whole
world in terms of size of capital, but it
ranks 120th in terms of production and
sale  Lock at the lousy nature of this big
enterprise of ours, Whereas it ranks tenoth
among the capital structures of the world,
it stands 120th out of the 200 big companies
of the world in terms of production and
sale. This is the second reason why I say
this Bill is a fraud on the Indian people.

The third reason why we are against
this Bill is that it will retard India's
economic development ; it will retard our
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exports and it will retard employment in
our country. Mr. Asoka Mehta has given
a very intelligent analvsis of world trends
Hz has pointed out how the British Labour

Government and the German Socialist
Government are going in for mergers,
because otherwise they cannot maintain

their pilace in the world market. I will
only add to the countries he gave, another.

The Japanese Government is guiing out
of its way to allow Mitsuibishi and the old
Zaibatsu, which were broken up by General
MacArthur  and the Americans after the
war, to be pu: together again in order
to compete in the world marke' and promote
exports. The two biggest Japanese sieel
works, Yawata and Fuji, bigge:r than ours,
are being marged today with Government's
approval,

France, Germany, Britain, America all
are following the same paltern because they
want Lo protect their economy and fight in the
world market. So this Bill goes completely
against the world trend.

India has no big companies ; Britain
has very much bigger companies but let me
read out a sentence from the Monopolies
Commission of the British Labour Govern-
ment to show that they consider their
companies also to be small, though they are
bigger than ours. This is what the British
Monopolies Commission says :—

“The absolute size of British compani-
es does not, fo the present at
lzast, seem tJ raisc any important issues

for the public interest. ‘Large’ is a
relative  term, and large  British
companies, though big in relation to

the British economy, are not for the
most part big in relation to the inter-
national companies with which many of
them compete.*

What they have said about Britain applies
a hundred times more to this country.

I would go further and state the fifth
reason why this Bill is pointless, All these
powers which they are trying to take are
pot necessary. Ewven today, with the kind
of restrictions that exist which, as Shri Asoka
Mehta pointed out are responsible for
limited monopolies and concentration of
wealth, this “‘permit-licence raj” and regime
of corruption based on sale of guotas,
permite and licences hy which the honourable
gontleman oppositc and the Government
thrive, these powers are already there,
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Managing agencies have been abolished and
there is & whole battery of legislation that
gives the Government power of life and
death over industrial enterprises. Let me
name some of them : The Industrial Develop-
meot and Reguiation Act, 1951 ; The
Capital Issues Control Act, 1947 ; the
Compa: i»s Act, 1956 ; the Essential Com-
modi'ies Act, 1955 ; the Foreign Exchange
Regulation Act, 1947 ; and the Imports and
Exports Control Act, 1947, Al these give
the Government enough power to decide the
location of an undertaking, how much they
should produce, at what price they should
sell. and whether they can expand or not.
What more power do they want ?

That brings me to ask the question :
Why did they introduce this Bill 7 I can
only say that, as in Russia and Yugoslavia
about which Mr. Milovan Djilas, the well-
known Yugoslav Communist, has written in
his book, The New Class there is a New
Class in India also. The physiognomy of
that new class is embodied by an hon.
friend sitting opposite, the Minister, or if
you like both the Ministers. It is this class
which exploits its political power to get its
hands on the economy and to extort what
Karl Marx would have called “surplus
valus™ out of the peasants and workers and
the middle class of this country.

Ours is a mixed economy. So it is a
mixed class. This class has three heads—
the political head, the official head and the
business head outside—.vho conspire to loot
this country and squeeze out the hard-sarned
earnings of the common people. If there
is one vested interest in India todmy, it s
the one symbolised by this Government,
corrup! officials—such of them as are
corrupt—and the corrupt businessmen oug-
side who join hands with them to loot the
people.

This Bill is an instrument that js being
forged by this new class of monopolists here
and outside who want to create a State capita-
list munopoly system to exploit the common
people fo- the benefit of this new class,
Mr. Nirad Chaudhuri, one of our courageous
and good writers. in an article that he wrote
on Ist December, 19¢9 in the Hindusthan
Standard of Ca'cutta made the remark that
today in our country—

“Socialism has supplanted patriotism
as the last refuge of a scoundrel,”

This Bill is the handiwork of the
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kind of people about whom Nirad Chaudhuri
has written. They are like a dog in
the manger ; they cannot produze anything.
My English friend, Graham Hutton, has
described such as a dog in the barn-
yard, the dog that barks. distuib: the
hens from layiog eggs but cannot lay an egg
itself. This Bill is of that nature. It is a
Dog-in-the-Barnyard Bill which would do
barm to our enterprises, and to our ecvpo-
mic development but will be no good to
anyone else.

Therefora, we are opposed to this Bill
precisely because it does mot fight monopoly
_ and concentration of economic power ; in
fact, n an amendment that 1 have tabled,
which I shall move at the appropriate time.
1 have descrihed the Bill as a Bill for
increasing concentration of economic power
in this country, as a Bill for destroying all
monopolies excepling those enjoved by the
Government. That is an accurate descrip-
tion of this Bill. And precisely because we
want competition and we stand for the
consumer, we oppose this Bill.

Now, the consumer is completely for-
gottem in this Bill. The Bill does not even
provides that at least onec representative of
the consumer should be there on the Com-
mission. 1 am glad that Mr. Somani has
tabled an amendment to that effect, We
stand for the consumer, we stand for the
market economy which gives the consumer
a fair deal, because in our philosophy *‘the
consumer ix king." In this Bill, the consu-
mer is the forgotten factor.

Therefore, we shall try to improve the
Bill, when it comes up for clause by clause
consideration, and try to make it a genuine
anti-monopoly Bill. I we fail --and I can
judge from the attitude of the Government
we may fail—we shall oppose the Bill and
we shall vote against the Bill. If the Bill
is still carried, we shall pledge to the people
of India to remove this Bill from the statute
book and promise to replace it by a genuine
anti-monopoly law which will fight monopoly
in this coun'ry.

o wavar e (feedt AsT) o
Turene @1, fad wigaiEl ¥ M9 ag &4
gza & oimy Ao 28 IEE0 AW4GA
Fear g gark fawa & ar  grafeed
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fafgos 38 2 32 & woFt mrar & wgar

3 g

"The State shall strive to promote
the welfare of the people by securing and
protecting as effectively as it may a
social order in which justice, social,
economic and political, shall inform all
the institutions of the national life,”

fazgim gart am a1 fawA gamr
g1 37 0F §Y wn sadq # At fF
FIFT F1 Y Afagi @i faag @y @
ZRIT B9 & frEa@ 2 gasr fagvw =@
3T § ZrAr arfgo fF Sdy & d ang
A 7z G 4gT qF | IAF] A AE-
AT FY 4gEAT WlT g A 69 FF
Z1di ¥ adf v -g@) fama & oF
feafez @Y gt s 2fez § ag fagm
A mar A & qgAr A g &
fagra & zua @) €9 &) 1, Fa1 (oo
22 At # Avwe A gaw qu frar g ?
& argmr (5 a+d g1gg S0 q9d) Feny
Nz T35 gy N zawy wE
fF 31 3514 22 F1AT § 3w & A9
FA9 A &7 7 93T W F WA AV
fesfr 9t wrw 3agq saET  AAIGE,
FHLWA WIF Joo g1 g A1 A4 w2 7
# #zAr Figar g 5 22 qra quigd 1
AU A7 F 17 A &9 50 § M A-
94 9Y &t FHHZAT AF ITT 941 I
FE A1 so12 W19 @ 38% Ao Ag Wi
fagar 7t gargd www fasmig aeE
av fasig ar feaY Mz oz fazg &fea
#ar ag @A wmgar § & mae wg
taars § oy fasAr 4 wed gEET
#& afsz & fao g ar arzr § wod
graraY ¥ ﬁﬁfﬁ? A1 4y ? ag ®#q
mast AYL ¥ gar g, vt o &
grAET A g 2 1 zafan & wigar g %
o9 o1 &HwmT fasd g E fagar
F1 a1 f&EY 9YC &1, @07 9u@ oF Q0
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st fasrq forad == =15 W AT A
ag +t &Y fr 9o fau gxem #at aw
Y §, aafierT st as Q9 § Wi Sy
AT Afgw N T wgt as Qe § 1 &
31 wigar g & g7 dat &1 @ifaw @
o H ¥ FAor AT FEIAT WG
¥eq sarar w3

& wrawY Jar § gz q@Ar =vgar g
f& sndt i ¥ a1z zzr A wdea
30 F97 &q0 4 Aifs =i 559 FO7
¥ fager 1 20 s01g Ot Afs w=
510 sz 219 ¥z wiw N ag
fagem &1 79 63 & F%T 66-67 am 7
W %1 74 9@ 2 WX zEr &7 32
WHE 1 Az M T ME qagk §
gaw fao at7 fasdmre 2 722 @ &
q1x gg ot faw gvar & sEw waAE 4g
g fmauwx 22 ol # g g & &7
gt faar & &Y aig w7 af @,
TIEHT A ;AT 4 a3 I O ALY F
...(saaum),, zizr fagar £ aw g
N g, W gat ag-3@ siafAsi A
ara O #Y Znit AfFT g7 adararcy
FY @1q g A #11 IAF FEA HFAF
FHIAAIE FT AIY AMFI, FAANT F
tfeat 35T gaar § A1 %3 f6at A1
A E

# ag g1 F1gar & miq Jgaers-
Fqa wt arg w43 & 1 gard wdl & fay
TaFsar w1 &g At 8, AT Ag W
gt & fr gw wrgdz g & fawiw g,
o war yigg fafaer d @ =g &
gATL ¥W F qF #F g¥ET d 1€ qrgde
#Fz¢ 01T gfeq® gz gAT-wFT FH
g1 & masr g fF wigdT 4T X
gaR 2w A agad § w9 w2,
qfsas dezx A AN fear & 47

qag §

st T ¥uw grEw: ONT AT A
21 fF g A aa sy £ feogAn
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& ST =gar g |
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2w & fab fogm 7 gor 1 afeq ez §5
#1 qur quprig 2 P faad) @ wfaedy
f & gawr 239 gqigz faa fawdg
gISET T aar § 1 MT T qoEIHy
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g AAAT SEwsdE qrgd § a7 fRAam ¥
fRE M A F T d ) & Sgar g
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ars fifad

it ®avArE g - AAEGA Fogw
78l T1gd, I8 F IqE F7 & A A
WY Fagw GIHIC IZAM g0 39 F7 019
FAX | AAIGH B o@ew w3 & fad,
FEEAT AIF I°9 F @A wW B Ay,
36 T @Az &7 F 77 gw AN
Fag IsmA AQ qrff 3@ o T
FT |

wgt & ag Tgar § 5 wrede qwx
Wt a3 agiag W AT g 5 afsas
g2 W1 a3 A A F1 FESTA AT
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AqT A AAIGA G771 FL g8 W wwEr
aff ¢ @ fad ¥ g WA S A
w9 H g §eX § gz i

oy Agt it ) & qeAr g e w7



pra Menopelies etc. Bill

[+t Fazam™ 1]
WY A9 F FEHTA TN FqA FAAHHAAE
2, =i 9T FXgA § A1 39 A % wifd
s gwraar Afad qre3z dazed am
aalt 2g FY TFATHT AF P FFAT L
;g F gAEIATEY 5} 39z @, Yafeew
ST FIWA &7 A AT FOYAT
38 71§41 qFAEA ITAr 9@ ? gwfay
# =rdm fF5 @gi wzde d3E F weaw
araredr JE @it wifzr, Tzt ofeas
gz § ot WA Al dD =far
(AT dwd & g aredaa v arfs
sl ®Y, aggETwm egfe &1 IF w0
gt awg ¥ a@rw & a% afew g7
aIETy WA F A @ qrg¥e Fa
NG @A FEE ANrEw N FY
W w2 oot ofsmw dve ¥ S
FURfaddt @ g 1 grer as 22 909
¥ gz a7 frar ox wwr @ 3g faw Tar
Hgm A oy sa d gwA 9@
& Wz w7 fam ngr, #§ o= & faarw
g1 & ampar g 5 Y Fadtm g 0w
qFzT ¥ 2 wfed anfe =i #1 og=h
A wedt N faq a%

MY UATHFTW FT 1 § gg NS0
Fr, afFw g =12 fF =@ F wew
qifafess sR2IT 7% N1FT T 1 BH
T ¢ e oY uRlaFwm F gy ;7
 Fg-aF AR AT ¥ dF awg @
Ttz Y A ) st & aigmr o
g J R w1 ashasw fear g, wa,
5,6 W@ drg 17 AfFT WY FT A
Few 93 fag @& wgw 98 fF wmiw
gq Ay &Y 15 QU F@T ARIE 7
Fgw zA, g9 AME@ WA T FT OF
Fraraea AT 91 2r @ fE aga awmr
w2 gzr fear & ggr =wgAr g fw
Fx7 & I wHm w9 7 gAY P OeNg-
201 FT d= @17 fga & faqr sl olw
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#gr drad & arx wrg S gReHEOA
&Y ety adf a97 9% | W9 g &
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AT E
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frager oY 7€f grar, © |7 w1 9@
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FT AT T GEIT T & AFAT AV
TITRT 7% W@ auaaE §, o fiegw
g7 &) ¥ ImE F@ ¥ fAT
1 wFd £ weed A3 qedr ? IOw
arrwig ag @z ¥ wrg g A% F 97
% g fF wro aga er-faar w1 s
o4, ag TE) fF gar § ad w1

ag fam w19 22 @19 a@ A §
22§ 9% W9 I @ gr Y 7 oFar
sraFt Ay JE a1 fs AT @ @
& wEgwT AF Fow @ g § 7 wiaw
arga o1 s w5 7z w53 q1er A5 2
r fast & waddz &t g0 qrav dy af
2 AT WA A A A Tg wAET
# fewT £T& wAMTT FY feard & fedd
g ¥ arg qaqiz & qu gfawz 2 fw
FGRATA T | 371 A A wfaFre
a1t =ifzu 5 ag wdwT 1 s 5
EFIT & AT AT ¥ 7 wortwq
st fRqiE g @ ag arsfen dr Tifzo
ag o sfed ¥z witwq 3, gfeas srvma
g saar foie Y maedz arsfun a0
gl §Tt 7 naq4 aq) dwer JAT 37
afss w93 w97 g9 & gmfae <aEr 2
fF qg wF T92T &, WIOHY @A srgﬁ
& WS WA AW H &G, g g
FHl & fe AI9FT AL g1 7
st w7 §, FWIAMI FEgA § ag Y
T A awdl ) Tg 9T gIR ERad



231 Monopolies erc. Bill

[t Faens ]
(wegfez) wi€ &3 &1 %41 ag 1w AL
§ f& saear § AngEdr ATEIR A
weiter A &1 oA & AR
@t gomimd #aed g g 3
FADT N E, ¥ A FIEF AFIL
g1 & gwwar § fx ow as gmr fewm
% T@ RaT— =1 g FAMATG
AT FAATH AT WTEGAX FT AT AAE —
€Y Fg AT B qrAT qgl 31 IT AT
ook few ¥ Y ¥ fao e A an
as &1 w10 S1% atg ¥ AR AT A
2% s fr owma G fe g W
g= war 2, SraAr< 9% Fa1 frar 2, @R
a1y gufsd | T 22 g9 an g 1)
&, o= ¥ gg aqid g $T @S | HIT
ANil & A&, @@ Ag8 [ @ T ag
e W AT T A /T qET T A
WY @ sorET @A gEE wa arfEn
aww Hifac )

zafan wa § @@ 7z 839 ®
FIHIT 757 9T AAT, 54 faa w1 Araqarsi
5z Fw@r g1 AfFT gF war A4
& GTHTT F FAT |

MR. DEPUTY-SPEAKER : I shall
be calling Shri K N_Tiwary next. It is his
turn to speak now, but Shri Sezhiyan had
made = request that he may bz allowed
to speak earlier because he wants to atte_nd
the Businoss Advisory Committee’s meeting

at 330 p.m  After him, [ shall be calling
Shri K. N. Twwary.

SHRI SEZHIYAN (Kumbakonam): 1
thank you for giving me an opportunity to
speak on this Bill. The urgency of the Bill
to curb monopolistic growth and restrictive
trade practice is very great. Through the
objective of this Bill is laudable, I am afraid
however, thai it may not serve the purpose
for which it is being enacted.

The idea of curbing concentration of
wenlty and means of production which is to
the yommon detriment s not a new oODe,
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As pointed out by the hon. Members who
spoke before me, it bas been enunciated in
the Directive Principles of the Constitution
itself, It has been stated there that we
should secure a social order in which “the
operation of the economic system does not
result in the concentration of wealth and
means of production to the common detri-
ment,” Irrespective of parties, this basic
principle has been accepted by all. But
how far the Bill is going to achieve this
objective in the thing which is being debated
upon today. This policy that we should
curb monopolistic growth and concentration
of wealth has been enunciated again and
again. It is there in the Directive Principles
of the Constitution. The Industrial Policy
Resolution has also reiterated it.  The expert
committee set up by the Planning Commis-
mission and the Monopolies Inquiry Com-
mission kave also amplified this point and
have come to the conclusion that the con-
centration of economic wealth should be
curbed. The latest that we have in this
connection is the report of the Industrial
Licensing Policy Inquiry Committee. Un-
fortunately, that report was not available to
us when the Joint Committee went into the
various cliuses of the Bill. If we could
have had that report, then very many clauses
might have been altered. 1 hope Govern-
ment will take that report inte consideration
to come forward with some immediate
amendments to the bill.

I shall now straight come 10 the main
problem, namely the concentration of econo-
mic power. The monopolistic and restric-
tive trade practices are only tfunctions of
such concentration. To treat the symptoms
instead of going to the deep root of the
disease will do no good either to the country
or to the Government that is bringing for-
ward this Bill,

My hon. friend Shri Chintamani Pani-
grahi had referred to the big industrial
houses and bad referred tu the giant under-
takings that had come into existence. I
would not blame the Birlas or Tatas for
monopolising certain  fields. It is this
Government which by its past policies and
by its erroneous planning and shoddy imple-
mentation, has helped the big business to
come into the field. They did not come by
any secret design ; they did not come by
any dublous method ; they openly started
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their business with the connivance and with
the help of this Government which has been
on the saddle for the past 22 years and it is
thus that these big business-houses have
grown.

We have been talking about concentra-
tion of economic power and wealth, and
this Government has dedicated itself at least
by paying a lip-service to socialism. But
in spite of the Industrial Policy Resolution,
the Directive Principles of the Constitution
and the expert committees that have been set
up by ihe Planning Commission and various
other committees, and in spite of the fact
that they had ample powers of regulation
in their hands to curb the growth of big
business, they have miserably failed to curb
it. 1 would say that they have succeeded
in making the big business grow in stature
and acquire concentration of wealth.

I would now give a few instances to
show how the assets of the big business
groups have given up during the last few
years, In the case of the Mafatlal group,
the total value of assets which stood at
about Rs. 45.9 crores at the end of March,
1964 grew up to Rs. 106 crorers in 1966-67; in
the case of Tatas, it went up from Rs. 417 to
Rs. 547 crores, and n the case of Birlas, it
went up from Rs, 292 crores in 1964 to
Rs. 450 crores in 1965-67; this means that
the assets have gone up by 131 per cent in
the case of Mafatlal, by 31 per cent in the
case of Tatas and 64 per cent in the case of
Birlas. These groups have grown with the
connivance and with the blessings and with
the full support of those who are there in
power.

Therefore, it is the Planning Commission,
it is the planning pattern and it is the
financial programmes of this Government
that have helped in the concentration of
wealth and in the growth of these big busi-
ness-houses.

I would agree with Shri M. R. Masani
on one point, namely that compared to the
international combines, our companies are
only pygmies. He also said that there were
the big pygmies and the small pygmies in
the country.

SHRI RABI RAY :
context they are big.

SHRI SEZHIYAN : Concentration and
monopoly are only relative terms. We do
not want the big pygmy to swallow the

But in the Indian

small pygmy here. We do not want the
big fish in the small pond of India to swallow
the small fishes. That is why this Bill is
there. So, we npeed not compare the
pygmies here with those in other countries.

As I have pointed out already, the con-
centration of wealth is the creation of the
plan. 1 would quote in this connection no
less an authority than Dr, D. R. Gadgil
himself. This was what he had said :

“Tt is clear that currently in India it
s implementation of plans of develop-
mant, particularly in the modern busi-
ness sector, that is creating on a very
large scale situations described a; mono-
polistic position created by private
action, appearing few as compared with
those created as a result of official and
planned policy, for the larger part of
monopoly gains with national research
accruing in  Indian economy are the
result not of collusion and other practices
indulged in by businessmen but of the
licensing and other allocative decisions
taken by the administration in their
favour.”.

Dr. Gadgil said this in 196A. Since
then he has become Deputy Chairman of
the Planning Commission. I do not know
bow much he has reoriented planning, how
much he has bzen able to correct this policy
of helping the business houses is yet to be
seen.

[ will give some statistics concerning
how much help has been given to the big
business houses by the financial institutions
set up with public money, like LIC, ICICI,
SBI and UTIL. As per the report of the
Todustrial Licensing Policy Inquiry Com-
mittee, all these institutions have contri-
buted to ihe growth of big business. The
total financial assistance sanctioned by these
public institutions betwecn 1956 and 1966
was Rs. BOS crores, out of which the large
industrial sector, 73 big business houses,
have monopolised as much as Rs. 456 crores,
that is 56 per cent. If we take the indivi-
dual institutions, the picture is horrible.
ICICI has given 67 per cent of its total
financial assistance to the large industrial
sector. SBI term loans alone to this sector
are of the order of B8l per cent. LIC has
given 80 per cent and UTI as much as 93
per cent. As regards the last, Shri T. T.
Krishnamachari had said that it is the =mulil
man's money which will go to the small man
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the small sector, but now it has gone into
the bigger houses. This is the state of
affairs.

T can say that just by nationalising banks
we are not going to have panacea to the
country’s economic ills. It is not going to
help the people of this country, unless the
funds placed in your hands are directed and
given to the small entrepreneurs, the farmers
and workers. Without this, any amount of
nationalisation alone will not cure the
disease Indian economy suffers from.

The State Bank of India is very much a
nationalised institution, in the hands of
Government. But in 1968 according to the
report, 23.9 per cent of its total assistance
has been given to gentlemen directors be-
longing to big business groups. One-fourth
of it has gone that way. Therefore, just
nationalisation of this bank or that sector is
not going to helping the economy, unless
other measures are also taken,

1 can quote another gentleman, Shri
T. T. Krisknamachari, who was called from
his retirement from Madras to assist this
Goveroment in its economic planning and
policy formulation. Speaking in Delhi at
the requisitioned AICC, he said—l am
quoting from the press report :

“Speaking on controls, Mr. Krishnam-
achari said, ‘You cannot have socialism
and say ‘we  want decontrol’. He
criticised the Government for lack of a
clear policy after the introduction of
cement control. Cement control was
introduced to protect the consumer, not
to protect the mills.”

On the one hand, they talk of socialism
on the one hand, they say we are going to
curb monopoly ; on the other, decontrol of
cement is being contemplated. 1 do not
know what final conclusion they will come
to. I hope they will have second thoughts.

After decontrol of cement, big business
will have its way reestablised. For example,
ACC, one of the biggest concerns in cement
will after decontrol earn additional profit of
Rs. 160 lakhs ; Dalmias will earn Rs. 40
lakhs additional profit ; Sahu-Jains will
earn Rs. 83 lakhs.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : They are pleading for
contiols, '
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SHRI SEZHIYAN : No, it is the other
way.

My Party stands for genuine control of
cement, because that is in the interest of the
consumer at the present juncture ; there
must be a uniform rate applicable through-
out India. Once control is lifted, prices
will be distorted and freight charges will be
added and the consumers will be fleeced to
benifit the big business.

Therefore, while 1 support the general
objective of this Bill, I am very much afraid
that this Bill in isolation, without any other
scheme to help it, will not achieve much,
Till now they could say that they did not
have the co-operation from all and had
certain opposition from some Congressmen.
Now that they have got a clear field, I
want to know whether they will enunciate
any clear economic programme  Talking in
the air will not help. Saying so many
things about socialism is not going to help
the Indian masses. There should be clear
programmes, they should be very clear in
their objectives, very siocere in their
approach and very firm in implementation.
Though there are so many statutes giving
ample opportunities to curb monopolistic
growth, they have not been used. All the
powers given to them by Parliament were
misused, abused, with the result that big
business has grown as 1 pointed out.
Therefore, putting one more law on the
statute-book is not enough, is not going to
help the country, unless it is followed by a
clear programme, firm action and sincere
approach. Without that the objective will
not be achieved,

st 510 Ave famAt (vigrAna) : @
far ot fiwfefasn wa as gur ¢ =@
FY g7 FT gH §g wegg gwr ¢ | &
9% X @l & emwaz e g Eo
gRoF oo & fifysi2fea #1 gie FTaFY
dta afew o=t qifzql & &y fafaddfes
Y F 39 ¥ oF gwiaar oY WX wg A2
f& nasifiz oA grg H Fga oA ¥
@R

st avirr oAt : o § et & =g
wt & it
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sh gre a1o famdt : AN wAr ER
oz agi g | gF ww @\EF §)
sgR FR g & madde & gwd ag@
qTaT W1 WE 2 ANE Agar qrga A war
f rawftz 3t qrfadt 8 geet & g
g @ # ., A1gdY AT o @g wet fF
nawde 3 m a5 @) f&war @, g7 nwA.A
fwar | #1¢ sz s frar §radf &
9 @ gmE Agar argg naehz ¥
as aF @ yEr #1 ara Af gf afew
S & 97 wadAfz ¥ gz M0 Y & AR
qTHT & g9197 A9 g QA9 AIT A TG
g1 argz mfawr 51 ag =wfzar & &
w7 71§ sfasr ¥ @170 2 o7 389 A1
&9 AT 7E wrar afwT w7 7z Aiaww
#ge amar g a owwr Agw gear g fw
A9 H AT | yAT 7Y ag SAFT AT R
aadt §ag g glar g @@ T A
7% qiafeez 293 £ ar A1&r Aaiee g
IAFY £ gwIT A fg=reare w1 gAr
UF RIETd F AT 2

Fararargar g fF uae ¥ &Y
wifasq § I99) wARE ®W & fAQ
qra< few &1 &7 9 ¢ g WwelE  Agan
atga 1 & o1F, A A12T & QT
a1 FAT AT 77 5 ® & aF ? Aawide
#1 ST AR FT GFdT 2 0 gwd
gaw ® Ag wiar 5 z@ fofefaen @1
Fq7 AGQT § | ANT fHET ) qrET HAr
g a1 3z naqfe & g %l g ailF 19
8w avg WgaE 1 1 waT I E1F avg
Ygie Ad fiar @ a1 W H ag-wmd
&% WA | ag faw st wrar & 7 safac
Ml ¢ i& ua faq o oifsmdiz ¥ 6
T W) wgr grar ar f§ i3 we oEw
frax o= quwT Mg'n quiz ) #4ZaA
W% dew azar w1 721 & vy fanfefasw
®I @A g7 0F FHINT agra gur | IEH
feare i€ WX Sa% woeaey ag faw

wrar g | g9 faq &t fadt sifagq «t 78
fefzarss 593, saat guizd 1 sifaw
T 4l 2 au% a%ar a1 | qfET 0w
ST A1 4§ F7 & f aaedz aga
qrax & @t @, #1§ @A Agf w@arg |
ag ®z1 war § fr fzg'a sa® &1 s
%7 a7y fr &% fggm 2 g 7 ag
g gard @awy § ar wf AY 4y
T  JQ gA A mf ¥

gw A ¥ farg fommaer & gg1 @ -
“ggAar g wafa”  Agsa A K&
gaia A 2, 4% &Y Q1e ar qum 39 W@
MFE | & wMF dgar wafwew §
fazarg < a3y A 8 g w9 AT §)
nwq 3z =N g, st Frwddy A s
Faraie 007 & qrg dsx § 1 ¥ A
IAF ararT a3 q¥ §, 99 F A=A
YT =% F g azF qq7 | (WANA)

ot g1t A Fer fe garr ¥ faadr
qrAIg Frodtw &, fergem A A
FeqAT 7% AT A1 & 1 7 fAFgqA s
awgar g fs fag 2w ¥ fagar g7 ar
gwafer &, tomar gasr fasrg ar s=fa
gt 2, va% gaifas & A seoft ar 9
safaa, €12 ar as au® A 2 | AT H
fag qrad § o9 29 gAX w941 &, 94
g4t gRvr war g, 99 & @mgT ¥ aqw
BT T FIFT AT FHHW SAT@T R )
ga7 gzt #1€ 150 ar 200 &4 &od
& ®9A1 g, @1 F2 ggr *r feafg &
2a¥ gu A W awed g ausr
S, gnde, gadEr a1 JuAT § ag
A N A AW T gH A way W H
sgasat & garfas z@ar @ s
FAAZTA &N W@ 2 AT AG |

aaiFr & a1 1€ Yar w0 72 g,
w1 1T T Ay uwse § F g AfFA
g ¥W ¥ o gy "wEdl & a§ 904
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[ gre ATo faamdy]
Fzar A o 7t 2. foaw wiadr &
qra gY 221 9N 2, q7 a3 AEA
rRwr wEnT 1 W fAC gEdE &
amade &Y zgi AR FTAr oar Agt A
Frafad] &1 Frqfeam gudigr 81 wafqagi
F arg A1 Ifaq a8 e Az wEET
aer ¥ 9 & e fesgeara 4 weafaat
AN E R T@ WNE FEAILTA
agf 2

WY AR B Fasgad F fag A
22 ¢ | TR wer fF FAsgas &1 5
g&t 2iat ot faadt sifeo | 97 3@ ag
gzfezafaez a1 fafgaaga wwa & 19l
Famagiy § W7 wEdE gEwE &t
1 Andl 2, 99 a%d 97 1 3& AFY grar
2 | (gaww) ¥ a¥ 7% gefeafae M
fasiagdm wwia & & wgar 93T &
oYz 7z fadr aaq wwng 7 & o e
Al wfaw &Y fF aasgasd 1 wEE
g fad as, @Y & gavw §, v ag
wgr 747 waar &) gw =igd € fF ga
2 # 519 WreagwA ag, arfe  fEdy e
FT UNIT T W@ O FASIAN  H wfyw
A T 2F 9g ) Wfew wadg gEem At
FASYAY F AW 9T WITEH AT
FIH gU MadAH 1 9 I AR &)
naadz grAIeEls 9T =g fag QF A
Figd & fF *asgae’ &1 ged Tl 9%
i faw &%, 91t g9 feafq &1 wea 2,
faw d gg & gl & wies ¥ ofww
EAGEAT far @ ARy ST 9w =g,
T H =S AT

Al geEg < #EEl 3 afEs
{gTT M ATz JFT F gaAv A A1)
37 #1 7139 77 2 f5 ofims weefem
WY wrEgee § )YT 39 & gig of gridT
837T & amA § sy FW@ AR
[, 17 919 9T Wiewd Par g qfeww
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3azT # wwfai aga @ wwfa §,
fag a7 J@a &1, fqmyaT &1, d§r @M
goT # 91T 39 § oY myweAl € @, 9%
Y 25979T & o9 € A g, fe U%
ARH, a1 §g wafaal & 9, & 99
78T | 3§ A I F FEfem WA
I & §19 FAT Fgi aF gfaa g,
ag a1d G § A wTdl 2

15.25 hrs.

[Shri M, B, Raoa in the Chair]

Al azeq T Wt wridzE & §
a1 9t fasiz gwe fow 8, ¥ 5 fag 4@
f& 5@ fam #Y cageqrdl § Fg g™
fear i3, afes zq fag fr o8 wadde
FT AT A E, wawr fEfeaEs o
i damm g fF m faw § =
TgAHE 9 AT IATLA F IEE AG 2 |
TFAdE § nAfagi @ QA & W @
F]W G § 1 wAAT geEr I & @i
#F2 01T 3IgF fAu S9% qiE W%
gaax # | afFT 3z & a8 g TR
f& $15 gean faw za gza & @ WO,
Al 9§ AT w1 IIGNT qEAH: FT 6T
Mg &G & fao fear s
(smasia)

SIS SATAT A7 IET § fprgwarT WY
#arfeafa § 7 wa @1 gw F aga Ay
S agT A HorAY qudr ¥ wEi &
gewofadi # @A wfeg ad g—wie
w5 Aoel ¥ sy W T E—fF ¥ uw
W ¥ sqa@ry g1 9N FAN FYE 9
AT FT oA FT | W faw awdE
F1 €29 TF §TAT qwAT ¥, I A=)
IuRT & fag f1 woR ar wERET
AT HT RGAT FATES FAT qyAT &1 AT
& fafyaeds Wit gefegafoea @1 o f
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ST #Y qATAd, I9EY sqqmaAy @y Sy
Fr qE 30, fag § =7 &1 wfas 7
wfas gawr fag a7 7 4@ e &
gre 78t =rad, faq & 2w # wger @),
¥ & wF mfgza g1 @ w9 Ay
wifat ¥ gaga @143 & &0 41 =g
a7 s73q1T E Agf F@ & T A1 miwe
Aifex & arzfee 617 &0 sa # faq
19 & Fiagr A @, T 9§ F1 G H
adt 1 . ¥fea agddz F A 3T AN
wefuarg ®1 zaw1 & 1 agh 9T oA =i
# FEIF 2, nadq8z F1 gaeq &G IF
FA@ A am w1 @%@ Aride
MnzgF far om ad wa & ar
waRHT Aol gAIEHT & ag I O
w2

ag f fefasn & 911 @ f§ aaddz
) Fwrgdie 1 e ar 2 afsa 7
AT | WA & e vadiz & S
1T gaii mfs & 1€ Agt wwEE
agf W W 2, 37 # oF 1 gHISE @
wT ®; 34 W TAEW f3@ A FWA I
wfgm 75 A adt 0 owAT WIN G
§ra adt fes @ & @ midz wanofs
a1 fafadads g wied AEEES F1 ATF
9T TEET Y qaifidly A 9§ T #T
a7 & FF § 1 Al naAve 7 seafaar
& dar 7FY wT At § 1 9w a8 FIEAT
¥ =i 9w e 3 ariAT Fef A
amr s, @t argw g s 9w & gt
TEAE §

farign;[ o q_;-z"l'i’ilt Taq afgs a‘a’f
¢ f& ¥ ga ST F7 AT W sATEAT
FT g% | aridz Fegfaal & & A%
Wl 3, T AleWA AR owmIeE AfAg
A AP @R e & fow A
an & g7 Frafadl § o W EDA F
U A W E, uw9IE ¥ AfagawT w3
¥ 379! g g frar wnar @ AR @

FTW 7 FEfAa] £ @ DHar &1 W
ngAdz #7 wofadi & [ wEdT
Fwfagi ¥ 3F dra fzma war a1y,
UFIe T NgAST 7 K 1T, A ATGH
Ztr f& 3 @z ofeas gefas &
qa1 § sarn faaddss § 1

# giaar § f& ofems dszg W
Frafagi ¥ Y 1easy 21 IEST FEQW
gz & f5 37 71 Gafae e 47 2fae
g faar AT FraT 2 YT 99 &1 %A
dwfraz § wzar ¢ #9D o ofss
wewefem, urdlzn Tadr @k afeas
UFTITH FUEN T AAT qFAF WHA R
fw dEr 7Y Frar wrfer w7 o wwafaa
¥ gaafias T@@1% &1 H¥T, wAT BT
Iifzo, aft § HF dn & I9 FTFAE
gaz v|r A fear @, ar s
FOAIA K g0 F AL T4 FRAY )
TEANZ F 39 AF =HE AT =;1fET

SHR1 BEDABRATA BARUA (Kalia-
bor) ¢ Sir, the whole debate today started
with an attack on State monopoly, which
is the favourite whipping boy of my hon.
friends opposite, who sought to discredit the
public sector. Naturally, the whole content
of the Bill has been forgetien in the general
desire to justifv the type of concentration
that gees on in the economy now.

The concentration of economic and
polirical power. as they say, has been rather

distorted w0 mean the concentration of
political power which is a sort of political
moenopoly according to  them. But they

bave rather benevelently mentioned the anti-
trust laws which have been in operation
even in the United States. They concluded
by saying that this government is not compe-
tent to implement anti-trust laws and so we
should go back to status gquoanmle, we
should have no control over the monopolists
or the malpractices which have been attempt-
ed to be perpetrated by them.

The tragedy of the Indian situation has
been a sheltered market which gives exorbi-
tant profits and scope for corruption, Here
we have to remember that corruption i:
prevalent in the private sector and mct (o
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the public sector. 'When the public sector
makes purchases from undertakings in the
public sector. there could be no scope for
corruption, It is only when the public
sector comes into contact with the private
sector that there is corruption because the
private sector is interested in getting more
profits by getting more business and so it
offers bribe.

There will b2 no efficiency in an industry
if it bas a sheliered market. Shri Masani
contradicted himsell by referring to the
motorcar isidustry which is selling its pro-
ducts at two or three times the international
price. S0, the solution lies in ezonomy of
scale. T would be one with them if the
big business agree to merger for economy
of scale. But they aie opposed to economy
of scale Take the automobile industry.
When 1 asked the Minister a few months
ago why Hindustan Motors could not have
collaboration for expansion, the answer was
that even il they are allowed to expand
they would not be willing to bring down the
cost by more than Rs. 1,000. So, given
concentration of wealth and monopoly,
economy of scale cannot be achieved merely
by helping an industry in the private sector
to grow. FEven if we allow it to grow in a
monopolistic way we will not be able to
make it efficient, because it is not concerned
with efficiency, it is concerned only with a
sheltered market.

Therefore, what is necessary today is to
find out how exactly we control the private
sector from exploiting the protected market
in its desire to make huge profits by restrict-
ing production and raising the price. The
object of this Bill is to see that there is mno
restriction on production. That is one of
the strong poiots of this Bill. Therefore,
this Bill deserves the support of all elements
in the country who want the development of
the economy.

Now most of the things are done at the
bureaucratic level. I would admit that
some of the plan objectives of the govern-
ment have been frustrated because they were
implemented by people who were npot
informed of the major policies of the govern-
ment or because the guidelines were not
properly observed. This Bill, for the first
time, lays down that there will be an Inde-
1+ ndent Commission and the guidelines are
also laid down in the Bill itself as to how
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the Commission should function, what are
its objectives and what are the tests on
which monoply or otherwise would be
decided. T here can be room for discussing
whether these arcas can be widened, whether
the guidelines can be improved or broadened
to serve the purpose of greater production
and stricter control over monopoly.

I am surprised that Shri Masani of all
persons sought to refer to the Concise
Oxford Dictionary to explain “monopoly”.
It is an economic concept and it should be
understood in that context, Shri Masani is
a well-known vconomist of reputation and
he knows that the perfect competition where
the prices come down to the lowest died,
died as a concept in the beginning of this
century. Mr:. John Robinson had written
a book about the theory of imperfect com-
petition where she said that ¢ven under
conditions of competition the economy can
be operated in a monopolistic manner and
monopolies could exist at all levels. Even
when there are a hundred producers,
there can be a monopoly. Monopolistic
competition is the norm throughout the
economy. I am surprised that a man of
Shri Masani's stature seeks to ignore that
aspect and tries even to distort it,

It is said that the public sector is also a
monopoly. This is also a distortion of
facts, What we mean by monopoly is an
industrial system of production in which
profit is soucht to be created by restricting
production or by other means, The essence
of monopoly is the restriction of production
and the raising of prices. Even if a public
sector enterprise seeks to restrict production,
it would be very unnatural to imagine that
it was doing so only to derive profit. In
fact, from the very begioning the very basic
postulate of the public sector was that it
would go into lines where the private sector
is unwilling to go, that it would try to help
the industry and lay down the infra-structure
or build steel etc. How can there be rais-
ing of prices and restricting of production
then ?

So, the whole idea that the public sector
is monopolistic is bypassing the needs of the
nation to lay down the basic economic
foundations. It also shows that we want
the public sector to be cowed down and
brought to an equal level of the private
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sector which will mean that we are trving to
do a great disservice to the nation’s econo-
mic development.

I would say that free competition
between the public sector and the private
sector is a misnomer becaus: there cannot
be free competition. Will they agree, for
example, to eampetition in the textile indus-
try or artificial silk ; or will they agree to
© competition in the same industry, say, the
production of nylon and others ? Would
they agree to the nationalisation of thase
industries ? T think, there is certain dzmo-
cratic control in the public sector.

The charge thet we have no big industry
in the countiy is also not true. It is not
necessary that the industry should be big ;
it is neces-ary that they should be restric-
tive. That is the oaly criterion on which
to test how we are to control their using
whatever bigness they have, in the interest of
their own prefit and against the national
interest.

We have to fight the corrupt business-
men, the corrupt politicians or for that
‘matter the corrupt bureaucrats. We have to
fight all these evils. We have to find ways,
also legislative ways so long as we are in
this Parliament The legislative way is to
find out if we can take these issues outside
the jurisdiction or realm of control of
politicians and put them under the control
of some commission as is being instituted
now.

So, I think, from all points of view it is
necessary that we support th’s Bill. There
is no doubt that there needs to be free
competition but competition should be at a
level at which we can really get more pro-
duction so as to bring down prices and
increase efficiency, quality and all that.

ot TR Ya® grEA (AVTF) © FAI-

qfa sit, =g @t sigar owfas qar
frdmasra smarz gar fa@as oT 939
9 TG 8, angT a1 g N FAr @ g,
FifF g gudga 45 FEAT Y 9T-A
sfafsgraifedl ¥ faez & afas @t
TS0 | FAfAT v FT oGHAT G HAA
‘frgmiAfFT A qgraa g sgm f
sifaz s& a% gu wad waF), W FOF
), 79T $1 wraT 37 @A, wifs § g@

q 9T Y 981 § AT AT G 49 9591 §,
wH gasl w4 N ewifase qme
A Nadt 781 faqai, 54 wgH wo%
Y 7Y et 1 #fsT gart arEdt e
£g 08 A7 95 gu #, madl Srag §
q, FIT A1 AT F AL F AT
g FEOT FTETE A oAamar @
fir ag wiferwrd fadas o1 war & A
stad ghza-gE-art agy mRE 91T
Frg-arg A3 70 ;A F—us Afefehe A
T AT 3ARr 2 I F ) 5y gA e AW
%, St 3T A7 IIT AT avw 43 g0 §,
A gERl FEIFD 73 w7 37 W gAAT
dFH Ay & —az gav wifefede Smdr
gfaur aidt &t far rar 2 f5 aags ag
aga wifasrdt fdgs 21 afeT & wgar
Tz fF R e as am gm A &
WA A A AT T R AT
wira s 3@, 59 awg T F ar
FY, AFHA] IAYY AT AFAT  GHE-
g FT @ w1 oar w2 F A wPm
f& awet S99 Fat 7 B wa as
fater &Y grar sa war A% Wiar wix
@ A% g% § gW warr adg 95
FT §g 29 2 fear #29 2, o & wiast
AATAATZ FY T17 AT AT 2, TMAST FT
wAr & aF9 g1, AfFT g9 NG T q97 §
o7 39 &1 qg @ |

g% g@ 3 —99 UF G &Y T 2
et ot St |1 Fifs & TR W,
FETHATEY FARA ® Gy a1 FOEIfT A
g, a< sqardy A1 2, 4 WEAT AT R,
faa®r srarom qAq1 § F1€ grasg A
2, ¥ st mid g wifasdl, gaTOEEl,
gregaTdr g aa g | g3 9 @Al FEAE
g Fragae@yad @ s@ g @
STeT ey 2ar §, 91 & av fe W A
gam iy & F g0 fF oau @ 9T
ST FAT |
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[+t 7w Baw arEw ]

gty 9217 A9FT gAY woA
aet agmr af g, dema gt af AR
FA*!T arg =y v g FRaAt 7 ada fa
FrAl &1, a9lq Zi¥ qrel @1, 70 feaa
awgy &1, 4fFT gaT ¥ g2 H9A W@A-
HEA F1 W, 0T F1 AL, g€ §  @EA-HA
G, Taby oY §:¥ A HFT G A% F;T
aaf 2@ at 991 fgegeara #1 aday @,
fergears & adannzm Y args Aot
¥ =T 7§ AT F @A-atEd ¥, IAF
g9 ¥ 9'9 §1% vy & ¢ @RINAIE &0
waaq gaat, agdy gs fawnar g2, a fs
agdl g& fawear Ak @@ @ AW
guTFarz &1 ATe0 6 SeEr 9rg o qR
18 7§ arg ®Yx @@ &1 feear ggoa A
@l 2, a'wa fazarag § zaag @
faaifaat ad & za =) & dfaaq @@
2, afwa qmaae &1 Aw o 991 - 93
& faemar 2 |

awiafa agigy, #% g owifaFe
A T 920, 36 H g9 ) oF o frard
& fr sw fadas & 79v g afaq g
@t goftafadi & @19 & auad gifew
gy, &Y wra oEIfEwIT S T E, 83
A & A9 § qad FE FOFGT OA
wWmH guw §war g Afwa, gwafy
wereg, 99 uHIfaEIe §1 W F@ 1
ATETW qATT F1 FaG FE ara A,
T wrf faan & famat 1

#few oF 7ardt @gT § R g
Far g, GARAIT F N G =) R,
F3 & Y auad FTaw FY 9@, IEwr N
¥ qEna G & 57 §o ad §, awan
g aragag’ FR

e wgiza, #3 o & wmwd
# g0 g, w3 § fewt w1 A g oY aga

{4 ord § | avqw fegem A wifew
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ffagi &1 9107 A Frsagmid A8 7 J),
a R 7a1 AAA } 5 397 A8 , AFET
g fr 7z fergearT ) g §1 393 F
frd foredraiz 8, gafAg A1 #4471 9307
ot sra Fim foar sar 2 &Y w20 A 2
& safyna ard A= A &, @z weo0w
FT 23X § qe9 ¥ Ag AT g FA Al
& g, ¥few & wzqr =meenr 2 fs &
ois g gEary ¥ 9gr g 0 UF A1 gArL

L&ty ®ro wiga § Ferar fF zm am A

Fifeai swa 2, 17 NH ? oF O
qatq & 41, fFa$ ? os mTEC S0
YT OF sq1917 FATT—arT-TZ F FI3 |
TRUT H ot A1 2, gwrd 3T 92F AR
uF W1l g—Fumafy famdt st gaF
¥ N -FU wsex w1 A7 faumn
TET &Y 74T 1 dro dYo ear F AN, 1w
Atz & qa sifzar s E..,

Y Tl fag (TEa®) : w9t ST
Ay faay 1 )

&7 UM AE qrEE : gl Wi Ay
faaa 1 W1 &Y awdl g, @mrag NEGH
arga &) 3 A g gy 2| F FEOT—
ot AT 3T &Y N AL

Q® AT ®TE : §1g-A A A

sit T\ @9w oy : qg W1 agr SrEr
2, Wz "reEt s arg FewErd g
# g W@ w—Al WX I} A A,
foe® g1 ag-dw A 9 ¢, W A
FA ...

st voie fag: ag aar a@@ &,
FE-TE QT ALY FET IFT | We take
strong exception to what he says. It must be
expunged. ¥IT qgi 9T Mgz ATAY feewa
frt amas § 7
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wit gwetaTe Wi (qTTAAY) @ -
qfq wftzg, Jer carsz i v B F
argg @t § faaat s€01 fo 97 gw agi
g @Y=y E, &Y Aww i FAr FW
NFX 2, AIFT T I F7 W FA G
2, A8 A1 7170 £ suar 2, IAH AI9-
2, ut-az 51 amr aifaadez 77 zfez ¥
AR ez g dF FE 2, Tz A
FIETIU AZT 8 ...

ot Towie fag © 9g 7ga favaz
arm ¢, aifwariz & wwed & fodr gl
A

st gadt Tw gy gl o,
¥ o AT €Y w1 2 i 97 T A
et & Y W FO &G wera ey,
12 97 & #fzd, ¥fFw grow # o AT
agy & Fifgd

it T fag . @ gE@Fdw T A
=ifza | somifageer 71a ag7 9T 7% @0y
=1fgd |

st T ¥aw oree : & agA fawwar
# arg faadt s m fF AT AN AT Y
giwr 39 AM 2 @Y g aWr §I )
afe #3 1 ¥ v arT adf @ 2
aed} ¥ q¥ arg A8 T4 &0 & g A
19 ®1 W16 FIAT ATAT § 1 HA gAY
saTT e fgegeard & waardd e eqi
% fagra & garwag 1 wdts a7 0 §)
&% g1 £ gar} § IAF AT F
ofts & =7 # qgr 2. T gEd aww
garT 7oAt F gIA— AT —ATA FY 7909
gAT WiE & aAA @1 1@ ¥ IAT
Arz@e & ol g7 srdar-a7 Iar gar

...

st ot fag : @z FgT AT R )
g Far @ U9 F—WAT TF TAYH

2 fran<d o gad s4r a1 § 1 W AT
& w1 ) A 74T B 8., (W),

st e ¥a® ara - @ AT ane-
TE A FW I AT AG &, TR TAS-
arg g N sgar =gm s afz
AFGT AW AT qEA H A g
FX FZAT AT F—AR AT &1 0FIfG-
FIT g, F1g AFE F1 - o gy,
TR AT A F1 oFifawT @), @@
qUA 21w fATAr & Frewm ¥ ar
91§ F FIewA F 44T gW0 w9Er, =T
oI HZT AT w9 A" WA g1
w7 Mz faFar @ ot ada aqar gz
g @t ag g § AT AT ¥ Fead
Faftgd D w7 F 2 AmrzAta @
wr § fasdt garagtga . ag
e 2, Y 9t sfaasw @i sHa
# umfusrz zas geaT Aar 2 s
AT F A H SART IEFT FEAT Y
Frar 8+ safad g gEgE wEA A
fr uafasr? @eq &1 o 97 et o7 a2
£, fafut gd srmear =7 ara) 78
¢ 1 fafer wd-snger 7 @mmAe A
sraar 1 safan ovfasr @A 2o
w177 "ate ¥ fao ? 1 o@ fr ofegsu
aAYq & faq &Y asar 2 3N avg ¥
uwifawi fatas 3t ddiw & fag &
aFdr 2 97 aF A fafma aff 0%
gty Afg 7 arem, /9 9T AF A
Tt Y7 oz fafem wd-sqgedr &1
1A 375 AF T AT qF FG A FIAT
Fdf 2 w1 @i & |7 & gq favaw
aaga gafag war § 4aifs 7 geaadt
wr§ i fF 7z FY7 2 agr, #ar favise
Y7 wéde &) Srardt agi A F7 T

ot gudtars wiex  (TrEsa) o
garafy Aggn, gz @ owifesre qar
frdeaasrd sqraiT a1 fadas ged &
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15 gadierE swa)
WA § 3491 AGE W@ gr { wgAr
atgar g fs oF ara 1 aifaq & af 5w
W N md gham F 5 fedimgaa
sidf @afar Yt sifsfmfn &
wArgfa & fadl 1 sz fagmar g 191
qamEar 47 w1 541 &1 WYY ag 4|
Faw graEd & @ Agt ¥ oafes sad
gharaft g aft & 7z Na Agz &
ar =@ AT F1 1 AGS0, A g
¥ fagwar 2 2z @rdt ad 21 @z A
gfaar & fag @ 301 & ( f99#1 2a Mg
Tqeq Fgd § IiA A @1, TUA A0,
argfaw o7 gadt @t mifns qeas o
qUTAAT &1 A F7 08 2 AfFT gwA 7
&g Y 727 Ay Ad wA) afex Iww
I WrIUW AT E ¢ gAR WEAAIT
FIAE A, [AE glEE A7 gaEd
FEedl 1 gW OBi 97 gAG &, Ag E6R
FAT Jet A% feoralt ¥ §, 398 @
#1 g% ¢ ufFa 3 1€ g0 wear O
@y faxn e ag Ny g7 & wid
9a oF S gmA § Agz § g Had
Y 90 WT IgEr wE Aa]dFT wIgw
@l oY g g usA W AWM A
sie gfaw & 2 ot 7€ @p wiT wEAr
Y awar ¢ wfea 2w aa fargean & &
FEFy 9 q@ ¥ W o@Few 9rdd,
see ar M TE gy A ¥ ER
¥ oft sqEr 39 diw Fr favw w2
fagsy fe WETqEA &g @A 2 9 i
sgA A A 2, wgT F Al A
awt g ST ST 1T FY w79 2 G fw
FEgEAE i gar | @1 98 F faw & @
gqn e an fatiy Fw@ @ #T 2w A
3g uEd 1 Aleaure A& fear 1 a7 (T
guu uvar #v7 @ 2 fowa fs gEAT S
saesfafadl 1 g fFar ar a% #1T 8
0 N 41 ag T 7 A% axg § faw
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% | 9T IAFT AT FIAT § g qwar
2 1 38Y Qfg 9¢ ¥=d gu 7gi 9T w97
A AIGT & gOH g gwar @ fF gAY
39T FE g3 afexar & faawr gee
HIAT ATAGEH 1 A TG gW  FATS qATE
FAIG 9T WG Iq I%A IAKT  goEd A1
ST EFdr 1 afew wd gfe § Ew
gAET ;T FE wear @

ot gt 9T $5 wigEl A F@ f5
2z gratest 78 g =ifio #EifE &
gFar § ez mAes # o fewdefag
wramy | 7w feafy § gz awds @
gt & Afrq agi Y e @y ww Afw
T a#} & faaw fr feseet war o1 9% |
997 ¥ g0 @a ¥ 5 gfaw ®r 2@FT
T2 a8 WIgHt wir W@ 7 Afea wa ar
faege gus1 gezr wWWT W owETE 0
w1g wrew fafaeer &, fafwezd & @
gferm & wifgar @ a1 N @ a®
afgFift &, ng v A #1f a7 ad @
a3 Kagawar g i g TwX A
fasaar s Sd A1 98E N g Ag 8
afsT 8% arg qrg ag aig S war
fs ama & KA €1 HF ag ¥ WwSA
#Hamrag . gRIw & @ fAgw 6w
FWA § 37 9 AF I ¥ AAT W gU
AT gH A[T ) @At F wiEE ¥
Fast A gHar g | wfFT gw WwE E fF
JEF INA P W2 T wEEAr {
Qe for f wear w@ s g f&
F44 & g1u afgear wifgear an@
ager W 1 forg g £ 2 § eRrAifas
FFEITE §, TG a & Q8 "A Hl
FUZTA G 0T & IEY @ AT G H
g wa fedt W WY & oW €
WETT HT A g a2 ar 3z favwar
g2 i oFITH qg N Fgraar ¢ fw
a¥ TaAAE # T FHge g dk g
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@ ag A FrT  AE R ) W@ oAw Y
gurw § v 2tar £ 0 gzt g frAdt
qifeqt &Y a3 & A7 fawas 1 FE
g f& & a2y wzr &) A w@ FEg
¥ 3z 117 7 =T § A3 A 8 DFA
¥ fae & 2z fa= =mmr amr & e &
FAWAT § gaFr and frar e =ifg

ow arg gzt st o€ SN R Fd,
grgd @t 7 7 fE o1 4§ 7@ gqqT A
g ag W gareEE F29 § 0 F A% sanr
AY qgr famr 72Y § 9t mgz w0 wqae
oY 398 sgrar A F 9wy §WI A}l
71z ar g¥gfasw =) grar g, =A% fAg
F1§ gfefagm fmaar & &Awsg *3
Iy ag AL FA1 § afew ag @z A
% & " ¥ srgface wi, @AY
A8 2 f& 7 w7 g1 ar sfarEr 93 gu
gl | Fiig @i ar gadt aifeal # s
AT & S5 Y surar gAaTa A0 gad
9g g &1 zafan fad) sfeagaa &
S FY AENT A9 2 FIAT § 97 73979
Y a1 21 99 a99 IgFr a0 FIF &
gr 33f, z@ @ ® FgAr Evar 2o
...(samE) Bt ©F @ S A wE
ag g W oam 2 AT ag ag frew 2w
# fasez oFlATAr 97 @ WG @F &=L
% qrfast war. .,

st o Jaw grax : & 7 T@z &
mfast N qim a8 #A2 AR ad &6
nAd 7 smgr sy o § giEafas e o
fgmradY & AT safgqua e & fAEr
g1 8 mmitww wgar §, wArE F
fagaa wgar §, gy Ay wEfEd
TAFEAT AIE AN |

st gEsEE  @iEw o ARIEAEHA
w71 81 A SaF At Aty ¥ oA
ag fe wzz & mfed A =g #¢
dazdt 2t o1 R} WX A WG Y

&, qEo adwm wg @ swa ¢ fw
Fragfza gz 77 I} | 9% wa@ET
o ffedlguer wot sfae & 2
9wy IEE A 20 fra s § ) et aw
Framifry vzt w1 qAF 2, grow A
g v f shnafer Jsex 77w a2
T 2, wzITee ¥ agF ag w2 At
FaFr W AFr At st 2D ew oam
g7 & a0 &t v IF ¥ s
gfedtgma gadf Aiaxfar &1 29 =g’
adi 2 AfEa gan frgem % A1
Adsrafi 2 : 14 99 s¥maA ¥ ot
10 79 §azi 27 3g 2 f& =¥ o
s Agf 2 oAm Add AF 8
Fiaaifeas ezt agd azd ¥ srowm
#qifF agi 9@ @ Fra gar § 1 Iad
gy gAY & oY fagwa g By £ o
A aiwr 3 sEmifas wA=Ea T8,
oYT & & |7 1 gawar fax ww @@t
T g agi d1wA & fad grewm @
a8t uw g & e ez w1 wlusre @tw
I BT IT T WIT Tg1 § A wwalw
At 2 az ¥y ¥ fag, what ® fAa
smar @ srzr A owTro @ WU
FgAT R 1

16.00 hrs,

as & fair s2r g, A agAr § e
I F UHAFIT @ & I o AN
sa% fR¥ Tar gar 74 # 496 gAa
1 § gg &4 2 gafay o fAaw aa
Frew 22 § aQ& #Y dar A F
g%, @t ot fam aw, da wadg
qrzg oY 3 HE, AR HEAMUL § 1T F=
Fa #1 4% fad & wEruE ¥ w0 Al
v qiel % fad mfes &@enr @ W
& § Ttz #U & 37 Av & S
strzE e & ey A foawr amy,
Fragd wifz ¥ 48 &Y gma e 2 fa
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[sit gaeterE wrwa)

Y ¥ qiw 914, 39§ UAEREE H,
gArd Ueefta e A1 A ag g & 9N
gasrd¥a 37 & Fm & faa dar
fea1q 1 a1 % wHgFm § AW A}
Sraer &t gar @ i afdd gara ) w5 §
fe a2 w17 7 3 NGt F qqF A<
39 FY GITET FAT | MLIF § FFATT
grm & 4 aF fF gmwr duAd SE
T} agen wtx zdifea ga & gEEAN
frar g wsga 4 zEr f& W W fewe
@y fa madh A 9@, S F
fad migdt 74F &, sy gaT FT =AC
arar 2 at $1§ fege adi qaai g afea
T fogpz & A1 madt mize i ad
TEAT | A T F1 A%a7 FWIT 2 |

JATE AN F ueEe FIFY A9 E AR
39 &1 FJEAT FAT @F G o D N
@ & fard w3 § 7z Aw T o0
TFW &1 A€ Q9 Adf i@ F
T &1 A 94 qFAL, AN AT &
A& RN 21 FAET AT F 9gA
T g% @17 29 & %2 2 f6 wsi
qEY 2 gt gz AN 8 7 g7 @
Fgf s} | At w1 AT w2z @
qifa® 21 #Y7 s7ar & sarEr w419 T
afan & wAifas F:397 L 6T g
T AAT FT, T3 0F AT 59K fAg B
qg R FaAr R

SHRI R. K. BIRLA (Jhunjhunu) : Mr,
Deputy-Speaker, Sir, before 1 come to the
Bill, T Would like to expiess my happiness
over the stalement made by our Prime
Minister the other day in the Rajya Sabha ;
accordine to her, nationalisation is not the
end of economic activities and the Govern-
ment is commitfted to the mixed economy in
which both the private and the public sectors
have got an important part to plav. Both,
according to me, are supplementary and
complementary to each other and it is also
proof that we are committed to the industrial
policy resolution of 1956. The latest statement
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of the Prime Minister two days back said
that according to her there is neither a public
sector nor a private sector ; it is a national
sector. If that is so, I do not understand why
this Bill is applicable only to the private
sector, when the Prime Minister says that
there is nothing like a private sector and a
public sector and there is only one sector.
Therefore, if at all, this Bill should be
applicable to both sectors,

I would like to draw the atiention of
the House to what Mr. T.T. Krishnama-
chari, the former Finance Minister and a
man of outstanding economic intelligence
said, a few days back in Delhi. He said,
concentration of wealth in the hands of a
few is definitely bad, but no step should be
taken which hinders production, It is
production which brings socialism. If there
is no production, what type of socialism are
they going to practise in this country ?
Firstly, production is to be generated and
then it should be distributed equitably in
the interest of public good 1 would give
an example to show how production brings
socialism. The utensils and crockery of the
French Emperor, Napoleon Bonaparte, were
made of gold. At that time, alumipium
came into being. It was a sort of invention
and the price or aluminium was much more
than that of gold, Napoleon was not short
of money and he immediately ordered that
his utensils and crockery must be made of
aluminium. That was done. Today the
production of aluminium, not in India but
in the world, has increased with the result
that aluminium is awvailable to the com-
monest of the common people in the country.
A full set of thali with four karoris a glass,
a spoon and a pyala will cost about Rs. 20
only today. But at one time, it was a sort
of privilege for Napoleon. That is how
increased production brings socialism in the
country and in the world.

We know very well that we are spending
a lot of valuable foreign exchange on the
import of special steel, because the special
steel sector of our steel plants is producing
only 37 per cent of the installed capacity.
Neither we are able to increase our pro-
duction in the public sector nor we are
prepared to give licence to private people
who cao assure the country that they will
meet the entire demand of the country. On
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the other hand, we import special steel
involving a lot of foreign exchange. The
same thing applics to telephone cables.
Government appointed a committes a few
months back. Their report has been sub-
mitted to the concerned ministry. The
committee have said that without involving
any foreign exchange, the demand of
telephone cables can be met if the private
sector people are asked to expand their
units. 1 do not know what decision Govern-
ment has taken, but it has come to my
knowledge that the Government is thinking
of putting up a factory in the public sector.
I am not opposed to the public sector, but
what is the use of spending valuable foreign
exchange to the extent of crores of ruppees
in putting up a public sector factory when,
without any foreign exchange investment,
we can meet the demand ? 1 Speak on
the Monopolies Bill in the light of
these two policy resolutions. The Bill
is meant to check monopolies, unfair
trade practices leading to concentration of
wealth, But here monopoly means the one
which Bell Telephone Companyv of United
States had 25 years ago, when they produced
everything from A to Z That type of
monopoly should not be allowed. At the
same time, I would say that production
should be encouraged, not of people but of
commodities,. That should be uppermost
in our mind when we consider any issue. If
there are any unfair trade practices, they
must be curbed and people ind ilging in them
must be punished without any leniency.

I have some reservation in commending
the Bill. Some hon. Members were saying
that this Bill is good in parts. According
to me, no part of this Bill is good because
it hinders production.

According to the Directive Principles of
the Constitution government is committed to
bring about social change in the economy
for the public good. But what is public
good? Is not incieased production of
commodities in which we are short a public
good ? So, if there is increased production,
be it in the private, public or co-operative
sector, it should be allowed and encouraged
instead of putting impediments in its way.

Government have already got various
legislative enactments in the stature book
like the Industrial (Development and Regula-
tion! Act, Companies Act, Indian Patents
Act, Capital Issue Control Act and so on.
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Government can guide and control the
industries from cradle to grave with the help
of these en.ctments. So, when everything
is done under the supervision of the govern-
ment, I fail to understand the necessity
for this Bill. Further, what will be its
impact on production ? Some of my hon.
friends were saying that industrial growth
has been very poor. Some others were
saying that it is tolerably good and still some
others that it is very good, Whatever it is,
in view of the industrial growth which has
taken place under the supervision of the
government, why bring in such a Bill which
hampers production ?

The Monopoly Commission which was
appointed in 1964 made two recommen-
dations. One of its recommendations was
“to secure the highest production possible
and ensuring this achievement with the least
damage to the people at large”. Here I
would like to state that Professor Galbraith,
former US Ambassador to India, stated in
one of his notes to the Gevernment of India
that whether in capitalistic countries or
socialist countries economic growth comes
out of the ploughed back capital of the
corporate sector. In other words, it is the
savings of the corporate sector which help
new industrial undertakings. When this is
the law of economic growth government
should not put the gear in the reverse direc-
tion. Ewven the Monopoly Commission has
stated in its report that we “need not strike
at concentration of economic power as such
but should do so only when it becomes a
meoace to best production™ in quantity,
quality and in prices.

Coming to the Bill under discussion, in
view of the enactments which the government
have already got in their armoury, 1 per-
sonally feel that the stage has not reached
when this Bill should be brought before the
House.

Some of my hon. friends have already
referred to the definition of *“‘dominent
undertaking”, T am sure my friends will
agree with me when I say that it is going
to hamper industrial production, which is
badly needed in the country,

What we today need is consumer goods
to be made available to the public within
their purchasing capacity. This is possible
only when there is enough production and
there is a glut of articles in the country,
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This control and that control is not going to
bring about those results. I would say that
what we today need in this country is
Cadillac socialism and mot bullock-cart
socialism. It is only the Cadillac socialism
which can improve the condition and
standard of our people.
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SHRI HEM BARUA (Mangaldai) : Mr.
Deputy-Speaker, Sir, although this Bill does
not lead us to the Socialism to which we are
pledged, this is welcome mcasure in the
sense that it seeks to curb the concentration
of economic power in the country. There is
a powerful lobby in this couniry that is
trying to defeat the purpose of this Bill.
And, Sir, as I read some of the Minutes of
Dissent, I came aciosi a Minute of Dissent
where it has been sugeges'ed that Chapter
I of this Bill should be eliminated. 1If
Chapter 111 of the Bill is eliminated then
the entire purpose of this Rill is defuated.

Sir, to say thai this Bill is going to ushe:
in an ¢ra of socialism in this country would
be an erreneous proposition. It is not going
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to do that and this Bill cannot serve the
necessary purpose unless we change the
socio-economic structure in this country.
Now, the socio-economic structure is a very
valuable thing which should attract the
attention of this Government, which should
attrect the attention of the people in this
country.

Whatever that might be, we do Dot have
socialism in this couniry. We have only a
sort of mized economy. Whatever lip-
service might be paid 1o socialism, socialism
is a pile of gold, but nobody is trying for
socialism. If socialism is a mere slogan,
then, every intelligent Indian is a socialist.
The path of socialism is not pawed with
disloyalty, indiscipline or manoeuvre. If it
means concrele programme of work for
socialism, then, nobody in this country is a
souialist. That is the question that generally
comes to my mind.

Sir, to say that this Bill is going to
bring in socialism in this country is erro-
Deous.

Then, Sir, this Bill has not served the
purpose of the Directive Principles of the
Constitution also. The Directive Principles
of the Coostitution says specifically that
*“there should be a curb on the concentration
of economic power in a few hands." This
Bill has taken this basic fact into con-
sideration to some extent but the purpose
of this Bill is not to fulfil fully the Directive
Principles of the Constitution, I koow, this
Bill is only for the future, not for the pre-
sent. The Monopolics Enquiry Commission
has said that the country’s economy bas been
controlled by 75 business houses. 'Where is
the atiempt in this Bill to attack these 75
houses 7 1s there apy attempt in this Bill to
attack these 75 houses who control the
economic power of this country ? The:efore,
this is a Bill only for the future. You have
Bills of this type in countries like the
U. 5. A, U. K., Japan, etc. | would say,
the Anti-monopoly Bill in U. 8. A. is more
stringent than what obtains in this country.
In the Scandinavian countries also, although
they do not have the anti-Monopolies laws,
they are very emphatic about cne particular
thing, namely, curbing the concentration of
economic power in & few hands. Now, in this
country, what has been happening so far ?
There was the concentration of economic
power in a few hands, Those who sing the
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song of the private sector think that effi-
ciency is monopolised only by the private
sector when they speak of industrial develop-
ment. Sir, to think that industrial develop-
ment can take place only if the private
sector is allowed to come into operation is
an erroneous thing. Do you think that
all the efficiency in this country is
Monopolised only by the private sector
and there is nothing left for the public
sector 7 That is why 1 said that a
powerful lobby is allowed to grow in this
country,

In spite of the fact that this Govern-
ment pays lip service to socialism, socialism
is an elusive goal. One of the reasons for it
is the defective application of the licensing
policy. Who gets the licences 7 It is the big
business houses who command the economic
power. It is the Birlas, Tatas and Mafatlals
who get the licences.

SHRI R. K. BIRLA : Because they can
deliver the goods.

SHRI HEM BARUA : That is the mis-
take he is making. Does he think that all
the efficiency in the coun'ry is monopolised
only by these people, the Tatas, Birlas and
Mafatlals ? Efficiency is something that is
monopolised by other people also. There-
fore, Government should come out with
a programme for the elimination of this
concentration of economic power entirely,

These big business houses who get the
licences also get the support of the banks
and foreign collaboration  They get loreign
collaboration more easily than other small
entrepreneurs.

SHRI HIMATSINGKA (Godda) : Why
do they get it ?

SHRI HEM BARUA : Because they
can manipulate, pull strings.  Entrcpreneurs
like Shri Birla and Shri Himatsingka get
livences go more easily than the smaller
man.

The nationalisation of 14 commercial
banks is a welcome move, But every
nationalisation scheme must be accompanied
by a sort of scheme to implement the objec-
tive of pationalisation. Take the nationali-
sation of the banks. It should have been
accompanied by a oredit policy scheme.
Where is the credit policy 7 It has becn

pledged that sioce there is a case pending
against it in the Supreme Court, credit
policy has not been formulated. But credit
policy can be formulated according to sug-
gestions given by the RBI.

It is said—and it is a fact—that loans are
advanced to poor people also by these banks.
But on what terms ? May [ tell you that
India is one of the most corrupt countries
in the world ? The other day a friend came
to me and sa'd that a poor man he knew
applied for a loan of Rs, 1,000 from a
nationalised bank. He got the loan all right.
But for Rs. 1,000 he had to pay Rs. 200 as
grutis. This is what is happening in the
country ; this is the corruption prevailing
here. 1f loan-seekers have to pay money
like this, for Rs. 1,000 loan Rs. 200 as
gratis, [ would say that corruption of the
worst type exists in this country,

SHRI YIKRAM CHAND MAHAJAN :
Corruption is 20 per cent.

SHRI HEM BARUA : He is right ; it
is only 20 per cent. Whatever the percentage
might be, there should be no corruption in
this country.

There is a lot of controversy about the
provision for expansion. This Bill stipulates
that if an undertaking wants to expand by
25 per cent its capacily, it has to obtain
government permission. But the big business
houses know how to circumvent the provi-
sions of the law. They will expand by 20 or
24 per cent which they can do without per-
mission  Thus concentration of economic
power in a few hands would grow and
gO On.

The economy in India is controlled by
what ? By borrowings only. I have read the
book The Asian Drama. 1t has been said
that whatever money might be pumped into
our economy from external or internal
sources, unless there is a basic change in the
socio-economic structure, no advance is going
to be registered. I am very sorry to say that
this Bill does not take us to that goal. In
1955-66, borrowings from extermal sources
in rescarch comparison with the public
borrowings of the Government was less than
one per cent. By March, 1964 it came to 32
per cent. After the devaluation of the
Indian rupce, it has come to 45 per ceat.
What a stupendous borrowing, what a
stupendous dependence on other cour'ries
for money. Therefore, 1 say money can be
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found in this country provided we take bold
measures towards the socio-economic recon-
struction of this country.

There are provisions in this Bill which
can be easily circumvented as 1 have already
pointed out.  This Bill is not going to serve
the main objective to which we are all
dedicated. The objective is to establish an
egalitarian society in this country. Is it
going to usher in that era of socialism 7 It
is not going to.

1 am very sorry to tell you that there is
no attempt to check the 75 houses in whose
hands economic power is concentrated. The
Monopolies Commission has made a pointed
reference to them. However, I welcome this
Bill because this is going to lay the foun-
dation of or give a fillip to the economic
egalitarianism in this country and curb con-
centration of economic power in a few hands
which has been detrimental and which has
proved hazardous to our economy ¢o long.

SHRI S. R. DAMANI (Sholapur) : At
the verv outset 1 would like to say that this
Bill which the Government has brought is
according to the needs of the country, Such
a law is now prevelent in many countries
like US.A,, France aud U.K. Concentration
of economic power and monopolies have to
be controlled and as such 1 support this Bill,

In the last decade great progress has
been made in indigenous production of which
we are all proud. In the last 15 years
industrial production has increased by 50
times. - Today, we are self-sufficient in all
consumer goods. The public sector has
provided the infrasiructure and as such heavy
engineering and other industrial could pro-
duce all kinds of machinery and consumer
goods in  the country. Production has
increased so much that today we are in a
position to export a huge amount. This
has been achieved not by only one person,
but by the concentrated efforts of the public
sector, the private sector and entrepre-
neurs. With their efforts the country has
reached this stage, created employment
for hundreds and thousands of people,
created wealth in the country and given
revenue to the Government for develop-
ment purposes. The measures that have
been taken for the development of industry
and tl.e progress made by India as a develop-
ing country has gained the praise of many
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foreigners and hence the World Bank and
many friendly countries have helped us by
providing finances for purchase of capital
goods and other things. But our popula-
tion is increasitg. The 400 million people
who are living in the rural areas are going
to require many things and as such we ha-.e
to establish many more industries for
consumer goods, many more engineering
factories, many more heavy indusiries. We
are short of steel and we are short of many
other items. As such, it is very essential that
the production of commodities and the esta-
blishment of industries and the growth of in-
dusiries are not held up. On 1he contrary, they
should increase. There should be encourage-
ment for the entrepreneurs to establish morc
and more industries so that the country
can develop and people can get employment
when there is a lot of unemployed in the
country ; that piuvblem could be solved and
we can reach the target of export of
Rs. 1900 ciores by the end of 1973-74,
Without the establishment of new industries
our targets of exports and our internal
demands are not going to be met and as
such this Bill should not restrict the growth
of industries. That is what 1 want to say
and we have, therefore, to examine that
these measures do not hold up our industria-
lisation of the country.

Next, I feel that the figure for dominant
undertakings which is fixed at Rs. 1 crore
is going to hamper and restrict the growth
of industries.

SHRI R. K. BIRLA :
extent.

SHRI S R. DAMANI : Sir, I was a
Member of the Select Committee and at
that time I also mentioned it. Today, a
small spioning mill with 12,500 spindles
costs Rs. 1 crore. It js not economic. Licence
for such a small capacity was given only to
just allow the small entrepreneurs to go
into the industrial field. A small sugar
factory of 500 tonnes costs more than Rs. 1
crore. A cement factory of 500 toones
costs more than Rs. 1 crore. A paper mill
of 40 tonnes capacity costs more than Rs. 1
crore. These are the capacities which are
the minimum, These are the capacitics
which are very essential and if, 2t their very
inception, their capacities are 10 come within
this limit of dominant undertakings, what

To a very great
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will happen ? How will they expand and
how will there be any expansion of these
industries and what amount of delay will
take place at the very inception ? Therefore.
I want to submit that this figure of Rs 1
crore should be increased and if it is not
increased, then our production and growth
of the industries are going to be affected
which the country cannot afford. Therefore.
I suggest that this figure should be increased
from Rs. 1 crore to Rs. 5 crores, so that
an economic unit can be put up and the
progress is not held up by the mneed for
permission or licence or other factors.
Therefore, my first submission is that the
definition of dominant undertaking has to
be revise | and the amount increased to Rs. §
crores so that economic units can be
established and speedily too.

Sir, competition is the essence of any
industry, and if there is competition, the
management will be more alert. Tne consu-
mers will be benefited and if, by such
restrictions the production is held up, the
establishmen: of new industries is held up,
the consumers are going to be put in a dis-
advaatageous position. That is my first
submission.

My second submission is this, With
that, I shall conclude The basis for an
undertaking is taken on its assets, which I
think is not very correct, because there are
certain industries which are capital-intensive
and there are certain industries which are
consumer-intensive  like the engineering
industry, where for the establishment with
Rs. | crore, the production will be Rs, 50
lakhs. There are certain industries with an
invetment of Rs. 1 crore ; they can produce
goods worth Rs. 3 crores to Rs, 4 crores,
Therefore, by taking the assets as the crite-
rion, some industries will be at a disadvan-
tage. Therefore, if the basis is to be changed
from the assets (0 one of production, and
if it is defined, say, that an industry produc-
ing more than Rs. 4 crores or Rs. 5 crores
of goods will come under this category,
then, every industry will get justice.
I submit that instead of defining it on
the basis of assets, it should be on the
production basis, so that all industries can
got justice.

Mr. Asoka Mehta mentioned that in the
three or four years, the growth of
is held up beeause of the
the Government’s policies.

last
industries
Minister and

It is not correct. He himself has said
many times that this was due to the
recession, but today he says it is due to the
policies of the Government 1 think
Government is always anxious to ensure
growth of industries and as such Govern-
ment have come forward with this Bill. so
that new entreprencurs may establish new
industries and our targets may be fulfilled.
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# &1 41 fazg-gg <Y fg® 431 98 & fag
ag 170 =EY § 7 gafwe a1E W anware
"raHl, &1 37 wd-Arew ) gHearsy #1
GHWA FIAT WA FENAfea  vwAEH
F1 %8 717 gFar 2 ? sEqAfa oFlaEy
A gz T dw femr 5 fow aw@d
st weN A & oamr dzd 3 gafa 2,
g FUAR 93fe & @ ¥ AN
oA AT @A gEE A 1 AE me
smarar gE g ¥ ag A a1 16 WA
cHS  wY A 16 AR grmaE g,
3 F &g &1 var afwgare fEar aar
2 Fumwr arg v\ g7 2— fyieg swH@HY
(fafga nd-zaaear) | foagd oY 9ga &
fash Froem® & go & 37 M WA T
ST fza1 wra @ @iy Y gy @dafas
FA-FIT@IT N G| @G )

gzt 17 Fray feawA?y #1 syear N
at g qafvarer fAsEn af 2 f& osw
sggeqt #1 oFIfadIT eaaedr &0 faa
gz gEmi qeal §1 usifgsir g, dfea
agh &1 ATA1l FA-FEE A W@
za g frg Fr owfast @ Wl e
fa3 qd & wAG FA1, A F WA
@raar mag oifvgen @Y aFar 2, Afes
ag «@eg &1 92A Ag0 P2, aedfawqr v
@ T Al 21 sEfad wEAAr 93w f
gz 93 fal am endas wof aidfasy
¥ e Y 7T Aiafagar &1 N gfrar i
fgaiAar JeT &1

g, g @19 @8 & 5 wsa-wread
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Monopolies ete. Bill 7
maafaw g7 ¥ §7, 9907 F &7, ¥ wwar
Fgrq § A7Y <71 Fegfaez gea) F1 s
R g7 1 zEfar gaves faar oF
qAT SAT KT TG F 1 WIFIX G AA-
FITGIT - TH1 T agd AAAHZ & g1,
HFEA F 0rg- B, AT 8, I
F U FIT@A IAT A7 | gmt 2o ®i
Wl gg 94t #3Ar gy, aq |gr waAi
¥ ga g7 @1} FA-FIGAD ¢ Aqa1 A7
ufasiz g axq 2, Wiv fFal &1 i
wfaFrz g & OF aFy £

fag g3l & @1a f& @ wre @ A
ARYE wIdt g WX 9@ ¥ faw ow A9
fa¥as w1 §—a@ wuedtz 21 0
W 935 QU Ziar, fEEt # dr aw ¥,
g AE F7 A1 Awar , waed NG 2,
saca & @far i g awet 2, yfaar st
gasdl § 1 wfaa & far gm W
AfET w@ar agar, gfagi & fan gd
TIE T3 97T 1 AT AT g2 g1 r
2 9u%1 fatis 2 fwar s awar 2
el, 98 ¥ 91 @ifigi 2-gF 7 @ @)
aar savr fear s g - R auw
gars 9t meifa fast sa@-swEs @
Ja1g MT, AL GG AR qF
Ffarqaar Fgad a1 qawF F gy
¥ F-FI7@0T @19 Wd— 7 Q409G
UF A9 49 SFd £ 4l A8, T 9%
faramzar sedt &)

QF WIAAG qaEq ;. 99 W@ &

st frw qam meR 9w @ g A
aid g8 faq &1 FE¥w@ T Ad ) aw
qmFT A7 Fg1 98T fR @ ww I F
d31 gut, 9z #fma @ nar, ax @igz
AI9HT CHIGFTT wramn # wgisar agh
basille Gl ed G Sl LB DT
FIA ¥ AETT gl 9%AT | 3@ Wow w)
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I FT ¥ BYE wIgIr A § 0 ATFEL
Y Y g7 ®en ®Y eAFIT FwTar Az
fis A atg A wg-sa7ear fY v A9
I FT GGA FIAT &3¢ @ | A7)
¢ w7 gw  fogw 22 ast & a7 goeq
1 & 3 faar ) 78 fAd gm &1 @1 Am
ST gR A 91 @ £, @ ¥ frx
AFr9A A1H &1 wwE gt ulr oo
LT A uF A% UG sgFeqr aAHT
T¥ A7 3z A€ AT waeq H fan &
7 a1 g #Y garAar g6 w7 uw
FY wgTAaT 240, e F1ogHEar 2o
wEE faags 7 RT W AT W
fatr 3q sqear 71 7 &) gw fafsg o4
=|cqr wg GFY 8, A qHaEt 99
sIear F¥g AFd §, A @A qd
qAEqT g §FT & 1 I§ H1 agdni a9
wAEAT FZ qFT §, A1 WEANT F WA
a¢ It Wi fyasr sfw @A &
qEar & wiaAr 431 A1 gim 4R
|EOT 8 Q1T FT F T TFHIT F A
# geqraa w1 fgear 0 g

& zaA1 Y $g T WA AT FHTR
LaGIN o

SHRI KRISHNA KUMAR CHATTERIJI
(Howrah) : Mr. Deputy-Speaker, Sir, it is
indeed a privilege to take part in the dis-
cussion of this Bill, So far as the purpose
of this Bill is concerned, the hon Minister
bas already made it clear that the real pur-
pose is to stop concentration of wealth in a
few hands, to stop monopolistic enterprises
and to put a curb on restrictive trade
practices. I am of the opinion that this Bill
will not achieve that end. Even in the UK
and USA such enactments have been made
to control monopoly and concentration of
wealth in a few bands but such advanced
countries have also failed to achieve that
end. In our present ecomomy position it
will not be possible for us by this enactment
to contain concemtration of wealth even

to a limited extent. Even that end capnot
be achieved by this Bill.

The Third Chapter has been included in

Factaries (5t.]

this Bill to bring about that aim to a pur-
poseful end but I have carefully gone through
the clauses of that chapter and 1 am quite
certain that it is not possible to achieve that
aim by this chapter alone. The monopoly is
so great, as my hon. friend, Professor Hem
Barua, has pointed out, that practically the
greater part of our wealth is in the hands of
22 families. We have allowed these families
to grow in spite of our socialist professions,
That has been the real danger that has been
created in our economy and our socio-econo-
mic structure is distorted to such an extent
that we have created extreme poverty on the
one hand...

MR. DEPUTY-SPEAKER :
continue his speech the next day.

He can

16.58 hrs.

STATEMENT RE : ORDNANCE
CLOTHING FACTORIES

MR, DEPUTY-SPEAKER : Before I
take up the motion of Shri Kanwar Lal
Gupta, I would like to dispose of two small
itews. Ope is: Shri Mishra to lay a
statement on the Table of the House.

SHRI S. M. BANERJEE (Kanpur):
Sir. it is a very important matter. Let him
read the statement if it is & small statement,
because this concerns about 3.500 workers.

MR. DEPUTY-SPEAKER : He will
lay it on the Table of the House. You can
read it and after that whatever proper action
is needed will be taken,

SHRI S. M. BANERJEE: We have
to seek clarification.
MR. DEPUTY-SPEAKER : We have

to take up Shri Kanwar Lal Gupta's motion
and I will request you to agree to his laying
it on the Table of House.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : Sir, 1 beg to lay on the Table
a statement regarding the declaration
of more than 3,500 workers as surplus in
Ordnance Clothing Factories at Shahjahan-
pur, Kanpur and Avadi.
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SHRI S. M. BANERJEE: | want to
know whether the e will be no retrenchment
in these factories

MK DEPUTY-SPEAKER : Kindly
read the statement which he has laid on the
Table of the House. Whaltever action is
proper will be taken

STATEMENT

Mr. Speaker, Sir, the services’ require-
ments for Clothing ilems steeply increased
in the wake of the emergency in 1962, To
meet the sudden increase in the demand of
the Services, capacity in the Ordnance Cluth-
ing Factories had 1o be increased considera-
bly at short notice. The Clothing Factories
had to resort to large scale recruitment of
man-power besides purchase of manufactur-
ing equipmenis. The deficiencies in the
Clothing items repuired by the services were
made up to a large extent by the Ordnance
Factories by 1963.64 with the result
that demands of the Services' for
subsequent years have been less. The
reduction of workload on the Clothing
Factories was thus mainly on account of
decline in the demands of the Services, and
not due to diversior: of orders to trade.

Efforts have been made in the past and
are still being made to procure adequate
workload for the Clothing Factories, by
diversification of production by undertaking
manufacture of items such as Tents, Durries,
etc., required by the Services, by approaching
other Central Government Departments for
orders for garments/uniforms, by undertaking
manufacture of civilian garments for sale
inside the country and for export etc. These
efforts have not been entirely successful and
although as a result of concerted action on
the above lines and phasing out the available
wurkload on a rational basis, placement of
workmen in the Ordnance Clothing Factories
on idle time was avoided upto May 1969,
it became inescapable to place a certain
pumber of workmen on idle time thereafter
on account of shortage of workload. Details
of the total number of workmen placed on
idle time in all the Ordnance Clothing
Factories on account of shortage of workload
are as follows :—
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Month Apprn:;imate- pumber
placed on idle time
June, 1969 150
July, 1969 824

B.A.C. Repori 716
Augus!, 1969 1799
September, 1969 1799
Ocloker, 1969 1529
November, 1969 2829
December, 1969 2829

(upto date)

There has, however, been no retrench-
ment oo account of shortage of workload in
the Clothing Factories. Workmen placed
on idle time are paid idle time wages which
includes full time wages, D.A. and other
allowances normally admissible 1o the
woirkers concerned and thus no financial
hardship is caused to them. This Ministry
is also fully seized of the maiter and vigo-
rous efforts are in hand at the highest level
for obtaining more workload for the Clothing
Factories.

16.59 hrs.
BUSINESS ADVISORY COMMITTEE
Forty-second Report
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :

Sir, 1 beg 1w preseot the Forty-second
Report  of the Business  Advisory
Committee.

For the information ol the House I may
state that onc of the decisions and recom-
mendations of the Business Advisory
Committee is to have a sitting of this
House on Saturday, the 13th December.
1969,

SHRI SHEO NARAIN (Basti* : Why ?

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Why ?

SHR1I RAGHU RAMAIAH : It was
unanimously agreed in order to complete
the workload.

SHR1 SURENDRANATH DWIVEDY :
We have agreed to half-an-hour’s extension.
We are sitting up to 6.30 ; previously we
were sitting up to 6. Now you want a
sitting again on Saturdey.

SHRI. RAGHU RAMAIAH : All
parties have agres to this.

the



217 Mid-term Parly.

MR. DEPUTY SPEAKER : The report
will be debated on Friday. The Minister is
just giving you advance notice.:

Now we may take up the motion of
Mr. Kanwar Lal Gupta to discuss the
statement made by the Minister of Law
and Socicl Welfare on the 19th November,
1969 regarding mid-term  Parliamentary
elections.

17.09 brs.

DISCUSSION ON STATEMENT RE :
MID-TERM PARLIAMENTARY
ELECTIONS

MR. DEPUTY SPEAKER : Mr, Kanwar
Lal Gupta,

@ wrraw g (feeht 77w) o
guisgs ot niw @ &E faA 9gd AN
wRlzy 3 wd @A gEl & g H
awasT faar @1 41 39 ®HA SEIA TRl
a1 fr ¥ yfeat adaaa Oft & a0
or @ & e s i fadw 717 3@
ggEln gz M FT W f& gg @EA WO
78 fear oym—za wwre &1 fawaa
fearar w1 | 9 aFsy ¥ FAA FAH
wE AY @ /%ar § afsa & wg aFqr
g w¥e #ré qEu A e d A 7ef 2
fore®r gATeT FA% g F gl A
fag 0% ¥ wIT fag woadis) ¥ oA
wilgT ag g @ er @, Wi fow At
% geqsq vaama Fwvma A fzar 3w
g 36 fxa & gTa s %A @ AW
g% wiz qiw are @ @ glEdl #
gai ¥ o @ oud wee ¢ fF g &
ety Afr ¥ g 3 @d @ FAC
g gu, T gE ¥ gEat and TN
wii adf aarg 7w o1 T @ E W
fogd ame ot o &ar 1 fwar an A
Iuy ggd arg qar g feUroar 7 ¥ 7
gvat g fe adi fear & smar g s
fe A qEEEA WA B AV FIH S
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2, udama FieE §) 9 F14 TN KA
aifgn ¥fs= fag @ng &, fag Fezaman
& o< fog Q% & og $M YA waw
FT @ 2, wafs wigg 2@, EE Q
TS gu, X ANa H Az WA FTW oIR8
g wagT g, § aawAl g g8 w
a1 ¢ fF g W FiEE § 0F 99
Y wgz A1 9zar 31 gafdg ag @@
FAET® qIE9U FIT 1 AT I A
gEmEm @ fer W ST gAE@ @
wira A qe e &, fomer fafaat
ot fafsga 2 of Y, S99 A9 Qe
w4t fear | ImFr §15 FF@ GG A
¥ ¢t T f foael gfwai daear m
ff gw) W et et T faan
& gwwr g f g7 ma 1 a9z o
a1 fir 3z qifafess aédls sk
2 ¥ fawarg & ot f& gw #4i ard
odsaT qiezdE $T WE ) Nfew IEF
IITT R W H ogAE g ¥ ooF
gfegar &1 argrawy 921 7 frar arfs
aifgarmz ¥ J) | § faad § g a4
w1gh fF qeidrz 22 T § g9 weeY
Famfaed € | @ a9F & g
"ElT T g2 qATT ASH FC & gErA
R F1 A 94 2 99 F1 AFLT FIH ]
ofrm 1 2 ...(\mFuE)..F wgr
g § fF ag aga a7vaF quwu g
gAE A & faerer g wifgo
gaar g1 gt & 1z fAeae g afes 3@
F fag gg aga »&0 2 % ag @A
grar sifgn @it 71 fF 3g fastw g1 A
Fz 7541 g fr gra @t 7 39 A%
F1 FIAAAW a7 F F, 7941 F Fsq
g 99 u e EY Y 2 oo g g9el
ufweddT ag@ & fag §» sin F@ &
g® F1% vaua A a1 1 afFw fag aqg
¥ IEA WA T FAT F ogwwar g
fs ag & ad ad 2 gAmw @
Al wT g Selt sk gard
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[+ FF7am 1]

& wnEnc el g ®F Wy & §
g wizar @ fs osofer e gfem
tfemt av qifafzsa odfa N gAw
F nagy ¥ fwsar gt fady ag =g
agi Al A7 FTF F 7 Tl WAL AngA
a1t ZiwalZ %y fa qar ovfuz fga) ;g ?
uF g wiar g1 fw fag faa gma @
38 fe7 o171 ziaME wr gl wifgo
SEF a1 ¥ agr wfafear ¢ 7 3z 4@
agY gaEaig § faa & A § yma i@
921 afsq gog@al £ g9 oAt 35
fea ® gam a1 9 @ & ga A7y 47 AW
FT & IT A T 2W A gAdaaifd)
WYX ngag qar & § . afew & @awar §
UF WET q wqafar €3 & gAE
WA F qIT 7 &gar agl Sigar . afsa
fag 9% T a1 qidraTi; G0 AT a41 g
# guwar ¢ fs ag w@r ga 997 919
qIqT 7 AL A1

ifg & wA) wgrag 7 w21 5 A0
fae-zq 91= ag Zimr Wiz 3R fasame
o famiar | &fsq 37 & fasaw faanm
& arz o1 "rs F4ar a1 fagmg sar g ?
ug fausifen gznz g | yard w#El AT
"l ey U fgma Adl 2 f& ag g9
FLE gz AT F5 F g Oy 9@
A1 9123 21 WfFa ag =19 & 5 qw
I 1§03 wSgd &1 W4, W& 99 &
FFEAF AT A9, g AN W
FUSA 3 F g AT aq wATTF GGOT FI
% f& fog-zd @i @ | &fFT 2@ & oF
gau gara wiar § % 391 9gm /e )
gark fawa & myar aifegidie &
fera #za T za ¢ 7 am aifwariz
festrea 37 & fau s g=f usgqfe
sifamogwdt 2 Tqe . % Qa1 2
afFq go Fo 71 T1@ATgET 3 gmrwr
Fiedlggem S g 3§ § q@r waw
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Zo ¥o &1 & fFr 2 &z g1 ad¥ spar &
I T AT 221 ALY AFT #

MR. DEPUTY SPEAKER : | am sorry
to interrupt you, Shri Kanwar Lal Gupia.
As you see in the Order Paper, one hour
is allotted for this discussion. You have
taken 10 minutes.

SHRI KANWAR LAL GUPTA : Only
5 minutes,

MR. DEPUTY SPEAKER : One minute
this or that side does not matter. The hon.
Minister will, I think, take about 10 minutes.
There are hon. Members also who would
like to speak on this. So, 1 would request
you to cooperate with the Chair and be as
brief as possible, so that the maximum of
numbers may have the opportunity to
speak.

SHRI KANWAR LAL
mally 15 minutes are given,

GUPTA : Nor-

AN. HON. MEMBER : It is an impor-

tant m.tter.  You can extend the time by
15 or 20 minutes.

MR. DEPUTY SPEAKER :
do it.

I cannot

SHRI KANWAR LAL GUPTA : The
House can do it.

SHRI SURENDRANATH DWIVEDY ;
(Kendrapara) ;: In the Agenda we have got
the Half-an-hour discussion. Mr. Madhu
Limaye is not here today and we cannot
take up that Half-sn-hour discussion. So,
‘we can coptiune with this upto 6-30 P. M.
without any difficulty,

MR. DEPUTY SPEAKER :

If that is
the desire of the House...

SHRI KANWAR LAL GUPTA : Other-
wise I cannot do justice ..

SHRI SURENDRANATH DWIVEDY H
Mr. Madhu Limaye is not here. He is

absent. So, this discussion can continue
upto 6-30 P. M,
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MR, DEPUTY SPEAKER : All right.
If it is the unanimous view of the House,
we can do it.

SOME HON. MEMBERS : Yes,

THE DEPUTY SPEAKER : That is,
the time for the Half an-hour discussion to
be raised bv Shri Madhu Limaye will be
devoted to this item. T have no objection,

SHRI KANWAR LAL GUPTA : Thank
you, Sir.

fmpsggalfs o aga aw
g1 59 4 a1 g1 & fF @ gwid
T & Wi gAY F) g| A &1 wiowie
¢ fr 3z wezafs @ 8 fr mifwardiz ag
FT & gavar g fFar oy F oA wzAr
mpifs@salsdaig v
7g fF d81 go Fo F1 famyr 2 F@i aT
Ty AT 1 T oA 2 alwa
g o) fagrT § ag go o ¥ fawiA
& w0 2 1 gERr uegafa gar wa 2
®9 w9 uegafa &1 z2r asa ¥ dfaq
To Fo F yaw Ay fen 3z 3or Adl
a1 2 99 A1 W7 221 AL /%7 3 59
Ft g3dr9 A8 #¢ gwd &1 AfFT gaAary
qgi e e FTaFy &0 fer daz A
<t @fsa gu %27 & {5 ueesfa na
s a3Ar ¢ Y maT smE aFd) w1
At 38 §ur ot fgm @wdr &1 zataz
AA & wan w7 whFT E

gEU aAE qar & ;4 90T garq
g} 2 A 7z Trezafa g aigfen Fim
gt gt Aier, 42 AgT agr 419 g Wiw
aF za & 11E gang 34 fzar aar g
qiaxY arz Zn1 ¥e AFE sAE A A
Wl ag gaiF gzrar 9t A4 AT TER
Tz 991 ISl qfgs FAFRT [T 428
FIE A0 2t an o d@few 3T F oag
[g qAH Wil A1 g4 ¥ 1 T A 0 O
AT A 21 @Al 2 fF usgafa wied-
TYWAT 22 § W 3T A A § W §&
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f 97 F2r 9 78 I WA AfEw
Y F Az T oar w9 FiEdEguz
wardl 1 NAferm A1 2@ A §@T
g% fug 7 v gisdz faar ar:

*The President may promuigate an
ordinance only after consultation with
the Council of Ministers.

Tz zew fazg & A @@ FiEdEgz
waraAl § gz adehz fzar ar A 9w
HA7 To niATIT A wagl fr a1 A1 7.8
w®E7a A1 & adife az fasgm fFar smar
g frasrszga @ @011 38 |AT T7o
wRg 2@iE 7 #g1 f& fagra § Ran FEf
27 A Ere wEIEET A ®Er fF omy At
fawra & agY ¢ &fsm sg &1 mfgwq &
1 93 WIF 3% IF FT AAIEA A5
fearmar ~Aar gz g fF g famm
& wracid g Nt g, afew wa oA
fawra faar go 2 ol 3@ &1 @ o
g3 @A gz AgY fAwmm fr (e
gFIT § Tegafa & Fov @z i A@p
gni fx ag oeT qranr &Y+ Tieefa A
usll 2, 72 W7 a1 A wF H7 qeqfd 7
21 ¢ fr A A1 @7 wenew A 3 ag
HF § 210 32T A Ud A FAAH
9T g 7EAl § | & gy e gim 1 &
srezafa wrg & fe war feafar sar @ ?
arar gz areq gror fE 78 gura w4 #
A FY AAT & fA, gar g9T geET
fesltegma atm awdt # fo adf ? o
gL widl 2 @t fer usgafa arsg § fw
gl 39 a1 2.3 WMAF F |

U ®Mw g war 2 & 4§
AFAIET g 2 o ®¥ Far migArfeEd
FTHIT T (EF1eqEA qIAALZ FT FITH
w1 g% & ! faaar gu Aige & o Fe
& W i s A g M
e 3w w1 wfeardiz fedegqem
AT FgH AL 21 AL G Fo F AT
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[t wavomer qar]
2 Y = wrEArfed) wEAdz w1 A faege
& 78 2, YT A & e =nfzdy

feafa a1 & ? a8 |7wTT oF TRg @
Fat Ty 9 forar AT 2 ) 3T OF T
qT T4 &1 TF qgAqT @A @ e ey
q¥ FaArfed) famat @, @t fedd 97 &%)
fradl & | o8 Nafea fedam fa=w
gg IFIT TF 99 FIAT IgAr oY, Afwa
w2 2m fr gz ol fawis § A IR
gz twrEe § 1 Wi wx feeiw §
A gg Adf T @F | 41T A 9g¥ aw
5 {7 ga fedam fam A8 o wTr
izt &1 AfFT 5w 7 i gu W W
#Y Y9 FTar 9371 W F1 gaAwT gz 2 ¥
grg &t GgAfE Y 20 wa & @,
Y o ozt § 3g 27 0w IRy W
£, ¥aw dro Mo mrfo A &1 It is not
the Communist Party of India, it is the
Congress Party of Indira.

oF FIF 99 & AT oF faad
q® 3 1 qu Fzar 2 f& w9 Tw sygfae
ol wiw sfzer B ow @TEd fadw
aw a1 Hfad, ag aee faiet g F
fa Qe 07 % 2 fed T - oF fas
q| M7 oF geRIA fate)  owy, fam &
g ot o gfrar F d3red

SHRI YOGENDRA  SHARMA

(Begusarai) : We are not Syndicate opposi-
tion ; we are a democratic opposition.

SHRI KAN AR LAL GUPTA : This
is only an extension of 1, Safdarjang nothing
else.

any ag ArzArfedl naAdz @ oar
o we fEagT w7 fF maT auwie
0 fre A I A1 gmd wwGfa
FORTT AT A1 AU A wywr fear
[ a3 A 24wl | g fafede @
SAgT g ar 1§ MNT g1, faq@ w1 0N
agaT § 98 ¥ usgafa g g and
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¥ A0 it afamiiz N fexisg gl
fear smanr 1 gg & Famfes W dw
# AgEE & AT Anzar g

wAad AN o7 TF vy % @5
oM 4g] 5 saar awg wq gH g
fasr wgr 21

age win ¥ ug @ fF wreenfa aw
& gdm N & 5 o w7 6@
fopmaaa fespieqes & ¥ § wezafa
gz arefen & o1 ¢4

gadt 7O wim ag ¢ f5 e
FlaA F1 Tgacaawa 2ar qfgy fr 3w
¥ aré-eay agi QA fet W IF
mizear F1E I e atg F oA "
aifgd, adiz waAfas 2= F are aay
f&r, w7 & qiT A Afaw &7, o
¥ wYE fraweee edfen 7 2Y

wtr Algd ¥ s g ¢ fe gwm
afY, ag @gi A o) fafe gl av ik
fagr® v aywr &3 fF fedt @ g
5§ qifgritz ®1 feqiea agt fEar dam)
gt T FY grF7 fo adr ar gaEd €,
&Y AIFIT F47 A6a £, 37 F1 Ay fzar
araar o gf AnT F}E Agf gAr @%ar ar
foz aY garer 97w 9 &

FTAGE F g ¥ WUAT I
TRTET FTAT § |

SHRI SURENDRANATH DWIVEDY :
(Kendrapara) : 1 shall confine myself
to the subject without going into the
question of dissolution, whether the Govern-
ment has power, whether the President has
power to dissolve Parliament.

After the statement of the Minister here
on this question. I do not think doubts in
the minds of the people have been removed,
The statement is, 1 would say, rather an
eye-wash, it wants to conceal more than
to reveal real facts. Two or three pertinent
questions arisc out of it which I will now
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place before you and want the Minister to
reply.

It is all right to say that the Election
Commission has the power of conducting
and supervising the elections. It is a
statutory body with stalutory powers under
the Constitution. Mobody is going to dis-
pute that. But 1 want to know whether
the Election Commission has the inherent
power to fix dates for elections. That it
does only after consulting the State Govern-
ments or the Central Government.

Mark the date when the Election Com-
mission suddenly became aware that it
must overhaul its machinery in such a way
that elections can be conducted as expedi-
tiously as possible if it is called upon to
undertake that responsibility. That was in
the first week of MNovember when the split
in the Congress Party came to a crisis.
When it was known that the Congress Party
was splitting that Government was losing
its majorty, it might resign, it was threatening
fresh clections in order to get supporters,
than to strengthen that propaganda the
Election Commission was a hanily weapon
to play to the tune of the prime Minister's
political desires. That is what has happzned
1 could have understood if after the
Presidential election the Election Commission
had thought that there was piobability of
instability in political life and anticipating
it decided 1o prepare itself, but that was
not so.

The timing and date are very important.
It is all right for the Law Minister as a
constitutional lawyer to tell us that this is
not the Government’s business, that this is
the business of the Election Commission
and be can do nothing about it. But the
revision of electoral rolls is a continuing
process, this is nothing new. So, why this
hallabaloo, why this demonstration, why
this conference of the Chief Electoral
Officers to see that within so many days
everything was completed, engaging five
lakhs of people ? What was the necessity ?
What was done in the previous vear ?

Again, 1 would like you to mark the
date. The Election Commission says that
by the 15th January the revision of electoral
rolls would be completed and within 35 days
from 15th Jaouary they will be able to
complete the election processes, We will
be adjourning this month and meeting again
in February for the Budget Session, I do
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not know whether there is some coincidence
here. Why this date of 15th Jaouary ? It
is a significant date. So, it is not so
innocent as he says. It may be that there
is mo formal communication, but it seems
there must have been some telepathic
communication between the two so that the
Election Commission could understand
“Oh, there is such a situation.”

Then, Sir, it will be a bad day for this
country if the Election Commission comes
for critivism of this nature. In spite of the
fact that there were several irregularities at

the time of the eclections, there was
administrative  interference,  Gowvernment
inferference, nowhere was the Election

Commission accused of partisan spirit. So,
it will be a bad day for this country if the
Election Commission is made a puppet in
the hands of the executive, Why I say this
is because of this 1 make a charge, and
let the Government repudiate it if they
can. The postponement of the by elections
further streogthens my charg., because I
know it for a fact that once the by-elections
were postponed when there was an
emergency. It was not the Election Com-
mission but the Government who did it.
All the Opposition leaders were called to
a conference with the Election Commission
and the Government to decide whether in
that emergency we could postpone the by-

elections or we could have them, But here
nothing was done. I charge this Govern-
ment : these by-elections have ben

postponed only because the Election Com-
mission is faced with the difficulty as to
whom to give the symbols : the Congress
opposition or the ruling Congress party.
(Interruption) Because of the difficulties
that are faced by the ruling Congress party,
in order to put forward the claim that it
will got the symbol and because the other
party is opposiog it and they are not
entitled to get it, the Election Commission
wants to postpone the by-elections till that
day when the session of the Congress is
over, when the party will claim that so
many delegates were in a majority on this
side or that side aod they will go and
give representation to the Election Com-
msision, and then the Election Commission
will decide on the symbol and then the
by-elections will be taken up. Otherwise,
there was no ground whatsocver for
posiponing the by-clections. What is the
emergency ? What in this ? The symbol
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of bulls can be given to this side or that
side. We do not mind., After all, the
postpopement of the by-election further
corroborates my point that the Eleclion
Commission, with the concurrence of the
Government, had an evil design ; olherwise,
it cannot deprive a section of the population
from being rcpresented in the legislatures.
It had been announced ; the people were
prepared and the candidates were put up
What was the emergency for the revision
of the rolls, and how many more are you
going to add ? In this country, we are
prepared every month, to face an election
either in the States or at the Centre. 1 do
not know how long will this Government
exist here. Even if it exists, in view of the
shape of things that is coming up, 1 do
not know what will be the stability of any
other governmert which may come. In
such a situation. we may face an election
at any time. Therefore, to say that unless
the rolls are revised, we will not have the
elections, means that there will be no
elections ; the elections will be held only
according to the suitability and convenience
of the ruling party. This will be a danger-
ous precedent and the Election Commission,
willy-nilly or deliverately. has fallen a prey
to this machination and it is accused of
political motives behind it.

MNow, one thing has not been clarified.
The hon. Member has put certain categori-
cal questions, It has not been clarified even
now. I would like the Minister to reply
to it, that in no case they are thinking of
a dissolution, Of course, we are not going
to permit the dissolution. We shall fight
it tooth and nail. Let us see. Because
the electorate has elected the representatives
for a full term of five years ; there might
have been a split in the Congress party ;
that does not mean that the electorate has
changed. It is an internal quarrel, There-
fore, there is po question of dissolution.
But I want to know specifically whether at
any time, at any place, at any conference,
any hint was thrown or anything was
said, in order to justify or create a feeling
in the administration as also in the Election
Commission that probably they may have
to face a mid-term eclection in the near
future and for that, the entire machinery
must. get ready.

Secondly, you were in the Chair, Sir,
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yesterday and we saw how the Law Ministel
wanted to put through that subtle amend-
ment He asserted that it was constitutional,
but when his design was exposed and he
had no defence, he had to withdraw it. But
we feel thére was a sinister design behind it.
After all, after the Constitution Amendment
Bill is passed, it his to be ratified by 50 per
cent of the State legislatures. If it is not
ratified before 25th January, 1970 and if it is
done beyond that date, then the Law
Minister could have come before the House
and said, it should be given retrospective
effect. But he was not prepared for that. He
was doing it purposelv. That gives a feeling
to pcople all over the country that secretly
they are preparing for a mid-term election,
however, much they may deny it publicly.

The Election Commission has so far
behaved as an impartial organisation and
earned a reputation by conducting four
general elections in a free and fair manner.
It is for the Government now 1o behave in a
manner in which the respect and reputation
of the Election Commission remains
intact.

SHRI K. NARAYAN RAO (Bobbili) :
Sir, so for this issue was merely an academic
one, but now it has assumed a sense of ur-
gency. This debate was initiated by Dr.
Rajendra Prasad when he inaugurated the
Indian Law Institute and jt still contioues.
Regarding the question whether the advice
given by the Prime Minister is binding on
the President or not, everybody has to admit
that there are certain areas where the Presi-
dent can exercise his discretionary powers.
This has been conceded by everybody. But
what are these areas and to what extent can
the President exercise his discretionary
powers and under what conditions 7 On 1his
there is a difference of opinion.  Arguments
can be advanced for and against it. 'We have
had no precedent till now and there has been
no trisl of strength. In this context, by nnd
large, we have to rely on the British con-
ventions. There again, we cannot adopt
every convention created in Britain because
the conditions in India and in Britain are
totally different.

Under the Constitution, there are 3
functionaries which have a distinct inter-
pretation—Parliament, Government and the
President. We are asking the Law Minister-
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to commit the Prime Minister that she will
not ask for dissolution, I do not think any-
body can come into this particular situation.
Everybody has to accept the position that
even under the British constitution, it is the
prerogative of the Prime Minister to ask for
dissolution To what extent the President is
bound to abide by it is still a moot point.
We have a President and he is entitled to
have his own mterpretation.  After he takes
a decision, Parliament will have to decide
whether the President’s decision is right or
the Prime Minister's decision is right, Until
then, it is academic.

Mr. Dwivedy was exercised about the
amendment yesterday regarding the date.
It was sought to be made only for avoiding
any overlapping or gap. As it is, this re-
servation will end on 25th January, 1970.
To avoid any gap or overlapping, this
amendment was sought to be moved. [ do
not know how he got the idea that this
amendment of the Constitution should be
ratified by half the rumber of State legis-
latures.  According to article 368, I do not
think such ratification is requited for the
Constitution Amendment Bill we passed
yesterday.

SHRI N. K. SOMANI (Nagaur) : Sir, a
number of speculative reports have been, I
think out of design.  Ewer since that fateful
Presidential Election most of these rumours
have be'n installed in public minds through
newspapers and through whispering com-
paigns and it becomes abundantly clear that
the mind and heart of ruling party and
the Prime Minister is not at all clean.

I would cite two or three instances of
the areas of undue influgnce. To begin with,
we had the historic stray thoughts dictated
by the Prime Minister at Bangalore, when
she made a sweeping allegition against the
entire battery of businessmen and indus-
trialists and said that she is aware of the
machipations of the business world. that
she has documentarv evidenze about the
manner in which black money is circulating
in our system, etc. This is one way in which
she could certainly intimidate the gullible
section of businessmen and industrialists. [
would turn back and ask “If you have
evidence of the machinations and misdeeds
of certain businessmen, what right have you
to sit upon these files instead of giving them
to the CBI for investigation 7"
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The second area of influence was when
she chose to attack the burcaucrats of the
country, who she said, are the greatest
stumbling block. These people are not cer-
tainly committed to her shade of thinking
and her enthusiasm for the so-called
socialism. Either we live in a democratic
society or she wants to transform it into
a totalitarian society.

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS

(SHRI GOVINDA MENON): What has
this to do with revision of electoral
rolls ?

SHRI N. K. SOMANI: I am just

narrating the instruments of intimidation
and blackmail.

The third area of influence is regarding
her own politicians whom she wants to keep
on the leash, because she finds it useful, by
this kind of threat of dissolution of the
highest elected body of the country. Reports
have been in circulation that there may be a
mid-term election. On the other hand.
patronage—to her own party people and yes-
men is being distributed with both hands,
I am sure most of us have heard that ahso-
lute power corrupts absolutely. I would like
to add, imminent loss of power corrupts
infinitely morz. It is the imminent loss of
power, which has compelled her to shed
all kinds of moral and legal compunctions.

I am advised that the Home Ministry
is indulging in an exercise of an academic
nature whereby they will give an instrument
to this Government, namely, in the event of
a dissolution of this House, some kind of a
care-taker Government would be installed.

They are also trying to find a lacuna or
a loophole, just because the Constitution of
our country is silent, so that in this event
some kind of a votz-on-account will be given
under the emergency powers by the Presi-
dent and the administration of this country
can be conducted.

Sir, I do not normally use strong words
but in this particular case I would like to
say that the conduct of the Chief Election
Commissioner has been  reprehensible
when he says that he is aware of his consti-
tutional responsibility and when he boasts of
his preparedness that in 35 davs from a
particular date he is ready to go to the polls
and to arrange the entire mechanism of the
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Generai Election. 1can say only that the
Chief Election Commissioner, like the
judiciary, should not only be discreet but
should be like Caesar’s wife. 1 would like
you to imagine for just ome minute if the
Chief Justice of the Supreme Court were to
get up today and say to this Parliament or
to somebody having a bright idea that just
as you remove the property rights from the
Fundamental Rights Chapter or Shri Nath
Pai's Bill is given a passage, he is ready in
174 days to adjudicate on that particular
matter. These things are not said. We ex-
pect them to be ready. But the timing of the
statement of the Chief Election Commis-
sioner and his conduct are something about
which more can be said.

1 would, therefore, urge that the Presi-
dent of India, in the ioterest of political
stability, morality and upholding the dignity
of this House, and not being led to succumb
to the machinations of the truncated ruling
party, should unequivocally declare now
publicly, just as he has done in a private
interview with a PSP leader, that he is not
a rubber stamp and that he would refer this
view to the Supreme Court.

SHRI SONAVANE (Pandharpur) : Sir,
can the hon. Member cast aspersions on the
integrity of the President of India when he
alleges that he cannot be a rubber stamp ?
It is objectionable and should not go on
record ..(Inrerruption.)

SHRI N, K. SOMANI: I am quoting
from a public document which bas been
printed.

Let the President unequivocally declare
about his intentions and rights and. if neces-
sary, refer it to the Supreme Court.  As far
as my own party is concerned, we do not
have to take the cue from the padli Con-
gress President, Shri Subramaniam, who said
the other day that they ars prepared to face
the polls. If they are, the rest of us also are.
Therefore, I will only hope and pray that
when an event like this comes, when the
Prime Minister thinks it correct in her mind
10 ask for dissolution of the House, the
President of this country would given an
opportuni y for an alternative democratic
government being formed.

DR RAM SUBHAG SINGH (Baxar) :
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Sir, I am glad that this motion has been
introduced by Shri Kanwar Lal Gupta and
Shri Dwivedy. They have made a very
forceful speech in regard to the heinous
activities of the Government. It is a dis-
graceful that this Governm:nt has created
this vicious atmosphere. But the Govern-
ment is incapable of getting it done.

We would welcome the dissolution of
Parliament simply because of the fact that
this Government, which is in utter minority,
will be eliminated by the dissolution of
Parliament,

I support Shri Somani's poiot that this
Government should not be allowed to conti-
nue as a carctaker government because it
has not got any standard and majority. You
would have noticed that yesterday a wrong
amendment was introduced and was hurriedly
withdrawn. Similarly, you can take a census
of the advice, legal advice more particularly,
given by the Government. All that has gooe
wrong and has gone against the interest of
the country. You can analyse that.

The name of the President was intro-
duced in the discussion. 1 do not want to
say anything which might be derogatory to
that high dignitary, But the President must
stick to what has appeared in all the
national papers that he should nat rubber-
stamp all the advice that might be tendered
by this minority government because it has
not got any legal standiog now. The
Government was formed on the basis of
the majority that the leader of the then
Congress Parliamentary Party commanded.

Now they have no majority in the House
and this Government somehow or other
are trying to stick to power. It can continue
for some time because it has got allies.
But, as was mentioned by Mr. Kanwar Lal
Gupta, they are npot in a position to
introduce any legislative measure into the
House which they themselves wanted to
introduce previously.

Similarly, there is a difference between
the UK Parliament and this Parliament, the
power of the Crown and the power of the
President and " that can be gone into not by
the Law Ministry or by this Government,
but that can be gone into by real experts on
law and they can give advice or it can be
referred to the Supreme Court and the
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Supreme Court can give advice as to what
should be done.

The dissolution of Parliament can be
had only on the recommendation of the
Parliament because as this Government has
lost 1ts majority and is a minority Govern-
ment, it cannot say that this is the opinion
of the Government and ask the President to
dissolve ‘he Parliament. What is the
Government to day ? Who are there in the
Government 7 They are all people who dare
not say anything against the wishes of the
Prime Minister. Therefore, the advice of
such a Government should not be given any
importance.

Regarding holding of meetings by the
Prime Minister, the Prime Minister holds
meetings during elections.

SHRI S. KANDAPPAN (Mettur) : He
should not say anithing about Cabinet
secrets.

DR. RAM SUBHAG SINGH : Where
is the secret now 7

You are the latest ally. How far will
this alliance last—I do not know. They
should not make use of the power of the
Prime Minister nor the Exchequer should
be misutiliseed by the Prime Minister
because wherever she goes even during
election times, on Governoment account
meetings are arranged because all the
arrangements are made on behalf of the
Government. The entire, huge, paraphernalia
is managed by the Government. That is a
thing which must be eliminated during
elections because for one meeting of the
Prime Minister, even the simple arrangement
costs about Rs, 65,000. That is a thing
which must not be thrown on the public
exchequer, It must be borne by the Party
which contests the elections,

So I would like that the President must
put a curb on the Prime Minister's activities
during elcction time or Parliameat should
put a curb that no Minister, more parti-
cularly the Prime Minister, should have
the freedom to use or misuse the public
money.

Therefore, one is that there should not
be any misuse and there should nol be any
caretaker Government because we see what
the Gowvernment is. It should not be
allowed to continue as a caretaker Govern-
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ment, As I said in the beginning, if the
Parliament is dissolved...

SHRI AMRIT NAHATA (Barmer) : Do'
You want dissolution of Parliament ?

DR. RAM SUBHAG SINGH : Yes, I
want. Dissolve the Parliament to-day. Let
us face the elections.

SHRI S. M. BANERJEE : Mr. Deputy
Speaker, Sir, you adjourn the House.

DR. RAM SUBHAG SINGH : Adjourn
the House and dissolve it. This Government
is a minority Government, It should not
be allowed to exist even for a moment.

SHRI R.D. BHANDARE (Bombay
Central) : Having heard the speeches of the
Opposition it appears to me that the
Opposition suffers from a split personality.
(Interruptiuns). Some of the members of the
Opposition seem to be haunted by the
spectre of mid-term elections. That is one
side of the Opposition. The other side is
of the Congress (Opposition) which is very
much anxious to have the mid term election
because they would like the House to be
dissolved as, according to them, thisisa
minority Government,

SHRI RANGA
(Interruptions)

(Srikakulam) : It is.

SHRI N. K. SOMANI : Did you count
the heads ?

SHRI AMRIT NAHATA § Why dont's
you bring a motion of no-confidence ?

SHRI R. D. BHANDARE : It is very
easy to be in power. But, under Parliamen-
tary democrary, it is much more difficult to
play the role of opposition. My friends have
not learnt to play the role of the opposition.

DR. RAM SUBHAG SINGH : That is
left to you.

SHRI R. D. BHANDARE : Sir, dissolu-
tion is mot a wishful thinking, There is a
provision under the Constitution, as to when
dissolution can take place. We have accepted
Parliamentary Democracy, and, Parliamentary
Democracy presupposes the existence of
political parties. There are number of
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eventualities. There may be two-party
system ; there may be multi-party system,
whether we like it or not. In our country
we have got the multi-party system. And,
therefore, under the multi-party system, we
have a party in power which is the largest
single majority in this House.

DR. RAM SUBHAG SINGH : Where
there is majority.

SHRI R. D. BHANDARE : Now you
are not in power, Kindly learn to have
patience. Kindly give me a patient hearing.

SHRI SURENDRANATH DWIVEDY :
As a constitutional expert, I would like to
know from Mr. Bhandare whether the
present leader of the lergest single party was
called upon to from the Ministry as the
leader of the largest single party or of the
majority party leader ?

SHRI R. D. BHANDARE : As 1 was
explaining, Sir.  the working and t!m
functioning of the party system is like this.
It so happended that some of the individuals
from the largest party which had formed the
Government had gone over to the other side
but the Governmznt continued to be in office
and there was no necessity and there was
no exigency and there was mo occasion to

elect another new leader to from the
Government.  That is the copstitutional
position.

Therefore. dissolution is not a wishful
thinking :nd this subject of mid-term

election as a factor should not hgl.]nt the
minds of the Members of the Opposmag, as
it has haprened in the casc of Mr. Dwivedy
and Mr. Kanwar Lal Gupta As for as
Dr. Ram Subhag Singh ji is concerned, he
is the Leader of the Opposition and 1 hope
and pray that he will follow the consti-
tutional provisions.

So far as the Election Commiss‘wnc.l_' is
concerned, he is in charge of the electl'olgs
and preparation of electoral rolls and :t_ls
one of the duties of the Election Commis-
sioper to revise the electoral rolls _fmm
year lo vear. And then you _ca]:-nm sm-lp_ly
challenge the Election Commissioner’s duties
functions, beause. he s of the status and
position of the Supreme Court Judge. If
be has lost your coofidence, you have got
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the methods and the procedure by which
you can challenge him. Instead of doing
that, there is no use casting aspersions on
him, because, we have got to follow these
constitutional provisions.

Therefore, 1 am trying to emphasise
this point on the minds of the Opposition
Members that if at all they want to play
the role of the opposition, they must func-
tion within the framework of the constitu-
tion. They cannot accept one part of the
constitution and reject the other part of the
constitution. My prayer and my advice ‘o

them would be to follow the Constitution,
as It is.

DR. RAM SUBHAG SINGH : It is

wrong advice.

SHRI R. D. BHANDARE : We have
to follow the constitutional provisions. If
you want to seek the dissolution of Parlia-
ment, it could be done according to the
provisions of the Constitution. If you
want to challenge the Election Commissioner,
you have to do it according to the constitu-
tional provisions. Therefore, I would like
to say, do respect the constitution.

So my advice to them is : let the mid-
term elections not haunt miods of the
Opposition.

SHRI S. KANDAPPAN (Mettur)
Shri Bhandare was trying to convioce us
that the Election Commission has got the
power and has

acied on its own
It is true that jt has the power.
But it is very difficult for us to be-

lieve, or for that matter, for our country-
men to believe, that it has acted in the
normal course ; this is because of the speed
with which it has proceeded and the dead-
line which it has for itself fixed. Normally
when electoral rolls are publ‘shed, the time-
limit for objections which are called for is
30 days, but pow I understand that in this
case it bas been reduced to 15 days. So
this urgency goes to prove that there is
some kind of emergency in its roll work.
So let us not try to hide obvious facts. Let
us not try to wish away facts.

It is very well for Government to argue
that they have a feeling that there might
be dissolution of Parliament in spite of
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themselves ; so they have taken up this job,

so that they are not taken unawares. [ can
understand that kind of argument

AN HON. MEMBER : Honest argu-
ment.

SHRI §. KANDAPPAN : Yes, because
I do feel it is quite possible that it may
happen. Nobody in this country can now
definitely say, whether he be from the Op-
position or from the Congress Party, that
there is not going to be a dissolution of
Parliament or there is not going to be a
mid-term poll, Ts the Government Party in
a position to say that they will definitely
manouvre a majority in such a poll? I
doubt. Or is Dr. Ram Subhag Singh in a
position to tell us that he can manouvre a
majority ? [ doubt. We are all very pain-
fully aware of the process that is taking
place in our Parliament.

SHRI R. D. BHANDARE :
ing is very bad.

Manouvr-

SHRI S. KANDAPPAN : It is all right.
We are painfully aware of the process
happening now.

We have been indulging in glib talk. We
are adding to more and more parties. When
people from the DMK and others of our
thinking pleaded for more autonomy to
States, one arguement advanced against it
was ‘see the fissiparous tendencies in the
country ; see the splinter groups that are
fighting agaiost each other’, But now I
predict that the same thing is going to hap-
pen at the Centre in this Paliament.

SHRI RANGA : It is happeninz already.

SHRI S. KANDAPPAN : Yes, After
mid-term poll, T envisage the position will
be worse. The number of the ruling Cong-
ress is going to be reduced. At the most
they may be able to secure 150 seats.
Similarly the other group, the Cong-O,
may get a lesser number of seats than it
has today. The ruling Party may at the
most get, as [ said, 150...

SHRI N.K. SOMANI : Optimistic.
SHRI S. KANDAPPAN : Very optimis-

tic rather.
So the same thing about which we
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were so much worried in the States, which
we wanted to check, is. T am afraid going
1o repeat itself in Parliament. This is the
painful situation in which we are placed.
Today the situation is fluid. Actually there
isalot of loose talk. Sometimes when I
see the morning papers, I am astounded at
the things said about the DMK of which we
par.y members are not aware. | do not
know how such reports appear about a party
when the party members thenselves do not
know about it.  This is the kind of wishful
thinking put out by interested parties in
news items. Probably this is to prompt us,
the members to a think on those lines.

We are going to be trapped either on
the right or on the left. But my point is
that it is not only the ruling party but it is
also the Opposition which has a serious
responsibility in this matter. We should
ponder over what we are going to do. I
accuse all the all-India parties. They were
totally unprepared. Not only that, their
actions bave demoralised the people and
we are not able to mobilise public opinion
on that, We have not succeded. When we
talk to the rank and file of our party in
Tamil Nadu even the intelligent people tell
us that there is no use talking about coali-
tion or entering into some kind of arrage-
ment with the opposition parties because
they find that even among the all-India
parties with similar economic and political
ideas this has not succeded. Probably,
there are many reasons for that. So, this
is the time for us to see whether we can
effect a polarisation, whether we can do
something concrete. whether we can project
an alternative form of opposition in the
minds of the people as against the Congress,
These are all moot points to be considered,
the problems which we are going to face in
the course of the next few months,

I do not think it is very material for us
to argue at this stage whether the Govern-
ment will be allowed to run as a care-taker
Government, whether the President will
become a stooge of the Prime Minister or
succumb to her. [ do not think these are
quite relevant now. So far as 1 know, there
are two or three opinions on the constitu-
tional position as to whether the President
can act on his own. Some say that the
Constitution is very silent on that. People
like Shri Bhandare say that the Constitution
contains a provision. Pecple on this side
will probably ceny it. These are all things
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which to my mind are not quite relevant.
What is relevant is for us to seriously
consider the fate of this country. When
there was a rift in the Congress Party and
the D. M. K. met on the even of this
session, actually this was the sole considera-
tion that we liad in supporting this Govern-
ment. Even today tbat is one of the major
considerations for us because once we oust
the Government, what is the alternative,
what is going to be the fate of this
country ?

I am not very much carried away by
the argument that this is a minority Govern-
ment. Even when Dr. Ram Subhag Singh
wa: there, it was a minority Government.
Take the total poll of 1967,

DR. RAM SUBHAG SINGH : There
you are right.

SHRI S. KANDAPPAN : So, if you
consider the poll, the Govenment that is
in power in Delhi does not represent the
majority of the people of this great country.
Today, it is in a much smaller minority than
before. These are all things about which
we need not gquarrel, but the real problem
that we hdave to consider today is that we
are definitely going to face a political a
crisis in this country and I only wish that
the senior leaders on all sides will put their
heads together and try to see that we do
pot run into trouble in Delhi because that
means the entire country, all the States, will
suffer. When there is something in a State
then there is the Governor to take over, but
if something happens in Delhi I do not
know what will happen to this country.
This is the only serious problem which we
should consider, mot accusing each other,
sayiog that the Prime Minister went and met
Shri Karunanidhi or Shri V. P. Naik. That
kind of argument is not going to help, does
pot lead us anywhere. This is the only
eppeal 1 would like to make to Rangsji and
other leaders.

MR. DEPUTY SPEAKER : We have
got half an hour more. Out of that the
Minister will take sometime. So, if the
hop. Members on the Government side
agree, we ca finish the list of the opposition.

SHRI S. M. BANERJEE (Kanpur): I
heard with rapt atiention the speeches of
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the leaders of the Syndicate, Swatantra and
Jan Sangh. When [ was hearing Ram
Subhag Siogh, one of our oldest colleagues—
Anterruption'—1 think 1 have scratched
their sensitive part. ‘farerruption. Dr,
Ram Subhag Singh was saying how the
Government machinery is used for election
purposes by the Prime Minister. It remind-
ed me of the election of the late Dr. Zakir
Husain. When Dr. Ram Subhag Singh was
the Minister of Parliamentary Affairs, and
they used the governmental machinery for
that purpose—

18.00 hrs.

DR. RAM SUBHAG SINGH : Absolu-
tely wrong.

SHRI S. M. BANERIJEE: A Calling
Attention motion and short notice questions
were tabled. Anyhow, I welcome the state-
ment after that. After all, a senior has to
confess his old sins after coming back from
the Government. ‘Interruption] 1 welcome
the bold confession of the sinners. But let
me make our position very clear here. We
do not approve the various statements issued
by the Chief Election Commissioner. He
has created a scare in the country. Though
1 do not criticise him, I submit that he
should in future not make such statements
which can create confusion and scare in the
country. But as far as the dissolution of
Parliament and the elections are concerned,
I, on bebalf of my party, declare here and
now that we are prepared to face any elec-
tion even in Delhi, because our slogan is
this : we do not thrive on party bickerings.
We do mnot thrive on the mercy of the
monopolists. We have the slogan : we have
nothing to lose but all our chains and the
world to win. That is the slogan on which
we thrive. If the election comes, we will
see ; and let us see who wins, whether it is
the Syndicate or the Indricate, But we
would like to make it clear, whether they
join together or they have separated, the
CPI with its manifesto will fight. We sup-
ported certain actions of the Indira Gandhi
Government only because she took a step to
nationalise the major commercial banks, and
we thought that it was a step in the right
direction. But our support is conditional.
(Imserruption);
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SHRI KANWAR LAL GUPTA : No.

SHRI YOGENDRA SHARMA : Has he
become the spokesman of CPI ? Since when

did the Jan Sangh abdicate its rights 7
(Interruption)
MR. DEPUTY-SPEAKER : Let him

have his say,

| $AT AN A : qIT HF H A5
& ot wfg? fx ga® Sm nAd 2

ot arier wwl : 4 F1 wza gAEr
sgmRr g 1 sgfe & |t ®) J7 N 6
qaud 7

Siwgr AW g  Jg d A § oA
Fzafeqadadi g

st @ dfe @Al . Wgr A% Fa A
ar7 &, wtad ag # fr s799 fagar a1
39 & fagsa 57w N F] 37 F 970
arar & oYy S fee gat g'dtafr &

I never interrupted him. So, Sir, there is
no question of our going into their pockets,
They may start a new onslaught against us
but the communist hunting has always result-
ed in suicides. That is the history of
reactionary forces of this country. Let me
say that we do not support such a statement.
But the Prime Mibister should not advise ;
how can she advise ? It is the Council of
Ministers which can advise the President,
I am surprised that the President has been
described as a rubber-stamp. There was the
election of the President. You were all
parties to the election. There were tall
talks, but they could not bring in Mr.
Sanjeeva Reddy, who has lost mi.erably.
And today, Mr. Giri is the President of this
country, the highest office in the land, which
is being called & rubber-stamp. That is
the conception of parliamientary democracy
in our country in the minds of people.
(Interruption 1 can pever satisfy Shri Sheo
Narain because he was never given a post
in Government, though be is now the Chief
‘Whip of the Congress party in opposition,
If this Government is in a minority,
what is their fear 7 If the Parliament is
dissolved, the people will take every party
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to tusk and eclect oaly those whom they
like.

The stand of our party is very clear.
We want parliamentary democracy Lo thrive,
not as taclics but as a belicf.

SHRI KANWAR LAL GUPTA : What
about Czechoslovakia ?

SHRI 5. M. BANERJEE . @i he comes
with me to Czechoslovakia, 1 will show him
that the private sector does not exist there

even today. They have been mercilessly
rooted out. If a Jan Saoghi is found
in  Czechoslovakia, he will also be
nationalised.

If the Parliament is dissolved today, we
shall mot be sorry. Whether it is Indiraji or
Morarji, we have fought both. We have
faced bullet= and taxes from Morarji and
sometimes Indiraji also has fought us. The
CPI will fight the election with its own
election manifesto. (Jarerruptions.) You
have shkaen hand with the Syndicate, but we
will not do that We have always remained
with the left and we shall always remain
with the left, because left is the safer side.
Even the traffic police say, keep to the
left !

sit fra avg w1 (AgEt) o saream
Aflem, 19 AgTaT F) A AT 4 IW
fawa qv ot wifan wrema Aifea s
ar, faad ¥z am W ar g@F g
qr az w=1i gt 79 &1 98 feg s o+
f&2 m@ 2, weft wEEq ¥ gaFr A9
adl faar W17 34 fagg & qurd o =6y
FY 1 58 70 328 a4} 1 # fve Az
qrEar g

THFA ST ¥ ooy avas) ¥ A
T 5 OF AGEF G0 Gar fzar 8 9q fag
gt uam F F20 fF gHeT AT 81
AT § 3d4EE AT F fafqaq mifz a1
F10 ENT b A fRar o g @&
ag wAAT WEA § 5 TS few &
Afaaa &1 MNIT 601 N¥F 377 2, 37
w1 & WK fearz 7 frar gy arfga
wWAE R g g arw § aqy gl
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[# fara w77 W)
fa.a1 a1 g oY gfF sdama dma A
7z sm ad fear & wfeg saw
diaares 537 & fag o1 9w fEwrs
tama 33 & 9o Far sgaear g1

Faz Y A wgar g & 9w
dae A9 A qg i gE fEar @
Far A AIFTT A 9T LN, IAY AR
ag1 &Y | THAWA SHET A T ¥ T
gorg A g AR I} A 39 AR
7 gidw faar &, =g 78 TSRO @,
warAY g1 ar ugfenr & g1 g E
THFTT FHIGA T S FIE A F4E d¥a
fear 2, #4ifs sg+1 22 ¥ fs amaz &Y
Fifrrga * gfaare 4 adteq I gamv
T 9¢ 5T Y fag ag g # §@rd
FUE 2 I g et Awmr fE Y
fag-zt edaea & fog qarc § | =t il
¥ Far 2, 4 7 Afan g gw aT wiEw
o gefracE g fa” & Y gad
fararg #7a1 1 TIT Y T A N
ar Ael ¢ |

#fag st s arearg & g
R AT g, FA AT I G, WAy F
Y ar s o Y, Tams Fdwa fogdy
oy AW § gEaA ¥ gEE & g
¥ #Y7-%19 ¥ 77 of@dad & @ o1 W
g, arfs g faerw s & &, gfaa 7
gl wr @At a9 A & T,
Gy ¥ A @7 wefog § gEedn wif &
art ¥ da fazfas 7 g 1 ¥97 £w Haa §
Haga sdeT & NE gwa T §, arfe
gma ¥wfes ana g ?wa av ¥
¥ gatadfadt &, ax aw v o1 fafafze
3 g gg Ar4 FT FFAT A | g QY-
ferat 3ave fes &, Sfe7  wwmfaset
a1 fos Agf § 1 awaw fagmi & =g
a7t & 1 afem 6T @ @y wifew
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g7l wifgn fd gamEl  # dey faefas,
Tree Sfaefaw 7 2Y, afdi gra wgA
9&i &1 gEIAIT 7 frar s, aEe a19-
sA"y ara @z gr fagwr =ifz gAmEl
# wez g1 a7 a0F 7 HOAT AF 1 14
IFIT g AT 9T A% quE § fwqo
FIgA 7 F1E FAEgT I\ AGE g A
agf ? @it ag AEa wod 97 g9 WA
aui 5 w9 au wfga gz & qar
Y TR0 2 A1 AT HIT 7 98 6% @1 &
2 fw fafedez & fot 1€ a1asha 97 ad)
FU ¥ a3 § Sraar 9rgAn § s9ifs gam
a1 AEY FI@ A7 UF FgrAd & gH [
% 2 % 32 fafede & @9 fee asamq
F70 IAEF qrg Fre arAma w3 &
fasgs are & max famw & 5 ag @eq
wrAgi g A A wgr 2, .z & ;¥ F
qIq FE GTE 1 g Wa A AW
71 2, #ffw oo@ @ Ew &
faq a: fafedz & mrg fex g
FIM  IAW "SagA FA 1 a1 gER
garfeas awd & arzar § fF fafede &
|19 Ag EAET FL4 a1 T4 ?

SHRI M. N. REDDY (Nizamabad) : 1
would mot go ioto the gemeral issues, but
shall confine myself to the statement made
by the minister and the statement of the
Chief Election Commissioner My plea is,
the minister's statement on 19th November
amounts to a misrepresentation. Whether
it is deliberate or not, I do not want to
attribute any motives, but I shall show how
it is not well-founded.

Our Constitution has given a very high
position to the Chicef Election Commissioner,
on part with a Supreme Court Judge, who
can only be removed by impeachment. After
the recent enactment, a motion for impeach-
ment requires the support of a hundred
members of Parliament. When he is given
such a high recognition, it is but fair that he
should behave just as Supreme Court Judges,
behave in their day-to-day functioning. He
had no business to make public statements
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in the manner he did, not once but several
times. I can understand a press note being
issued of the proceedings of any meeting in
which he has participated along with political
parties or Chief Electoral Officers. He
should safeguard the position given to him
by the Constitution.  After the split in the
Congress. it is very easy to collect signatures
of 100 members and bring a motion.  Apart
from the personal aspect, the institution of
the office of the Chief Election Commissioner
will come into disrepute  People will lose
faith in it. Therefore, the Government here
should be more interested in upholding the
conventions, the impartiality and indepen-
dence of the office, rather than support a
particular person out of expedicncy  When
we are developing conventions, expediency
should not be thought of.

The minister said it was a routine matter.
Perhaps he was not fully informed The
revision in an intensive manner was announc-
ed on 15th November, soon after the CPP
meeting leading to the split on 13th Novem-
ber and as a sequel to thar. By-elections for
3 Parliamentary Seats and 15 Assembly seats
were postponed on 18th November  There
was no emergency. The only plea was, since
revision is contemplated, more pumber of
voters will be entitled to vote. If that was
the consideration, he has not acted judicially.
Such by-elections were conducted in between
during the last four general elections. No
by-election waited for the result of a
revision.

You and the Law Minister will agree
with me that any revision of the electoral
rolls takes place on an appointed date. What
is the qualifying date ? Under Section 14 of
the Representation of the People Act, 1950,
the qualifying date is the 1st January, of a
_ear. I could understand it as a routine
business if the revision was announced after
the 1st January, 1970. But you are making
a revision by the 15th December ; that is,
the provisional list will be annoupced taking
the age of voters on Ist January, 1969, On
the 15th Jaovary, 19°0 how many more
voters will be excluded who have heen given
a right under the Constitution to vote ? So,
this is not a routine thing.

Under rule 21(2) (b), to which the Law
Minister referred in his statement, the
revision contemplated every year is a normal
revision, That is known as summary révision.
But since 1952 there never was an occagion
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when there was an intensive revision like
this.

Under rule 12 of the Electoral Regis-
tration Rules the period for lodging claims
and objections is given and the Election
Commission has no business to reduce this
period It says :

“Every claim for the inclusion of a
name in the roll and evc-y ubjection to
an entry there shall be lodged within
a period of thirty days from the date of

Electlons (Bis.)

publication of the roll in draft under
rule 10."
The Election Commission is given the

power under the proviso to extend the
period but not to reduce it.

The Law Minister has to explain to this
House as to what is the urgency or the
emergency. It was not a routine matter. Tt
was contemplated with the connivance of
the Government and the Law Minister has
misled the House The reduction 'oflthe
period amounts to something extraordinary
and which is against the rules framed and
approved by Parllament. )

I could understand itif the announce-
ment on the 15th November said that
revision would start from the 20th November,
But you announce it on the 15th November
saying that the revision is; siarting from
the same day and also reducing the
period from 30 days to 15 days. You are
taking a chance with the valuable right of
adult sufferage of the people. How many
people would be left out ? Nobody anti-
cipitated this ; you have reduced the period
and taken a chance  You bave trespassed
on the fundamental right of the people who
have attained the age of suffrance, 21 years,
and have deprived them of their right.

I will put three questions to the Law
Minister. He thould not be guided by
expediency or party purposes.  Whatever
motives may have been attributed to him,
being a legal luminary himself, he should try
to maintain the conventions and standards
expected of the Chief Election Commissioner,
Secondly, when such & hurry was shown, no
notices were issued and a large pumber of
voters all over the country were deprived of
their basic, fundamental and constitutional
right to get themselves registered as voters.
Was this reduction in period motivated or
legal according to the People’s Reprecen-
tation Act and the rules framed thercunder
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which are approved by this Parliament ?
Thirdly, when it is a routine matter does he
still propose 10 extend this period so that
more number of voters can be registered
with reference to the 1st Janvary, 1970 7 If
that is done then I can deem it as a routine
. 1 expect of and appeal to the Law
Minister to make it very clear, abundantly
clear. If it is a routine matter as it is con-
sidered to be, he should follow the routine
procedure and start the revision taking the
qualifying date as Ist January, 1970.

SHRI K. LAKKAPPA rose—

MR. DEPUTY-SPEAKER : Shri Dwi-
vedy has spoken from Shri Lakkappa’s
party. He will kindly excuse me if I do mot
give him a chance.

SHRI S, M. KRISHNA : We just want
to put one question.

MR. DEPUTY-SPEAKER : Let Mr,
Prakash Vir Shastri speak for five minutes.

ot S ® wsg wwt : FET Y 6 WiEHl
gai e g | Fidw aidf gl o ER &
fagddr ¢ ?

MR. DEPUTY-SPEAKER : The Minister
will share your time.

ol ¥R Wy o wiEw 9rd fad

wrew U 34 & fay frav adi 2
MR. DEPUTY-SPEAKER : I have made
my request.

t wewm @ omed  (379)
IS WEIRE, BAR AW F wEw 9
Al Y i gr ¥ Y A fam &
afrt Feam § 1 oW @ ¥ odemw
sllgw  fRafaq omyd & @ ag o
gart 3m & Wisaew w1 wfigr sgamar
g # ok o fafe wet & msam &
fratew wrain &1 39% oF quA sfagm

® oo &oaT wigar g g8 faaies
AITAT & oY AN 9EN GIYE W GEAR
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a7 g, 3egia aadAfa & o wEw fam
9¥1T At fAeqmar g1 SiFas § afeg
% azfora £ of 3m71 gAIO TR @1 froA
Faw wite ¥ afew g@d awmi & Y gARY
fratas w3 & far amfxa fear nar
a1 | & saF Araw § wgdr g & yagd
frates mrgas, st ggmz 3w & &
qUEqIg Ere) § gast FEEY ) AT 9
feear 7 famr o

ol qiF oY AR fag g 9% & oAR
wfafiga ow a7 & o= qgar =wear g
cwaras afa & gz N g & fea
afzfeaf=at & @it fier fadt & faafaa
WTAT § W9AT A FAasy faar Aifw Fw
oYt w9z aEeal & 79 § o gedg gore
31 2, & oF gaQ a7 A19% Areqw
sAar wigdr ¢ & frafea gmag #@
q9H IFA § AZ HEA XV 9T GIEAAFAT
41 f& 93 asagdf 9@ am 8w 9w
F2THT aaTHE FAR AT usgafy w1
wiad A r ! & anwar 2 fafas
|IgF, 59 TFT T AT FHT WOA
wfemz £ &9T & 2T 7T 1 IAF0 wwW
#aw zaar g a1 faam frafes g
st ofefa & 1| 398 w90 gewT san Ad)
wrAr Srfgg 4r

wgi a% 2@ # @F ara fhalsA) &
feafq &, Ia% g7 # 0F U3 § wang
ST W | TG FAT S TG 1T w1
wez § f& sHE gz w1 gwel § faweg
Qg AT A gadi A g o v ogw
Fogmtflge & e s@ 0 A4
gl ¥ wimgarn g f e ot & ome
Wam & wT fag 1 gwew &A@ 9@,
A% AT &1 § A gwred @ #y orf
qg w9 IF 9 qaifer ag # g g€
TAY TARY WEHT 1 @sE; wFwlA
fadnlY | T6% WR? O qUE arg 91 &
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5w ¥ pr g aw wz fa za@ eAfA &
oY OF gATIW WA 1A 2 B i
g7 9T A& A1 0AT §A2 oy fzymT
FaTsi o PIAgY 9, W ga#r afgar
feFft 1 2y @ EmrAmIT @ar afoaE
graaY fRafas: & srad 8 @389 &I
aT 9.4 1 o7 ¥ A7 dgz AT fagEA
mwt & gaar miages A T 97T |

F2AF AIFT AT F1 A 2 gax
qraew § F 997 seal # 7 FEFY, TF
wfx & wez dTzTAT gAT § 1 I A I
gedt arg FH 2 fr aafer @w @
gTFTT 391 aufz  38F feag IR F1I@
Y faar §:

qafzdr a1y 41T HIFT,

qrwT # e 35@ g4 3 fAd dg
grare A1 39 afeadd & Wy N qH
giar 1

afig a7 fad $3 FTH F3a1 {38
az & fe g% awT @ @aU T 904
aqt ag frateq sats w93 faa ¥
geam weAY 2 A &4 &4 gl
qaad a1 Y Faaf=al ¥ geealT 7 37
AT gt & A1 8@ FIEIT 9 FHEIT-
qa1 7Y eal § gEwdln & WAL |
g7 gad faataa srarn & A7 g9 fzq
¥ gadia feor AY 2@ @ d1F3IA 9T S
Syl &Y miedr @ a3 aF9r A g
ST |

SHRI S M. BANERIEE ' 1 just want
to interrupt -not on this, Sir. I have just
come to know that the moon is not visible
to-day and Idd is not tomorrow. Will you
consider it ?

SHRI K. LAKKAPPA : I will just take
two minutes, Sir.

MR. DEPUTY-SPEAKER : Kindly co-
operate. Let us conclude. The bhon. Law
Minister.

AGRAHAYANA 19, 1891 (SAKA)

Elections (DIs.) 310

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : Mr. Depurty-
Speaker, Sir, the motion that it set for
discussion is regarding the statement that
T made tl:+ other day regarcing revision of
electoral rolls and a connected question re-
garding mid-term poll.

I find, with great respext to my hon.
friends who spoke previously, mest of them,
apnear to bc animated by a suspicion com-
plex, a fear complex and my respected
friend, Dr. Ram Subhag Singh...

SHRI §. M. KRISHNA (Mandya):
And your is a guilty complex.
SHR! GOVINDA MENON : ...appears

to be animated by a bravado complex,
:Imterruprions).

I request you to kindly allow me to make
my speech without interruptions.

DR RAM SUBHAG SINGH : You
give wrong advice. How can you expect that
everyboy should accept that ?

SHRI GOVINDA MENON : It is not
wrong advice. 1 want to make it quite clear
now. No mid-term poll is contemplated. No
dissolution of the Lok Sabha is in contem-
plation. But if there are many her¢ who
think that there is a design of that nature,
then, whatever be the explanation which I
give, that will not go home to them.

So faras I am concerned, I must say,
that since I have not in my mind iny such
idea, whatever explanation the Chief Election
Commissioner has given me regarding the
steps which he has taken, | have believed.
Now. Sir, if anybody in the House puts me
the question why the Chief Election Com-
missioner convened a conference of electoral
officers of the States. on the 5th of November,
I can only say that personally I do not know
Because, neither T not the Union Govern-
ment requested the Chief Election Commis-
sioner to hold a conference of that type,
The matter having been raised here, I can
only give you the information which has
been supplied to me and, b=cause I have no
apprehensions regarding the mid-term poll
or dissolution of Parliament, I have accepted
them.

Then, Sir, various statements have been
made regarding the conduct of the Chief
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Election Cuommissioner.  Afier the present
Chief Election Commissioner was appointed,
there have been by-elections, and mid-term
polls in practically half of India. You
may remember the States where the elections
took place, in Haryama, in U, P, in West
Bengal and in many other places. I do not
want to repeat those details as hon. Members
know about them. It was so extensive that
we even referred to it as a mini-general
election. During and after those elections I
have not heard a single word uttered either
in Parliamenl or outside against the conduct
of the Chief Election Commissioner. In some
places the Congress won the elections. In
some places the Congress lost. But, every-
where 1 find that there was spontancous
appreciation of the impartial way in which
the elections were conducied under the leader-
ship of the present Chief Election Commis-
sioner.

He is not here to answer the charges
made against him. He is aot under adminis-
trative directions from me. But I know him
to be a man well-versed in the election law.
He is himself the author of a text-book on
Election Law which is very popular among
lawyers.

The Chief Election Commissioner who
conducted the elections in practically half of
India, without in any way inviting any
criticism from the Congress Party or the
opposition parties should not be so lightly
derided in Parliament where he is not present
to defend himself.

DR. RAM SUBHAG SINGIH: What
about the election cases in Kashmir ?

SHRI KANWAR LAL GUFTA : Now
the situation is defferent and the congress
is in a minority. {J’nrerruplf:m]

SHRI GOVINDA MENON : Dr. Ram
Subhag Singh is my very dear and old
friend and he continues to be m?f dear
friend, and I would like to tell him that
decisions on election petitions are not
taken by the Chicf Election Commissioner.
Sich decisions are raken by the High Courts
of India snd therefore if any one makes
any complaint regarding the disposal of
¢lectlon petitions, it should mot be brought
to the door of the Chief Election Com-
missioner.

DECEMBER 10, 1969

Elections {Dis.) m

DR. RAM SUBHAG SINGH :
elections there were all bogus.

The

SHRI GOVINDA MENON : What has
bappend is that the electoral rolls in most
States have become outdated. A very large
number of young people who have attained
the age of 21 during the last few years are
not on the rolls today. I will tell you why.
After the present Chief Election Commis-
sioner took office, he was fully engaged
with the conduct of elections I refer to the
mid-term elections, then the Presidential
election, then the Vice-Presid-ntial clection,
The election machinery was completely
absorbed in the conduct of elections.

SHRI KANWAR LAL GUPTA: But
not now.

SHRI GOVINDA MENON : This is
the information which he has given me :
in certain States the electoral rolls are with
respect to the qualifying date of 1962.
What does it mean ? Voters who are even
28 years of age are not on the rolls. In
certain places, the qualifying date is Jan.
1965, in certain others it is 1968. 1 will
inform Shri Reddy that the intention is
to prepare the electoral rolls with qualifyiog
date January 1970 and not 19°9. The rule
regarding 30 days to file claims and objec-
tions has been amended and reduced
to 15.

This is done with the object further of
having a reform of the law under the
Representation of the People Act 1950 by
which we will have an open electoral
register which will be amended from time
to time by a simple process,

Here 1 will read out what the Chiefl
Election Commissioner himself has com-
municated to me. The justifications and
explapations I give are not derived form
my Ministry, but from the Chief Election
Commissioner, because it is he who has
acted and it is only after he has taken
certain action that I got the explanation.

SHRI KANWAR LAL GUPTA : Is he
satisfied with the explanation ?

SHR1 GOVINDA MENON : This is
what he says :
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“The main object, however, of the
present revision accordiog to this crash
vrogramme with so much throughoess
is that hereafter ths el=ctoral rolls
will be open registers which will be in
a state of coastant revision by the in-
clusion of names of those persons who
have reached the voting age of 21 years
and the deletion of names of those who
are either dead or have left the censtitu.
tuency for good. For this purpose,
anplicatinn on a plain sheet of paper
without any fee will be sufficient.”
Therefore, we are launching upon a reform

of the electoral process under which in every
assembly constituency there will be an opea
electoral register and as soonm as a citizen
reaches the age of 21, he can immediately
get himself rigistered there ; and as soon as
a person either dies or leaves the
constituency for good, his name can be
deleted.

I put it to the House, is it nota
desirable thing that the younger population
of our country who have reached the age of
21 years are all included in the electoral
register ?

That is the object. Certain elections
have been postponed.

Here I want to inform the House that
those elections which have been notifled
under the law have not been postponed.

SHRI KANWAR LAL GUPTA : No.

SHRI GOVINDA MEMNON : Elections
which have been notified are taking place.
With respect to the other elections the
date of which was not notified, or, to use
the word in English law, where the election
write has not issued, in those cases the
Chief Election Commissioner is waiting
15th January to be over when the electoral
rolls will be completed

The Electoral Officers come from
different States, not only from the Congress
States if I may use that expression, but
from States which are under the administra-
tion of othe: political parties also. These
Chief Electoral Officers are not under the
Chief Election Commissioner, They work
under the administrative jurisdiction of the
State Governments. The Chiet Electoral
Officers from Tamil Nadu, Orisa, West
Bengal and all those States where the
Coogress Party is not in power also came,
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and the deliberated and came to the
uninimous conclusion that in the conditions
which obtain in India uonder which the
electoral registers aotiquated, if I may
uwse that word, it would be advisable to
have, to use the expression of the Chiel
Election Commissioner, crash programme
under which the electoral registers will be
made up to date and with the qualifying
date as Ist January, 1970. By this process
an additional 4 to 4 crores of young men
will come on the electoral registers. That
is the object. That being so, to say that
this is done in order to have a mid-term
poll, etc. is not correct.

Several disquistions were heard here
about the constitutiona! law, regarding the
dissolution of Parliament, the right of the
Prime Minister to advise, etc. I do not
want to indulge ina dissertation on the
subject. 1 want to say one thing about
what Mr. Dwivedy said. He has left.

Elsctions (Dis.)

SHRI S.M. KRISHNA :
prior engagement.

He bad a

SHRI GOVINDA MENON : What I
say will go to him. He said that the
Members have been elected for 5 years and
they will not allow a dissolution. Not that
I want a dissolution, but | want to remind
him that the Constitution says that the
life of the Lok Sabha is 5 years unless
dissolved earlier, and the President is given
the power to dissolved Parliament. Whether
the President should sct on the advice of
the Prime Minister or the Leader of the
Opposition or the leader of the Jan Singh
is a different matter into which I do not
want to go.

SHRI KANWAR LAL GUPTA : You
must clarify what th: present position is.

SHRI GOVINDA MENON : That is
not a matter of law, that is a matter of
political conventions which have to develop
in this country. This aas so developed in
England. The rule in the 19th century is
not the rule in the 20th century. The rule
in the first half of the 20th century is not
the rule in the second half. These conven-
tions have to develop.

SHRI KANWAR LAL GUPTA : Itis
not a question of conventions, it is a
question of the coostitutional position,
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The mattzr may be referred to the Supreme
Court,

SHRI GOVINDA MENON : I do not
agree that it is a matter of constitutional
position, because the Constitution is .ilent of
on the matter. The Constitution says that
the President shall dissolve. This is not a
matter which can be referred to the Supreme
Court because this is a political matter. 1
do not want to speak further about the
matter because the questioa of dissolution
does not arise now,

It was said that Mrs. Gandhi’s Govern-
ment is a minority Government and all that,
Why should you refer to facis which are
koown to us ?

SHRI C. M. KEDARIA (Mandvi) : Sir,
there is no quorum.

MR. DEPUTY-SPEAKER : T think at
this time it should not be raised
SHRI GOVINDA MENON: 1 am

finishing in one minute, Mrs Indira Gandhi
was the leader of the largest party and the
majority party to begin with, (/aterruption)
Please be patient. She was the leader of
the majority party when the House assembled
after the general elections. Because of my
friends who left the party and went to the
Swatantra and the Jan Sangh camp, there-
fore our majority has gone, ‘Interruption ...
and they want to create confusion...

SHRI SHEO NARAIN (Basti) : 1
strongly object to it. The Law Minister
must learn. What is this nonsense ?

SHRI GOVINDA MENON : [ withdraw
the statement.

SHRI SHEO NARAIN : We are not
here with the Jan Sangh or the Swatantra
camp.

SHRI GOVINDA
draw it.

MENON : I with-

SHRI KANWAR LAL GUPTA : You
are there on account of the communist party,
You are Ministers with the help of the
communist party.

SHRI JAGANNATH RAO JOSHI
(Bhopal) : They have come at least to the
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open syndicate camp, but these people have
gone to the communistic canopy to hide
inside.

SHRI GOVINDA MENON : Yesterday,
when Prof. Ranga said that he hopes to
form a coalition goveroment, I did not see
Mr Sheo Marain raising and objecting it.
So, I thought of continuing in that strain.
What I meant was not the camp but the
bloc. Thar was what I meant.

SHRI KANWAR LAL GUPTA : What
is your bloc ?

SHRI GOVINDA MENON : My bloc
is the Congress bloc. (/nrerruption), There-
for, this question need not arise. Let me
come back to the subject. 1am thakful
10 Mr. Reddy for confining himself to the
subject, when he spoke. 1 want to repeat
that thesc are the circumstances why the
revision was restorted to. It was not done
under my direction ; it was not done under
the direction of the Government, and all
the information which I give to the House
was given to me by the Chief Election
Commissioner, who, during the last two
years and a half, have cstablished a repura-
tion for impartiality and efficiency.

SHRI M. N. REDDY : Sir, I wanta
clarification, He has pot answered it.

MR. DEPUTY-SPEAKER
order. Kindly excuse me.
S

Order,

18.41 brs,
RE SITTINGS-OF THE HOUSE

MR. DEPUTY- SPEAKER : Now, as
you know, the Business Advisory Committee
had decided that tomorrow there will be no
sitting of the House ; tomorrow being a
holiday. Mr Banerjee and Mr Sambhali
drew the attention of the House a little
while ago that the moon has not been seen,
and therefore, the submission was that on
Friday also...({nterruption;
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MR. DEPUTY-SPEAKER :@ Let me
finish. As it is now, you do not expect me
to take any decision about that. That
matter would engage the attention of the
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Government and the Speaker and they wili
take some action about it. As it is, now
the House stands adjourped till 11 a. m. on
Friday. If there is any change, you will be
informed.

18,43 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, December [2,
1969 Agrahayana 2/ 187 |Saka,



